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 HOUSE  OF  THE  PEOPLE
 Tuesday,  22nd  December,  953

 The  House  met  at  Half  Past  One
 of  the  Clock

 iM.  SPEAKER  in  the  Chair]
 MEMBER  SWORN

 Shri  Thomas  Kottukappillil  (Meena-
 chi})

 SUSPENSION  OF  THE  QUESTION
 HOUR

 Sbrimati  Suebeta  Kripalani:  May  |
 make  a  submission,  Sir?  it  was  decid
 ed  by  the  Business  Advisory  Committee
 that  two  days  would  be  allotted  for
 the  discus.:on  of  the  report  on  the
 working  of  the  Preventive  Detention
 Act.  May  I  suggest  that  the  question
 hour  be  deleted  today?

 Mr.  Speaker:  i  am  prepared  to  accept
 the  suggestion,  if  that  is  the  sense  of
 the  House.

 Several  Hon.  Members:  Yes.
 Mr.  Speaker:  These  questions  will  be

 printed  in  the  debates  38  unstarred
 questions.  Today’s  Question-hour  will
 be  dispensed  with.

 Having  done  that,  now  let  me  clear
 the  ground  for  tomorrow  and  the  day
 after,  I  think  we  may  follow  the  same
 procedure  for  those  days  as  well.  For
 all  these  three  days,  there  will  be  no
 question-hour.  and  the  House  will
 thereby  get  three  hours  more  for  the
 discussion.

 The  Minister  of  Defenee  Organisation
 (Sbrl  Tyagi}:  Thank  you  very  much.
 605  PSD
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 Dr.  Lanka  Snndaram:  But  the  joke  is

 on  you  this  evening,  not  so  soon.

 Shri  Frank  Anthony:  Sir,  may  I
 raise  a  point...

 Mr.  Speaker:  Order.  order.  He  has  to
 come  and  discuss  with  me  and  satisfy
 me.  Before  that.  I  am  not  going  to
 allow  that  kind  of  a  motion.

 Shri  Frank  Anthony:  Will  you  give
 me  an  opportunity?

 Mr.  Speaker:  The  hon.  Member  may
 come  and  see  me  in  my  chamber

 There  is  another  point  which  I
 should  like  to  clarify  just  at  present.
 Shri  M.  S.  Gurupadaswamy  has  asked
 for  a  discussion  on  some  subject.  I
 think,  looking  into  the  pressure  on  our
 time,  the  discussion  may  be  postponed
 to  the  next  session.

 Shri  Tyagi:  It  is  a  very  good  ‘dea,
 Sir.

 Shri  M.  5.  Guruead25wamy:  The  dis-
 cussion  on  preventive  detention  is,
 though  it  is  important.  almost  a  routine
 matter.  So  far  as  my  discussion  is
 concerned,  there  are  very  new  and
 vital  points  to  be  discussed.

 Mr.  Speaker:  I  do  not  mean  to  sug
 gest  that  the  points  raised  by  the  hon,
 Member  were  old  or  of  no  use.  They
 are  very  important  points.  But  in  view
 of  the  urgency  of  important  matters  to
 be  put  through  in  the  House,  and  the
 limited  time  at  our  disposal.  it  is  bet-
 ter  that  we  take  up  this  question  at
 leisure.  aaa

 Shri  M.  S.  Getupsdaswaaiy:  At  pre-
 sent.  one  hour  has  been  aHotted  for
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 the  discussion.  May  I  submit  that  the
 time  may  be  cut  down  to  half  an  hour
 at  least?

 Mr.  Speaker:  For  the  present,  we
 may  put  it  off  till  the  24th,  and  then
 zee  how  the  situation  stands.

 Shri  Tyagi:  On  my  part.  I  am  pre-
 pared  to  taik  to  the  hon.  Member.  He
 can  come  to  my  office  and  discuss  that
 matter  with  me,  if  he  likes,  and  not
 waste  the  time  of  the  House.

 Mr.  Speaker:  Order,  order.  I  think
 the  hon.  Member  is  entitied  to  have  the
 whole  House  in  his  confidence,  and  to
 have  the  matter  discussed  in  the  House.
 It  is  not  a  question  of  statisfying  one
 Member  only.  So.  for  the  present,  we
 may  keep  it  postponed  for  the  24th,
 and  we  will  see  whether  we  could
 spare  half  an  hour’s  time  for  that  As
 he  bas  agreed  to  ha‘f  an  hour,  I  think
 it  will  be  an  easy  step  on  the  last  day,
 to  agree  to  postpone  it  to  the  next  ses-
 sion.

 Shri  V.  P.  Nayar:  May  I  point  out
 that  for  the  24th.  I  have  just  received
 the  notice  of  admission  of  a  discussion
 to  be  raised  by  me?

 Mr.  Speaker:  That  also  stands  on  the
 same  conditions,  as  Sbri  M.  S.  Guru-
 padaswamy's.  However,  we  wi!l  see  on
 that  day.

 Sbri  Sarangadbar  Das:  May  I  make
 a  submission,  Sir?  In  regard  to  the
 suspension  of  the  Question-hour,  it
 bas  never  been  done  before.  If  today
 it  is  being  done  on  account  of  neces
 sity,  I  hope  it  will  not  become  a  prece-
 dent  for  future  occasions.

 Mr.  Speaker:  I  may  enlighten  hon.
 Members  that  it  has  been  the  practice
 to  suspend  Question-hour,  and  it  has
 been  done  several  times  during  the  last
 six  or  seven  years  that  I  have  been
 here.

 fe
 this  is  not  the  first  occasion,

 when  She  Question-hour  is  being  sus-
 pended

 WRITTEN  ANSWERS  TO  QUESTIONS

 Hinp)  TRANSLATION  OF  ACTS
 *1223,  Shri  S.  N.  Das:  Will  the

 Minister  of  Law  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  drawn  uD  any  programme
 for  translating  and  publishlng’  the
 Indian  Penal  Code,  Criminal  and
 Civil  @rocedure  Codes  and_  such
 other  Central  Acts  in  Hindi;

 (b)  if  so,  whether  any  such  Dubli-
 cation  has  been  brought  out;  snd

 (c)  what  is  the  arrangement  that
 has  been  made  for  translating  and
 publishing  these  Acts?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  Government
 have  undertaken  the  work  of  transla  t-
 ing  and  publishing  Hindi  versions  of
 all  Unrepealed  Centra)  Acts  including
 the  Indian  Penal  Code  and  the  Crimi-.
 nal  and  Civil  Procedure  Codes.

 (0)  Translations  of  97  Central  Acts,
 including  the  Indian  Pena)  Code,  have
 so  far  been  published.  A  list  of  these
 Acts  is  placed  on  the  Table.  [See  Ap-
 pendix  V,  annexure  No.  40.)

 (c)  The  translations  are  made  in  the
 Ministry  of  Law  and  they  are  publish-
 ed  by  the  Manager  of  Government
 Publications.

 Loans  70  INSTITUTIONS
 ©2224.  Shri  S.  N.  Das:  Wil)  the

 Minister  of  Educat‘on  be  pleased  to
 state:

 (a)  whether  the  scheme  of  the  All
 tndia  Council  for  Technical  Educa-
 tion  for  giving  interest-free  loans  to
 institutions  for  the  construction  of
 Students’  hostels  ]s  still  under  «pera-
 tion;

 (b)  if  so,  the  number  and  name3
 of  institutions  to  which  such  loa+ts
 have  been  given  durlng  1952-53,  and
 ‘1953-54;  and

 (c)  what  is  the  total  amount  that
 was  sanctioned  and  the  amount  that
 has  been  glven  to  the  institutions?
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 The  Minister  of  Education  and
 Natural  Resomrces  and  Sclentific  Re-

 reb  (Maulana  (Azad):  (a)  Yes.

 (०)  and  (c).  A  statement  is  laid
 down  on  the  Table  of  the  House.  [See
 Appendix  V,  anoexure  No.  ay

 N.  C.  C.  Aik  SQUADRONS
 01225,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  Air  Squadrons
 attached  to  the  N.C.C.  at  present;

 (b)  the  names  of  the  States  in
 which  they  are  located;

 (c)  the  number  of  trainees  under-
 going  training:  and

 (d)  the  methods  employed  for  train-
 ing  them?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  the
 House.  {See  Appendix  V,  annexure
 No.  42.)

 (d)  In  the  Senior  Division,  the
 cadets  are  given  training  in  Air  Force
 subjects—ground  training  for  two  years
 and  in  the  third  year  flying  training
 in  civil  fying  clubs.  In  the  Junior
 Division,  besides  drill,  cadets  are  also
 given  training  lo  the  principles  of
 Right,  aircraft  recognition  and  aero-
 modelling.

 ADMINISTRATIVE  ROORGAMISATION  IN
 VINDHYA  PRADBEB
 Shri  Nageshwar  Prasad

 °226,  Sinha:
 Skri  B.  D.  Shastri:

 (a)  Will  the  Minister  of  States  be
 pleased  to  state  what  are  the  salient
 features  of  the  recommendations
 made  by  the  officer  deputed  by  the
 Government  of  India  relating  to  re-
 organisation  of  the  admiuistrative
 set-up  in  the  State  of  Vindbya  Pra-
 desh?

 (b)  What  would  be  the  recurring
 Ond  non-recurring  expenditure  in
 earrying  out  the  proposals  for  re
 organisation?

 The  Mimistes  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  The  salient
 features  of  the  recommendations  made
 by  Shri  P.  S.  Rau,  ICS.  the  Specia)  offi-
 cer,  are  as  follows:

 (l)  Revised  scales  of  pay,  as
 obtaining  under  the  Govern-
 ment  of  Madhya  Pradesh  for
 corresponding  posts.  were  pro-
 posed  for  the  employees.  in
 Vindhya  Prades.

 (2)  The  revised  scales  of  pay  were
 given  retrospective  effect  from
 the  Ist  April  1950.  Persons
 to  be  retained  In  service  were
 Selected  after  proper  screen-
 ing.  Those  found  unsuitable
 for  permanent  retention  in
 service  and  not  fulfilling  ed  ०
 cationai  and  other  qualifca-
 tions  prescribed  in  Madhys
 Pradesh  for  corresponding
 posts  were  either  retrenched
 or  if  centinued  on  service  are
 kept  on  their  existing  scales.

 (3)  While  recommending  revised
 scales  of  pay,  the  principle
 ‘equal  work,  equal  pay’  was
 followed.  For  posts  carrying
 duties  and  responsibilities  as
 attached  to  similar  posts  in
 Madhya  Pradesh,  correspond
 ing  Madhya  Pradesd  scales  of
 pay  have  been  _  sanctioned.
 Where,  however,  the  responsi-
 bilities  attached  to  posts  in
 Vindhya  Pradesh  are  less  than
 those  attached  to  similar  posts
 in  Madhya  Pradesh,  lower
 scales  of  pay  have  been  sanc-
 tioned.

 (4)  Suggestions  to  Imcrease  the
 revenues  of  the  State  have
 also  been  made.

 (b)  Annual  recurring  expenditure—
 Rs.  9  lakhs.

 Non-recurring  expenditure—~Rs.  27
 lakhs.

 ORGANISATION  OF  MENISTRIES

 °223..  Shri  Nagesbwar  Prasad
 Binha:  (a)  Will  the  Minister  of
 @inapee  be  pleased  to  state  whether
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 ‘an  objective  examination’  of  the  or-
 ganisation  of  each  Ministry  of  the
 Government  of  India  undertaken  by
 a  team  of  officers  has  been  completed
 by  now?

 (b)  If  so,  what  main  characteris-
 tics  calling  for  immediate  action
 have  come  to  light?

 The  Deputy  Mimister  of  Fimance
 (Shri  M.  ९.  Shab):  (a)  The  special
 team  of  officers  conducting  the  objec-
 tive  examination  of  the  organisations
 of  the  Government  of  India  have  90
 far  covered  the  Ministries  of  Food  and
 Agriculture,  Irrigation  and  Power  and
 Labour  and  their  attached  and  subordi-
 nate  offices,  the  office  of  the  Union
 Public  Service  Commission,  the  head-
 quarters  office  of  the  Chief  Controller
 of  Imports  and  Exports,  the  Develop-
 ment  Wing  of  the  Ministry  of  Com-
 merce  and  Industry  and  ten  subordi-
 nate  offices  of  the  Directorate  General
 of  Posts  and  Telegraphs  under  the
 Ministry  of  Communications.

 (b)  The  review  conducted  by  the  team
 has  disclosed  overstaffing  in  <  number
 ef  offices.  Defects  in  office  procedure
 and  duplication  of  effort  have  also
 come  to  light  and  _  suitable  remedial
 measures  have  been  suggested  in  all
 such  cases.

 Erriciency  Drive  7२  GOVERNMENT
 DEPARTMENTS

 1228.  Shri  Dabbi:  Wili  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government's  attan-
 tion  bas  been  drawn  to  the  Planoing
 Commission’s  observation  that  375
 rangements  for  assessing  the  work

 of  an  individual  official.  for  encourag-
 ing  bim  if  his  work  is  good,  and
 warning  or  punisbing  him  if  his  work
 is  bad,  are  unsatisfactory  and  (nat
 sufiicient  5000९  is  not  being  taken
 of  defaults  of  duty,  and  there  has
 been  too  much  toleration  of  poor
 performance;  and

 (b)  if  so,  what  positive  steps  Gov-
 erament  have  taken  to  remedy  this

 state  of  affairs?

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  (a)  Yes.

 (b)  Regular  inspection  of  offices  and
 careful  record  of  confidential  remarks
 from  the  two  important  bases  on  which
 the  work  of  individual  officers  can  be
 assessed  The  specific  steps  to  be  taken
 to  ensure  a  regular  system  of  inspection
 and  maintenance  of  annual  confidentia}
 reports  are  under  consideration.

 Ala  MALIKs  एए  PEPSU

 °229,  Shri  Ajit  Siagh:  (a)  Will
 the  Minister  of  States  be  pleased  to
 state  bow  much  acreage  of  land  was
 under  Ala  Mallks  before  the  29th
 August,  19537,

 (०)  How  much  of  this  land  is  un-
 der  cultivation  and  bow  much  is
 cultivable?

 (c)  Have  the  proprietary  rights  of
 any  portion  of  this  land  been  vested
 in  Adne  Malis  since  the  enactment
 of  PEPSU  Abolition  of  Ala  Malikiyat
 Rights  Act,  1953?

 (d)  If  so,  bow  much?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katja):  (a)  /3,08,109  acres;

 (0)  Under  cultivation:  2,95,143,  acres;
 Culturable:  6267  acres:  and  Uncuttur-
 able:  6699  acres;

 (c)  Yes;
 (9)  2,98,616  acres,

 ANNUAL  ANNUITY  70  NAWAB  OF  BHOPAL
 ©2230.  Shri  Gidwani:  (a)  Will  the

 Minister  of  States  be  pleased  to  state
 whether  if  is  a  fact  that  the  State
 Government  of  Bhopal  had  refused
 to  entertain  the  claim  of  the  Nawab
 of  Bhopal,  for  the  exemption  of
 Jagirs,  including  a  number  of  yil-
 lages,  from  the  operation  of  the
 Bhopal  Abolition  of  Jagirs  and  Land
 Acquisition  Bill?

 (b)  Is  it  a  fact  that  the  Nawab
 had  moved  the  States  Ministry  but
 the  States  Ministry  had  alae  nos
 agreed  to  this  demand?
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 (९)  Is  it  a  fact  that  Bhopal  State
 has  now  agreed  to  pay  him  ५७  an-
 aguity  of  Rs.  1,64,233  every  year
 fill  bis  death?

 (d)  Is  it  a  fact  that  the  amount
 of  annuity  exceeds  that  of  the  an-
 nual  revenue  of  the  estate  udder  dis-
 pute  by  about  Rs.  50,0007

 (९)  If  so,  why  has  he  been  allow-
 ed  this  excess  of  income?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katja):  (a)  Yea.

 (b)  Yes.

 (c)  Information  available  to  Govern-
 ment  show  that  this  is  correct,  but  con-
 firmation  from  the  State  Government  is
 awaited.

 (a)  No.  The  gross  annual  revenue
 from  the  Jagir  is  estimated  at  Rs.
 3,28,000  approximately.

 (e)  Does  not  arise.

 Brzp!  Licence  हिए.

 °23],.  Shri  A.  KE.  Gopalen:  (a)
 Will  the  Minister  of  Fimance  be
 Pleased  to  state  whether  it  is  a  fact
 that  the  licence  fee  of  Rs  37/8/-
 realised  by  the  Government  of  In-

 dia  in  295]  from  beedi  retailers  have
 to  be  refunded  to  a  large  number  of
 such  retailers  in  the  Travancore
 Cochin  State?

 {b)  Will  the  Government  of  India
 State  fhe  number  of  such  retailers
 to  whom  refund  is  due  and  who  have
 not  been  given  the  refund  in  the
 Travancoce-Cochin  State  a8  on  tne
 lst  October,  9537

 The  Deputy  Mintster  of  Finanee
 (Shri  A.  C.  Guba):  (a)  and  (b).  Yes,
 except  4]  out  of  649  petty  biri  manu-
 facturers  in  the  Travancore-Cochin
 State,  refund  of  licence  fee  has  been
 made  in  all  cases  as  on  the  first  of
 October  1953.  Of  the  4]  pending  cases,
 27  are  still  under  scrutiny  353  in  the
 remaining  4  the  licensees  are  dead
 and  their  legal  heirs  have  not  yet  turn-
 ed  up  to  claim  refund.

 Tnpian  Navy  Rastarcy  SECTION

 °234.  Shri  Nauadas:  Will  the
 Minister  of  Defence  7९  pleased  to
 state:

 (a)  whether  there  is  any  tvesearch
 section  attached  to  the  Indian  Navy
 for  the  manufacture  of  scientific
 equipment  needéd  for  the  ships;  and

 (b)  if  so,  whether  any  attempt;
 are  being  made  for  the  manufacture
 of  Radar  and  radio  telephone  equip-
 ment  in  the  country?

 The  Minister  of  Defence  Organisstica
 (Shri  Tyagi):  (a)  There  is  a  research
 organisation  attached  to  the  Indian
 Navy  which  dees  research  and  develop-
 ment  work  in  scientific  matters  affect-
 ing  the  Indian  Navy  including  the
 designing  of  scientific  instruments  The
 Indian  Navy  does  not,  however,  have
 any  manufacturing  facilities  except  for
 simple  type  of  equipment  such  as  can
 be  manufactured  in  the  Indian  Naval
 Dockyard.

 (b)  Radar  and  radio  telephone  equip-
 ment  has  not  yet  been  manufactured  in
 this  country  on  a  large  scale;  the  New
 Bharat  Electronic  Industries  factory  at
 Bangalore  will,  however,  undertake  the
 manufacture  of  equipment  of  this  type
 in  future  years.

 KHAMARIA  ORDNANCE  FACTORY

 92235,  Shri  H.  N.  (imakerfee:  (a)
 Will  the  Minister  of  Defence  be
 Pleased  to  state  whether  there  has
 been  any  further  enquiry  :ntc  tae
 iocidents  at  Khamaria  Ocdnance
 Factory  on  the  20th  to  22nd  July
 4953  and  aubsequently?

 (b)  If  so,  what  bas  been  the  fin?
 ing?

 The  Deputy  Minister  of  Defence
 (Sari  Satish  Chandra):  (a)  and  (b).
 When  I  visited  the  Factory  on  the  3th
 of  October  last.  I  tried  to  ascertat*-
 facts  relating  to  the  incidents  at
 Khamaria  in  July.  I  personally  ques-
 tioned  the  officials  concerned  and  the
 Hespital  Staff  and  also  met  deputations
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 of  Labour  Union  Executives.  I  examin-
 ed  certain  Hospital  records  too.  No
 forma:  inquiry  was  held  or  is  proposed
 to  be  held.

 ENGINEERING  STORES  DEPOT,  PANAGAR
 #1236.  Shri  H.  N.  Mukerjee:  Will

 the  Minister  of  Defemce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 number  of  employees  of  the  Engineer-
 ing  Stores  Depot,  Panagar,  are  living
 in  condemned  barracks  or  sheds;

 (b)  whether  it  is  also  a  fact  that
 full  rent  at  the  usual  rates  ia  Seing
 Tealised  from  the  employees;  end

 (९)  whether  Government  have  taken
 any  steps  to  build  Permanent  accom-
 modation  according  to  authorized
 scale  for  these  employees?

 The  Deputy  Miobter  of  Defence
 (Sbri  Satisb  Chandra):  (a)  2  sub
 ordinate  personnel  are  living  in  a
 barrack  earmarked  for  demolition.

 (b)  Assessed  rent  at  Re.  ‘1/30/-  p.m.
 is  being  recoveted  from  each  of  them.
 The  assessed  rent  is  Jess  than  norma}
 rent  which  is  0  per  cent  of  pay.

 (c)  Civilians  are  not  entitled  to  Gov-
 ernment  accommodation;  but  in  view
 of  the  special  conditions  obtaining  at
 PANAGAR.  some  civilians  are  being
 provided  with  accommodation.  A
 project  has  been  sanctioned,  on
 temporary  specifications,  to  meet  the
 minimum  living  requirements  of  rough-
 ly  50  per  cent.  og  Army  and  Civillan
 personnel.

 A  project  for  permanent  accommoda-
 tion  was  considered  but  dropped  on
 account  of  financia)  stringency.

 Hic  Court  juoces
 ©1237,  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  state  whether  the  Govern-
 ment  of  India  have  invited  the  views  of
 the  State  Governments  on  methods  of
 attracting  proper  judicial  talent  to
 the  Benches  in  High  Courts?

 The  Minister  of  Home  Affairs  sn
 States  (Dr,  Katju):  No.  e

 INnDUSTRAL  )~=—s  Hous  ING

 91238.  Shri  Gidwant:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 All-India  Defence  Employees  Federa-
 tion,  Dehu  Road,  had  submitted  a
 scheme  to  Government  for  industrtal
 housing  with  a_  view  to  avoiding
 retrenchment  and  to  provide  housiag
 to  the  employees  working  there:

 (b)  whether  Government  have
 considered  the  same;  and

 (c)  if  so,  what  their  decision  is?

 The  Depaty  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  Yes.  Sir.

 (b)  and  (c).  The  Scheme  is  under
 the  consideration  of  Governmen*

 0770  EXPLORATION  IN  Assaa4
 *  Sardar  A.  S.  Saigah

 mse,  {  Dr.  Ram  Snbbag  Singh:
 (a)  Wilt  the  Minister  of  Nataral  Be-

 sourees  and  Scientific  Research  be
 Pleased  to  state  whether  it  is  a  fact
 that  the  sedimentary  rocks  of  Assam
 offer  favourable  conditions  for  oil?

 (b)  Is  any  prospectizig  done  in  this
 area?

 (c)  Have  metamorphic  rocks  of
 the  Shillong  Plateau  and  the  Mikir
 hills  close  to  the  Naga  hill  forest
 80  contain  oj]  sedimentary  rocks?

 (d)  Will  Government  lay  oa  tne
 Table  of  the  House  a  statement  giv-
 ing  the  varioua  steps  taken  to  dis-
 cover  petroleum  devosits  in  India.
 specially:  in  the  Eastern  tarts  uf  In-
 dia?

 The  Minister  of  Edacation  and
 Natural  Resources  and  Scientific  Re-
 search  (Maulaaa  Aasd):  (a)  Yes,  Sir.

 (b)  The  Geological  survey  of  India
 have  done  preliminary  geological  work
 in  the  area.  The  commercial  prospect-
 ing  for  0  will  be  done  by  the  Assam
 Oil  Company  Ltd.

 (c)  The  metamorphic  rocks  of  the
 Shillong  Plateau  dv  ott  contain  any
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 oil.  But  stains  and  shows  of  oi)  are
 seen  occasionally  in  the  sedimentary
 Tertiary  rocks  at  the  western  border  of
 the  Naga  hills.

 (d)  A  statement  giving  the  desired
 information  is  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  43.]

 हे Aen  orp  GOLD
 °2240.  Shrimati  Taskeshwart  Sinba:

 Wii  the  Minister  of  finance  be
 Pieased  to  state:

 (a)  whether  smuggling  of  gold
 from  foreign  pockets  has  increased;

 {b)  the  total  quantity  of  gold  seiz-
 ed  by  the  Customs  authorities  during
 the  year  1953;  and

 (९)  what  measures  Government
 propose  to  adopt  to  check  this  smug-
 gling?

 The  Deputy  Minister  of  Fiwance  (Shti
 A.  C.  Guha):  (a)  No,  Sir.  The  present
 indications  are  that  smuggling  of  gold
 from  foreign  pockets  is  on  the  decline.

 (b)  Gold  worth  Rs.  (5,32.736,  in  all
 has  been  seized  by  the  Customs
 authorities  during  the  ten  months  end-
 ing  October  i953,  while  being  smuggled
 from  the  foreign  pockets  into  India.

 (c)  A  statement  indicating  the  more
 fmportant  anti-smuggling  measures
 taken  or  proposed  to  be  taken  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  V,  annexure  No.

 / Grow  Morg  Foop  Compalcn  sy  ARMY
 °4242.  Or  Ram  Snbhag  Siteh:  Wii)

 the  Minister  of  Defemce  be  pleased
 to  state:

 (a)  the  total  area  of  land  under
 Plough  under  the  ‘Grow  More  Food’
 effort  of  the  three  commands  of  the
 Indian  Army;  and

 (b)  the  total  quantity  of  yield  In.
 the  year  3952-53?

 The  Deputy  Minister  of  Defence
 {Sardar  Majithia):  (a)  8628  acres.

 (b)  8497  tons.

 ABu  TERRITORY

 ११242.  Sbrt  Gidwani:  (a)  Will  the
 Minister  of  States  be  pleased  to  state
 whether  the  question  of  Abu  tearri-
 tory  remaining  as  a  part  of  Jombay
 State  or  otherwise  has  been  zettled?

 (b)  If  not,  will  it  be  referred  to
 the  proposed  Boundary  Conmxnission
 for  final  decision?

 The  Mimister  of  Home  Afair's  and
 States  (Dr.  Katju):  (a)  No

 (b)  This  is  likely  to  be  examined  by
 the  proposed  Commission  for  the  re-
 organisation  of  States.

 TRAINING  OF  Ex-SERVICEMPN
 Shi  M.  8.  Gorupadaswamy:
 Shri  V.  Missir:

 {a)  Wiil  the  Minister  of  Defence  be
 Pleased  to  state  whether  it  is  a  fact
 that  about  24]  ex-servicemen  of  Wy
 derabad,  Mysore.  Coorg  and  Hima-
 chal  Pradesh  underwent  some  training
 in  the  DGR.  &  E  and  State-institu-
 tions  during  the  year  1952-53?

 (b)  If  so,  what  was  the  amount
 spent  upon  their  training?

 (९)  Hawe  all  the  trained  persons  in
 the  said  places  secured  employment
 or  any  arrangements  made  therefor?

 (d)  Have  Government  any  proposal
 to  implement  this  Scheme  m  _  other
 States  as  well?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  241  ex-service-
 men  of  Hyderabad,  Mysore,  Coorg  and
 Himachal  Pradesh  States  were  trained
 in  the  D.GR.  and  E.  and  State  Insti-
 tutions  during  1950-53,  and  not:  1952-53.

 (b)  70९  Central  and  State  Govern-
 ments  spent  approximately  Rs  76,361
 and  Rs.  96.35  respectively  on  the  tzain-
 ing  of  these  ex-servicemen.

 (c)  66  from  Hyderabad  and  6  from
 Himachal  Pradesh  have  been  found
 emp!oyment,  Information  regarding
 other  places  is  not  available.

 ©1243.

 (da)  Training  facilities  are  available
 in  almost  all  other  States  and  they  are
 willing  to  train  ex-servicemen  desirous
 of  undergoing  trainingé.
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 HINDUSTAN  AIRCRAFT  Lp.

 91244,  Shri  Namhiar:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  siate:

 (a)  whether  the  Hindustan  Aircraft
 Factory  is  running  at  a  loss  or  profit;
 and

 (b)  whether  any  dividend  was
 deciared  and  any  amount  transferred
 to  the  General  Reserve  ever  since  the
 factory  started?

 The  Minister  of  Defence  Organisation
 (Shri  Tyagi):  (a)  It  is  running  at  small
 profits.

 (b)  A  dividend  of  3  per  cent.  amount-
 ing  to  Rs.  5,25,000,  was  dec!ared  in  1949-
 50  and  this  sum  was  ploughed  back  by
 increasing  the  share  capital  of  the
 Company  to  that  extent.  The  amounts
 transferred  to  General  and  other  Re-
 serves  were:—
 General  Reserve  :

 Rs.
 I947-48  $:55:869
 I950-5I  3,00,000

 Research  and  Development  Reserve  3
 I953-$2  725,000

 Hinousrats  Arrcrarr  Lyp,

 *i245.  Shri  Nambiar:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  any  Works  Committee
 has  been  organised  in  the  Hindustan
 Aircraft  Factory  of  Bangalore;

 (b)  if  not,  the  reasons  therefor;

 (c)  what  steps  are  being  taken  to
 associate  workers  with  production
 matters;

 (d)  what  machinery  bas  been  set
 up  to  remove  bottlenecks  in  turn-outs
 stage  by  stage;  and

 (e)  to  what  extent  voluntery  co-
 operation  of  workers  is  encouraged?

 The  Minter  of  Defence  Organisation
 (Shri  Tyagi):  (a)  Not  yet.

 (b)  The  formation  of  a  Works  Com
 mittee  is  under  consideration,  We  are

 7550

 awaiting  certain  necessary  information
 regarding  the  strength  of  the  Associa-
 tion  representing  workers  and  their
 distribution  among  the  various  depart-
 ments  of  the  factory.

 (c)  Joint  Production  Advisory  Com-
 mittees  on  which  the  workers  are  also
 represented  have  been  constituted  in
 almost  all  Departments  of  Hindustan
 Aircraft  Ltd.

 (d)  The  problems  regarding  produc-
 tion  are  discussed  in  the  Joint  Pro-
 duction  Committee  Meetings  on  which
 labour  has  adequate  representation,
 and  solution  of  any  bottlenecks  is

 reached  after  discussion  at  the  meet
 ings.

 (e)  Various  Committees  having  ade-
 quate  representation  of  labour  have
 been  formed  by  H.A.L.  to  encourage
 voluntary  co.operation  of  workers.  In
 addition,  a  Suggestion  Scheme  bas  been
 in  operation,  whereby  employees  are
 encouraged  to  offer  suggestions  for  im-
 provements  in  production  and  efB-
 ciency.

 PaxIsTAN  SECURITIES
 #1246.  Sardar  Bakam  Singh:  Will

 the  Minister  of  Fimance  be  pleased
 to  refer  to  replies  to  starred  questions
 Nos.  027  and  028  dated  the  4th
 September,  953  and  state  the  amount
 and  details  of  Pakistan  Securities  that
 have  changed  enfacement  from  Indian
 Treasuries  to  Pakistan  Treasuries
 from  ist  January,  ‘1953,  to  30th
 September,  19532,

 The  Deputy  Minister  of  Finance
 (Shri  A.  C.  Gaha):  A  statement  is  laid
 on  the  Table.  [See  Appendix  V,  an-
 nexure  No.  46.)

 C.  oO.  0.  Kanpur

 *I247%.  Shri  Ramachandra  Reddi:
 Will  the  Minister  or  Defence  ०९  puess-
 ed  to  state:

 (९)  whether  it  is  a  fact  that  in  the
 Ist  week  of  July,  953  a  number  of
 Senior  officers  of  the  Central  Ocdaance
 Depot,  Kanpur,  reported  to  the  Com-
 mandant  about  certain  serious  irre-
 gularities  pertaining  to  the  misuse  of
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 Government  Transport,  Government
 Labour  and  material;  and

 (b)  if  so,  what  action  was  taten  by
 the  Commandant  on  the  said  reports?

 The  Deputy  Minister  of  Defence
 (Sbri  Satish  Chandra):  (a)  Sir,  I  must

 <onfess  that  some  officers  serving  in
 the  C.O.D.  Kanpur  did  report  to  their
 Commandant’  certain  irregularities
 about  the  alleged  misuse  of  Government
 material.  stores  and  labour  in  connec-
 tion  with  some  improvements  effected
 in  Officer's  Mess  and  also  in  connec-
 tion  with  a  carnival  show  held  for  the
 welfare  fund  of  the  Depot  personnel
 and  their  families.  There  was  also
 complaint  of  the  misuse  of  man  power
 in  raising  and  training  C.O.D  workers’
 band.

 (b)  The  allegations  were  investigat
 ed  and  it  was  found  that  no  Govern-
 ment  stores,  material  or  labour  were
 misappropriated  for  persona)  benefit
 by  any  officer  and  whatever  material
 had  been  used  for  the  common  benefit
 of  the  personne!  of  the  Depot  or  off
 <ers  thereof,  was,  after  its  temporary  use
 for  a  small  period,  duly  returned  to
 the  depot  and  merged  into  depot  stocks.

 ReeorT  OF  THE  COMMISSIONER  POR
 SCHEDULED  CASTES  AND  TRIBES

 0248  Shri  Bheekha  Bhai:
 ]  Shri  Ram  Dhaai  Das:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  comsidered  the  second  Re
 port  of  the  Commissioner  for  Schedul-
 ed  Castes  and  Scheduled  Tribes;  and

 (b)  if  so,  with  what  results?

 The  Deputy  Minister  of  Home
 ASairs  (Shri  Datar):  (a)  Yes.

 (b)  The  State  Governments  have
 been  asked  to  take  necessary  action  on
 the  recommendations  made  by  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  with  which  they  were
 ‘concerned,  As  regards  matters  pertain-
 ing  to  the  Central  Government  neces-
 sary  action  bas  been  or  is  being  taken

 as  wes  explained  last  week  in  the
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 course  of  discussion  on  the  Report  of
 the  Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes.

 Toaacco  Tax
 #1249,  Shri  Samganna:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Certificates  have  beev
 issued  by  Government  for  the  realiza-
 tion  of  Tobacco  Tax  in  the  scheduled
 areas  of  Orissa;  and

 (b)  if  so,  the  number  of  such  Cert
 ficates  issued  and  the  amount  realised
 thereby  during  each  of  the  last  two
 years  (1952-58  and  1953-54,  so  far)?_

 The  Deputy  Minister  of  F'mance
 (Shri  A.  C.  Guha):  (a)  Yes,  Sir.  Gov-
 ernment  have  been  constrained  to  adopt
 this  course  in  respect  of  a  certain
 number  of  persistent  defaulters  of
 revenue.  No  certificates  have  been
 issued  in  the  year  2953-54,

 (b)  A  statement  giving  the  required
 information  is  placed  on  the  Table  of
 the  House  [See  Appendix  V,  annex-
 ure  No.  46.)

 Appiasy  REPrort

 {  Shri  Saghobir  Sabai:
 Dr.  Ram  Subhag  Singh:
 Shri  Sinhasan  Singh:

 Wi!l  the  Minister  of  Home  Affairs
 be  pleased  to  state  what  action  has
 so  far  been  taken  on  the  report  on
 Public  Administration  in  India,  sub-
 mitted  by  Paul  H.  Appleby?

 ©2250.

 The  Deputy  Minster  of  Home  Affairs
 (Shri  Datsr):  In  pursuance  of  the
 recommendations  contained  in  the
 Appleby  Repurt,  Government  have  de
 cided  to  set-up  an  Orfanisation  and
 Methods  Division  and  to  sponsor  the
 establishment  of  an  Institute  of  Publre
 Administration.  Other  matters  arising
 out  of  the  Report  are  under  their  active
 consideration.

 Co-oPERATivE  SOCSETIBS  FOR
 Ex-S  ERVICEMEN

 77252.  Shet  M.  8.  Garapadaswapy:
 (a)  Will  the  Minister  of  Oefemee  be
 Pleased  to  state  whether  it  is  a  fact
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 that  Government  have  organised  co-
 operative  societies  for  the  henefit  of
 ex-Service  men?

 (b)  If  so,  what  is  the  nature  of
 these  societies?

 (c)  What  are  the  sources  of  finance
 for  the  said  societies?

 The  Deputy  Minister  of  Defence
 (Sardar  Madithia):  (a)  Yes.

 (b)  The  Societies  are  of  two  types:
 (i)  Tenant  Farmining  Co-operative

 Societies.
 (ii)  Transport  Co-operative  Socie-

 ties.
 (९)  In  the  case  of  (i)  above,  grants

 are  given  by  the  Centre,  States  and
 State  Post-War  Reconstruction  Fund
 Committees.  Ex-servicemen  colonists
 also  contribute  towards  the  expenditure
 of  the  Colony.  If  the  above  resources
 are  not  sufficient  the  Centra!  Govern
 ment  gives  a  loan  to  the  State  Govern-
 ment.

 Regarding  (ii)  above,  loans  are  given
 by  the  State  Post-War  Reconstruction
 Fund  Committees  and  Central  Govern-
 ment.  Settler  members  also  contribute
 towards  the  cost  of  the  Scheme.

 CANTEENS

 °252.  Stri  8.  N.  Singh:  (a)  Will
 the  Minister  of  Oefence  be  pleased  to
 state  how  many  _  contractor-ruo
 Canteens  have  been  replaced  by
 Military  Unit-run  Canteens  up  to  3Ist
 July,  9537

 (b)  What  baa  been  the  result  of
 this  policy  in  the  way  of  benefits  to
 the  Units  concerned?

 The  Depnty  Minister  of  Defence
 (Sardar  Majithia):  (a)  940  by  the  30th
 November  1953.

 (b)  The  net  monthly  profits  of  a  unit
 of  Infantry  Battalion  strength  in  terms
 of  monetary  gain  are  approximately
 Rs.  600  The  benefits  accruing  from
 the  policy  in  general  are  more  efftcient
 service  and  additiona!  amenities  to  the
 troops

 Bacxwarp  Crassss  CoAumission
 #1253,  Shri  Sanganna:  Wil!  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  certain
 State  Governments  have  not  beeo.
 able  to  supply  necessary.  statistics  in
 conformity  with  the  terms  of  refer-
 ence  of  the  All-India  Backward  Clas-

 ses  Commission;  and

 (b)  if  so,  what  action  has  been
 taken  to  accelerate  the  work  of  the
 Casunission?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  Yes  for  the  present.

 (b)  The  State  Governments  have
 been  requested  to  fully  cooperate  with.
 the  Backward  Classes.  Commission  and
 extend  every  possible  assistance  in
 their  work.  It  has  also  been  suggested
 that,  where  possible,  a  Specia)  Officer
 may  be  appointed  by  the  State  Gov-
 ernments,  for  a  short  period  to  prepare
 detailed  replies  to.  the  questionnaire  and
 also  to,  furnish  the  information  asked
 for  by  the  Commission.

 TRIBAL  CONFERENCES
 °254.  Shri  Bheekha  Bhai:  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  how  many  Tribal  Conferences
 have  so  far  been  organised  by  the
 Government  of  India  tlirough  their
 Commissioner  for  Scheduled  Castes
 and  Tribes;  and

 (b)  whether  any  expenditure  there-
 op  was  incurred  by  Government  or
 whether  they  were  organised  by
 voluntary  agencies?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  (a)  One.

 (b)  The  expenditure  incurred  by  the
 ‘JYovernment  amounted  to  Rs.  ‘2098/77—

 CENTRAL  STATISTICAL  ORGANISATION  ~
 ©1255.  Shri  8.  0.  Samanta:  Will  the

 Minister  of  Fimance  be  pleased  ०
 state:

 (a)  whether  the  Decennia}  Census
 Sgures  are  taken  into  account  or  fresh
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 statistics  are  taken  by  the  Central
 Statistical  Organisation  in  their  work;
 and

 fb)  whether  dupiication  in  taking
 statistics  in  tbe  same  matter  is  avoid-
 eat

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  (a)  The  Decennial  Census
 figures  are  taken  into  account  by  the
 Central  Statistical  Organisation  in  their
 work;

 (b)  Yes.

 Oprum]
 1256.  Shri  Brohmo.Chougbury:  (a)

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  the  Opium  growing  States
 in  India  and  what  is  the  total  annual
 production,  State-wise?

 (b)  What  is  the  total  annual  con-
 sumption  in  each  State?

 “a

 (c)  What  are  the  production  prices
 and  what  are  the  sale  prices?

 (d)  Is  opium  e.ported  to  foreign
 countries?

 (९)  If  so,  to  which  countries  and  of
 what  value?

 Tbe  Deputy  Mialster  of  inance  (Shri
 A.  CC.  Guha):  (a)  The  quantity  of
 opium  produced  during  ‘1952-53  season
 was  5346  maunds  in  Uttar  Pradesh,
 6203  maunds  in  Madhya  Bharat,  4360
 maunds  in  Rajasthan  and  85  maunds  in
 Himachal  Pradest:.

 (b)  to  (e).  A  Statement  giving  the
 required  information  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 ए,  annexure  No.  47.7

 STIPEMDs  TO  STUDENTS  OF  TRIPURA
 *3257.  Shri  Dasaratha  Deb:  (a)

 Will  the  Minister  of  Education  be
 pleased  to  state  whether  any  arrange-
 ment  has  been  made  either  by  the
 Government  of  Tripura,  or  by  ‘the
 Government  of  India  for  providing
 stipends  along  with  capitation  fee  for
 those  Students  of  Tripura  who  want
 to  get  technical  education  in  Medical
 and  Engineering  schoo!s  or  colleges
 outside  the  State?

 (b)  If  so,  how  many  students  are
 at  present  availing  themselves  of  such
 facilities?

 (९)  How  many  of  them  are  tribal
 and  how  many  non-tribal?

 The  Miéalster  of  Education  and
 Natural  Resources  and  Scientific  Re-
 search,  (Maulana  Azad):  (a)  Yes.

 (b)  Eight.
 (c)  Two  Tribal,  six.  non.Tribal.

 ReEGATE  OF  ImporT  Duty  on  Raw
 MATERIALS

 01258.  Shri  K.  C  ‘Bodhia:  Will  the
 Minister  of  Fam2ace  be  pleased  fo
 state:

 (a)  whether  rebate  of  import  duty
 is  given  on  any  raw  materials  import-
 ed  for  use  in  industries  here;

 (b)  if  so,  the  names  of  those  raw
 materials  and  the  industries  concerv-
 ed;  and

 (c)  the  total  amount  of  such  rebate
 given  in  1952-53?

 The  Deputy  (fintster  of  Finance
 (Shri  A.  C.  Gnha):  (a)  Yes  Sir;

 (b)  A  statement  is  laid  on  the  Table
 of  the  Mouse.  [See  Appendix  V,  an-
 nexure  No.  48.)

 (c)  A  separate  record  of  the  amounts
 Paid  35  refund  in  such  cases  is  not
 maintained.

 Gypsum  IN  RAJASTHAN
 91290,  Shri  @heekha  Biiaj:  Will  the

 Minister  of  है बह  Bewurcess  tad
 Scientific  G@esearch  be  pleased  to
 state:

 (a)  the  average  quantity  of  Gydsum
 available  in  a  year’  from  differeat
 places  in  Rajasthan;  and

 (b)  the  number  of  gypsum  quarries.
 In  Rajasthan?’

 The  Minister  of  Education  and
 Natural  Resources  and  Sclentific  Re-
 search  (Maulsna  Azad):  (9)  The  pro-
 duction  durlng  the  last  three  years
 was—

 q)  950  ‘178,172  tons.
 (2)  952  168,313  tons.
 (3)  952  356,l25  tons..
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 (b)  Gypsum  is  at  present  worked
 from  four  areas.

 CHowkuwwars
 *1266.  Shri  Valtatharas:  Will  the

 Minister  of  Defence  be  pleased  tn
 étate:

 ‘(a)  whether  it  is  a  fact  that  chowsi-
 ars  working  in  the  barracks  and
 stores  are  not  allowed  to  avail  them-
 selves  of  the  weekly  and  gazetted
 holidays  and  recess  for  meals;

 (b)  whether  hours  of  work  have
 been  fixed  for  the  chowkidars  and  :f

 £0,  whether  such  hours  are  enforced;
 (९)  whether  it  is  a  fact  that  these

 cemployees  are  graded  as  temporary,
 dregular  temporary  and  casual  workers
 and  whether  it  is  the  policy  of  Gov-
 ernment  to  keep  them  non-permanent;

 (d)  whether  the  employees  have
 been  allowed  to  avail  themselves  of
 their  earned  leave  since  lst  August,
 1949;  and

 (e)  if  not,  the  reasons  thereof?
 The  Deputy  Minister  of  Oefenee  (Shri

 Satish  Chandra):  (a)  Chowkidars
 employed  in  Store  Yards  and  Store  De-
 pots  are  allowed  the  weekly  and  gazet-
 ted  holidays  by  rotation.  Those  employ-
 ed  to  look  after  vacant  buildings  are
 allowed  to  stay  on  the  premises  with
 their  families  and  are  not  given  holl-
 days  regularly,  though  leave  of  absence
 is  Eranted  when  required.  Although
 technica’ly  on  duty  ail  the  24  hours,
 the  entire  period  for  them  is  a  recess.

 (b)  They  are  generalily  employed  for
 8  hours  a  day  except  those  looking  after
 the  vacant  buildings.

 (c)  They  are  classified  as  permanent,
 quasi-permanent,  temporary  and  casual.
 Some  of  them  become  permanent  when
 vacancies  are  available.

 (d)  Yes
 fe)  Does  not  arise.

 LAND  ACQUISITION
 91262.  Shri  Kanavade  Pati}:  Will

 -the  Minister  of  Defence  be  pleased  to
 state:

 (a)  how  many  villages  have  lost
 their  crop-cultivating  lands  due  to

 I§§8

 the  acquisition  of  the  same  by  the
 Government  of  India  for  the  purpose
 of  Karjune-kbare  Armament  Ranges
 in  Alunadnagar  District;

 (b)  whether  it  is  the  intention  of
 Government  to  return  all  or  some  of
 these  lands  in  the  near  future.  and

 (c)  whether  the  Government  of
 India  have  granted  any  compensation
 for  the  acquired  land?

 The  Deputy  Minister  of  Defence
 (Sardar  Mafgithia):  (a)  Tbe  number  of
 the  villages  is  13,  The  iands  have  not

 so  far  been  acquired  but  continue  to
 be  held  under  requisition.

 (b)  No.

 (c)  Does  not  arise  as  lands  are  not
 acquired.  The  land  owners  are  paid
 recurring  compensation  on  account  of
 requisitioning.

 ComMUNITY  Projects  AD  0  GOVERNMENT
 SERVANTS

 "1263.  5090  Muniswamy:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  whether  it  is  a  fact  that  Gov-
 ernment  Servants  are  not  banned
 from  raising  subscriptions  or  partici-
 pating  in  such  activities  in  the  Com-
 munity  Project  Schemes,  under  the
 Five  Year  Plan?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Kati):  There  is  no  such
 genera)  ban.  A  copy  of  the  relevant
 orders  on  the  subject  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 V,  annexure  No.  49.]

 CONFIRMATION  OF  EMPEOYE

 °264,  De.  Lanka  Sundaram:  (a)
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  whether  it  is  a  fact
 that  a  large  number  of  employees  re-
 cruited  during  war  in  certain  subordi-
 nate  Departments  of  the  Government
 of  India  have  been  confirmed  although
 they  did  not  possess  the  minimurn
 academic  qualificatlons?

 (b)  Is  it  a  fact  that  this  concession
 has  been  denied  to  some  of  the  senior
 clerks  of  the  same  category  in  the
 Secretariat  and  if  80,  why?
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 The  Deputy  Ministcr  of  Home  Afairs
 (Shri  Datar):  (a)  Exemptions  from  the
 ‘minimum  qualification’  Rule  bave
 been  granted  from  time  to  time  on
 merits  in  respect  of  employees  of  cer
 tain  subordinate  Officers  e.g.  the  Lower
 Division  Clerks  of  the  Defence  Instai-
 lations.  Confirmation  of  employees  not
 educationally  qualified  have  heen
 made  in  such  cases.

 (b)  No.  such  exemption  bas  been
 given  in  respect  of  the  clerks  in  the
 Secretariat.  The  reasons  for  not  grant-
 ing  such  exemption  are:

 (i)  that  a  higher  standard  of  work
 is  expected  in  the  Secretariat;

 (ii)  In  the  Secretariat  the  minimum
 educational  qualifications  for

 clerks  have  been  in  force  for
 a  long  time.  In  Subordinate
 Offices,  on  the  other  band,
 there  was  no  such’  general
 order  before  947  and  educa-
 tional  qualifications  were  pres
 cribed  by  the  Heads  of  Depart-
 ments  and  exemptions  there
 from  were  also  granted  by
 them,

 UNEMPLOYMENT
 ©1265.  Shri  EK.  P.  Tripathl:  Will

 the  Minister  of  Education  be  pleased
 to  state  whether  the  Assam  Govern-
 ment  have  signified  their  assent  to
 Participate  in  the  scheme  of  recruit-
 ing  rural  teachers  and  social  educa-
 tion  workers  as  a  measure  to  relieve
 unemployment?

 The  Minister  of  Education  and
 Natura!  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  Yes,  but  the
 proposals  from  the  State  Government
 have  not  yet  been  received.

 CONFERENCE  OF  NAVAL  OFFICERS

 °266.  Shri,  Muniswamy'  (a).  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  the
 80  Annual  Conference  of  the  Naval
 Officers  was  held  at  New  Delhi  during
 the  first  week  of  December,  ‘1953?

 (b)  If  so,  what  were  the  important
 subjects  discussed  at  the  meeting?

 The  Minister  of  Defence  Greanisation
 (Shri  Tyagi):  (a)  Yes,  the  8th  Senior
 Officers’  Conferences  was  held  at  New
 Delhi  from  30th  November  to  4th:
 December  1953.

 (b)  The  Conference  discussed  policy
 and  administrative  matters  which  are
 of  a  Confidential  nature.

 NAVAL  Estas  LGHMENTS
 71267,  Shr!  Manswamy,  (a;

 Will  the  Minister  >f  Defence  be
 Pleased  to  state  how  many  Naval  Es-
 tablishments  are  there  in  India?

 (b)  In  how  many  places  are  train-
 ing  courses  conducted  for  Naval  Ofs-
 cers  and  other  Naval  personnel?

 The  Minister  of  Defence  Organistica
 (Shri  Tyagi):  (a)  and  (b).  There  are
 six  Naval  Establishments  and  Training
 Courses  are  held  in  all  of  them.

 Timer  Usep  IN  ORDNANCE  FACTORIES
 "1268,  Shri  M.  L.  Agrawal:  (a)  Will

 the  Minister  of  Defence  be  pleased  to
 state  the  value  of  timber  used  in  the
 ordnance  factories  in  the  years  1956
 ‘Ble  1951-52  and  ‘1952-537,

 (b)  Is  it  a  fact  that  costly  species
 of  timber  of  the  best  quality  avail-
 able  in  the  country  are  utilised  in  the
 ordnance  factories  for  the  manufac-
 tre  of  packing  cases,  crates  aid
 ammunition  boxes  for  which  cheaper
 variety  of  timber  can  be  safely  used?’

 (९)  Are  the  off-cuts  of  this  pre-
 cious  material  put  to  good  use  with-
 out  wastage?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  The  value:

 of  timber  received  by  the  Ordnance:
 Factories  during  each  of  the  years  is
 as  follows:

 1950-51  Rs.  2  lakhs.
 1951-52  Rs.  22  lakhs.
 95253  Rs.  22  lakhs.

 Separate  figures  are  not  uvailable  for
 the  value  of  timber  actually  utilised’
 during  each  year.

 (b)  High  grade  timber  is  used  only
 for  the  manufacture:  of  ammunition:
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 boxes  and  timber  of  less  costly  varieties
 is  utilised  for  the  manufacture  of  ordi-
 nary  packing  cases  and  crates.  Low
 grade  timber  is  not  suitable  for  am-
 munition  Boxes.

 (c)  Yes.

 GaanTs  TO  INSTITUTIONS
 °2269.  Shri  0.  C.  Sbarmz:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  what  amount  has_  been  sanc-
 tioned  during  95253  for  the  estab-
 lishment  or  development  of  educa-
 tional,  technical  and  scientific  _  insti-

 tutions  in  Punjab,  PEPSU  and  Hima-
 chai  Pradesh  respectively  under  the
 Five  Year  Education  Development
 Plan;  arid

 (b)  which  institutions  in  these
 States  have  heen  selected
 Purpose  of  these  grants?

 for  the

 The  Minister  of  Education  and
 Natural  Resoarves  and  Scientific  Re-
 search  (Maulana  Arad):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  50.)

 BHADINA  Firmic  RANGa
 *4270,  Shri  V.  G.  Deshpande:  (a)

 Wii  the  Minister  of  Defence  be  pleas-
 ed  to  state  whether  it  is  a  fact  that
 twenty-two  villages  in  Tahsi]  Pichhore
 of  District  Shivpuri,  in  Madhya
 Bharat,  were  requisitioned  by  the  De-
 fence  Department  for  the  purpose
 of  field  firing  range  Bhabina,  District
 dbansi  in  U.P.?

 (b)  Is  it  a  fact  that  they  were  re-
 quisitioned  for  a  period  ending  two
 years  after  the  war?

 (c)  Is  it  a  fact  that  the  land  has
 not  still  been  returned?

 (d)  Is  it  a  fact  that  no  compen-
 sation  has  been  paid  to  the  evacuees
 for  the  last  eight  years?

 (९)  When  do  Government  propose
 to  pay  tbe  compensation  to  the  eva-
 <uees  and  when  will  the  villages  be
 weturned  to  the  origiaal  occupants?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes)  The  lands

 were  hired  and  not  requisitioned.

 (b)  Does  not  arise  in  view  of  (a)
 above.

 (c)  Yes.

 (d)  Compensation  has  been  paid  up
 to  July  1946,

 (e)  Government  of  Madbya  Bharat
 have  been  requested  to  arralige  pay-
 ment.  The  return  of  any  land  to  original
 occupants  depends  on  what  area  wil!
 be  permanently  required  by  the  Defence
 Services.  The  latter  question  is  under
 consideration  of  Government

 भारत  तथा  बगोस्लागिया  द्वारा  छात्रवृत्तियां
 का  बाबान  प्रशन

 +%१२७१.  Mo  राम  सुभाग  सिंह:  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  $पा  करेंगे  :

 (क)  क्‍या  भारत  सरकार  की  गौरसे
 यूगोस्लाविया  के  किसी  विद्यार्थी  को  भारत
 में  पढ़ने  के  लिये  कोई  छात्रवृत्ति  दी  जाती
 है;

 (ख)  यदि  हां  ,  तो  कितनी  और  क्या
 क्या  विषय  पढ़ने  के  लिये  ;  तथा

 (ग)  १६५२-१३  तथा  १६५३-५४
 में  बोलीविया  सरकार  की  ओर  से  कितनी

 वृत्तियां  भारतीय  विद्यार्थियों  को  मिली
 हैँ?

 The  Minister  of  Educatioa  and
 Natural  Resources  and  Scientific  Re-
 seareb  (Maulana  Azad):  (a)  and  (०).
 Not  yet,  but  an  offer  will  be  made
 shortly.  Rs.  200  per  montb  plus  tution
 and  examination  fees  wil!  be  offered.
 The  subjects  will  depend  upon’  the
 choice  of  the  candidates  and  the  sub-
 jects  available.

 (c)  Ten  in  ‘1952-53  and  seven  in  ‘1953-
 os
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 DEMOTION  OF  HAVIEDAR  CLERKS

 °272.  Sbri  Bhakt  Darshaes:  Will
 tbe  Minister  of  Defence  be  pleased  to
 tate:

 (a)  whether  the  programme  of  re-:
 desseg  and  reversions  of  Havildar
 Clerks,  recruited  directly  during  the
 ‘World  War  Ti,  has  been  completed;

 (b)  if  so,  how  many  of  them  have
 been  made  Naiks  and  Lance-Naiks
 and  how  many  have  _  proceeded  on
 voluntary  reiease;

 (c)  whether  it  has  been  verified  that
 some  of  these  Non-Commissioned
 Officers  had  originaily  joined  as  re-
 gular  Sepoys  and  had  been  promoted
 gs  Lance-Naiks  or  Naiks  but  aero
 ater  on  converted  into  Havildar
 Clerks  against  their  will  due  to  acute
 shortage  of  Clerks  in  the  Field:

 (d)  if  so,  what  is  their  number;  aud

 (e)  whether  it  has  been  decided  to
 allow  them  to  retain  their  rank  of
 Havildar  at  least  till  they  are  wasted
 Out  of  tbe  arny?

 The  Deputy  Minister  of  Defence
 «Sardar  Majithia):  (a)  Yes,  Sir.

 (b)  Approximately  6,700  elected  to
 ‘serve  in  the  lower  ranks.  The  number
 of  those  made  Naiks  and  L/Naiks  is
 not  readily  available.  Approximately
 2.900  have  proceeded  on  voluntary
 tealease.

 (९)  No  one  was  re-mustered  as  a
 Clerk  without  his  consent.

 (d)  and  (e).  Do  not  arise.

 DAILY  ALLOWANCE  oF  Crass  IV  EMPLoYte
 91273,  Shei  T.  B.  Vittal  Bao:  Wil

 the  Minister  of  Finance  be  pleased  to
 State:

 (a)  whether,  by  the  inclusion  of
 dearness  pay  in  basic  pay,  the  rate
 of  daily  allowance  has  been  enhanced
 in  respect  of  ali  Central  Government
 employees  except  Class  IV;  and

 {b)  if  so,  whether  Government  will
 consider  the  advisability  of  fixing  a
 proportionate  rate  o¥  daily  allowanve
 for  the  Class  TV  employees  also?

 The  Deputy  Gfimister  of  Finance
 (Shri  M.  0.  Shah):  (a)  No,  except  in
 those  cases  where  the  rate  of  daily  al-
 lowance  varies  with  pay.

 (b)  The  question  of  fixing  a  higher
 rate  of  daily  allowance  for  Class  IV
 emp’oyees  has  already  been  taken  up
 but  the  exact  increase  to  be  granted  re-
 mains  to  be  finalised.  Orders  in  this
 matter  are  expected  to  be  issued  short-
 ly.

 "*DEATH-CU  MRETIRPMENT™”  GRATUITY

 99274,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  ‘the
 Gadgil  Committee  recommended  that
 dearness  pay  should  be.  included  in
 basic  pay  for  granting  “Death-cum
 retirement"  gratuity  and  caiculstlon
 of  pension  of  all  Central  Government
 employees;

 th)  whether  it  Is  a  fact  that  «!oubts
 have  been  raised  on  the  Goverament’s
 orders  on  the  Coramittee’s  recommen-
 dation;  and

 (ce)  If  so,  whether  Government  pro-
 pose  to  clarify  the  orders?

 The  Deputy  Minister  of  Finance  (Shri
 M.  C,  Shah):  (a)  to  (c).  Asa  result  of
 the  Gadgi)  Committee's  recommenda-
 tions.  orders  were  issued  that  dearness
 pay  should  be  included  in  basic  pay  for
 calculating  ‘Death-cu  mretirement’
 gratuity  and  pension  of  all  Central  Gov-
 ernment  servants.  Since  doubts  were
 raised  in  certain  Quarters  about  the
 applicability  of  these  orders  to  Class  [V
 employees.  specific  orders  have  since
 been  issued  making  it  clear  that  they
 apply  to  Class  IV  employees  as  well
 as  to  others.

 GapbolIL  COMAUTTEE

 #1275.  Shri  T.  B.  Vitéal  Rao:  (a)
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  whether.  by  implementa-
 tion  of  the  Gadgil  Committee's  re
 commendations  on  inclusion  of  ‘lear-
 ness  allowance  in  pay,  Central  Govern-
 ment  employees  attached  to  “C”  class
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 stations  drawing  pay  between  Rs  75/-
 and  Rs.  100/-  p.m.  are  required  to
 forfeit  house  rent  allowance  and  pro
 tection  against  loss  of  emoluments  is
 granted  only  till  the  date  of  drawa}
 of  next  increment  in  the  scale  of  pay?

 (b)  If  so,  do  Government  provose
 to  protect  such  loss  of  emoluments?

 The  Deputy  Minister  of  @icance
 (Shri  M.  com  Shah):  (a)  Central  Govern-
 ment  employees  in  ‘C’  class_  stations
 and  drawing  pay  between  Rs.  75  and
 Rs.  00  p.m.  who  would  have  suffered
 an  immediate  drop  in  emoluments  by
 the  merger  of  half  the  dearness  allow-
 306६  with  pay  have  been  protected  by
 the  grant  of  a  personal  compensatory
 allowance,  which  is  absorbabJe  in  future
 increases  in  emoluments  fn  the  same
 manner  as  employees  in  ‘A’  and  ‘B’
 class  stations  who  are  similarly  affect-
 ed.  This  concession  is  not  restricted
 only  to  the  date  of  next  increment.

 (b)  Does  not  arise.

 SHrosr  COMMITTEE

 1275.  Shri  Bansal:  Will  the  Min-
 ister  of  Finance  be  pleased  to  state
 whether  the  work  of  the  Committee
 appointed  by  the  Reserve  Bank  under
 the  Chairmanship  of  Shri  A.  D.
 Shroff  is  confined  only  to  short  ‘erm
 finance  for  Industry?

 The  Minister  of  Fiaaace  (Shri  ©.  9.
 Deshmukh):  No.  Sir.  The  Committee
 appointed  by  the  Reserve  Bank  of
 India  under  the  Chairmanship  of  Shrl
 A.  D.  Shroff  wi!l  examine  how  increas-
 ed  finance  can  be  made  available  to  the
 Private  sector  through  sources  other
 than  those  under  the  consideration  of
 the  Taxation  Enquiry  Commission,  In
 Particular,  they  will  examine  the  pos-
 sibility  of  providing  on  a  larger  scale
 bank  finance  for  development  in  the
 private  sector.  The  work  of  this  Com-
 mittee  wil!  cover  the  question  of  faci-
 lities  for  not  only  the  short-term  but
 3750  tbe  long-term  requirements  of
 private  industry.

 Naca  NaTionat  CoUNCIL

 (Shr?  @ishang  Kefshing:
 *I277.2  550  S  ९  Samant:

 ie  Shri  Raghunath  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  the  answer  to
 starred  question  No.  494  asker  on  the
 Ist  December,  953  and  state:

 (a)  bow  and  in  what  form  the
 leaders  of  the  Naga  National  Coun-
 cil  have  been  cattying  on  anti-State
 and  anti-Indian  propaganda;

 (b)  whether  Government  have  in-
 quired  into  the  reat  causes  as  to  why
 the  Naga  National  Council  leaders
 have  been  doing  the  anti-State  and
 anti-Indian  propaganda;  and

 (९)  the  measures  so  far  taken  by
 Government  to  remove  the  causes  and
 to  establish  good-will  and  undez-
 standing  with  the  Nagas?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katjn):  (a)  The  leaders  of
 the  Naga  National  Council  have  been
 indulging  in  various  acts  of  lawlessness
 including  assault  on  and  intimidation
 of  joyal  Naga  Government  Servants.
 Objectionable  and  prejudicial]  leaflets
 have  also  come  to  the  notice  of  Govern-
 ment  wherein  Nagas  were  asked  not  to
 participate  in  the  "Independence  Day’
 celebrations  and  refuse  fo  be  identifi-
 ed  as  Indians.

 (b)  The  cause  is  stated  ts  be  the
 desire  wf  the  Nagas  to  beco:ve  fully
 arid  entirely  independent  of  India.

 (c)  Government  are  doing  al]  they
 can  to  associate  the  Nagas  ‘with  the
 best  interests  of  the  country.  They
 have  appointed  a  Naga  as  Chairman  of
 the  Wokha  Bench  Court  who  is  report-
 ed  to  be  doing  very  useful  work.  They
 are  also  contemplating  opening  more
 administrative  centres  in  the  interior,
 Development  plans  for  the  district  sre
 being  implemented  and  more  schemes
 are  belng  taken  ap  for  school,  hospitals,
 roads,  water,  supply  etc.
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 I.  A.  S.  Tratnine  ScHOOL

 गुनह,  Shri  &  P.  Trhyath&  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  starred  question  No.  i033  of
 the  4th  September.  1953,  regarding  the
 appointment  of  a  whole  time  Princl-
 pal  for  LA.S.  Training  School  and
 state  whether  any  decision  has  since
 been  taken  in  the  matter?

 The  Deputy  Mmister  of  Home  Affairs
 (Sbri  Datar):  It  bas  been  decided  to
 appeint  a  whole-time  Principa)  for  the
 LA.S.  Training  School.  Steps  are  now
 being  taken  to  select  a  suitable  officer.

 INOIAN  STUDENTS  IN  PAKISTAN  COLLEG@S

 *1279,  Pandit  8,  0.  Mishra:  (a)  Will
 the  Minister  of  Education  be  pleased
 to  state  the  number  of  Indian  stu.
 dents  who  were  reading  in  Pakistan
 Colleges  on  the  date  when  the  pass
 port  system  was  introduced?

 (b)  How  many  of  them  are  now
 continuing  there  as  Indian  Nationals?

 ic)  Do  Government  propose  to  give
 any  facilities  to  these  students  in
 case  they  wish  to  come  back  and  join
 Indian  institutions?

 (d)  Have  any  representations  been
 received  by  Government  from  such
 students  or  their  guardians?

 The  Minister  of  Hd@ucafion  and
 Natural  Resources  and  Scientific  Re-
 search  (Mausos  Azad):  (a)  to  (c).
 Information  is  not  readily  avaiilabite
 and  will  be  placed  on  the  table  of  the
 House  when  collected.

 (d)  No  Sir.

 1: ..... क  प्रवेश  फो  सहायक-अनुशा

 #RRLo,  श्री  रण वमन  सिह  :  क्या

 गृह  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  केन्द्रीय  सरकार  मे चर्च  १६५३-५४  के
 लिये  विन्ध्य  प्रदेश  की  झ्ननसूचित  जातियों
 तथा  पिछड़े  बों  के  शीर्षक  तथा  ऋष् थिक

 क्षति  के  लिये  अलग  ध्रलग  किताब  राक
 का  समरू-भूदान  दिया  है  ?

 605  PSD

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar):  A  sum  of  Rs.  2,00,000
 has  been  allotted  to  the  State  of
 Vindhya  Pradesh  for  the  year  1953-54,
 for  the  welfare  of  the  Scheduled  Castes
 ia,  Removal  of  Untouchability.  No
 amounts  have  been  allotted  for  the
 Backward  Classes  as  such  pending  the
 recommendation  of  the  Backward
 Classes  Commission

 Bonus  SHARES

 °1282,,  Shri  EK.  P.  Tripathi:  Will  tie
 Minister  of  Fimaace  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  foliow
 jing  certain  rumours  about  proposed
 taxation  measures  on  bonus  issues  of
 shares  in  the  next  budget.  there  bas
 been  increased  issue  of  bonus  shares
 by  a  large  number  of  companies  in
 Calcutta  and  Bombay,  out  of  reserves.
 and

 (b)  if  so,  whether  any  step  is  under
 consideration  of  Government  to  pre-
 vent  this?

 The  Deputy  Miaister  of  Finance
 (Shri  M.  0.  Shab):  (a)  Government  are
 not  aware  of  the  rumours  to  which  the
 bon.  Member  refers  but  it  is  possible
 that  some  applications  are  being
 inspired  by  such  apprehension  I  would,
 however,  inform  the  hon,  Member  that

 a  preliminary  review  of  the  statistics
 relating  .to  the  issue  of  bonus  shares
 during  the  last  four  years  does  aot
 indicate  any  increase  in  the  number  of
 consents  given.  There  has  been.  how-
 ever,  a  slight  increase  in  total  amount
 of  capital  proposed  to  be  issued  as
 bonus  shares  to  which  consent  has  been
 given  so  far  during  this  year;  but  this
 increase  is  mainly  due  to  one  case,
 which  presented’  certain  special
 features.

 (b)  Government  have  tbis  question
 under  close  review  from  time  to  time
 and.  if  and  when  necessary,  will  take
 such  action  as  they  consider  ap-
 propriate.
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 INTEGRATION  OF  STATS  Forces

 ‘#1282,  Th.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  refer  to  the  reply  to  starred
 question  No.  738  on  the  3thk  March,
 953  regarding  the  _  integration  of
 Jammu  and  Kashmir  State  forces  and
 state  how  far  this  matter  has  pro
 gressed?

 The  Minister  of  Defence  Organisation
 (Shri  Tyagi):  The  integration  has  not

 yet  taken  place  but  certain  problems
 which  wil}  arise  as  a  resuit  of  integra-
 tion  are  under  examination.  Some  sug-

 gestions  for  dealing  with  the  interim
 situation,  in  case  the  integration  is  de-
 layed,  are  also  under  consideration.

 BMPLOYMENT  EXCHANGSS
 ©2283,  Th.  Lakshmaw  Singh  Charak:

 (a)  Will  the  Minister  of  Home
 Affaima  be  pleased  to  state  whether
 any  special  instructions  have  been

 given  to  the  Heads  of  the  Depart-
 ments  and  the  Ministries  of  the  Gov
 e@oment  of  India  to  refer  certai:

 categories  of  vacancles  to  the  Employ-
 ment  Exchange  whenever  vacancies
 arise?

 (b)  If  so,  what  were  the  precise
 instructions  given  and  whether  the
 instructions  are  being  atrictly  observ-
 ed  by  the  Heads  of  the  Departments
 and  Ministries?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Datar>:  (a)  and  (b).  Yes.  In-
 structions  are  in  force  that  all
 vacancies  other  than  those  to  be  filled
 through  the  Union  Public  Service  Com-
 mission  or  by  open  competitive  exami-
 nations  or  by  normal  departmental
 Promotion  should  be  notified  to  the
 Employment  Exchanges  and  filled  by
 candidates  mominated  by  them.  These
 instructions  are  subjects  to  the  follow-
 ing  exceptions:

 (i)  Where  the  Ministry  of  Home
 Affairs  have,  for  special
 reasons,  allowed  a_  different
 Procedure  to  be  followed  for
 filling  such  vacancies

 qii)  In  respect  of  vacancies  reser-
 ved  for  members  of  Scheduled

 Castes.  Scheduled  Tribes  or
 Anglo-Indians  Ministries  and
 Heads  of  Departments  have
 been  instructed  to  advertise
 and  send  intimation  to  ap-
 Proved  Associations  represent-
 ing  such  communities.  Ap-
 pointments  in  such  cases  are
 allowed  to  be  made  even  other
 wise  than  on  the  nomination
 by  Employment  Exchanges.

 Government  have  no  reason  to  hold
 that  these  instructions  are  not  genera)l-
 ly  being  observed.

 FINANCING  AGRICULTURAL  OPERATIONS
 In  VU.  P.

 #1284,  Shri  H.  8,  @rasad:  Will  the
 Minister  of  Fimasee  be  pleased  to
 state  whether  the  Reserve  Bank  of
 India  has  made  any  _  provision  for

 @nancing  Agricultural  operations
 and  marketing  of  crops  of  coopera-
 tive  societies  in  U.  P.  in  the  year
 ‘1953-54?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0.  Gaba):  Yes,  Sir.  In  its  tar-
 get  figures  of  allotment  the  Reserve
 Bank  of  India  bas  allowed  for  a  figure
 of  Rs.  2  crores  for  financing  seasonal
 agricultural  operations  and  marketing
 of  crops  in  the  Uttar  Pradesh  during
 1953-54.  A  credit  limit  of  Rs  39:6
 lakh  to  be  avaited  of  through  the  Uttar
 Pradesh  State  Cooperative  Bank  under
 Sections  17(2),  (0)  and  174)  (a)  of
 the  Reserve  Bank  of  India  Act,  ‘1934,
 has  been  applied  fqr  ancl  sanctioned  up
 to  the  4th  December.  1953.

 Curr  Evection  CoMMIssiONER

 2285,  Shri  .-<  Cc  Godhia:  W25ll  the
 Minister  of  Law  be  pleased  to  state
 the  period  of  deputation  of  the  Chief
 Election  Commissioner  out  of  India
 and  the  terms  thereof?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  The  period  of
 deputation  of  the  Chief  Election  Com
 missioner  to  Sudan  was  from  the  3rd
 March,  1953,  to  the  end  of  December,
 1953,  or  tiil  he  finishes  his  work  there,
 whichever  was  earlier,  A  statement
 mentioning  the  terms  of  the  deputation



 5477  Written  Answers  22  DECEMBER  953  Written.  Answers  572

 is  paced  on  the  Table  of  the  House.
 {See  Appendix  V;  annexure  No.  ‘51.3

 Forts  oF  CHITTORGARH  AND  Kum
 BHALGARH

 °1286.  Shri  Ralwant  Sinha  Mehta:
 (a)  Will  -the  Minister  of  Edacation

 be  pleased  to  state  whether  itt  ss  a
 fact  that  the  forts  of  Chittorgarh

 and  Kumbhalgarb  in  Rajasthan  have
 been  declared  as  monuments  of  na-
 tional  impertance?

 (b)  If  so,  when  were  they  taken
 over  by  the  Central  Government  and
 what  progress  has  been  made  so  far
 as  regards  their  maintenance  and
 repairs?

 (c)  How  much  money  bas_  been
 spent  so  far  on  each  of  them?

 The  Minister  of  Education  and
 Natnrai  Resources  and  Scientific  Re-
 search  (Mautana  Azad):  (a)  Yes.

 (b)  Since  lst  June  2953.  Specia)
 repairs  to  Naulakha  Bhandar  and  Rana
 Kumbha’s  Palace  in  Chittorgarh  Fort
 are  under  progress.  The  entire  work  of
 repairs  to  Chittorgarh  Fort  will  take
 3  or  4  years  more  to  complete.  The
 Kumbhalgarh  Fort  has  been  inspected
 and  repairs  thereto  will  be  undertaken
 in  due  course.

 (c)  A  sum  of  Rs.  15,000,  was  spent
 during  1952-53  on  repairs  to  Chittor-
 garb  Fort.  As  the  work  is  in  progress
 It  is  not  possible  to  give  exact  expendi-
 ture  incurred  during  the  current  finas-
 cial  year.

 MiLitary  NurRsING  SERVICE

 °287.  Shri  K.  Sobrabmaayam;  (a)
 will  the  Minisfer  of  Defence  be
 pleased  to  state  whether  it  is  a  fact
 that  about  75  nursing  officers  have
 been  selected  for  commission  in  the
 Military  Nursing  Service?

 (b)  If  so,  have  Government  im
 curred  any  expenditure  on  their
 tralning?

 (c)  What  is  the  salary  on  which
 they  will  be  started?

 The  Deputy  Minister  of  Defence
 (Sardar  Mafgithia):  (a)  Only  52  candi-
 dates  were  selected  this  year  for  com-
 missioning  as  Nursing  Officers  in  the
 Military  Nursing  Service.

 (b)  No,  as  the  candidates  selected
 are  already  trained.

 (c)  Rs.  325  p.m.,  exclusive  of  allow-
 ances  which  work  out  to  Rs.  80  p.m

 SoxDIERs’,  SAILORS’  AND  AIRMEN’S  SOARDS
 #1288,  Shri  Hem  Raj:  (a)  Will  the

 Minister  of  Defenee  be  pleased  to
 state  the  number  of  soldiers’,  sailors’
 and  airmen's  boards.  functioning  in
 the  country?

 (b)  Have  Government  appointed
 any  Committee  for  their  reorganisa-
 tion?

 (ec)  If  so,  bas  its  report  been  re
 ceived  and  what  are  its  main
 recommendations?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  187.

 (b)  Yes,
 (c)  The  report  has  been  submitted

 to  the  Government.  It  would  not  be
 in  the  public  interest  to  divulge  the
 Tecommendations  of  the  Committee  as
 they  are  confidential.

 FORGIGN  CHRISTIAN  MISSIGNARISS

 #1289.  Sbri  Deheswar  Sarmah:  (a)
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  whether  the
 foreigner,  who  have  got  themselves
 registered  in  India.  have  to  notify  to
 police  if  they  go  from  one  place  to
 another  inside  the  country  on  busi-
 ness  or  holiday?

 (b)  If  so,  does  this  condition  of  in-
 forming  poiice  apply  in  the  case  of
 all  foreigners  including  Christian
 Missionaries?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Foreigners
 other  than  tourists  or  who  are  in  India
 onty  in  transit  are  required  to  notify
 their  movements  in  writing  to  the
 Police  if  they  prapose  to  be  absent  from
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 the  place  of  their  registered  address
 for  more  than  two  weeks  or  stay  in
 another  district  in  a  place  other  than
 a  hotel  for  a  period  exceeding  one
 week.

 (b)  Yes;  unless  they  have  obtained
 a  travel  permit  which  will  entitle  them
 to  move  freely  without  reporting  their
 movements.  This  is  generally  done

 by  foreigners,  including  missionaries,
 who  have  to  travel  very  frequently.

 PuysicaL  EDUCATION
 #1290.  Babn  @amnarayad  Singh:

 (a)  Will  the  Minister  of  Edweafon  be
 pleased  to  refer  to  the  answer  to
 starred  question  No.  929  asked  on
 the  7th  May  953  and  state  whether
 the  Sub-Committee  of  the  Advisory
 Board  of  Physical  Education  bas
 since  considered  the  existing  arrange-
 ments  for  courses  of  instructions  on
 Physical  Education,  including  recrea
 tional  activities  and  Yogic  Physical
 Culture  in  schools  and  colleges?

 (b)  If  so.  what  are  their  findings
 and  what  improvements  have  been
 made  in  the  existing  courses  of  ins-
 tructions?

 (c)  Have  Government  considered
 the  question  of  creating  Chairs  on
 Yogic  Physical  Culture  in  the  Uni-
 versities  to  promote  research  in  Yogic
 Physical  Culture?

 (d)  If  so,  with  what  results?

 The  Minister  of  Education  and
 Natural  Besources  and  Sclentifie  Re-
 search  (Manlana  (Asad):  (a)  Yes.

 (b)  Receipt  of  the  finalised  report  of
 the  Sub-Committee  is  still  awaited.

 (c)  and  (d).  The  matter  is  receiving
 consideration.

 MEETING  OP  SUPERINTENUENTS
 ORDNANCE  FacToaes

 +1291,  Shri  H.  WN.  Mn&erjee:  Will
 the  Minister  of  Defemee  be  pleased  to
 state  what  decisions,  if  any,  were
 taken  at  a  meeting  of  Superinten-
 dents  of  Ordnance  Factories  reported
 to  have  been  held  on  the  25th  and
 26th  October,  9537

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  At  a  Conference

 of  Superintendents  of  Ordnance
 Factories  held  on  the  22nd,  23rd  and
 24th  October  1953,  the  question  of  uti-
 \isation  of  surplus  capacity  for  the
 production  of  civilian  consumer  goods
 was  discussed.  It  was  agreed  that  the
 requirements  of  the  Defence  Services
 should  be  estimated  sufficiently  in  ad-
 vance  in  order  to  avoid  violent  fiuctua-
 tions  in  the  work-load.  It  was  als¢
 decided  that  enquiries  in  regard  to  civil
 trade  work  should  be  dealt  with  speedi
 ly  and  in  a  business  like  manner.  The
 question  of  delegating  certain  addi-
 tional  financial  and  administrative
 powers  to  the  Superintendents  was
 examined.  It  was  impressed  on  all  con-
 cerned  that  labour  relations  must  be
 based  on  principies  of  justice,  under-
 standing  and  reasonableness.

 TiGeR  MENACE  IN  TRIPURA
 #9292,  Shri  Dasaratha  Deh:  Will

 the  Minister  of  States  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 tbat  the  tribal  areas  of  Tripura,  fror:
 Dharmanagar  to  Belonia,  are  infested
 with  tigers;

 (b)  whether  it  is  a  fact  that  about
 35  men  were  killed  by  tigers,  within
 the  last  few  months;  and

 (c)  what  steps  are  being  taken  by
 Government  for  the  protection  of  the
 villagers?

 The  Minister  of  Home  Affairs  and
 States  (Dr,  Eatjn):  (a)  Yes.

 (b)  Nine  men  were  reported  to  have
 been  killed  during  the  last  few  months.

 (c)  The  Forest  Department  of  the
 State  depute  their  Forest  Patrol  staff’
 for  this  special  duty.  Local  shikaris
 are  also  engaged  whenever  informa-
 tion  is  received  of  any  depredations.
 Surz  V.  Menon’s  Boox  on  TRANSre2

 OF  Power
 ‘Th.  Lakshman  Singh  Charak:

 १३293.  {  Shri  द,  8.  Dube:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  Government  are  aware

 that  an  arrangement  has  been  enter-
 ed  into  by  the  Rockfeller  Foundation
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 with  the  Indian  Counci)  of  World
 Affaira  for  the  publication  of  a  book
 dealing  with  the  transfer  of  power
 in  India  under  the  direction  of  Shri
 Vv.  P.  Menon,  retired  Sscretary,  Minis-
 try  of  States,  Government  of  India;

 (b)  whether  the  ahove-mentioned
 publication  is  to  contain  State  papers
 of  the  Government  of  india  said  to  be
 at  present  in  possession  of  Shri  V.  P.
 Menon;  and

 (c)  whether  Government  have  ac-
 corded  permission  to  Shri  V.  P.  Menon
 to  incorporate  those  State  papers  in
 the  forthcoming  publication?

 The  Minister  ef  Home  Affairs  and
 States  (Dr  Katju):  (a)  Yes,  This  is
 purely  a  norofficia)  arrangement  with
 which  the  Government  as  such  are  not
 in  any  way  concerned.

 (b)  and  (c).  Government  are  not
 aware  of  any  State  papers  being  in
 the  possession  of  Shri  V.  P.  Menon.  Nor
 has  he  applied  for  permission  to  use
 any  such  papers.  Government  are
 confident  that  Shri  Menon  is  fully
 aware  of  the  provisions  of  the  Official
 Secrets  Act.

 Cantrar  Reserve  PoLick  Force
 "3294.  Shei  U.  M.  Trivedi:  (a)  Wiil

 the  Minister  of  States  be  pleased
 to  state  the  total  number  of  officers
 attached  to  the  Central  Reserve  Police?

 (b)  How  many  of  them  are  bore  on
 the  Central  Reserve  Police  cadre?

 (c)  What  is  the  difference  in  saJaries
 of  those  who  are  on  the  Central  Re-
 serve  Police  cadre  and  those  who  are
 borrowed  from  outside?

 (d)  How  many  of  these  officers  are
 employed  on  temporary.  basis  and
 why?

 The  Minister  of  Home  Affaicg  and
 States  (Dr.  Katja):  (a)  Twenty.

 (b)  Eleven
 (c)  None  except  that  serving  gazet-

 ted  officers  borrowed  from  outside  on
 deputation  get  special  pays  ranging
 from  Rs,  50  to  Rs.  400  p.m.  in  addition
 to  their  grade  pay  in  the  parent  office.

 (d)  Six.  Because  ali  posts  except
 those  in  the  first  Battalion  are  tenpo
 rary.

 DASGHARGB  OF  ARMY  OFFICERS

 #1295.  De.  Lanka  Sandaram:  (a)  Will
 the  Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fect  that  a  num-
 ber  of  officers  in  the  Army  who  have
 put  in  over  l2  years  of  service,  but
 who  did  not  pass  the  Promotion  Exam?
 Nation  recently  introduced  vide  A‘II.
 ll5  of  ‘1950,  will  be  discharged  from
 the  Army?

 (b)  Is  it  a  fact  that  in  the  British
 Army  officers  of  30  years  of  age  are
 exempted  from  passing  such  examina-
 tions?

 The  Minister  of  Defence  Organnstion
 (Shri  Tyagi):  (a)  There  are  two  pro-
 motion  examinations—one  for  promo
 tion  to  the  substantive  rank  of  Captain
 and  another  for  promotion  to  the  sub-
 stantive  rank  of  Major.  Regular  officers
 of  the  Afmy  are  required  to  pass  the
 examinations  before  they  have  complet-
 ed  one  year  over  the  prescribed  length
 of  service  for  promotion,  which  is  six
 years  of  service  for  promotion  to  the
 rank  of  Captain  and  3  years  for  pro
 motion  to  the  rank  of  Major.  An  offi-
 cer  who  fails  to  pass  the  examination
 vithin  the  time  lMmit  greacibed  will
 have  to  leave  the  Army.  The  question
 of  discharge  on  the  ground  of  failure  to
 Pass  the  examination  wili  not  arise
 until  the  Ist  July,  ‘1954,  when  the  time
 limit  will  expire  in  certain  cases

 (b)  Our  information  is  that  in  the
 British  Army  only  such  officers  as  bad
 attained  the  age  of  30  years  on  the  Ist
 January,  1950,  when  the  promotion
 examination  was  introduced  in  the
 U.K.,  were  exempted  from  the  exami-
 nation  for  promotion  from  the  rank  of
 Captain  to  Major.  Our  rules  are  some-
 what  different  and  we  have  granted
 exemption  to  officers  who  had  less  than
 two  yeara  of  service  to  complete  on
 the  ist  Juiy,  95l,  for  promotion  to  the
 next  su  renk  of  Captain  or
 Major,  as  the  case  may  be.
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 MONEYLENDING  SYSTEM  IN  TRIPURA
 554.  Shri  Dasaretha  Deh:  Will  the

 Minister  of  States  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  peasants

 in  Tripura  have  to  borrow  money  at
 high  rates  of  interest  from  professional
 money-lenders;  and

 (b)  if  so,  what  measures  Goveru
 ment  propose  to  take  for  bringing  down
 the  rate  of  interest?

 The  Minister  cf  Home  Affairs  and
 Stetes  (Dr.  Kathy):  (a)  and  (b).  The
 existing  legislation  in  Tripura  does  not
 permit  money-lenders  to  demand  total
 interest  exceeding  the  principal.  As
 however  there  is  scope  for  creditors
 taking  fresh  deeds  showing  interest  and
 principal  as  principal,  the  extension  to
 Tripura  of  Part  A  State  legislation  on
 the  subject  is  being  examined.

 LAWRENCE  SCHOOIS  AT  LOVEDALE  AND
 SANAWAR

 555.  Shri  N.  M.  Eingam:  Will  the
 Minister  of  Giaeatfon  be  pleased  to
 state:

 (a)  the  Agency  for  auditing  the
 accounts  of  the  lawrence  Schools  at
 Lovedale  and  Sanawar  before  and  after
 the  management  of  the  Schools  was
 banded  over  to  the  Boards  of  Adminis-
 tration;

 (b)  whether  the-  audit  reposts  are
 published:

 (c)  wnether  any  of  the  powers  of
 administration  have  been  dele#@ted  to
 the  Headmasters  of  the  Schools;  and

 (d)  if  so.  what  are  they?

 The  Minister  of  Education  aud
 Natural  Resources  and  Scientific  Re-
 search  (Manlana  Azad):  (a)  to  (9).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  52.3

 LAWRENCE  SCHOOILSAT  LOVEDALE  AND
 SANAWAR

 556.  Shri  N.  M.  Eiggam:  Will  the
 Minister  of  @dpeation  be  pleased  to
 state:

 (a)  whether  the  Lawrence  Schcola
 at  Lovedale  and  Sanawar  have  any
 endowed  property  ;

 (b)  if  so,  its  nature  and  extent;
 (c)  the  terms  of  the  endowment;
 (d)  the  nature  of  concessions  allow-

 ed  to  ‘entitled  children’  in  the  Schools;
 and

 (e)  the  number  of  entitled  children
 at  Lovedale  and  Sanawar?

 The  Minister  of  Education  aod
 Natoral  Resourees  and  Scientific  Re-
 search  (Man-ana  Axa).  (a)  to  (e).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  V,  annexure
 No.  53.)

 GRANTS-IN-AID  POR  ScHEDULED  CasTES
 AND  ‘TRIBBS

 557  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Home  Affairs  be  pleased
 ta  state:

 (a)  whether  separate  accounts  aze
 maintained  by  State  Governments  of
 grants-in-aid  received  under  Articie
 275  of  the  Constitution;

 (b)  whether  accounts  of  all  the
 Central  gtants-in-aid  are  maintained
 by  States  separately  or  otherwise:
 and

 (c)  whether  the  accounts  are  audit
 ed  by  State  or  Central  Audit  Officers?

 The  Deputy  Minister  of  Home  Affairs
 (Shri  Detar):  (a)  and  (b).  Govern-
 ment  have  no  definite  information  in
 the  matter.

 (९)  By  the  Accountant  General  of
 the  State  concerned,  who  is  under  the
 administrative  control  of  the  Comptrol-
 ler  and  Auditor  General

 Generac  ELscrions

 558.  Pandit  Thakar  Das  Bhargava:
 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  the  number  of  candidates  nomi-
 nated  at  the  last  general  elections  ia
 the  entire  Union:

 (i)  for  the  House  of  the  People;
 (ii)  for  the  Council  of  States;

 (iii)  for  the  State  Assemblies;  and
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 (iv)  for  State  Councils  (separate-
 ly);

 (b)  the  number  of  duly  nominated
 candidates  for  these  Houses  separately:
 and

 (c)  the  numher  of  candidstes  who
 withdrew  their  candidature?

 The  Mimister  of  Law  and  Misority
 Affairs  (Shri  Biswas):  (a)  to  (c).  The
 information  is  given  below:  °

 @  ७  (०
 No.of  No.of  No.of

 nated  candi-  withdrew
 dates  their

 candi-
 dature

 @  House  of
 the  People  2834  78794  827

 (2)  Council  of
 States.  345  282  37

 (3)  State  Legis lative  As-
 semblies  23281  45366  65I0

 (4)  State  Legis-
 lative  Coun-
 cls  +  TOSI  80  396

 G  ‘ENERAL w Ew  0४०  qs.
 559.  Pandit  Thakur  Dea  Bhargava:

 Will  the  Minister  of  Law  be  pleased  to
 state:

 (a)  the  number  of  candidates  whose
 nominations  were  rejected  on  any
 erounds  whatsoever  in  the  last
 General  Elections;

 (0)  the  number  of  candidates  whose
 nominations  were  rejected  on  techni-
 ca)  grounds,

 (९)  the  number  of  candidates  whose
 nominations  were  rejected  as  they
 were  not  qualified;  and

 (9)  the  number  of  candidates  whose
 nominations  were  resected  as  they
 were  disqualified  stating  separately:

 (i)  the  number  of  disqualified  for
 disloyalty  to  the  State,  or

 (ii)  under  various  clauses  of  Sec-
 tion  7  of  the  Representation  of
 the  People  Act,  ‘1951,  (nepa-
 rately)?

 The  Minister  of  Law  aud  @inority
 Affairs  (Shri  Biswas):  (a)  The  informa-
 tion  is  given  below:

 l.  House  of  the  People  133.
 2.  Council  of  States  6.
 3.  State  Legislative  Assemblies

 1405.
 4.  State  Iegis!ative  Councils  35.

 (b)  to  (d).  The  information  Is  not
 available.

 E)-2cTi0N  PETITIONS

 560.  @andit  Thakar  Das  Bhargava:
 Will  the  Minister  of  Law  be  pleased  to
 state:

 (a)  how  many  of  the  election  peti-
 tions  filed  in  respect  of  the  last  general
 elections  have  been  successful;

 (b)  in  bow  many  of  them  objections
 to  wrong  nominations  have  been  taken;
 and

 (c)  how  many  out  0  these  have
 been  successful  on  the  basis  of  wrong
 rejections  or  acceptance  of  nomina-
 tions?

 The  Minister  of  Eaw  and  Miaority
 Affairs  (Shri  Biswas):  (a)  124,

 (b)  93  out  of  34  petitions  referred
 to  the  Tribunals.

 (८)  86.

 EXPENDITURE  ON  ELECTION  ‘Pgrrnons
 ‘561.  Pandit  Thakur  Das  Bhargsva:

 Will  the  Minister  of  Law  be  pleased
 to  state  what  was  the  cost  involved  in
 deciding  election  petitions  based  on
 the  objection  of  wrong  rejections  or
 acceptance  of  nominations?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  Information  is
 not  available  as  no  account  is  main-
 tained  on  the  basis  of  each  petition.

 BYE-EIECTIONS

 562.  Pandit  Theker  Das  Bhargava:
 Will  the  Minister  of  Law  he  pleased
 to  state  how  many  byeelections  to
 Parliament  and  State  Legislatures



 1581  Written  Answers  22  DECEMBER  953  Written  Answers  582

 were  held  as  a  result  of  the  election
 petitions  being  accepted  on  the  grourd
 of  wrong  rejection  or  acceptance  of
 pDomination?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  The  House-wise
 figures  are  as  foliows:

 Council  of  Staves
 House  of  the  People  r
 Legislative  Assemblies  60
 Legistative  Councils  3

 Total  64

 Return  oF  Et2£cTiON  EXPENSES

 563.  Pandit  Thakur  Das  Bharg4va:
 Will  the  Minister  of  Law  be  pleased
 to  state:

 (ap  how  many  returns  of  expenses
 in  all  were  filed  in  respect  of  the  last
 general  elections;

 (b)  bow  many  candidates  and  elec-
 tion  agents  made  default  in  filing
 these  returns  or  within  the  time  and
 in  the  manner  prescribed  for  such
 returns,

 (c)  how  many
 were  incurred;  and

 disqualifications

 (d)  how  many  have  been  reviewed
 and  how  many  disquaiifications  —  still
 subsist?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas)  (a)  Out  of  27405
 nominated  candidates,  2288  filed  their
 returns  of  election  expenses.

 {b)  7882  candidates  and  850  election
 agents  made  default  in  filing  the
 returns.

 (c)  7682  candidates  and  850  election
 agents  incurred  disquallfications  for
 failure  to  lodge  the  returns  within  the
 time,  aad  or  in  the  manner  required
 by  law.

 ४0)  Disqualifications  of  2465  candl-
 ‘ates  and  297  electian  agents  have  been

 reviewed  and  removed.  Disqualiftca-
 tions  of  527  candidates  and  839  elec-
 tion  agents  still  subsist.

 ELBCTION  PETITIONS
 564.  Pandit  Thaker  Das  Bhargava:

 Will  the  Minister  of  Law  be  pleased
 to  state  the  usual  time  elapsing  bet-
 ween  the  date  of  the  fling  of  the  elec-
 tion  petitions  and  the  time  when  the
 actual  trial  of  the  election  petitions
 began  before  the  full  Tribunal  as  also
 the  average  period  taken  in  deciding
 the  election  petitions  contested  on
 merits  involving  allegation  of  corrupt

 and  illegal  practices?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  I  regret  I  can-
 pot  give  the  House  the  time  that
 elapses  between  the  filing  of  an  elec-
 tion  petition  and  the  date  on  which
 actual  trial  commences  as  no  statistics
 is  kept  of  the  dates  of  commencement
 of  trial  of  the  various  petitions.  Rough-
 ly  20  to  !t  months  are  taken  in  decid~
 ing  ap  election  petition  involving  al-
 leZations  of  corrupt  §  and  _  illegal
 practices.

 ELecTi0OnN  PETITIONS

 565.  Paodtt  Thakur  Das  Bhargava:
 Wiil  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  any  election  petition
 bas  so  far  been  accepted  on  the  basis
 of  wrong  or  false  retwmn  of  expenses
 alone;  and

 (b)  if  so,  how  many  have  been
 accepted  on  this  <round?

 The  Mialster  of  Law  and  Minority
 Affairs  (Shri  Biswas):  fa)  No.

 (b)  Does  not  arise.

 Revurn  or  Erecrnon  EXPENSES

 566,  Pandit  Thakar  Das  Bhargava:
 {a)  Will  the  Minister  of  Law  be
 pleased  to  state  whether  any  scrutiny
 or  inquiry  is  held  by  the  Election
 Commissioner  or  by  any  other
 authority  to  find  out  whether  the
 entries  and  the  amounts  given  in  the
 returns  of  election  expenses  are
 correct?

 (9)  Apart  from  being  scrutinized
 and  attached  to  the  election  petftions,
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 are  these  returns  put  to  any  other
 use?

 The  Minister  of  Law  and  Minority
 Affairs  (Shri  Biswas):  (a)  No.  The
 Election  Commission  is  not  concerned
 with  apy  such  scrutiny  or  inquiry.  The
 returns  are  scrutinized  by  the  Return-

 १६  Officers  only  to  see  whether  or  not
 the  returns  have  been  lodged’  within
 the  time  and  in  the  manner  required  by
 the  Representation  of  the  People  Act,
 95l,  and  the  Representation  of  the
 People  (Conduct  of  Elections  and  Elec-
 tion  Petitions)  Rules,  1951.

 (b)  No.  The  returns  are  kept  by  the
 Returning  Officers  in  their  custody.

 GENERAL  KiBCTIONS
 563.  Pandit  Thakur  Das  Bhargava:

 (a)  Will  the  Minister  of  Law  be
 pleased  to  state  in  respect  of  the  last
 genera!  elections  when  the  writ  call-
 ing  the  constituency  to  elect  members
 of  the  legislatures  was  issued  in  each
 State  for  the  various  constituencies?

 (b)  What  was  the  last  date  for
 pomination?

 (c)  What  was  the  last  date  of
 scrutiny?

 (d)  What  were  the  Arst  and  last
 days  of  election  in  each  State?

 The  Minister  of  Law  aad  Minority
 Affairs  (Sbri  Biswas):  (a)  to  (d).  A
 statement  giving  the  information  is  en-
 closed.  [See  Appendix  V,  annexure
 No.  54]

 GENERAL  ELECTIONS
 568.  Pandit  ७४६७९  Das  Bhargava:

 Will  the  Minister  of  Law  be  pleased
 to  state  what  is  the  usual  period
 which  elapsed  during  the  last  General
 Bections—

 (i)  between  the  writ  calling  for
 election  and  the  actual  finlsh-
 ing  of  the  polling;

 Gii)  between  the  writ  calling  the
 constituency  to  elect  and  the
 start  of  the  polling;

 qiii)  between  the  first  day  of
 polling  and  the  last  day  of
 polling;  and

 (iv)  between  the  writ  and  _  the
 declaration  of  result  of  the
 election?

 The  Minister  of  Law  and  Minortty
 Affairs  (Shri  Biswes):  A  statement
 giving  the  information  is  enclosed.
 [See  Appendix  V,  annexure  No.  55  j

 RETURNING  OFFICERS
 559,  Pandit  Thakur  Das  Bhargaya:

 (9)  Will  the  Minister  of  Law  be
 pleased  to  state  how  many  Returning
 Officers  were  there  in  the  last  general
 elections  whose  substantive  pay  as
 Government  officers  was  less  than
 five  hundred  rupees?

 (h)  Were  there  any  Returning
 Officers  who  were  only  Tahsildars?

 (९)  Were  any  noxn-Gazetted  Officers
 also  Returning  Officers‘y

 The  Minister  of  Law  and  Minogity
 Affairs  (Shri  Biswas):  (a)  and  (c).
 The  information  is  not  readily  avai)-
 able.

 (b)  Tahsildars  were  not  appointed  in
 any  State  as  Returning  Officers  at  the
 Last  General  Elections,

 Tripes  ADvisoRY  CouNcILs

 570.  Shri  Balwaut  Siahsa  Mehta:
 Will  the  Minister  of  Home  Affaias  be
 pleased  to  state  how  many  States
 have  so  far  formed  the  _  Tribes
 Advisory  Councils  under  the  Fifth
 Schedule  to  the  Constitution  of  India?

 The  Deputy  Minister  of  Home  Affairs
 (Sbri  Datar):  All  the  nine  States  hav.
 ing  Seheduled  Areas,  viz,  Bihar,  Bom-
 bay,  Hyderabad,  Madhya  Pradesh,
 Madras.  Orissa.  Punjab,  Madhya
 Bharat,  and  Rajasthan  have  formed  the
 Tribes  Advisory  Councils.  A  Tribes
 Advisory  Council  to  advise  on  matters
 pertaining  to  the  welfare  and  advance-
 ment  of  the  Scheduled  Tribes  has  been
 constituted  in  West  Bengal  also.  al-
 though  there  are  no  Scheduled  Areas
 in  that  State
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 Bri  Tisti  OFFICERS  IN  ARMED  FORCES

 Sw  Shri  &  Subrahmayyam:  Will
 the  Minister  of  Defemce  be  piesed
 to  state  the  number  of  British  Officers
 who  are  still  serving  in  the  Army,
 Navy  and  Air  Force  of  the  Indian
 Union?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  48  in  the  Army;  4]

 in  the  Indian  Navy;  and  38  in  the
 Indian  Air  Force,  Including  32  Civilian
 Technica}  Instructors/Repregentatives.

 Cansus

 ‘572,  Shri  Ga@Dipgana  Gowd:  Will
 the  Minister  of  Home  Affairs  be
 Pleased  to  refer  to  the  reply  to  un-
 starred  question  No.  688  on  the  i6th
 September,  953  and  state:

 (a)  whetber  the  vitlage-wise  census
 figures  for  95l  of  the  Madras  State
 are  ready;  ang

 (b)  if  so,  where  they  are  available?

 The  Deputy  Miniter  of  Home  Affairs
 {Shri  Datar):  (a)  Yes.

 (b)  These  figures  are  contained  in
 the  District  Census  Handbooks  of  Mad-
 ras  State.  The  Handbooks  have  been
 printed  and  published  by  the  Madras
 Government.  They  are  priced  publica-
 tions  available  from  the  Superintendent
 Government  Press,  Madras.

 TIBETANS

 573.  Shri  K.  Subrahmanyam:  (a)
 Will  the  Minister  of  Home  Affairs  be
 pleased  to.  state  the  number  of  Tibe-
 tans  who  entered  Indian  territory
 between  list  January  953  to  the  30th
 September,  4953  month-wise?

 (b)  How  many  left  India  for  Tibet
 during  the  same  period  month-wise?

 The  Miaister  of  Home  Affairs  and
 States  (Dr.  Katja):  (a)  A  atatement
 showing  the  number  of  Tibetans  who
 entered  India  during  each  quarter  of
 the  year  is  laid  on  the  Table  of  the
 House.  Month-wise  figures  are  being
 collected  and  wil!  be  furnished  as  soon
 as  available,

 (b)  Information  {s  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 STATEMENT
 The  number  of  Tibetans  who  enter-

 ed  India  between  lst  January  953  to
 30th  September  1953.

 Period  Number
 Ist  January  to  3rst  March  953  2,274
 xst  Aptil  ४०  30th  June  r953  2,053,
 Est  July  to  30th  September  73953  BB  5267

 जिसोढ़गढ  का  किसा

 ५७४.  थी  बिकनी  सिह  wen  :  क्‍या
 शिला  मंत्री  यह  बताने  की  कपा  करेंगे  :

 (क)  क्या  यह  सच  है  कि  चित्तौड़गढ़
 किले  की  मरम्मत  कराते  हुये  सोने  की  मोहरें
 निकली  हैं  ;  तथा

 (ख)  मे  मोहरें  किस  संबत्‌  की  हैं  शोर
 उनका  वज़न  क्या  है  ?

 The  (Minister  of  Education  and
 Natural  Beawurces  and  Scientific  Re-
 search  (Muolaua  3288):  (a)  No.

 (b)  Does  not  arise.

 अन्य  are  का  प्रस्ताव  विभाग

 ५७५.  शी  वारिस  सिह  महता  :  कया
 शिका  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 क्या यह  सच  है  कि  समय  भारत  का  रुम्पूर्ण
 पुरातत्व  दिमाग  मारत  सरकार  ने  अपने
 अधिकार  में  ले  लिया  है  ?
 The  Minister  of  Education  and

 Natural  Reseurces  and  Sctentifie  Be-
 seacch  (Maulana  Azad):  No.

 RBHABILITATION  FINANCE  ADMINISTRATION

 576.  Dr.  Ram  Subhag  Singh:  Wil!
 the  Minister  of  Fimauce  be  pleased  to
 state:

 (a)  the  total  amount  sanctioned  as
 business  and  industrial  loans  to  the
 displaced  persons  by  the  Rehabilitation
 Finance  Administration  during  the
 current  financia?  year;  and
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 (b)  the  number  of  displaced  per
 sons  to  whom  these  loans  have  been
 sanctioned?

 The  Deputy  Mlnister  of  Finance
 (Shri  A.  0.  Guha):  (a)  The  total
 amount  sanctioned  during  the  period
 from  lst  April  953  to  30th  November,
 953  for  business  purposes  is  Rs.  209-92,
 lacs  and  for  industria)  purposes  Rs.
 33-66  lacs.

 (b)  These  Joans  were  sanctioned  to
 3,631  applicants.

 VOCATIONAL  TRAINING  CENTRES

 577.  Shri  Ajit  Singh:  (a)  Wil  the
 Minister  of  States  be  pleased  to  state
 bow  many  vocational  training  centres
 have  been  opened  by  the  Backward
 Classes  Department  in  PEPSt}  uptil
 now?

 (b)  How  many  trainees  are  getting
 training  in  these  centres  at  present?

 (c)  What  type  of  training  ‘s  i:npsrt-
 ed  in  these  centres?

 (a)  How  many  trainees  have  been
 provided  with  jobs  in  Government
 service  or  private  concerns  after
 Passing  through  these  centres?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  Elght.

 (b)  One  bundred  and  twenty-nine.
 (c)  Training  in  tailoring,  Hosiery,

 Midwifery  and  smithy.
 (d)  Six  trainees  in  midwifery  have

 been  absorbed  in  Government  service.

 ImporT  OF  Rope
 578.  Shri  Nanadas:  Will  the  Minis-

 ter  of  Defence  be  pleased  tn  state:

 (a)  whether  India  is  still  import
 ing  rope  made  out  of  Italian  hemp
 for  the  Navy,  and

 (0)  if  so.  what  Is  the  quantity  and
 value  of  rope  imported  during  the
 years  ‘1953,  952  and  19537,

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandfa):  (9)  No.  Sir.

 (b)  Does  not  arise.

 Export  07  (CATTIS.
 579,  807  Rishang  ‘Geishing: ६:  Will

 the  Minister  of  States  be  pleased  to
 state:

 (a)  whether  the  Advisory  Council
 of  Manipur  has  decided  to  export
 cattle  from  Manipur;

 (b)  lf  90,  the  number  of  cattle  to.
 be  exported  from  Manipur  as  decided
 by  the  Council;

 (c)  under  what  circumstances  the
 Council  has  found  it  secessary  ३0
 export  cattle  from  Manipur;  and

 (d)  whether  Government  are  aware
 of  the  strong  public  opinion  against
 the  proposed  export  of  cattle  from
 Manipur?

 The  (Minter  ef  Home  Affairs  and!
 States  (Dr,  Katja):  (a)  Yes.  only  from
 the  flood-affected  areas.

 (b)  Not  exceeding  one  _  thousand
 heads.

 (c)  As  a  measure  of  relief  to  the
 peasants  who  were  aftected  by  the
 floods  in  September  export  of  cattle
 was  al'owed  on  permits  to  be  issued
 by  the  Deputy  Commissioner  who  had
 to  satisfy  himself  that  qd)  the  exporter
 had  lost  his  crops  due  to  the  floods  and
 (2)  that  cattle  to  be  exported  were  sur
 plus  to  his  requirements  of  cultivation.

 (d)  Yes.  But  there  is  equally  strong
 opinion  among.  the  _  ftood-affected
 peasants  in  favour  of  the  export.

 REQUISITION  OF  LAND  IN  TRIPURA
 580,  Shri  Dasaratha  Deb:  (a)  Will

 the  Minister  of  States  be  pleased  to.
 state  whether  Government  are  aware
 that  many  T'ribal  people  have  lost
 their  occupied  land  due  to  the  re-
 quisition  of  land  by  Government  in
 Tripura?

 (b)  Is  it  a  fact  that  a  large  num--
 ber  of  T'rihal  people  who  very  re-
 cently  had  started  to  settle  them-
 selves  on  the  land  have  been  evicted
 from  the  iand  for  the  reason  that
 the  same  plot  tas  been  given  to
 Swasti  Sangha  by  the  Government  of
 Tripura?



 व  589  Written  Answers  22  DECEMBER  953  Wriften  Answers  590

 (c)  Have  any  representations  been
 made  to  Government  by  the  _  tribal
 people?

 (da)  If  so,  what  steps  have  Govern-
 ment  taken  so  far?

 (९)  What  steps  Government  are
 taking  to  rehabilitate  the  shifting
 joomias  into  the  plains?

 The  Minister  of  Home  Affairs  aud
 States  (Dr.  Katja):  (a)  Yes.  Areas  of

 generally  hilly  and  jungle  lands  have
 been  acquired  or  requisitioned  for
 development  projects,  rehabilitation
 and  other  public  purposes  as  a  result
 only  a  few  people  have  been  affected.

 (b)  No.

 (०)  Yes.

 (d)  The  matter  is  under  considera
 tion  of  the  Government.

 (e)  Government  have  been  allotting
 cultivable  lands  to  the  joomias  and  are
 considering  the  grant  of  agricultural
 loans  to  them  according  to  the  progress
 made  by  each  of  them.

 REQUISITION  OF  LAND!N  TRIPURA

 581.  Shri  Dasaratha  Deb:  (a)  Will
 the  Minister  of  Gtstes  be  oleased  to
 state  what  acreage  of  land  has  been
 requisitioned  by  the  Government  of
 Tripura  in  the  area  of  Uttar  Pulinpur
 of  Khowai  Division  in  Tripura  in
 9532

 (b)  How  many  families  were  affec-
 ted  by  such  requisition?

 (c)  What  was  the  average  acreage
 of  land  for  ploughing  cultivation  (not
 the  Tilla  land)  each  of  those  families
 possessed  before  the  remuisition  of
 land  and,  after  requisition,  what
 average  acreage  of  land  each  of  them

 possesses  for  their  subsistence?

 (d)  Have  any  representations  been
 made  to  the  local  authority  and  to
 the  Central  Government  protesting
 against  this  sort  of  land  requisition?

 (e)  If  so,  what  steps  do  Govern
 ment  propose  to  take  to  meet  their
 grievances?

 The  Mlolster  of  Home  Affairs  and
 States  (Dr  Katja):  (a)  to  (e).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 when  received.

 DISTRYBUTIGNO  F  SEEDS
 582.  Shri  Dasaratha  Deb:  (a)  Will

 the  Minister  of  States  be  pleased  to
 state  whether  there  is  any  arrange
 ment  in  Tripura  for  supply  of  seeds
 free  of  cost  to  the  poor  cultivators
 who  cannot  afford  to  purchase  them?

 (b)  Ifso,  what  are  the  seeds  so  r'is-
 tributed  and  where  the  seeds  are
 made  available  to  the  peasants?

 (c)  what  are  the  areas  if  any  where
 such  service  is  operating?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  No.  The  seeds
 are  sold  at  cost  price  to  all  the  farmezs.
 Peasants  who  are  poor  and  have  no
 capacity  to  purchase  seeds  are  allowed

 loan  for  such  purchases
 (b)  and  (c).  Do  not  arise.

 MUNICIPAL  LAND  IN  AHMADNAGAR  CAN-
 TONMENT

 563,  Shri  Kanayade  Fatil:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  ia  a  fact  that  sh-
 Madnagar  Borough  Municipality  has
 requested  the  Defence  Ministry  to  re-
 turn  back  for  ita  own  use  their  old
 property—the  old  water-supplying
 aqueducts  with  feeder-wells  cn  it,
 which  the  Military  at  Abmadnagar
 cantonment  was  allowed  to  use  since
 the  year  925  onwards  tii]  now:  and

 (b)  whether  the  Government  of
 India  have  paid  any  compensation  or
 water-charges  to  the  Abmadnagar
 Municipality  uptil  now?

 The  Mitaister  of  Defence  Organisation
 (Shr]  Tyagi):  (a)  Yes,  Sir.

 (b)  No.  The  Nagabai  and  Kapurwadi
 Aqueducts  were  not  used  by  the  Mili
 tary.  The  Municipal  wel!  was  sold  to
 the  Military  authorities  by  the  Munici-
 pality  for  Rs.  7,000.  The  question  of
 Payment  of  compensation  or  water
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 charges  to  the  Municipality,  therefore,
 does  not  arise.

 CenTRAal  BOARD  OF  REVENUE

 584,  Shri  Gidwasl:  Will  the  Min-
 ister  of  Fimafice  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 bundle  of  undisposed  of  receipts  was
 found  in  the  Customs  Wing  of  the
 Central  Board  of  Revenue  _  some
 months  ago;

 (b)  whether  it  is  a  fact  that  the
 Section  Officer  concerned  was  respon-
 sible  for  that;

 (९)  whether  any  inquiry  has  been
 instituted  against  that  officer;  and

 (d)  if  so,  what  is  the  resuit  of  that
 inquiry?

 The  Deputy  Minister  of  Finaoce
 (Shri  M.  C.  ‘Sbab):  (a)  Yes,  Sir.

 (b)  to  (d).  The  question  of  fixing
 the  responsibility  is  under  considera-
 tion.

 LANDING  OF  ADRIFT  PAKISTANI  NATIGNALS

 585.  Shri  Sazeanna:  Will  the  Min-
 ister  of  Home  Affairs  be  Dleased  to
 state:

 (a)  Whether  it  is  a  fact  that  seven
 Pakistani  nationals  after  being  adrift
 on  high  seas  for  3  days  in  a  small
 country  craft  used  for  coastal  trade
 between  Chittagong  and  the  Sunder-
 bans,  landed  at  Sonapur  village  on
 the  Ganjam  Coast  (Orissa)  on  26th
 November,  1953:  and

 (b)  if  so,  what  action  thas  been
 taken  by  Government  in  the  matter?

 The  Mialster  of  Home  Affairs  aad
 States  (Dr  Katja):  (a)  Yes.

 (b)  The  Pakistan  High  Commission
 in  India  have  been  approached  for
 the  repatriation  of  the  persons  concern-
 ed  to  Pakistan.  In  the  meantime,  they
 are  being  looked  after  by  the  local
 authorities
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 चेतन-चक्का

 ५८६.  जो  रघुनाथ  सिह  :  क्या
 प्राकृतिक  संसाधन  तथा  वैज्ञानिक  ब्युसंचान
 मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  सरकार  ने  अब  तक  कितना
 पवत न्वक्कियां  ग्रा यात  की  हैं  और  उनके
 खरीदने  पर  क्‍या  व्यय  हा  है  ;  तथा

 (ख)  भारत  में  किस  किस  स्थान  पर
 इनका  प्रयोग  किया  जायेगा  ?

 Tee  Minister  of  Education  and
 Natoral  @esoafves  and  Scientific  Re-
 search  (Mizatsna  Azad):  (a)  Two  One
 in  938  by  the  India  Meteorological  bee
 partment  for  Rs.  383.  The  second  bas
 been  ordered  by  the  Council  of  Scienti-
 fic  and  Industrial  Research  st  a  cost  of
 Rs.  2721.

 (b)  Experiments  were  carried  out  at
 Poona  by  the  India  Meteorological  De-

 xrtment.  The  Council  propose  to  con-
 duct  experiments  in  Rajasthan.  Saugar.
 Saurashtra  and  Madras.

 BRITISH  BANK  66  MIDDLE  East

 587.  Shri  Gidwani:  (a)  Will  the
 Minister  of  @lasace  be  odileased  to
 state  whether  the  British  Bank  of
 Middie  East  made  am  application  to
 the  Reserve  Bank  of  India  for  grant
 of  licence  for  doing  Exchange  Business
 and  to  be  recognized  as  auttorised
 dealer  in  exchange  in  India?

 (0)  If  so,  has  the’  licence  been.
 granted?

 The  Deputy  Minister  of  Finance
 (Shri  A.  0.  Guha):  (a)  Yes,  Sir.

 (b)  It  has  been  decided  %o  issue  the
 licence  to  the  bank.

 TRape  mv  RUPSES

 588.  Shri  EK.  P.  Tripathi:  Will  the
 Minister  of  Pinance  be  oleased  to
 state  the  names  of  countries  with
 which  trade  is  at  present  carried  on
 in  Rupees  as  distinct  from  Sterling?
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 The  Minister  of  Finazee  (Shri  0.  0.
 Deshmukh):  Our  trade  with  most

 countries  of  the  world  is  financed  to
 some  extent  or  other  in  rupees  With

 the  countries  adjacent  to  India  and
 countries  in  the  Indian  Ocean  however,

 3  major  portion  of  the  trade  is  at
 present  carried  on  in  rupees.

 TREATIES  AND  AGREEMENTS
 589.  Shri  EK.  C.  Sodhia:  (a)  Will  the

 Minister  of  Law  be  pleased  to  state
 the  names  of  the  countries  with  which
 India  has  treaties  and  agreements  in
 matters  of  civil  law?

 (b)  Are  these  based  on  the  princi-
 ple  of  reciprocal  treatment?

 The  Minister  of  Law  and  Miuority
 Affaiys  (Shri  Biswas):  (a)  In  the  fot
 lowing  matters  relating  to  civil  law,
 India  has  treaties  or  agreements  with
 the  countries  mentioned  against  each
 item  helow:

 Namves  of  countries
 witk  which  India

 has  treaties  or
 agreements

 Matter  relating  to
 Civil  हग.

 re  Enforcement  of
 Maintenance  England  &  Ireland
 Orders.

 Colony  of  Seychelles
 +  ew  South  W

 Colony  of  Straits
 Sexilements.

 Somalifand  Pro-
 tectorate

 Colony  of  Mauritius
 Uganda  Protectorate
 Basutoland,  Bechu-

 analand  and
 Swaziland

 Territory  of  the
 of  Govesn-

 ment  of  the
 Commonwealth  of
 Australia,

 Victoria
 Federated  Malay

 States
 Burma
 Union  of  South  Africa
 Southern  Rhodesia
 Northern  Rhodesia
 Nyasaland  =  Protec-

 torate,
 Kenya
 Zanzibar  Protectorate
 Ceylon
 Sarawak

 Matter  relating  to  Names  of  countries
 Civil  with  which  India  has

 teaties  or  agreements

 2.  Execution  of  The  United  King civil  courrdecrera  dom  of  Great
 Britain  and  Nor-
 thern  Ireland

 The  Colony  of  Aden
 The  Colony  of  Fiji

 3.  Service  of  Straits  Settlernents
 Summooess  and

 State  of  Johore
 Egypt
 JaPan
 Nepal
 Pexsia  न
 Federation  of  Malaya
 Palwstan

 4  Administradan  of  United  States  of
 the  Estates  of  America
 forcgn  natio-
 nals  who  die
 in  India.

 Argentine  Republic

 Iraq
 Czechoslovakia

 (b)  Yes

 ART  TRRASURES  AND  PAINTINGS

 590.  Shrl  Hem  Rag  Will  the  Min-
 ister  of  Education  be  pleased  to  state
 the  amounts  spent  by  the  Cen-
 tra}  Government  for  the  acquisition
 of  art  treasures  and  paintings  in  the
 years  1951-52,  ‘1952-53  and  1953-54,
 (up-todate)  and  the  names  of  the
 places  wberefrom  theae  have  been
 acquired?
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 The  Minister  of  Education  and
 Natural  Resources  and  Scientific  Ke
 Search  (Mauiana  Azad):  The  Govern-
 ment  of  India  spent  a  sum  of  Rs.
 214.029,  Rs.  19,712,  and  Rs.  32,922  dur-
 ing  195152,  95253  and  95354  (up-
 to-date}  respectively  on  ¢he  purchase
 of  art  treasures  and  paintings.  The
 purchases  were  made  from  Matbura,
 New  Delhi,  Bulandshahr,  Banaras,
 Amritsar,  Ahmedabad,  Agra,  Delhi,  Jai-
 pur,  Patan.  Kotah,  Bharatpur,  Bombay,
 Jodhpur,  Calcutta,  Beighoria,  Surat,
 Madras,  Sardarnagar  (Gorakhpur),
 Shahjahanpur,  Lucknow,  Kathmandu
 (Nepal),  Ambaia  Cant.  Satara
 Gwalior,  Aligarh,  Dinarah  (Shahabad),
 Hyderabad,  Hughly,  Poona,  Ranjur,’
 Sri  Ganganagar  (Rajasthan),  Sahaswan
 {Badaun)  and  Manipur.

 REskagcH  ON  “Scrua  Typus"’

 59l.  Shri  K.  Subrahmanyam:  (a)
 Willehe  Minister  of  Oefence  be  pleas-
 ed  to  state  whether  it  is  a  fact  that
 some  reseafch  was  going  on  SCRUB
 TYPUS?

 (b)  If  so,  when  its  results  are  ex-
 pected  to  be  published?

 (c)  Was  the  investigation  on  Ob
 scure  Virus  Diseases’  in  the  country
 carried  out  in  collaboration  with  a
 similar  civil  research  team?

 (d)  Have  Government  any  provosals
 to  carry  out  further  investigations?

 (९)  If  so.  what  are  they?

 The  Deputy  Minister  of  Defence
 (Sardar  Majitbia):  (a)  Yes,  Sir.

 (b)  The  results  have  already  been
 published  in  the  Indian  Journal  of
 Medical  Research  in  the  issues  dated
 October  1948,  October  1949,  January
 950  and  July  95i,  and  also  in  the  issues
 of  the  Army  Medical  Corps  Journal,

 (c)  Yes,  Sir.  The  Department  of
 Pathology  in  the  Armed  Forces  Medi
 cal  College,  Poona  was  carrying  out
 investigation  in  the  virus  diseases  in
 collaboration  with  the  Virus  Research
 Laboratory,  Poona  (Rockfeller  Founda-
 tion  and  Ministry  of  Health).

 (d)  and  (e).  The  virus  of  influenza
 is  under  investigation  and  diseases
 caused  by  other  unknown  viruses  are
 also  being  investigated.  A  highly  ex-
 perienced  and  trained  medical  officer
 has  been  placed  in  charge  and  the  Virus
 problems  of  immediate  importance  to
 the  Armed  Forces  are  being  investi-
 gated.

 ME.S.  Detar

 592,  Sbri  A.  N.  Vidyalaabar:  Will
 the  Minister  of  Defence  be  oleased  to
 state:

 (9)  whether  it  is  a  fact  that  the
 regular  work  0  stringing  charpoys
 and  caning  of  chairs  carried  out  by
 the  M.ES.  at  Delbi  has  been  given  to
 contractors:

 {b)  if  80,  bow  many  contracts  have
 been  entered  into  and  for  what
 amount,  and

 (ले  what  is  the  likely  saving  to
 Government  as  compared  to  last  year’s
 expenditure  on  this  work?

 The  Deputy  Mimister  of  Defence
 (Sardar  Mafithia):  (a)  Yes.

 (b)  One  contract  for  recaning  of
 chairs  was  concluded  in  May  953  for
 Rs.  As /9  per  sq.  ft.  and  after  its
 expiry  another  has  been  concluded  this
 month  for  Rs.  /7/tl  per  54.  ft.  One
 contract  for  restringing  of  charpoys
 was  concluded  in  June  72953  for  Rs.
 3/10/9  per  charpoy  and  after  its  expiry
 another  is  being  concluded.

 (c)  As  the  quantity  of  work
 fluctuates,  a  comparison  of  the  actual
 expenditure  incurred  during  iast  year
 and  this  year  wou'd  give  no  idea  of  the
 saving  to  the  Government.  The  saving,
 however,  per  sq.  ft.  recaned,  is  Re.-/7/-
 in  the  Arst  contract  and  Re.  =/10/10  in
 the  second  and  that  per  charpoy  is
 Re.  N/10  in  the  first  contract.

 Non-FaMIity  STATIONS

 593,  Shri  A.  N.  Vidyalankar:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  maintain
 a  list  of  stations  that  are  termed  as
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 normfamily  stations  or  that  are  declar-
 ed  uninhabitable  for  climatic  reasons;

 (b)  what  is  the  tenure  of  service
 at  such  stations,  and

 (c)  whether  those  who  are  posted
 at  such  stations  are  given  any  extra
 facilities,  and  if  so,  what?

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  (a)  to  (c),  The
 information  asked  for  is  being  collected
 from  the  various  Ministries  of  the  Gov-
 ernment  of  India  and  will  be  placed  on
 the  Table  of  the  House  in  due  course.

 MILITARIZATION  OF  M.E.S.  STAPF

 594  Shri  A.  N.  Vidyalankar.  (a)
 Will  the  Minister  of  Defence  be
 Pleased  to  state  whether  it  is  a  fact
 that  orders  for  the  militarization  of
 33  per  cent.  of  the  permanent  cadre
 of  XI.ES.  have  been  issued  by  the
 Government  of  India?

 (t.)  If  so,  what  will  be  the  addition-
 wl  amount  that  this  scheme  wil!  cost?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  in  respect

 of  the  M.E.S  basic  Subordinate  Cadre
 only.

 (b)  According  to  a  rough  estimate
 the  scheme  is  not  likely  to  invoive  any
 additional  expenditure.

 M.  T.  Drivers

 595.  Shri  Eswara  Beddi:  Will  the
 Minister  of  Defence  he  pleased  to
 refer  to  reply  to  starred  question  No.
 04  of  l8th  November,  953  and  state:

 (a)  whether  any  decision  baa  since
 been  arrived  at  regarding  the  en-
 hancement  of  the  personal  pay  of
 M.T.  drivers  of  the  Indian  Navy  at
 Bombay  from  Rs.  5/-  to  Rs.  25/-  per
 month.  and

 (b)  if  so,  whether  they  will  be  paid
 with  retrospective  effect?

 The  Oepaty  Minister  of  Ocfenee
 (Sb  Satish  Chandra):  (a)  and  (b).
 The  matter  is  still  under  consideration.

 ARMY  STATION  HyYG:ENE  ORGANISATION
 Stare

 506.  Shr!  H.  N.  Muherjce:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  any  decision  has  been
 reached  in  regard  to  the  revision  of
 pay  scales  of  the  supervisory  staff
 of  the  Army’s  Station  Hygiene  Orga-
 nisations  with  a  view  to  bring  them
 into  line  with  similar  civil  appoint-
 ments;  and

 (b)  whether  there  is  any  proposat
 to  restore  to  the  said  staff  the  pri-
 vilege  of  free  accommodation  which
 was  sometime  ago  withdrawn?

 The  Deputy  Minister  of  Defence
 (Shri  Satish  Chandra):  (a)  It  bas  been
 decided  not  to  revise  the  existing  pay
 scales  as  they  are  not  inadequate  com-
 pared  with  the  scales  of  pay  applicabie

 १  similar  categurtes  in  other  Central
 Government  institutions.  a

 (०)  No,  Sir.

 Catcutta  MINT
 597.  Shr!  H.  N.  Mukerjee:  Wili  the

 Minister  of  @inaBee  be  pleased  to
 state  whether  any  decision  has  been
 taken  in  regard  to  the  application
 made  in  August.  953  by  the  engra-
 vers  of  the  Calcutta  Mint  for  deftni-
 tion  of  their  status.  permanency  of
 tenure  and  scales  of  pay?

 The  Deputy  Minister  of  Finance
 (Sbri  A.  C.  Gaba):  No  definite  and
 final  decision  has  been  arrived  at  as

 ct  as  the  question  relating  to  the  en-
 gravers  in  the  Alipore  Mint  is  linked
 up  with  that  of  engravers  of  the  Bom-
 bay  Mint.

 DI&BANDMENT  OF  MILITARY  UNITS  IN
 हाए एस

 598.  Shri  Oasareafha  Deb:  (a)  Will
 the  Minister  of  Defence  be  pleased
 to  state  whether  any  military  units
 were  disbanded  in  Tripura  during  the
 period  from  959  to  ‘1952?

 (b)  If  so,  what  is  the  number  of
 disbanded  units?

 (c)  How  many  military  personnel
 were  effected  due  to  dishandment?
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 (d)  How  many  persons  have  been
 absorbed  in  other  services  so  far?

 (e)  How  many  pensions  were  c)aim-
 ed  and  how  many  of  them  have  been
 settled?

 The  Minister  of  Defence  Orgnnisation
 (Shri  Tyagi):  (a)  Yes.

 (9)  4  counting  the  wireless  section
 and  the  Statés  Forces  HQ  as  separate
 units.

 (c)  867,
 (d)  573  ex-servicemen  have  been

 absorbed  in  Government  service
 (९)  Out  of  a  09)  of  394  claims  for

 pension  or  gratuity  35  have  heen  set-
 tled.

 INDEPENDaNC2  Day

 §99.  Shri  Deogam:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  Government  propose
 to  invite  various  tribal  dancers  to
 Delhi  from  various  States  to  show
 danees  on  the  occasion  of  Indepen-
 dence  Anniversary  day  in  January
 1954,  as  was  done  in  1953;

 (b)  if  so,  what  States  are  going  to
 participate  in  954¢;

 (c)  the  expenditure  that  will  be  in-
 curred  on  account  of  their  journeys
 and  food;  and

 (d)  the  expendiiure  that  was  iteur-
 ted  by  Government  on  account  of  the
 journeys  and  feeding  of  the  trvupes
 which  participated  in  19537,

 The  Minster  of  Defence  Organisation
 (Shri  Tyagi):  (a)  Fotk  dancers  from
 States  are  being  invited  to  participate
 in  the  Republic  Day  Celebrations  in
 1954.

 (b)  The  following  States  are  expect-
 ed  to  participate:

 Ajmer.
 Assam.
 Bihar.
 Bombay.
 Himachal  Pradesh.
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 Hyderabad.
 Jammu  and  Kashmir.
 Madhya  Bharat.
 Madhya  Pradesh.
 Manipur.
 Orissa.
 P.EPS.U,
 Punjab.
 Rajasthan
 Sauraahtra.
 Uttar  Pradesh,
 West  Bengal.

 (c)  and  (d).  The  perties  will  be
 travelling  on  concessional  Railway
 tickets  and  the  expenditure  will  be  met
 by  the  State  Governments  concerned,
 as  was  the  case  on  the  last  occasion.
 Expenditure  on  their  feeding  enroute
 wilt  also  be  borne  by  States.

 The  Centra)  Government  wil)  beér
 the  cost  of  feeding  in  Delhi.  On  the
 last  occasion  Rs.  24,376  was  spent  on
 tbis  account,  The  cost  next  time  wil
 depend  on  the  size  of  the  parties  and
 it  is  difficult  to  give  a  definite  figure
 at  this  stage.

 फोन  केक्टरो,  गाजीपुर

 {

 ग्रो  रघुनाथ  सिह  :

 घी  गणपति  राम:

 क्या  क्ति  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  क्या  यह  सच  है  कि  गाजीपुर
 की  प्रतीक  फैक्टरी  में;  कोई  ऐसा  गुट्ट  है  जो
 अफीम  का  झवंघ  व्यवसाय  करता  है;  तथा

 (ख)  मदि  हां,  तो  कितने  कर्मचारी
 गिरफ्तार  किये  गये  हैं  भोर  उन  पर  क्‍या
 आरोप  लगाये  गये  हैं  ?

 Goo,

 The  Depsty  Minlster  of  Finanee
 (Shri  A.  C,  Gaba):  (a)  and  (b).  Gov-
 ernment  have  no  reason  to  believe  that
 there  is  a  gang  in  existence  in  the
 Opium  Factory  at  Gbazipur  which  car-
 ries  on  illicit  trade.  Recently  two
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 factory  guards  were  found  in  unlawful
 possession  of  small  quantities  of  opium
 outside  the  factory  colony  and  were  ar-
 rested.  They  have  since  been  placed
 under  suspension  and  committed  for
 trial  under  section  9(a)  of  the  Opium
 Act,  ‘1878.

 PALACES  OP  EX.RULERS

 681,  Shri  Jethala)  Joshi:  Will  the
 Minister  of  States  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Nizem  bas  agreed  to  give  up  his
 claim  for  Rs.  25  lacs  per  year  for
 the  maintenance  of  his  palaces;  and

 (>)  whether  there  are  other  ex-
 Tulers  also  who  get  allowances  for
 maintenance  of  their  palaces?

 Tie  Miotster  of  Home  Affairs  and
 States  (Dr.  Katjn):  (a)  Yes.

 (b)  The  Maharaja  of  Mysore  gets  an
 atlowance  of  Rs.  $  lakbs  a  year  for
 the  maintenance  of  palaces  and
 gardens.

 Forkicn  EXPERTS

 60LA.  Shri  Radha  Raman:  (a)  Wi!l  the
 Minister  of  Finance  be  pleased  to  state
 how  many  foreign  experts  visited  India
 during  the  year  1952-53,  to  advise  Gov-
 ernment  on  different  industrial  prob-
 lems?

 (b)  What  were  the  various  schemes
 on  which  their  advice  was  sought  for?

 (c)  What  are  the  countries  from
 which  they  came?

 (d)  What  was  the  expenditure  incur-
 red  on  them  individually.

 The  Depaty  Minister  of
 (Shri  M.  C.  Shab):  (a)  One.

 Finanee

 (b)  His  services  were  utilised  by  a
 number  of  Indian  Foundries.

 (c)  U.S.A.

 (9)  Rs.  3.850  during  ‘1952-53,
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 2823
 HOUSE  OF  THE  PEOPLE

 Tuesday,  22nd  December,  953

 The  House  met  at  Half  Past  One
 of  the  Clock

 (Mr.  Seeaker  in  the  Chair  ]

 QUESTIONS  AND  ANSWERS

 (See  Pert  Dd

 STATEMENT  RE.  CORRECTION  TO
 ANSWER  TO  A*STARRED

 QUESTION

 The  Deputy  Miniater  of  ‘Natural  Re-
 sources  and  Scientific  Research  (Shri
 K.  D.  Malaviya):  In  regard  to  answers
 to  supplementaries  asked  by  hon.
 Members  on  starred  question  No.  228
 by  Shri  Radha  Raman  on  the  Ilith
 September  1953,  I  would  like  to  make
 a  small  correction,  with  your  permis-
 sion,  as  under:

 While  replying  to  a  supplementary
 question  asked  by  Shri  Radha  Raman
 regarding  the  total  amount  spent  on
 these  scholarships,  I  had  stated  that
 in  the  Indo-German  Industria]  Co-
 operation  Scheme,  generally,  fifty  per
 cent.  was  borne  by  the  scholar  or  by
 the  authority  sponsoring  the  scholar,
 and  fifty  per  cent.  by  Germany.  The
 fact  is  that  fifty  per  cent.  is  borne  by
 the  scholar  or  by  the  authority  spon-
 soring  the  scholar,  and  fifty  per  cent.
 is  borne  by  the  Government  of  India
 and  not  by  Germany.

 646  P.S.D.
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 MESSAGE  FROM  THE  COUNCIL  OF
 STATES

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  the  Council  of  States:

 ‘In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Council  of  States,  T
 am  directed  to  inform  the  House
 of  the  People  that  the  Council  of
 States,  at  its  sitting  held  on  the
 9th  December  1953,  agreed  with-
 out  any  amendment  to  the  Indian
 Patents  and  Designs  (Amend-
 ment)  Bill,  1953,  which  was  pas-
 sed  by  the  House  of  the  People
 at  its  sitting  held  on  the  ‘7th
 December,  1953."

 ELECTION  TO  COMMITTEE
 INDIAN  CENTRAL  CocONUT  COMMITTEE

 Mr.  Speaker:  I  have  to  inform  the
 House  that  Shri  C.  R.  Iyyunni  has
 been  elected  to  serve  on  the  Indian
 Central  Coconut  Committee.

 PAPER  LAID  ON  THE  TABLE
 DELIMITATION  COMMISSION  FINAL

 Orpver  No.  4.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  section  9  of  the  Deli-
 mitation  Commission  Act  ‘1982,  a  copy
 of  the  Delimitation  Commission,  India,
 Final  Order  No.  4,  published  in  the
 Gazette  of  India  Extraordinary,  Part
 Ii,  Section  3,  dated  the  7th  December,
 1953.  [Piaced  in  Library.  See  No.
 S-26/53.]
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 MOTION  RE.  REPORT  ON  THE
 WORKING  OF  THE  PREVENTIVE

 DETENTION  ACT.~contd.

 Mr.  Speaker:  The  House  will  now
 proceed  with  the  further  consideration
 of  the  following  motion  moved  by
 Dr.  Katju  yesterday:

 “That  the  report  on  the  working
 of  the  Preventive  Detention  Act,
 1950,  during  the  period  30th  Sep-
 tember,  952  to  30th  September,
 1953,  be  taken  into  consideration.”

 In  this  respect,  I  have  to  inform
 hon.  Member  Acharya  Kripalani,  who
 was  on  his  legs  yesterday  and  had  not
 finished  his  speech,  that  he  has  taken
 4i  minutes  till  now.  I  have  no  desire
 place  a  strict  timelimit,  but  in  view
 of  the  fact  that  a  large  number  of
 people  from  various.  parties  are
 anxious  to  speak,  J  think  it  is  neces-
 sary  to  have  some  limitation  in  mind,
 and  I  trust  the  hon.  Member  _  will
 shorten  his  remarks  and  bring  them
 to  a  close  as  early  as  possible.

 Acharya  Kripalani  (Bhagalpur  cum
 Purnea):  Sir,  about  the  time,  I  would
 only  submit  that  many  times  I  was
 interrupted  in  the  course  of  my  speech.
 I  will  try  to  take  as  little  time  of  the
 House  as  possible.

 Yesterday  the  hon.  Home  Minister
 talked  of  the  Calcutta  tramways  agita-
 tion.  the  Lucknow  students’  strike,
 and  of  the  Andhra  troubles.  In  all
 these  matters,  the  authorities  were  ap-
 proached,  but  they  refused  to  meet  or
 have  any  talk  with  those  who  were
 considered  the  leaders  of  these  agita-
 tions.  But  when  violence  ensued,
 these  very  leaders  were  called,  and
 matters  were  settled;  in  every  case
 the  popular  demands  were  conceded.
 ]  submit.  Sir,  this  is  putting  a  pre-
 mium  on  violence.  A  democratic
 party  should  always  be  prepared  to
 meet  leaders  of  the  people,  to  what-
 ever  party  they  may  belong,  and  allow
 them  to  discuss  things  with  them  (the
 authorities)  and,  if  possible,  to  come
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 to  an  amicable  settlement,  and  that
 quickly.

 TI  know,  Sir,  that  the  Home  Minister
 is  a  kindly  soul....

 द्भ्मो  फ्रेंक  एस् वनि  (नामनिरंशित-आंग्ल-

 भारतीय)  :  इतनी  तारीफ़  क्‍यों  करते  हे  ?

 Acharya  Kripalani:...  because  I  know
 it  as  a  matter  of  fact  that  whenever
 individual  cases  of  detenus  are  referred
 to  him.  he  is  .very  liberal.  He  always
 tries  to  see  that  they  are  released,  un-
 less  of  course  some  State  Government
 insists.  But  with  all  his  liberality,  I
 am  sorry  to  say  that  when  he  lays
 down  general  propositions,  he  goes  off
 the  tangent.  We  have  learnt  3ome-
 thing  of  scientific  jurisprudence.  We
 cannot  uniearn  those  ideas  now.
 We  have  learnt  that  it  is  far  better
 that  a  few  criminals  escape  rather  than
 that  one  innocent  individual  should
 lose  his  freedom  without  trial  through
 ‘aue  process  of  law’.  Sir,  the  Home
 Minister  thinks  it  is  much  better  that
 a  few  innocent  persons  lose  _  their
 liberty  than  that  one  criminal  escape.
 This,  I  submit,  Sir,  is  putting  scientific
 jurisprudence  on  its  head.

 The  Minister  cf  Home  Affairs  and
 States  (Dr.  Katju):  I  do  not  want  to
 interrupt....

 Acharya  Kripalani:  It  may  be  very
 good....

 Dr.  Katju:  I  do  not  want  to  inter-
 vene,  but  that  is  a  complete  travesty
 of  my  views.

 Acharya  Kripalani:  He  will  have  a
 chance  to  answer.  I  said  that  it  may
 be  healthy  for  certain  individuals  to
 stand  on  their  heads,  but  to  put  funda-
 mental  principles  in  politics,  which
 are  as  good  as  principles  in  morals,
 on  their  head,  is  very  dangerous.

 Dr.  N.  8,  Khare  (Gwalior):  It  is
 Sheershasan.  Isn't  it?

 Mr.  Speaker:  Order,  order.
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 Acharya  Kripaiani:  We  have  learnt
 that  habeus  cerpus,  while  it  provides
 security  to  the  innocent,  at  the  same
 time  provides  security  to  the  guilty.
 But  we  also  know  that  without  this
 security  to  the  guilty,  there  will  be  no
 security  to  the  innocent.  The  Home
 Minister,  therefore,  insults  our  intel-
 ligence,  when  as  a  lawyrer,  he  tells  us
 that  the  requirements  of  a  fair  trial,
 that  a  detenu  or  any  other  criminal  or
 would-be  criminal  is  entitled  to,  are
 satisfied.  And  also,  Sir,  we  are  very
 sorry  that  he  should  make  any  insinu-
 ations  against  the  highest  tribunals  in
 the  land.

 Shri  Frank  Anthony:  Hear,  hear.

 Acharya  Kripsiani;  This  is  the  one
 thing,  respect  for  the  judiciary,  that
 we  have  learnt  from  the  British,  and
 it  is  a  very  good  thing.  And  _  in
 England,  very  great  respect  is  shown
 to  the  highest  judiciary,  and  it  is  so
 in  America.  There  the  _  executive
 would  not  talk  of  the  judiciary  in
 terms  in  which  some  of  the  Members
 on  the  Treasury  Benches  indulge
 often  here.  *

 Sir,  yesterday  a  young  man  from
 the  Congress  interrupted  me  and  ask-
 ed  me  rather  an  irrelevant  question.
 He  asked  me  why  did  I  leave’  the
 Congress.  I  was  annoyed  at  the  inter-
 ruption  and,  I  am  sorry  for  it.  But
 what  I  told  him  was_  absolutely
 correct.  I  said  that  Congress  had  been
 my  home  for  decades;  I  knew  no  other
 home  and  I  have  been  in  it  for  the
 last  43  years,  having  joined  it  in  1908,
 One  may  leave  his  family...  (interrup-
 tions})—Sucheta  Devi  is  quite  safe,  un-
 less  she  leaves  me  which  is  more
 likely.  I  was  saying,  one  may  leave
 his  family  because  one  feels  that  the
 family  traditions  are  not  being  kept.
 One  may  feel  that  the  traditiona  that
 the  father  of  the  family  had  kept  be-
 fore  the  family  were  not  being  observ-
 ed.  That  does  not  mean  that  the  man
 who  leaves  the  family  is  against  the
 family.  When  he  leaves  it,  he  has
 always  an  affection  for  it.

 Shri  Beda  (Nizamabad):  Often  he
 comes  back.
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 Mr.  Speaker:  Order,  order.

 Acharya  Kripalani:  I  know  that
 wherever  I  go,  I  am  invited  by  my
 former  colleagues,  now  in  high  offi-
 ces.  I  readily  accept  these  _invita-
 tions.

 Shri  Gadgil  (Poona  Central):  Hear,
 hear.

 Acharya  Kripalani:  A  few  days
 back,  I  was  passing  through  Madras
 and  the  President  of  the  Tamil  Nad
 Congress  Committee,  who  is  an  old
 friend  came  to  receive  me  at  the  station,
 not  caring  whether  I  was  in  the  Con-
 gress  or  not.  If  I  oppose  today  the
 extension  of  this  Preventive  Deten-
 tion  Act,  it  is  because  I  love’  the
 Congress  and  it  is  because  I  want  that
 its  reputation  as  a  democratic  party
 pledged  to  freedom,  pledged  to  justice,
 not  only  here  in  India,  but  supporting
 these  causes  outside  India,  may  be
 kept  intact.

 Sir,  may  I  make  a  sporting  offer  to
 the  Home  Minister  and  to  the  Treasury
 Benches?  Let  them  release  the  very
 few  detenus  that  are  yet  there—after
 all,  he  will  soon  release  them.  Let
 the  Government  take  the  Opposition
 parties  into  confidence.  (Interruption.)

 Mr.  Speaker:  Order,  order.

 Acbarya  Kripalani:  Let  them  put
 us  on  our  honour.  And,  I  say—and  I
 hope  I  am  also  speaking  for  the  Com-
 munists—that  we  will  try  our  best  to
 see,  so  far  as  the  members  of  our  party
 are  concerned,  that  they  neither  parti-
 cipate  in,  nor  encourage,  violence  as
 long  as  democratic  forms  and  proce-
 dures  are  observed  by  the  Treasury
 Benches.  I  say,  Sir,  that  we  are  pas-
 sing  through  rather  critical  times  and
 it  is  essential  that  we  be  united.  I
 say  we  are  anxious  for  this  unity.
 But  all  that  can  be  done  if  the  ruling
 party  is  careful  of  its  own  conduct.

 Babo  Ramnarayan  Singh  (Hazari-
 bagh  West):  Hear,  hear.

 Aeharya  Kripalani:  The  hon.  Mem-
 ber  thinks  he  is  helping  the  cause  that
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 I  advocate.  I  am  very  sorry  at  the
 interruption.

 I  was  saying  that  all]  this  can  be
 done  if  the  ruling  party  is  careful  of
 its  own  conduct  and  is  tolerant  of
 criticism  and  is  prepared  on  all  occa-
 sions  to  sit  and  talk  with  the  leaders
 of  the  Opposition  to  devise  ways  and
 means  for  minimising  the  differences
 and  working  for  the  good  and  the
 progress  of  this  ancient  land.  Only
 ao  can  we  build  the  India  of  our
 dreams.  Let  the  Treasury  Benches
 give  a  thought  to  my  proposal  and  let
 them  act  upon  it  and  I  assure  them
 that  the  country  will  be  at  once
 electrified.

 Shri  Sadhan  Chandra  Gupta  (Cal-
 cutta  South-East):  Sir,  on  behalf  of
 the  Communist  party,—and  I  believe
 in  this  view  I  am  reflecting  not  only
 the  views  of  my  party  but  the  views
 of  the  entire  opposition  and  the  views
 also,  if  not  the  views  at  least  the  con-
 sciences.  of  most  of  the  Members  on
 the  other  side,—we  wish  to  record
 our  emphatic  opposition  to  the  further
 continuance  of  the  Preventive  Deten-
 tion  Act.  Now  Sir,  we  oppose  the
 continuance  of  this  Act  on  the  ground
 of  principles  as  well  as  on  the  ground
 of  abuses  to  which  this  Act  has  been
 put;  on  the  ground  of  principles  no
 less  than  on  the  ground  of  abuses,
 and  on  the  ground  of  abuses  no  less
 than  on  the  ground  of  principles.

 Now,  Sir,  before  I  come  to  the  prin-
 cipies  and  before  I  come  to  the  abuses,
 may  I  deal  in  brief  with  a  few  of  the
 arguments  advanced  for  continuing
 this  Act  in  operation?  Sir,  it  has  been
 stated  in  the  report  that  has  been  cir-
 culated  that  we  should  not  do  away
 with  this  Act  because  there  are  sup-
 posed  to  be  certain  constitutional  res-
 ponsibilities  which  should  not’  be
 lightly  interfered  with  Secondly,
 because  the  State  Governments  have
 alj,  without  exception,  asked  for  the
 continuance.  Thirdly,  because  the  Act
 is  supposed  to  be  fairly  abuse-proof,
 and  lastly,  because  the  hon.  Home
 Minister  has  by  personal  examination
 found  out  that  the  continuance  is  en-
 tirely  justified,  that  the  request  of  the
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 ‘State  Governments  is  not  unreason-
 able.

 Sir,  as  regards  the  second  and  third
 points,  namely,  the  requests  of  the
 State  Governments  and  the  Act  being
 abuse-proof,  I  shall  discuss  when  I
 come  to  the  administration  of  the  Act
 itself.  But,  let  us  examine  the  two
 other  points  first.  What  are  the  con-
 stitutional  responsibilities  which  will
 be  interfered  with  by  discontinuing
 the  Preventive  Detention  Act?  Is
 there  anything  in  the  Constitution
 which  requires  the  enacting  or  the
 continuance  of  the  Preventive  Deten-
 tion  Act?  Sir,  we  do  not  accept  the
 proposition  that  the  Constitution  re-
 quires  the  Preventive  Detention  Act.
 But,  even  if  we  take  it  for  granted,
 the  Centre  would  not  interfere!  with
 any  constitutional  responsibility  by
 discontinuing  it  because  the  States
 have  ample  power  to  provide  them-
 selves  with  their  own  Acts.  So,  the
 constitutional  responsibility  argument
 is  an  absolute  fallacy.

 Now,  what  about  the  Home  Minis-
 ter's  personal  examination  of  the  mat-
 ter?  He  has  not  placed  anything  be-
 fore  us  as  to  why  and  how  he  has
 satisfied  himself,  on  a  personal  exa-
 mination,  that  the  Preventive  Deten-
 tion  Act  is  justified.  He  has  not  said
 anything  in  his  report.  He  has  said
 something  in  his  speech,  which  I  shall
 dea]  with  when  I  come  to  the  admini-
 stration  of  the  Act  itself.  But,  apart
 from  that,  apart  from  allegations  of
 violence,  apart  from  allegations  of
 crimes,  he  has  not  given  any  other
 material,  concrete  material  on  the
 basis  of  which  he  has  found  that  the
 request  of  the  State  Governments  is
 justified.  Sir,  the  two  other  points,  as
 I  said,  I  shall  dea)  with  later  on,—the
 request  of  the  State  Governments  and
 how  far  the  Act  is  abuse-proof.  But,
 I  can  just  show  now  that  the  request
 of  the  State  Governments  is  to  perpetu-
 ate  a  reign  of  terror  in  the  States.  to
 suppress  every  kind  of  progressive
 Movement,  every  kind  of  movement
 against  exploitation  and  to  use’  the
 Preventive  Detention  Act  for  that
 purpose.
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 Sir,  I  shall  come  to  the  principles
 upon  which  we  object  to  the  continu-
 ance  of  the  Act.  As  regards  the  prin-
 ciples,  I  was  very  pained  to  find  that
 the  Home  Minister  thought  it  proper
 to  scoff  at  them,  to  scoff  at  what  he
 called  copy-book  maxims.  I  think
 what  he  meant  was  the  maxim  that
 no  person  should  be  detained  without
 trial,  that  no  person  should  be  im-
 prisored  without  being  heard.  Sir,
 that  principle  we  choose  to  follow  and,
 if  it  is  a  copy-book  maxim,  we  choose
 to  copy  it  from  the  book  of  his  own
 leader,  the  Prime  Minister;  not  of
 course,  from  the  book  of  the  Mr.  Hyde
 in  him,  who  has  come  into  existence
 on  account  of  the  necessities  of  im-
 perialist  exploitation  and  native  ex-
 ploitation;  but  from  the  copy-book  of
 the  Dr.  Jekyll  in  him,  who  has  com-
 mitted  suicide  at  the  altar  of  these  very
 exploiting  powers  on  the  5th
 August,  1947.  So,  we  wish  to  copy  it
 from  the  copy-book  of  that  Dr.  Jekyll,
 who  had  solemnly  declared  that  a
 Government  which  could  not  govern
 without  such  Acts  had  no  right  to
 exist.  We  naturally  agree  with  him,
 with  him  as  he  was.  Now.  we  take  our
 stand  on  it  and  for  very  good  reasons.

 2  P.M,
 After  all,  Sir,  you  know  that

 every  civilised  society  is  revolted  at
 the  idea  of  detention  without  trial,
 that  a  person  should  be  placed  in
 prison  without  being  heard  in  his
 defence.  He  might  be  innocent  and
 there  may  not  be  anything  against
 him,  but  he  would  not  be  heard,  and
 without  being  heard,  he  would  be  put
 in  detention;  he  would  be  kept  in  jail
 for  days,  weeks,  months  or  even
 years.  That  is  what  we  definitely
 object  to  and  that  is  what  we  definitely
 stand  against.  When  he  has  this  con-
 tempt  for  the  so-called  copy-book
 maxim,  we  can  easily  understand  his
 fear  of  the  state  of  the  law  in  other
 countries.  He  said  that  it  is  no  use
 quoting  the  instances  of  America,
 Holland  or  Brazi?  or  whatever  it  is.
 He  wishes  to  distinguish  the  position
 in  our  country  by  the  fact  that  our
 Constitution  provides  for  a  Preventive
 Detention  Act.  May  I  remind  him,
 Sir,  that  there  is  nothing  in  the  Con-
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 stitution  of  other  countries  to  debar
 preventive  detention?  The  only  ques-
 tion  is,  not  whether  the  Constitution
 allows  it,  but  whether  the  conscience
 of  society  allows  it.  The  other  coun-
 tries  respect  the  conscience  of  society;
 in  our  country  they  do  not  respect  the
 conscience  of  society;  they  do  not  res-
 pect  the  conscience  of  civilised  society.
 That  is  the  fault  with  us;  the  fault  is
 not  really  with  the  Constitution;  it
 js  the  same  Constitution  as  in  any
 other  capitalist  democracy.  The  fault
 is  with  our  Governments  who  wish  to
 tyrannise  over  the  people  of  the  coun-
 try.  He  has  also  tried  to  minimise
 the  effect  of  the  operation  of  the  Pre-
 ventive  Detention  Act.  He  said  only
 27  persons  out  of  36  crores  were  in
 detention  on  the  30th  September  this
 year.  Now,  the  question  is  not  whe-
 ther  the  number  was  l!7  or  ,0l7  or
 0,0l7.  You  know,  Sir,  while  we
 were  fighting  the  British,  I  think  there
 was  no  day  on  which  there  were  more
 than  50,000  or  60,000  in  jail  on  a  single
 day.  60,000  out  of  40  crores  is  a  very
 small  number  and  it  is  nothing  at  all,
 but  did  we  go  by  mere  numbers  or  did
 we  take  into  account  the  principle
 behind  the  oppression?  Why  should
 all  these  people  be  put  in  prison—
 because  they  were  fighting  for  free-
 dom?  Here  too  we  are  not  concerned
 about  whether  the  number  is  i7;
 what  we  are  concerned  about  is  what
 are  they  being  kept  in  the  fail  for  and
 why  are  they  being  kept  in  jail  with-
 out  being  heard.  That  is  the  stand
 we  take  and  we  maintain  that  stand
 in  spite  of  all  that  the  Home  Minister
 has  to  say.

 The  arguments  of  the  Home  Minis-
 ter  in  Aefending  the  course  followed
 by  the  State  Governments,  I  shall  deal
 with  presently,  but  subject  to  that,  we
 are  now  on  the  principles  and  the
 principles  are  that  not  a  single  per-
 son  should  be  put  into  detention  ex-
 cept  for  the  gravest  emergency.
 What  that  grave  emergency  can  be?
 It  is  accepted  by  every  civilised
 society  that  the  only  grave  emer-
 gency  that  can  justify  detention  with.
 out  trial  is  a  paramount  threat  to  the
 security  or  defence  of  the  country—¢
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 threat  so  grave  that  by  giving  a  detenu
 a  hearing,  vital  information  might  go
 to  the  enemy  and  thereby  an  instant
 danger  to  security  may  come.  That  is
 why  preventive  detention  has  been
 accepted  only  in  war-time  and  we  do
 not  know  any  country  where  preven-
 tive  detention  has  taken  place  in
 peace-time,  because  in  peace,  such  an
 emergency  is  inconceivable  and  even
 in  war-time,  the  power  has  been  very
 sparingly  used.  Let  us  take  the  in-
 stance  of  Britain.  During  the  last
 war,  there  were  a  very  few  persons
 in  detention  there  without  trial,  al-
 though  we  know  that  in  Britain  Hitler
 had  an  extensive  spy  ring,  which  all
 along  was  subverting  the  security
 of  Britain.  Yet,  only  in  extreme
 cases  where  there  could  be  no  hear-
 ing  given  without  giving  vital  infor-
 mation  to  the  enemy,  was  detention
 resorted  to.  And  what  does  the  Home
 Minister  say?  Why  is.  detention
 necessary?  Because  there  are  hunger
 strikes  somewhere,  because  there  are
 labour  troubies  at  other  places,  be
 cause  there  are  student  troubles  else-
 where.  Now,  what  is  all  this?  Can't
 you  968)  with  these  troubles?  Sup-
 pose  they  are  very  numerous.  Can't
 we  deal  with  those  troubles  under
 the  ordinary  law?  If  we  cannot,  if
 they  are  permitted  under  the  ordinary
 law,  we  oppose  their  being  prevent-
 ed  under  the  Preventive  Dentention
 Act.

 Let  us  now  come  to  the  argument
 that  the  Act  is  abuse-proof.  What
 is  the  hon,  Home  Minister’s  argument
 about  it?  Quite  simple,  namely,  that
 there  is  really  no  abuse,  because  the
 Governments  have  the  power  to
 release  persons  suo  motu-—that  is  in
 the  report.  Secondly,  because  the
 Advisory  Board  is  there  and  it  is  sup-
 possed  to  give  a  better  relief  than  a
 trial  court.  Thirdly,  because  the
 High  Courts  and  the  Supreme  Court
 are  there  to  release  the  detenu.  What
 is  the  power  of  suo  motu  release
 which  has  been  made  so  much  of?
 Can  we  receive  any  consolation  from
 the  fact  that  a  Government,  which  has
 put  us  jn  detention,  will  sometime
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 release  us  suo  mott:?  In  the  report,
 he  has  pointed  out  that  so  many  were
 released  उस0  motu.  The  reason  fdr
 such  a  large  number  of  releases  is
 presumably  that  they  were  put  in
 detention  without  any  grouse,  that
 they  were  put  in  detention  mala  fide,
 and  when  they  thought  that  the
 things  that  the  Government  did  not
 like  would  no  longer  trouble  them,
 they  were  released,  or  when  they
 found  that  the  people’s  pressure  could
 not  be  resisted,  as  in  Bengal  where
 they  had  to  give  in,  they  released  the
 detenus.  That  is  how  suo  motu  re-
 lease  takes  place.  What  about  the
 Advisory  Board?  I  know  there  are
 three  Judges  on  the  Advisory  Board.
 Is  it  a  sufficient  protection?  Materials
 would  be  placed  before  the  Judges—
 reports  by  certain  police  agents,  I
 believe—but  there  is  no  right  to  cross-
 examine  these  police  agents.  How  can
 we  prove  the  falsity  of  the  reports
 without  having  the  right  to  cross-
 examine  the  police  agents?  There  is
 no  such  right.  Now,  Sir,  even  assum-
 ing  that  the  Advisory  Board  was  a
 much  better  court  than  an  ordinary
 law  court,  what  is  the  protection  after
 all?  For  70  days,  not  for  one  or  two
 days  but  for  70  days,  Government
 should  keep  us  in  detention  without
 any  Advisory  Board  at  all.  70  days
 is  bad  enough.  Why  should  we  agree
 to  remain  in  jail  without  getting  any
 hearing  at  all?

 Now,  Sir,  about  the  High  Courts  and
 Supreme  Court.  Unfortunately,  the
 Home  Minister  could  not  conceal  the
 chagrin  at  the  releases  granted  by  the
 High  Courts  and  the  Supreme  Court.
 I  should  think  it  is  very  improper
 even  to  suggest  anything  against  the
 High  Courts  and  the  Supreme  Court
 here  in  releasing  detenus.  Sir,  we  as
 practising  lawyers  know  it  full  well,—
 J  think  although  the  hon,  Home  Minis-
 ter  was  an  eminent  lawyer  in  his
 time,  as  regards  these  Acts,  as  regards
 the  constitutional  remedies  in  respect
 of  the  Preventive  Detention  Act,  I  can
 claim  to  have  more  experience  than
 he  has,—I  can  say  from  my  experience
 that  it  is  extremely  difficult  to  get  a
 release  from  the  High  Court  or  the
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 Supreme  Court.  The  High  Court  or
 the  Supreme  Court  may  be  perfectly
 aware  that  the  grounds  may  not  be
 correct,  but  unless  they  can  be  con-
 vinced  that  the  grounds  were  dis-
 honestly  given,  were  given  mala  fide,
 it  is  impossible  to  release  the  detenus,
 Now,  Sir,  that  is  a  thing  which  is
 impossible.  How  can  we  prove  what
 is  working  in  the  minds  of  the  Gov-
 ernment?  Well,  every  politician
 knows  why  detenus  are  being  held,
 but  when  it  comes  to  being  proved  by
 legal  evidénce,  we  cannot  do  it  for
 the  simple  reason  that  the  jaw  of
 evidence  requires  that  hearsay  evid-
 ence  is  no  proof,  opinion  is  no  proof:
 but  only  your  personal  knowledge.
 And  how  can  we  have  a
 personal  knowledge,  for  instance,  that
 the  Home  Minister  of  Bengal  has
 detained  a  certain  person  because  he
 had  a  conversation  with  the  agent  of
 the  tramway  company?  Now,  Sir,
 that  is  the  difficulty  in  getting  release
 even  though  every  one  knows  that
 the  detention  order,  from  top  to  bot-
 tom,  is  illegal.

 Now,  Sir,  it  has  been  stated  in  the
 report,—a  misleading  statement—that
 High  Courts  and  Supreme  Court  release
 detenus  when  grounds  are  insufficient
 or  unjustified.  Nothing  of  the  kind.
 The  High  Courts  and  the  Supreme
 Court  are  precluded  from  consider-
 ing  the  sufficiency  of  the  grounds—
 whether  the  grouids  are  enough  to
 put  one  in  detention,  whether’  the
 grounds  justify  preventive  detention.
 What  the  High  Courts  and  the
 Supreme  Court  can  look  into  is  whe-
 ther  the  grounds  are  such  as_  are
 covered  by  the  Preventive  Detention
 Act,  whether  the  grounds  are  not  too
 vague  to  enable  the  detenu  to  make  re-
 presentation.  Obviously,  the  hon.
 Home  Minister  would  not  like  even
 that  protection.  Obviously,  what  he
 would  like  is  that  the  grounds  may
 be  such  that  the  detenu  may  not  be
 allowed  to  make  any  representation
 at  all,  and  yet  the  High  Courts  and
 the  Supreme  Court  must  uphold  it.
 Obviously,  the  hon.  Home  Minister
 vould  like  that  the  grounds  may  be
 absolutely  irzalevant  to  the  Preven-
 tive  Detention  Act.  and  yet  the  High
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 Courts  and  the  Supreme  Court  must
 uphold  the  detention,  because’  the
 Government  has  chosen  to  detain  the
 detenu.

 Now,  Sir,  that  was  about  the  argu-
 ment  that  machinery  has  been  provid-
 ed  in  the  Preventive  Detention  Act.
 What  about  the  actual  administration
 of  the  Act?  The  hon.  Home  Minister
 has  waxed  eloquent  on  the  modera-
 tion  with  which  the  State  Govern-
 ments  have  applied  this  Act.  Sir,  I
 do  not  know  where  he  got  this  idea.
 I  do  not  know  what  materials  he  has
 studied  in  order  to  arrive  at  this  con-
 clusion  that  the  State  Governments
 have  been  moderate,  that  the  State
 Governments  have  been  reasonable.
 T  shall  in  a  moment  tell  you  about  our
 experience  in  different  States.  But
 before  that,  from  the  report  itself,  you
 will  find,  Sir,  that  there  is  no  question
 of  moderation.  TH®  report  of  course
 puts  the  ground  so  as  to  justify  the
 detention.  The  statements  in  the  re-
 port  contain  many  sertous  and  grave
 charges,  doubtless  with  a  view  to
 showing  up  before  this  House  how
 eminently  necessary  this  Jaw  is.  But
 what  do  we  find  even  from  a  perusal
 of  this  report?  Now,  Sir,  if  you  look
 at  statement  No.  3  attached  to  this
 report,  we  find  in  the  grounds  column,
 that  one  of  the  grounds  given’  for
 detention  is  anti-sales-tax  agitation:
 that  is  to  say,  people  who  would  agita-
 te  against  sales  tax  are  liable  to  be
 detained.  One  other  ground  given  in
 the  case  of  U.P.  is,  inciting  labour
 trouble.  Mind  you,  Sir,  it  is  not  in-
 citing  violence  but  inciting  labour
 trouble.  A  strike  is  a  labour  trouble;
 a  tool  down  strike  would  be  a  labour
 trouble:  ‘satyagraha’  in  order  to  get
 some  trade  union  rights  would  be  a
 labour  trouble;  and  for  that  we  are
 supposed  to  be  detained.  Another
 ground  given  in  respect  of  U.P.  is,
 kisan  agitation.  Now,  Sir,  that  gives
 an  inkling  into  the  exact  way  in  which
 this  Act  is  administered.  Every  State
 Government  is  not  a  fool  like  the  U.P.
 or  the  Saurashtra  Government.  They
 know  how  to  shield  themselves.  The
 Saurashtra  or  the  U.P.  Government
 have,  in  a  moment  of  forgetfulness  or
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 in  an  unguarded  moment,  given  out
 some  of  the  real  motives—anti-sales-
 tax  agitation,  labour  trouble,  kisan
 agitation.  Now,  Sir,  if  these  are  the
 rights  in  our  country  that  we  cannot
 agitate  like  this,  we  cannot  agitate
 for  the  peasantry,  we  cannot  agitate
 against  an  unfair  sales  tax  without
 being  detained,  then,  Sir,  Heaven  help
 us.

 Now,  Sir,  that  is  not  all.  From  an
 examination  of  the  report  we  find
 that  there  have  been  flagrant  abuses.
 People  have  been  put  into  detention
 without  any  justification  at  all.  Sir,
 we  think  that  even  if  one  or  two  cases
 in  the  whole  of  India  have  occurred
 where  detention  has  taken  place  with-
 out  any  justification,  where  a  man  has
 been  kept  in  prison  without  trial,
 without  any  justification  whatever,  it
 is  sufficient  to  cond@mn  this  Act.  But
 what  do  we  find?  It  is  not  one  or  two
 cases.  374  cases  have  occurred  during
 the  last  year  where  there  has  been
 no  justification  for  detention.

 Sir,  if  we  look  at  the  statement
 which  gives  the  releases  by  Advisory
 Boards,  High  Courts  and  the  Supreme
 Court,  what  do  we  find?  We  find  that
 in  the  past  year  224  detenus  have
 been  released  by  Advisory  Boards.
 That  is  to  say,  224  people  were  locked
 up,  in  whose  cases  the  Advisory  Board
 found  that  there  was  no  a  sufficient
 material  to  lock  them  up.  Sixty-four
 persons  were  released  by  the  High
 Courts  and  86  persons  were  released
 by  the  Supreme  Court,  because  there
 were  no  materials  to  justify  their
 detention.  Now,  Sir,  can  we  really
 look  with  equanimity  at  this  fagrant
 abuse  of  the  Act,  whereby  hundreds
 of  our  citizens  are  likely  to  have  their
 liberties  deprived,  only  because  it
 suits  the  Government,  it  suits  the
 different  State  Governments  and  __it
 suits  the  interests  which  they  serve  to
 put  persons  in  detention?

 I  now  come  to  the  allegations  of
 violent  activities,  indulging  in  violence,
 preaching  violence,  goondaism,  dacoity
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 and  all  the  serious  charges,  all  the
 frightening  charges  that  have  been
 thrown  at  us  to  justify  this  Preventive
 Detention  Act.  Now,  Sir,  it  is  quite
 clear  that  if  this  had  been  the  real
 motive  for  enacting  the  Preventive
 Detention  Act,  the  Preventive  Deten-
 tion  Act  would  not  have  been  neces-
 sary  at  all.  Sir,  if  I  indulge  in
 violence,  if  I  assault  someone,  or  kill
 someone,  or  hurt  someone,  or  commit
 an  offence,  I  can  certainly  be  proceed-
 ed  against  ‘under  the  Indian  Penal
 Code.  There  are  the  sections  which
 the  hon.  the  Home  Minister  is  well!
 aware  of-—~47,  323,  325,  302,  304  and
 all  the  rest  of  it,  which  give  ample
 powers  to  meet  different  forms  of
 violence.  If  I  preach  violence  I  can  be
 proceeded  against  under  the  abetment
 sections  of  the  Indian  Penal  Code.  If
 I  harbour  dacoits,  I  can  be  proceeded
 against  under  Section  770  of  the
 Criminal  Procedure  Code,  If  I  carry
 on  communal  agitation,  threatening
 the  breach  of  the  peace,  I  can  be  pro-
 ceeded  against,  I  can  be  prevented
 under  Section  207  of  the  Criminal
 Procedure  Code.  Now,  therefore,  all
 those  pretexts—-pretexts  I  call  them—
 are  really  meant  to  cover  up,  to  screen,
 to  smoke-screen,  the  real  object  be-
 hind  the  Preventive  Detention  Act,
 the  object  of  checking  every  progres-
 sive  movement,  the  object  of  prevent-
 ing,  of  suppressing  every  movement
 for  the  betterment  of  our  lives,  every
 movement  against  poverty,  hunger,
 misery  and  squalor.

 Now,  Sir,  let  us  look  at  a  few  exam-
 ples.  I  have  already  told  the  House
 about  the  anti-sale+tax  movement  in
 Saurashtra.  And  what  was  that  move-
 ment?  Some  sales  tax  was  imposed
 which  was  considered  to  be  unfair,  not
 only  by  Communists,  but  by  Com-
 munists,  Praja  Socialists  and  even  by
 Congressmen.  In  fact,  all  sections  of
 the  Saurashtra  people  combined  against
 it.  So  terrific  was  the  pressure  that
 the  Government  had  to  yield:  they  had
 to  postpone  the  levy  of  the  sales  tax,
 and  yet  for  that  movement  people
 were  detained.  Not  only  Communists,
 Sir,  not  only  Socialists  Sir,  even  Con-
 gress  people  were  detained.
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 Now,  what  happened  in  the  tramway
 fare  enhancement  resistance  move-
 ment?  We  find  from  the  report  that
 there  are  so  many  persons  belng
 detained  in  connection  with  the  tram-
 fare  enhancement  resistance  move-
 ment.  Now,  Sir,  the  Tramway  Com-
 pany  decided  to  enrich  its  pockets,  to
 rob  the  poorest  class  of  tram  _  pas-
 sengers,  the  second  class  passengers,
 by  increasing  their  fare  by  one  pice.
 Every  right-thinking  man  _  objected.
 The  tramway  company  is  a_  foreign
 company..  It  had  made  huge  profits
 and  it  had  no  right  to  rob  our  poor
 people  of  lakhs  of  rupees.  Deputations
 were  taken  to  the  Government.  They
 said  it  was  quite  right,  they  were
 justified  in  increasing  the  fares.  A
 Movement  was  launched,  an  entirely
 innocuous  movement,  8  non-violent
 movement:  the  aim  of  the  movement
 was  that  unless  the  tramway  company
 agrees  to  withdraw  the  enhanced  fare
 no  passenger  would  go  by  tram.
 Everyone  would  either  walk  or  go  by
 bus.  Millions  of  Calcutta’s  office-
 goers  walked  or  went  by  bus.  And
 that  was  too  much  for  the  Govern-
 ment.  Everyone:who  preached  this
 boycott  of  the  tramway  company  was
 clamped  in  jail.  First  some  case  waa
 started  against  them,  -and  then  when
 they  found  that  the  case  could  not
 stand,  they  were  put  under  preventive
 detention.

 Let  us  take  the  example  of  Jyoti
 Bose,  the  Leader  of  the  Opposition  in
 the  Bengal  Assembly.  He  was  propa-
 gating  boycotting  tramways  in  a
 certain  Calcutta  street.  He  was  taken
 over  to  a  police  station.  The  police
 officer  who  took  him  was  writing
 down  that  he  was  charged  with  @s-
 saulting.  When  the  police  officer  was
 asked-by  him:  “What  is  that?  Why
 do  you  say  I  am  charged  with  assault-
 ing?”  The  police  officer  replied:
 “Don't  you  realise  that  if  I  write  that
 you  were  preaching  for  boycotting
 tram-cars,  then  there  would  be  no
 case  against  you.  That  is  what  I  have
 to  do.”  Well,  I  cannot  blame  him.
 These  were  the  instructions  given  to
 him  by  Government.  What  could  he
 do,  poor  man?  Now  that  is  what  is
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 happening.  Even  that  charge  did  not
 hold  good  and  he  was  placed  under
 preventive  detention.

 Now,  Sir,  the  same  thing  has  hap-
 pened  as  regards  food  movement.  The
 movement  was  for  the  reduction  of
 price  of  rice,  for  good  quality  rice  and
 under  mass.  pressure  Government
 agreed  to  reduce  the  price  to  seven
 annas  from  nine  annas.  They  had
 raised  the  price  to  nine  annas.  Repeat-

 ‘ed  deputations  were  taken  to  them.
 They  did  not  agree  to  reduce  it  and
 when  a  lakh  of  peasants  and  Calcutta
 citizens  demonstrated  they  reduced
 the  price  by  two  annas.  In  spite  of
 that  people  who  organised  the  move-
 ment  were  put  under  _  preventive
 detention.

 The  same  thing,  Sir,  as  regards  trade
 union  rights  in  Burnpur,  where  mem-
 bers  of  the  Indian  National  Trade
 Union  Congress,  Congresamen  aii  of
 them,  were  put  in  detention,  because
 the  trade  union  led  by  one  section  of
 the  Indian  National  Trade  Union
 Congress  did  not  suit  the  em-
 ployers  of  the  Indian  Iron  and  Steel
 Company  at  Burnpur.  This  kind  of
 thing  has  happened  not  only  in  West
 Bengal.  I  have  quoted  the  example
 of  Saurashtra.  In  Bombay  the  follow-
 ers  of  the  Akhand  Karnatak  Rajya
 Nirman  Parishad  have  deen  detained
 for  advocating  a  united  Karnatak
 State.  There  are  places,  for  instance
 in  TravancoreCochin,  where  they  do
 not  even  want  to  utilise  the  Preven-
 tive  Detention  Act.  They  think  impli-
 cation  in  false  cases  is  better,  and
 thousands  have  been  implicated’  in
 false  cases.  But  many  States  think
 that  the  Preventive  Detention  Act  may
 be  a  better  substitute  and  so  they  re-
 sort  to  it.

 Now,  Sir,  I  can  say  from  the’  ex-
 perience  of  our  State  that  the  persons
 who  have  been  detained  had  not  been
 concerned  in  any  violence.  If  violence
 has  occurred,  ft  has  occurred  not  be-
 cause  of  any  activities  of  the  detenus.
 It  has  occurred  on  account  of  the  acti-
 vities  of  the  police.  The  tramway
 movement  was  entirely  peaceful.
 There  was  no  violence  at  all  till
 the  police.  in  order  to  suppress  the



 2847  Motion  re  Report  on  22  DECEMBER  953  Statement  7९  Appoint-  2842
 the  Working  of  the

 Preventive  Detention
 Act

 (Shri  Sadhan  Chandra  Gupta]
 movement,  began  to  enter  into  houses,
 to  lathi  charge  people  inside  the
 houses,  to  commit  vandalism  and
 molest  wornen  inside  houses.  There
 is  a  limit  to  tolerance,  and  that  is  how
 some  violence  occurred.  The  leaders
 of  the  movement  have  always  asked
 the  populace  to  be  peaceful  in  spite
 of  alt  provocations.  It  is  only  the
 police,  by  lathicharging  and  shooting
 down  innocent  persons,  that  provoked
 violence.  And  there  was  very  little
 of  it;  it  was  nothing  compared  to  the
 Police  violence.  Why  this  talk  of
 violence,  why  this  bogey  of  violence?
 The  State  Governments  do  not  believe
 it.  The  reason  is  simple,  They  want
 to  trample  down  our  movement
 against  British  exploitation  and
 against  capitalist  exploitation.  They
 want  to  trample  down  our  movement
 against  enhancement  of  tram-fares
 which  has  been  held  to  be  unjustified
 by  a  Commission  appointed  by  the
 Government.  They  want  to  check  our
 movement  against  bonus.  They  want
 to  check  our  movement  against  bad
 food,  bad  quality  of  rice  and  high
 price  of  food.

 We  as  Communists  are  proud  to
 have  borne  the  brunt  of  the  abuse  of
 this  Act,  but  other  political  parties
 have  not  escaped.  They  have  got  their
 share  also.  In  West  Bengal,  Com-
 munists,  Socialists,  Praja  Socialists  and
 others  have  equally  borne  it,  and
 even  Congressmen  have  been  detained.

 Sir.  in  conclusion  I  appeal  to  all
 sections  of  the  House  to  realise  the
 pernicious  character  of  this  Act.  It
 puts  our  country  to  shame  before  the
 conscience  of  civilized  society.  It  has
 become  a  perpetual  menace  to  every
 honest  and  right-thinking  individual—
 to  Communists  and  Socialists,  to  For-
 ward  Bloc  or  R.S.P.,  even  to  Congress
 people—whose  motive  is  to  stand  by
 the  millions  of  our  oppressed  people
 against  a  handful  of  persons  who  op-
 press  them.  It  is  a  menace  to  our
 workers,  peasants  and  middle  classes.
 Whoever  want  to  strive  to  get  rid  of
 the  present  life  of  hunger,  misery  and
 squalor  is  menaced  by  this  pernicious
 Act.  Therefore  I  would  appeal  to

 ment  of  a  Commission  '

 for  the  reorganisation
 of  States

 every  section  of  the  House  to  voice
 their  opposition  against  this  perni-
 cious  Act.

 STATEMENT  RE.  APPOINTMENT
 OF  A  COMMISSION  FOR  THE  RE-

 ORGANISATION  OF  STATES
 The  Prime  Minister  and  Minister  of

 External  Affalrs  and  Defence  (Shri
 Jawaharla!  Nehru):  Mr.  Speaker,  I  am
 not  intervening  in  this  debate,  but  by
 your  leave  and  the  leave  of  the  House  I
 should  like  to  make  a  statement
 totally  unrelated  to  the  subject  under
 debate.

 The  Government  of  India  have
 been  giving  careful  consideration  to
 the  problem  of  the  States  which  are
 constituent  units  of  the  Indian  Union.
 These  States,  as  they  exist  today,  are
 largely  the  result  of  historical  proces-
 ses  and  the  spread  and  consolidation
 of  the  British  power  in  India.  On
 the  attainment  of  Independence,  India
 was  partitioned  and  the  independent
 State  of  Pakistan  was  created.  A
 process  of  merger  and  integration  took
 Place  in  regard  to  what  were’  then
 called  the  “Indian  States”.  This
 integration  of  the  old  Indian  States,
 which  was  brought  about  within  a
 very  short  period,  was  an  event  of
 historic  significance.  The  integration,
 however,  was  naturally  based  to  a
 large  extent  on  the  old  patterns  which
 existed  before  Independence.

 The  pattern  of  our  States  in  the
 Union  is  thus  the  result  of  historical
 accident  and  circumstances.  The  mere
 existence  for  a  hundred  years  or  more
 developed,  political,  administrative  and
 cultural  associations  within  and  bet-
 ween  them.

 The  greater  development  of  political
 consciousness  among  the  people  and
 the  growing  importance  of  the  great
 regional  languages  led  gradually  to
 demands  for  the  formation  of  certain
 States  on  a  linguistic  basis.  Each  such
 separate  problem  was,  however,
 closely  inter-related  with  other  pro-
 blems,  and  any  formation  of  a  new
 State  necessarily  affected  a  number
 of  other  States.  It  thus  became  in-
 exeasingly  dificult  to  consider  any
 guch  prob)  in  teolatiea,
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 ment  of  a  Commission
 for  the  reorganisation

 of  States
 The  language  and  culture  of  an

 area  have  an  undoubted  importance
 as  they  represent  a  pattern  of  living
 which  is  common  in  that  area.  In
 considering  a  reorganisation  of  States,
 however,  there  are  other  important
 factors  which  have  also  to  be  borne
 in  mind.  The  first  essential  considera-
 tion  is  the  preservation  and  strength-
 ening  of  the  unity  and  security  of
 India.  Financial,  economic  and  _  ad-
 ministrative  considerations  are  almost
 equally  important,  not  only  from  the
 point  of  view  of  each  State,  but  for
 the  whole  nation.  India  has  embarked
 upon  a  great  ordered  plan  for  her  eco-
 nomic,  cultural  and  moral  progress.
 Changes  which  interfere  with  the
 successful  prosecution  of  such  a
 national  plan  would  be  harmful  to
 the  national  interest.

 The  Government  of  India  have  come
 to  the  conclusion  that  the  whole
 question  of  the  reorganisation  of  the
 States  of  the  Indian  Union  should  be
 carefully  examined,  objectively  and
 dispassionately,  so  that  the  welfare
 of  the  people  of  ९४८)  constituent  unit,
 as  well  as  of  the  nation  as  a  whole,
 is  promoted.  The  Government  have
 accordingly  decided  to  appoint  a  Com-
 mission  to  conduct  such  an  examina-
 tion.  The  Commission  will  investigate
 the  conditions  of  the  problem,  the
 historical  background,  the  existing
 situation  and  the  bearing  of  all  im-
 portant  and  relevant  factors  thereon.
 They  will  be  free  to  consider  any  pro-
 posal  relating  to  such  reorganisation.
 The  Commission  will  be  at  liberty  to
 devise  their  own  procedure  for  their
 work,  for  collecting  information  and
 for  ascertaining  public  opinion.  The
 Commission  will  ordinarily  hold  their
 sittings  in  private.

 The  Commission  will  make  _  their
 recommendations  to  the  Government
 as  soon  as  may  be  practicable,  and
 not  later  than  the  30th  June,  1955.

 The  Government  expect  that  the
 Commission  would,  in  the  first  in-
 stance,  not  go  into  the  details,  but
 make  recommendations  in  regerd  to
 the  broad  principles  which  should
 govern  the  solution  of  this  problem
 and,  if  they  so  choose,  the  broad  lines

 Motion  re  Report  on  2844
 the  Working  of  the

 Preventive  Detention
 Act

 on  which  particular  States  should  be
 reorganised,  and  submit  interim  re-
 ports  for  the  consideration  of  the  Gov-
 ernment.

 The  Commission  will  have  a  Secre-
 tary  and  such  staff  and  advisers  as
 may  be  considered  necessary.

 The  Commission  wil!]  consist  of  Shri
 Saiyid  Faz)  Ali,  at  present  Governor
 of  Orissa,  Shri  Hriday  Nath  Kunzru,
 Member  of  the  Council  of  States,  and
 Shri  Kavalam  Madhava  Panikkar,  at
 present  Ambassador  of  India  in  Egypt,
 of  whom  Shri  Saiyid  Faz)  Ali  shall  be
 the  Chairman  of  the  Commission.

 MOTION  हल,  REPORT  ON  THE
 WORKING  OF  THE  PREVENTIVE

 DETENTION  ACT-~contd.

 Shrl  Frank  Anthony:  Sir,  I  am
 sorry  that  the  Home  Minister  is  not
 here,  because  I  am  afraid  that  during
 the  course  of  my  speech  I  shall  be
 constrained  to  refer  to  him,  perhaps
 not  always  in  the  most  gentle  terms,
 I  regret  that  the  Home  Minister
 made,  by  his  speech,  a  bad  case  worse.
 I  fee]  that  in  some  respects,  and  I  say
 this  with  all  respect  to  the  Home
 Minister,  at  the  same  time,  he  dis-
 plays  an  unfortunate  capacity,  almost
 a  genius,  not  only  for  irritating  peo-
 ple  wantonly,  but  for  gratuitously
 giving  offence  by  a  cavalier  and  al-
 most  a  flippant  manner  to  8  most
 serious  problem,  by  either  over-simpli-
 fying  or  over-stating  the  Govern-
 ment's  case.  Quite  frankly,  I  was
 rather  amazed  both  at  the  attitude
 and  language  of  the  Home  Minister.
 The  Home  Minister  gave  me  the  im-
 pression  of  a  lawyer  who  argued  his
 case  vehemently  and  in  a_  partisan
 manner  in  order  to  justify  his  brief.
 If  the  Home  Minister  had  admitted
 that  the  Government  today  was  fol-
 lowing  on  the  footsteps  of  the  British
 because  of  abnormal  conditions  in
 this  country,  if  he  had  admitted  that
 preventive  detention  without  trial]  in
 times  of  peace  is  something  which  is
 repugnant  to  the  fundamental  concept
 of  democracy,  if  he  had  admitted  that
 this  is  an  evil,  but  a  necessary  evil,
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 {Shri  Frank  Anthony]
 if  he  had  admitted  that  because  it  is
 a  necessary  evil,  every  care  would  be
 taken  to  qualify  the  opportunity  of
 abuse,  we  may  have  listened  to  him
 with  some  attention,  we  may  have
 listened  to  him  even  with  some  res-
 pect.  But,  instead,  what  were  we
 treated  to?  We  were  treated  to,  I  find
 words  difficult  to  describe  it,  we  were
 treated  to  a  revolting  and  demoralising
 spectacle,  of  the  Home  Minister  speak-
 ing  for  an  alleged  democratic  Govern-
 ment.  Not  only  is  he  not  apologetic
 for  an  Act  which  is  a  blot  on  our  Con-
 stitution,  but  he  extols  it  in  an  un-
 qualified  way.  He  extols  it  in  terms
 of  lyrical  praise  and  commendation.
 The  Home  Minister  expressed  his
 amazement  at  the  moderation  of  the
 State  Governments.  He  gave  me  the
 picture  of  a  person  who  regarded  our
 State  authorities  as  people  who  were
 handling  criminals  with  almost  vir-
 ginal  gentleness.  I  regarded  the  Home
 Minister's  assertion  as  a  mischievous
 and  implied  encouragement  to  the
 States  to  take  action  to  a_  greater
 extent  under  the  Preventive  Detention
 Act.

 [Mr.  Derury-SpeAKER  in  the  Chair]
 In  his  attempts  to  argue  his  brief  in

 this  partisan  way,  the  Home  Minister
 committed  facial  contortions.  He
 seemed  to  combine  the  roles  of  Dr.
 Quack  and  Father  Christmas.  Here
 we  have  Dr.  Katju  emulating  Dr.
 Quack  and  telling  us  that  preventive
 detention  is  a  sovereign  antidote  be-
 cause  prevention  is  always  better  than
 cure.  Then  he  assumes  the  role  of
 Father  Christmas  and  he  tells  us  that
 by  giving  preventive  detention  to  this
 country,  we  are  conferring  a  boon  on
 the  people  of  this  country,  that  we
 are  saving  the  people  of  this  country,
 that  we  are  preventing  them  from
 becoming  criminals.  I  am  glad  that
 Dr.  Katju  is  coming  into  the  House.  I
 think  I  am  at  the  end  of  my  personal
 comments  on  the  Home  Minister.  Dr.
 Katju  reached  the  heights  of  cynical
 fiippancy  when  he  suggested  to  this
 House  that  we  may  even  be  persuaded
 to  make  this  Act  a  permanent  feature
 of  our  Constitution.  I  agree  with
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 Acharya  Kripalani  that  Dr.  Katju  was
 formerly  a  kindly  man,  but  he  is  a
 victim  of  the  political  degeneration
 that  has  taken  place  in  this  country.

 Dr.  Katju:  Hear,  hear.  I  am  trying
 all’  along  to  discover  myself  from  what
 I  hear  from  others.

 Shr]  Frank  Anthony:  Though  he
 agrees  with  some  acclamation,  he  is  a
 victim  to  this  dictum  of  absolute
 power  corrupting  absolutely.  That  is
 what  Dr.  Katju  has  done.  He  asks
 us,  without  the  suggestion  of  a  qualm,
 without  the  suggestion  of  a  blush  of
 shame,  that  we  should  be  persuaded
 into  making  this  Preventive  Detention
 Act,  what  I  regard  as  a  shameful  blot
 on  our  Constitution,  something  which
 helotizes  it,  a  permanent  feature  of
 our  Constitution.

 After  this  rather  monumental  piece
 of  perverted  advocacy,  Dr.  Katju  goes
 on  to  commit  further  succession  of
 blunders.  What  did  he  do?  He  has
 a  wanton,  gratuitous  and  unworthy
 fling  at  the  judiciary.  Though  he  took
 the  precaution  to  preface  his  remarks
 with  alleged  respect  and  alleged  defer-
 ence  to  the  judiciary,  the  insinuation,
 the  innuendo  was  clear  and  I  suggest
 that  it  was  unworthy.  He  makes  the
 supercilious  condemnation  that  we
 should  not  run  after  precedents  from
 America,  from  Brazil,  from  Holland.
 Dr.  Katju  has  a  reputation  for  being
 an  eminent  lawyer.  But,  apparently,
 he  has  lost  touch  both  with  Consti-
 tutions  and  constitutional  law.  I,  at
 any  rate,  am  not  aware  of  our  having
 drawn  precedents  from  either  Brazil
 or  from  Holland.  But,  we  have  drawn
 and  drawn  copiously  from  the  Ameri-
 can  Constitution.  When  we  were  fram-
 ing  our  Constitution,  when  we  were  rau-
 cously  proclaiming  to  the  world,  our
 professions  of  secular  democracy,  we
 stridently  advertised  this  fact  that  we
 were  drawing  copiously  from  _  this
 greatest  written  Constitution  of  the
 world  and  Dr.  Katju,  keeping  pace
 with  the  traditions  of  the  administra-
 tion,  chose  to  pour  contempt  on  these
 precedents  which  were  acclaimed  so
 raucously  by  him  and  the  party  of  the
 Government  that  he  represents.
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 Then,  Sir,  what  was  Dr.  Katju  led
 to  believe  in?  Even  as  a  lawyer,  I
 believe  Dr.  Katju  is  speaking  with  his
 tongue  in  his  cheek.  Let  every  Con-
 gressman  ask  his  conscience,  what
 does  he  believe  in  today?  I  think  he
 believes  that  preventive  detention
 without  trial  is  something  which  is
 utterly  repugnant  and  hateful  to  the
 fundamental  concept  of  democracy,
 that  the  primary  and  the  most  funda-
 mental  of  fundamental  rights  is  per-
 sonal  liberty,  and  that  detaining  a  man
 without  trial  is  something  which  cute
 across  this.  That  is  what  we  were  led
 to  believe.  I  believe  and  hope  that
 Dr.  Katju  still  believes  in  it.  Yet,  Dr.
 Katju,  today,  merely  because  he  is  on
 a  different  Bench,  pours  contumely  on
 these  fundamental  concepts  which
 India  accepts,  because  contumely  to
 them  has  been  a  copy-book  maxim.

 Shr)  Algu  Ral  Shastri  (Azamgarh
 Distt.—East  cum  Ballia  Distt—West)  :
 I  want  to  know  one  thing.  Is  it  Dr.
 Katju  who  is  under  consideration  or
 the  Preventive  Detention  Act?

 Shri  Frank  Anthony:  Dr.  Katiu  at
 present  is  inextricably  bound  up  with
 the  Preventive  Detention.  Act.

 Sbri  U.  M.  Trivedi  (Chittor):  He
 is  the  author  of  it.

 Shri  Frank  Anthony:  I  am  only
 making  my  point  that  Dr.  Katju’s
 speech  has  made  a  bad  case  worse.

 Now,  I  shal]  deal  with  the  report.
 I  am  constrained  to  say  that  this  re-
 port  is  both  superficial  and  perfunc-
 tory.  In  this  one  page  or  quarter  of
 8  page,  we  are  told  in  fact,  nothing.
 The  Home  Ministry  has  indulged  in
 certain  ungrateful,  undiscriminating,
 sweeping  generalisations.

 I  think  they  are  the  sweeping
 generalisations  of  Dr.  Katju.  On
 what  does  he  base  his  plea  for  the
 continuance  of  the  Preventive  Deten-
 tion  Act?  I  shall  refer  to  the  main
 basis  of  his  argument.  What  does  he
 say?  All  the  State  Governments  want
 the  Act  to  be  continued;  they  are
 unanimous  in  wanting  it,  and  their
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 unanimity  makes  the  case  for  its  con-
 tinuance  overwhelming.  And  yet,  let
 us  analyse  the  unanimity  of  our  States.
 Actually,  in  this  report,  which  I  feel
 is  completely  inadequate,  the  only
 break-up  that  we  have  received  of  the
 figures  is  in  Statement  I  in  respect  of
 the  persons  detained  as  on  the  30th
 of  September,  1952.  And  what  does
 an  alaysis  show?  Out  of  26  States,  on
 the  30th  of  November,  1952,  !  States
 did  not  have  a  single  person  preven-
 tively  detained.  How  then  could  the
 States  have  achieved  or  arrived  at  any
 rea]  unanimity?  The  basis  for  their
 reasoning,  the  basis  for  their  allegedly
 endorsing  this  unanimously  must  have
 varied  from  State  to  State.  Eleven
 out  26  States  on  the  30th  of  Novem-
 ber,  1952,  did  not  have  a  single  per-
 son  preventively  detained.  That  is
 the  only  analysis  we  are  given  and
 yet  we  are  asked  to  accept  this  state-
 ment  that  all  the  States  unanimously
 and  with  one  accord  endorsed’  the
 continuance  of  this  Preventive  Deten-
 tion  Act.  And,  Sir,  I  do  not  think
 Members  on  this  side  are  either  con-
 vinced  or  amused  by  the  kind  of  un-
 animity  that  is  induced  today  in  the
 political  field.  Only  the  other  day,
 we  had  rather  an  amusing  example  of
 the  kind  of  unanimity  to  expect  politi-
 cally.  Members  of  this  House  were
 roaring  their  protests,  Members  on
 that  side  were  roaring  like  lions
 against  the  procedure  in  respect  of  the
 Joint  Select  Committee,  and  then,
 when  the  trainer  came  back  and  the
 whip  was  cracked,  al]  these  70878
 were  not  only  pitched  in  minor  key,
 but  there  was  a  chorus  of  purrings
 and  even  of  frenzied  acclaim.  As  I
 said,  this  is  the  kind  of  unanimity  we
 in  this  House  have  been  led  to.  As
 soon  as  the  cat  is  away,  the  mice  play,
 but  when  the  trainer  comes  back  and
 the  whip  is  cracked,  neither  the  mice
 nor  the  Members  remember  anything
 of  their  views  which  they  expressed
 two  or  three  days  before.  That  is  the
 kind  of  unanimity,  I  have  no  doubt,
 that  was  secured  from  the  different
 States.

 Then,  Sir,  the  Home  Minister  has
 referred  as  another  argument  to  the
 existing  conditions  in  the  country.
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 {Shri  Frank  Anthony)
 What  are  the  existing  conditions  in  the
 country  that  justifying  the  continuance
 of  this  abnormal  measure?  He  has
 tried  to  malse  our  flesh  creep.  He  has
 talked  of  violence,  persons  har-
 bouring  dacoits.  He  has_  talked
 of  all  kinds  of  unmentionable
 speeches,  but  this  kind  of  lurid  verbal
 underlining  is  not  going  to  convince,
 at  any  rate,  people  with  judicial  minds
 and  with  a  legal  training.  In  _  this
 country-—a  sub-continent  with  360
 million  people—you  will  always,  even
 if  it  is  a  model  State  and  a  model
 country,  get  acts  of  violence;  you  will
 always  get  people  harbouring  dacoits;
 you  will  always  get  people  making  the
 wildest  of  speeches.  What  happened
 in  America  when  America  was  almost
 over-run  by  gangsters?  Comparing  it
 with  the  size  of  this  country,  with  the
 size  of  our  population,  I  say  that  India
 today  is  comparatively  in  a  more
 stable  condition  than  America  was
 during  the  gangster  regime,  and  they
 did  not  think  of  enacting  a  Preventive
 Detention  Act,

 Shri  Algu  Raj  Shastri:  India  is  run-
 ning  a  very  great  risk.

 Shri  Frank  Anthony:  No.
 Shri  Algu  Rai  Shastri:  It  is  a  fact.

 Shri  Frank  Anthony:  It  jis  a  thing
 which  my  friends  are  manufacturing
 in  order  to  sell  or  deaden  their  con-
 science.

 Shri  Algu  Rai  Shastri:  We  want  to
 save  ourselves.

 Shr]  Frank  Anthony:  Let  me  ana-
 lyse  the  figures  so  far  as  we  have  got
 them.  On  the  30th  of  September,
 ‘1952,  there  were  155  Communists.
 They  represent  Communist  detenus.
 They  represent  the  largest  single
 group  from  any  particular  political
 Party.  And  now,  I  want  to  ask—I  am
 sorry  that  the  Leader  of  the  House
 is  not  here....

 Shri  Aigu  Rai  Shastri:  The  Govern-
 ment  is  ‘there.

 Shri  frank  Anthooy:...what  is
 the  policy  of  the  Government.  I  do
 not  know  whether  you  have  a  Policy.
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 The  other  day,  somebody  remarked
 rather  appropriately  that  many  of
 Government's  policy-makers  evolve
 their  policies  with  their  heads  in  the
 air,  and  their  feet  firmly  planted  in
 mid-‘air.  What  is  your  policy?  The
 Home  Minister  has  merely  made  an
 innuendo  that  violence  is  subscribed  to
 by  the  Communist  Party  and  that  the
 Act  is  directed  mainly  against  the
 Communist  Party.  Is  that  correct?
 If  that  is  correct,  why  don’t  you
 evolve  a  forthright  and  more  honest
 policy?  Why  don’t  you  tell  the  coun-
 try  deliberately  and  openly  that  the
 Communists,  by  their  policies  and
 activities,  are  a  threat  to  this  country?
 Why  don’t  you  prescribe  the  Com-
 munist  Party?  Why?  ‘Because  you
 are  afraid  to  enunciate  an  honest  and
 forthright  policy,  you  merely  rest  your
 case  on  innuendoes  which  are  unfair
 to  the  Party  concerned.  You  damn
 the  whole  country  with  a  lawless
 measure  of  this  description.  Dr.
 Katju  is  not  a  framer  of  our  foreign
 policy,  but  he  is  presumably  respon-
 sible  for  internal  security.  On  _  the

 ‘one  hand,  Dr.  Katju  makes  innuendoes
 suggesting  that  the  Communists  _re-
 present  a  menace  to  the  security  of
 this  country.

 Mr.  Deputy-Speaker:  As  far  as  pos-
 sible,  personal  names  may  be  avoided.

 Shri  Frank  Anthony:
 commenting  on  the  hon.
 speech.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  such  a  good  parliamentarian.
 He  can  address  the  Chair.

 I  am  only
 Minister’s

 Shri  Frank  Anthony:  While  there
 is  this  innuendo,  if  the  Communists
 are,  in  the  opinion  of  the  Home  Minis-
 ter,  such  a  menace  to  this  country,  I
 cannot  understand  this:  why  does  the
 Government  consort  with  the  Com-
 munists?  Why  does  the  Government,
 in  the  international  field,  embrace  the
 Communists  to  its  bosom?  Spokes-
 men  of  the  administration,  after  they
 have  been  on  a  conducted  tour  of
 Communist  countries,  have  come  here
 and  lyricised  Communist  achieve-
 ments.  As  I  say,  you  have  no  policy.
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 On  the  one  hand,  you.  purport  to
 perpetuate  this  Preventive  Detention
 Act  because  it  is  directed  against
 Communists;  on  the  other  hand,  you
 hug  Communists  to  your  bosom,  you
 consort  with  the  very  people,  and
 publicise  and  advertise  Communist
 achievements  in  this  country.

 Then,  there  is  the  group  of  people
 who  harbour  dacoits,  and  there  is  the
 largest  group  of  people’  detained
 allegedly  for  violence.  But  what  does
 this  analysis  show?  I  do  not  know
 whether  the  Home  Minister  will
 attempt  to  answer  my  analysis.  My
 analysis  shows  just  this:  that  on  the
 30th  of  September,  952—you  have
 got  a  much  smaller  number  now,  but
 you  have  not  got  any  analysis  here;
 so  I  am  dealing  with  the  analysis
 based  on  a  much  larger  number  of
 detenus—there  were  584  detenus.  Of
 that  number,  244  were  detained
 allegedly  for  violence.  But  a  signi-
 ficant  feature  is  this.  The  largest
 group  of  people  detained  for  alleged
 violence  numbered  244;  of  that  476
 is  accounted  for  by-the  State  of  Bom-
 bay.  Here  is  a  State  which  has  pro-
 scribed  drinking,  which  has  proscribed
 racing,  which  has  proscribed  gambling,
 which  has  proscribed  even  laughing.
 Here  is  this  State  imposing  a  pattern,
 or  trying  to  impose  a  pattern  to  pro-
 duce  puritans  and  saints—in  the  opin-
 ion  of  some  of  us  it  is  a  pattern  which
 would  produce  puritanical  perverts
 and  morons—but  here  is  a  State  with
 this  pattern  of  puritanism  and  saint-
 liness  representing  two-thirds  of  the
 total  number  of  people  detained  for
 alleged  violence.  (Interruption)
 What  is  the  significance?  If  the  Com-
 munists  are  such  a  threat,  why  is  it
 that  on  the  30th  September  1952,  there
 was  not  a  single  Communist  under
 detention  in  the  States  of  Travancore-
 Cochin  and  Madras,  which  are  sup-
 posed  to  be  strongholds  of  the  Com-
 munists?  Two-thirds  of  the  violence
 in  the  country,  according  to  your
 figures,  are  concentrated  in  what  was
 once  the  most  civilised  and  the  most
 Mode)  State  in  this  country  viz.  Bom-
 bay.  It  may  not  be  civilised,  it  may
 not  be  a  model  State.  since  the  present
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 administration  has  supervened.  But  I
 say  to  the  hon.  Home  Minister,  do
 not  use  the  Preventive  Detention  Act,
 in  the  whole  country,  because  two-
 thirds  of  your  violently  disposed  peo-
 ple  are  in  Bombay,  the  remedy  lies
 with  you,  have  no  more’  inhuman
 human  beings  to  administer  the  Bom-
 bay  State.  Then  you  would  not  have  to
 show  us  figures  which  show  that  two-
 thirds  of  the  violence  in  the  whole  of

 ‘this  country  is  now  concentrated  in
 what  was  once  the  most  civilised  and
 the  most  mode!  State  in  this  country.
 3  PM.

 Shri  Gadgli:  Has  it  ceased  to  be
 civilised,  because  of  prohibition?  Let
 us  know  it.

 Shri  Frank  Anthony:  Yes,  because
 the  essential  sobriety  and  moderation
 which  drinking  liquor  imposes  has
 been  taken  away.

 Shri  Algu  Rai  Shastri:  What  about
 the  Ten  Commandments?  I  want  to
 know  from  the  hon.  Member.

 Shri  Frank  Anthony:  We  are  told
 that  there  is  so  much  of  violence  in
 this  country,  but  analysis  shows  that
 it  was  not  in  the  Communist  strong-
 holds—except  for  Hyderabad,  where
 conditions  were  unusual—but  in  your
 best  administered  State.

 Another  argument  in  the  parade  of
 the  hon.  Home  Minister's  generalities
 was  this,  that  the  scope  of  abuse  has
 been  reduced  to  a  minimum.  My  hon,
 friend  who  spoke  before  me  made  a
 reference  to  this.  Has  it  heen  reduced
 to  a  minimum?  Is  it  not  that  this  is
 an  argument  which  will  be  rejected
 out  of  hand  by  any  lawyer?  We  know
 that  no  detenu  can  be  represented
 before  an  Advisory  Board.  You  ask
 laymen  to  represent  themselves  on
 highly  technical  matters.  We  also
 know  this  that  you  have  Section  7  (2)
 of  the  Preventive  Detention  Act,  as
 the  most  dominant  provision.  What
 does  it  say?  It  says:

 “Nothing  shall  require  the  de-
 taining  authority  to  disclose  what
 it  considers  to  be  against  the
 public  interest.”
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 Here  you  gave  a  blanket  sanction  to
 every  form  of  executive  abuse,  cor-
 ruption,  and  sordidness  of  motive.
 Your  Advisory  Boards  are  reduced  to
 impotence,  because  of  this  provision.
 As  the  previous  speaker  has  pointed
 out,  you  have  ousted  the  jurisdiction
 of  every  judicia!  tribunal  in  this  coun-
 try.  Do  not  pretend  to  create  the  im-
 pression  that  judicial  tribunals  func-
 tion  completely,  for  they  do  not.  All
 that  the  detaining  authority  has  to  do
 is  to  use  the  magic  phrase  ‘public  in-
 terest’  to  refuse  to  disclose  it,  and  in
 the  face  of  those  terms,  your  Advisory
 Boards  cannot  ask  for  the  grounds.
 Your  courts  themselves  have  acknow-
 ledged  this  position.  that  you  have
 ousted  their  jurisdiction.  and  the  only
 satisfaction  is  the  subjective  satis-
 faction  of  the  authority,  and  they
 cannot  go  into  the  minds.  Ali
 that  the  most  corrupt,  the  most
 incompetent,  and  the  most  sordid
 of  your  corrupt  officials  can  do  is
 to  use  the  word  ‘satisfaction’.  and  your
 Supreme  Court's  jurisdiction  is
 ousted.  And  yet  we  are  asked  to
 believe  that  there  is  a  semblance  of
 judicial  authority  in  these  matters.  I
 would  have  liked  the  hon.  Home
 Minister,  in  this  report,  which  I
 repeat,  is  absolutely  perfunctory,  to
 have  told  us  how  many  cases  went  to
 the  Supreme  Court,  and  what  percen-
 tage  of  detenus  was  released.  In
 spite  of  this,  the  hon.  Home  Minister
 has,  in  his  lurid.  and  almost  irrespon-
 sible  way,  blessed  this  megsure,  and
 I  am  quite  amazed  that  he  has  refer-
 ted  to  it  as  a  beneficent  measure,  and
 has  apologetically  pleaded  extenuating
 circumstances,  and  extolled  and  laid
 down  something  which  is  utterly  re-
 pugnant  and  hateful  to  the  traditions
 of  this  country.

 Shri?  Alga  Ra?  Shastri:  Why?

 Shri  Frank  Anthony:  I  am  amazed
 that  you  are  asking  why.  It  displays
 the  consciencelessness  which  is  a
 menace  to  this  country.

 Pandit  Thakur  Des  Bhargava  (Gur-
 gaon):  We  including  the  hon.  Mr.
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 Anthony  have  all  taken  oaths  of  alleg-
 jance  to  the  Constitution,  and  so  we
 are  bound  by  the  Constitution.  The
 hon.  Member  may  certainly  make
 criticisms,  but  he  should  not  say  that
 the  law  is  unconstitutional.

 Shri  Aigu  Ral  Shastri:  He  is  shower-
 ing  abuses  on  everybody.

 Shri  Frank  Anthony:  T  am  not
 showering  abuses,  I  am  only  stating
 facts  which,  sometimes,  are  _  like
 a  nuisance  to  people  who  do  not  like
 them.

 I  am  going  to  a  much  greater  autho-
 rity.  I  may  have  opposed,  but  I  am
 a  humble  person;  I  am  going  to  an
 authority  and  fountainhead,  which
 was  more  acceptable.  I  think  with  al!
 respect,  than  all  the  encomiums  of
 the  hon.  Home  Minister.

 Mr.  Deputy-Speaker:  Order,  order.
 This  is  only  a  motion  under  discus-
 sion.  I  have  got  as  many  as  29  Mem-
 bers  on  my  list.  The  hon.  Member
 started  at  2.40  p.m,  and  I  rang  the
 bell  at  3  p.m.  He  may  kindly  bear
 this  in  mind,  Every  hon.  Member
 must  have  some  _  consideration  for
 time.

 Shri  Frank  Anthony:  I  will  finish
 in  five  minutes,  Sir.

 Dr.  Katju:  He  is  obsessed  by  the
 Home  Minister,  therefore  he  cannot
 deal  with  the  subject.

 Shri  Frank  Anthony:  If  the  hon.
 Home  Minister  has  got  an  obsessing
 kind  of  personality,  what  am  I  to  do
 then?

 Here  is  the  verdict  of  the  Chief
 Justice  of  India.  The  hon.  Home
 Minister  has  said  that  it  has  worked
 beautifully,  it  has  worked  fairly,  it  is
 flawless,  ani  that  is  beneficent.  Here
 is  Chief  Justice  Mr.  Patanjali  Sastri's
 verdict  on  the  operation  of  the  Preven-
 tive  Detention  Act.  made  as  recently
 as  in  June,  1953,  He  said:

 “Notwithstanding  repeated  ad-
 monitions....”
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 Dr.  Katju:  May  I  lend  you  a  pair
 of  spectacles?

 Shri  Frank  Anthony:  I  have  70
 been  blinded  yet  by  power.

 Shri  Gadgll:  That  accounts  for  many
 things.

 Shri  Frank  Anthony:
 Was:

 “Notwithstanding  repeated  ad-
 monitions  by  the  Court  that  due
 care  and  attention  must.  be
 bestowed  upon  matters  involving
 the  liberty  of  the  individual,  it  is
 distressing  to  find  that  such  mat-
 ters  are  dealt  with  in  a  callous
 and  casual  manner.”
 This  was  in  a  recent  case  of  Dr.  Ram

 Krishna  Bharadwaj.

 Mr.  Deputy-Speaker:
 reference?

 Shri  Frank  Anthony:  Dr.  Ram
 Krishna  Bharadwaj,  versus  the  State  of
 Delhi,  on  the  doorsteps  of  our  bene-
 ficent  Government.  The  Chief  Justice
 does  not  accept  the  hon.  Home  Minis-
 ter's  dictum  that  this  is  a  beneficent
 measure,  that  it  has’  bestowed  the
 largest  liberty  on  the  people  of  this
 country,  but  goes  on  to  say:

 His  verdict

 What  is  that

 detention  is  a
 serious  invasion  of  personal
 liberty,  and  such  meagre”—I
 would  like  the  hon.  Home  Minis-
 ter  to  note  the  word  ‘meagre'—
 “safeguards  as  the  Constitution  has
 provided  against  the  improper
 exercise  of  the  power  must  be
 jealously  watched.”

 There  is  the  verdict  of  the  Chief
 Justice  of  the  Supreme  Court  of  India,
 that  in  spite  of  frequent  admonitions,
 there  is  a  callous  use  of  this  Act,  that
 it  is  an  invasion  of  personal  liberty,
 and  underlisies  the  meagre  safeguards
 provided  in  the  Constitution.

 I  would  respectfully  submit  that  the
 Government  are  doing  a  diaservice  to
 the  cause  of  democracy.

 “Preventive

 My  hon.  friend  Acharya  Kripalani
 ‘challenged  the  bona  fides  of  the  Gov-
 ernment.  Every  lawyer  in  this  coun-
 मत  must  feel  an  innate  revulsion
 against  a  measure  of  this  kind,  and  I  .

 646  P.S.D.
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 hope  that  Dr.  Katju  in  his  private
 moments,  will  admit  this  to  someone,
 that  there  is  essentially  a  revulsion  in
 his  conscience  against  a  measure  of
 this  kind.

 By  perpetuating  a  measure  of  this
 kind,  the  Government  is  succeeding  in
 doing  one  thing  and  one  thing  only.
 The  Government  today  is  equating  the
 party  to  the  country  and  that  is  the
 tragedy.  You  are  thinking  in  terms
 of  eternal  authority  of  one  individual
 party.  But  we  icow  that  if  demo-
 ९78९५  is  allowed  to  function,  one  party
 cannot  remain  in  the  saddle  eternally.
 And  that  is  where  you  are  bringing,
 the  Government  is  bringing,  demo-
 cracy  both  into  disrepute  and  con-
 tempt.  What  do  people  say  today?
 They  say  that  while  the  Government
 profess  democracy  on  the  one  hand,
 they  are  murdering  it  on  the  other.
 They  say  that  the  Communists  are
 murdering  democracy.  But  then  they
 do  not  profess  and  practise  democracy;
 they  do  it  brazenly  and  openly.  That
 is  why  you  are  bringing,  as  I  said,
 democracy  into  contempt.

 And  may  I  end  on  this  last  note?
 My  fear  is  that  by  perpetuating  this
 kind  of  thing,  by  trying  to  create  the
 illusion  that  it  is  not  a  hateful  or  re-
 pugnant  thing,  you  are  degrading,  you
 are  deadening  the  conscience  of  the
 people  of  this  country.  And  when  you
 succeed  in  doing  that,  you  will  have
 not  given  a....

 Mr.  Depnty.Speaker:  The  hon.  Mem-
 ber  should  address  the  Chair.  I  find
 so  much  of  heat  generated.  That  can
 be  cooled  down  only  by  addresaing
 the  Chair.

 Shri  Frank  Anthony:  I  am  sorry,
 Sir.  This  is  a  fit  subject  for  heat.

 Shri  Gadgli:  He  is  refreshing  some
 of  his  adjectives.

 Shri  Frank  Anthony:  That  is  my
 fear—that  the  conscience  of  this  coun-
 try,  the  democratic  conscience  of  this
 country,  js  being  deadened.  I  only
 hope,  for  the  sake  of  democracy  in
 this  country,  that  this  measure,  and
 above  all,  the  way  in  which  it  bas
 been  sought  to  be  supported  by  the
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 {Shri  Frank  Anthony)
 Home  Minister,  will  appropriately
 outrage  the  conscience  of  the  country.

 3  Ho  to  cents  (युवा)  :

 उप  सभापति  जी,  मारत  के  गृह  मंत्री  डा०

 काट  ने  कल  जब  यह  प्रस्ताव  रखा  कि

 शायद  प्रिवेन्टिव  डिटेन  ऐक्ट  खिरंतत

 काल  के  लिये  मारत  के  विधान  में  सम्मिलित

 होगा  तव  में  समझता  हूं  कि  मारत  में  सभी

 बुद्धिमान  लोगों  को  बड़ा  धक्का  लगा  I

 में  समझता  हूं  कि  एक  क्षण  के  लिये  भी  तत्व-

 दृष्टि  से  श्रिवेन्टिव  डिटेन्यान  ऐक्ट  किसी

 भी  सुसंस्कृत  देश  के  लिये  एक  बड़ा  मारी

 कलंक  है  |  भा  रत  के  संविधान  में  बड़ी  गम्भीरता

 से  हमले  जनता  को  कई  मौलिक  भ्र धि कार

 प्रदान  किये  हे  t
 What  are  the  fundamental  rights  we

 have  granted  to  the  citizens  of  this
 country?

 हस  देश  के  नागरिकों  को  प्रा पने  कौन  से

 मौलिक  भ्रधिकार  दिये  हं  ?
 One  of  the  fundamental  rights  is

 the  right  to  be  detained  preventively.

 शझा पने  हमको  एक  बड़ा  भ्रषिकार  प्रदान  किया

 है  कि  बिना  घड़ियों  के  कैद  में  रहने  का

 ध्रधिकार  भारत  के  नागरिकों  को  है  V  में

 समझता  हूं  कि  यह  धिक्कार  तभी  प्रत्यक्ष

 मंधाता  है  जब  कि  देना  का  अस्तित्व  खतरे

 में  होता  है।  हम  समझ  सकते  है  कि  ऐसे  समय

 में  चार  महीने  के  लिये,  छः  महीने  के

 लिये  या  एक  साल  के  लिये  हमारी  स्वातंत्र्य

 की  कल्पना  को  दवा  कर  ATT  लोगों  को  कद

 कर  सकते  हैँ  q  लेकिन  अंगरेजों  से  सीखे  हुऐ

 यह भंग रेजों  के  चेले  उन  से  भी  बढ़  कर

 बड़े  हो  गये  दंगल ड  में  इस  प्रकार  का  कनूत
 लगा  था,  हिन्दुस्तान  में  भी  यह  फानूस  बल

 रहा  था  ।  लेकिन  हमारे  स्वतंत्र  भारत  की

 सरकार  दाने  के  पश्चात्  सन्‌  १६४७  धौर

 १६४८  में  इस  तरह  की  स्थिति  हो  गईं
 कि  हस  को  तगाया  गया,  फिर  इसको  दो  साल
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 के  लिये  और  बढ़ाया  गया  लेकिन  १९५२  में

 हमारे  गृह  मंत्री  की  तुरंत  दौर  ताकत  इतनी

 बढ  गई  है  कि  प्रजातंत्र  क ेइस  सदन  में  प्र।  कर

 के  वह  कह  सकते  है  कि  चिरंतन  काल  के

 लिये  हम  राज  किसी  आदमी  को  उठा  कर

 बिना  भक्षियों  लगाये  जेल  में  रख  सकते

 है  ।  कहने  को  तो  बड़ी  बडी  बातें  यहां  कहीं'
 गई  कि  गुंडे  है,  डाके  डाल  रहे  हैं,  ब्लैक

 मार्केट  हूं,  बड़ा  खतरा  पैदा  हो  गया  है,
 लेकिन  यह  बहाना  रंग  कर  प्राय  हमारे  सामने

 पाये  हे  ।  डा०  काटजू  ने  बताया  कि  मोरेता

 गौर  भिड  में  बड़े  बड़े  हाल  घूम  रहे  हैं|  में

 गृह  मंत्री  से  पूछता  चाहता  हूँ  कि  भिड  भौर

 धोरैया  में  आपने  कितने  लोगों  को  प्रादेशिक

 डिटेन्गान  में  गिरफ्तार  किया  है।
 मैरी  इन्फार्मेशन  है  कि  आपने  वहां  एक  को

 भी  कैद  नहीं  किया  |  यह  गुंडे  कौन  हैं,  देश

 के  लिये  खतरा  कौन  बन  रहे  है  ?  उन  का

 ताम  प्रापने  दिया  नहीं  है  t  में  उसका  नाम

 पूछना  चाहता  हूं  कि  भारत  की  स्वतंत्रता  को

 कितना  किससे  था?  ay  के  दीवारों  पर  प्रान्तों
 में  बहुत  सी  बातें  कहो  गई'  |  पहले  तो  उनको

 वोखा  था  स्वगंबासी  Fo  श्यामा  प्रसाद

 मरीजों,  सारी  सरकार  के  भूतपूर्व  मंत्री,

 दूसरे  To  खरे,  इसे  कांग्रेस  के  एक  प्रान्त

 के  प्रधान  मंत्री,  वायसराय  को  एग्जीक्यूटिव
 कसित  के  एक  मेम्बर  और  राज  पार्लियामेंट'

 के  सदस्य,  तीसरे  थे  श्रोयुत  निर्मल  चन्द्र  ey
 कलकता  हाईकोर्ट  के  भूतपूर्व  न्यायाधीश

 हन  तीनों  से  इस  प्रकार  के  लोगों  को  कैद

 करने  के  लिये  यह  कानून  नापने  बनाया  है
 पकाया:,  हर  एक  दल  की  दृष्टि  से  पूरी
 हन्फामंशन  पुराने  नहीं  दी  है।  प्रकार  एन०
 Ro  यू  सी०,  सी०  fro  ध्यान,  एस०  बी०

 सी०,  एस०  to  ak,  कौर  ऐसे  ही  कई  नाम

 मेरे  पास  है  डिक्दानरी  के  जो  भ्रल्फाबद्स

 हूँ  में  समझ ता  हूं  कि  सभी  उठा  कर  रख  दिये
 a  में  ती  समझना  कि  शायद  भ्रल्फाबद्स
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 की  कोई  काग्रेस  हो  रही  है।  लेकिन  पूरा

 विश्लेषक।  करने  के  बाद  मेने  देखा  है  कि  कैद

 किये  हुये  भ्रांतियों  में  से  ve  तो  हिन्दू  महा-
 सभा  के  हूँ,  २०  जन  संघ  के  हें,  ४  रामराज्य'

 परिषद्‌  के  है,  कुल  मिला  कर  ७३  हुये
 दूसरी  जगह  के  लिये  लिख  दिया  है  कि  हिन्दू
 महासभा,  जनसंघ  शौर  राम  राज्य  परिषद
 के  मिलाकर  हुये  कुल  ५५  t  इस  तरह  से

 कुल  ६१४  में  से  हिन्दू  महासभा  एंड  साइड

 आर्गेनाइजेशन  के  मिलता  कर  १२८  लोगों  को

 उन्होंने  कान्ती  के  लिये  कंद  किया है  राष्ट्र
 को  सुरक्षा  के  लिये  एक  वर्ष  में  ८  भादमी

 कैद  किये  हैं।  में  ने  कम्युनिस्ट  क्षेत्रों  से

 कैद  किये  गये  लोगों  का  भी  रहस्योद्घाटन
 करने  का  प्रयत्न  किया  है  उस  के  फिगर  यह

 हूं  :  कम्यूनिस्ट  ऐंडऐलाइड  भाग नाइजेशन्स'
 के  tov,  सोशलिस्ट  पौर  फकावंड  ब्लाक

 मिला  कर  १३,  मुस्लिम  लीग  के  ४,  कर्नाटक

 की  जो  परिषद्‌  थी  उस  के  १०,  खेत  संघ

 के  २।  ऐसे  लोग  जो  कि  राजनैतिक  दल  के

 हैं  लेकिन  जिनका  सरकार  को  पता नहीं  कि

 यह  किस  दल  के  हूँ  २३८,  जिन  लोगों  का  किसी

 राजनीतिक  दल  से  सम्बन्ध  नहीं  था  उस

 प्रकार  के  ४१५  |  इस  तरह  से  कुल  मिला

 कर  १४  लोगों  को  उन्होंने  कैद  किया  है  ।

 झागे  वल  कर  यहां  यह  कहा  जाता  है
 कि  यह  लोग  देह  के  छात्र  हूँ  a  लेकिन  ब्लैक

 माक  टिंग  करने  वाले  जो  लोग  हूं  उन  में  से

 कितनों  को  छापने  कंद  किया  है  ?  सी राष्ट्र
 कौर  राजस्थान  की  बात  यहां  कही  गई ।

 लेकिन  सौराष्ट्र  शौर  राजस्थान  से  में  पूछता

 हूं  कि  सब  मिला  कर  कितने  ब्लैक  पार्केट्से

 को  प्राणों  कद  किया  है  ?  पूरे  'फिगर

 देखने  के  पश्चात्  मे  देख  ता  हूं  कि  २८  से  ज्यादा

 ब्लैक  मार्कीटस  को  इस  सरकार  ने  कैद  नहीं
 किया  है  |  में  जानता  हूं  कि  देखा  मर  में  २८  से

 ज्यादा  क्रैक  मास्टर्स  आपको  मिल  सकते
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 थे  |  लेकिन  यह  सरकार  तो  नक्ल  ही  रही

 है ब्लैक  माकपा  के  बल  पर  पच्चीस

 पायी  लाख  रुपये  सरकार  को  सुगर  के

 कार सान दारों  से  चु  नाव  लड़ने  के  लिये  मिलते

 हैं  ।  जो  लोग  समाज  के  सच्चे  धात्र है  उन

 को  गिरफ्तार  करने  की  ताकत  तो  उन  नें

 थी  नहीं।

 झाग  चल  कर  में  आप  से  वह  पूछता
 चाहता  हूं  कि  किस  प्रकार  से  इस  पिवेत्टिव

 दिटेल्शन  का  काम  चलता  रहा  ?  OT

 इस  सदन  में  म्‌  के  इस  बात  का  प्रतिमान  प्राप्त

 है  कि  पार्लियामेंट  के  भ्रन्दर  पिछले  दो  बी

 में  सबसे  ज्यादा  प्रिबेन्टिव  डिटेक्शन  की  सजा

 भुगतने  वाला  में  हूं।  एक वर्ष  के  सदर  दो

 बार  मुझे  प्रिवेन्टिव  डिटेक्शन  ऐक्ट  में  जेल  जाना

 पड़ा  शौर  राज  म॑  इस  सदन  में  पूछता  चहता  हूं
 कि  आखिर  मूझे  किस  कारण  से  जेल  जानता  पडा  1

 में  भ्र पनी  बात  बतलाना  चाहता  हूं  1  सुप्रीम
 कोट  में  मेरा  केस  गया  था  कौर  सुप्रीम  कोर्ट

 ने  यह  निर्णय  दिया  कि  यह  ठोक  बात  नहों  है
 कौर  मुझो  छोड़  दिया  जाना  चाहिये  |

 दूसरी  दफा  भी  eee

 को  अलग  राय  भारती  :  उपाध्यक्ष

 महोदय,  में  एक  बात  भाप  से  जानना  चाहता

 हूं  |  भी  मेरे  मित्र  न ेकहा  कि  सुमर  मेट्स
 से  २५  लाख  रुपया  इस  पार्टी  को  चुनाव  फण्ड

 के  लिये  मिल  जाते  हें  सौर  इस  कारण  उस

 ने  किसी  को  जेल  नहों  मजा  में  जानना

 चाहता  हूं  कि  क्या  इस  बात का  कोई  सबूत
 उनके  पास  है  कि  कांग्रेस  पार्टी  को  रुपया

 मित्रा  है  ?

 भी  वापिस:  वह  प्रमाण  देने  की

 ज़रूरत  नहीं  समझते  हैं  t

 भो  बी०  लो०  बेशयांढे  :  में  खुद  इन्कार

 गद्दी  करता  प्रमाण  बताने  से  ।  में  प्राकार

 बताना  चाहता  हूं  कि  कल  मुन्  से  एक  शुगर
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 [भी  to  जी०  देशपांडे]

 के  कारखाने दार  मिले  7  झगर  में  उनका  नाम

 आपको  बतला  दूंगा  तो  श्राप  पता  लगने  पर

 उस  को  ही  प्रिये  स्टीव  डिटेन्दान  भें  पकड़  लेंगे।

 इसलिये  में  नाम  नहीं  कतराता  चाहता  |

 लेकिन  मेरे  पास  सैटिस्फैक्टरी  प्रमाण  मौजूद

 हैं।

 Shri  Gadgil:  On  a  point  of  order,
 Sir,  if  a  person  knows  that  a  parti-
 cular  man  has  committed  a  crime,  and
 when  the  person  happens  tobe  a  res-
 ponsible  man,  namely,  a  Member  of
 Parliament,  is  he  not  bound  to  dis-
 close  the  name?

 Shri  U.  M.  Trivedi:  Is  giving  contri-
 butions  a  crime?

 @)  थो०  Mo  बेन्नपांडे  :  में  समझता

 हूं  कि  कांग्रेस  कौ  चन्दा  देना  क्राइम  हैँ
 जो  गाडगिल  स  हब  ने  कहा  क्राइम  करने  दलों

 के  नाम  के  बारे  में  तो  समझता  हूं  कि  दर की

 आवश्यकता  नहीं  ।  लेकिन  मेरी  समझ  में

 यह  बात  जरूर  है  कि  कांग्रेस  को  कन्दा  दिया

 गया  है,  लेकिन  दरमियान  पैनल  कोड  में  यह  कोई

 गुनाह  नहीं  सभा  गया  |  इसी  के  कारण  ,

 Mr.  Deputy-Speaker:  I  would  like
 hon.  Members,  as  far  as  possible,  in
 dealing  with  such  subjects  to  proceed
 on  the  merits  and  not  cast  aspersions
 of  corruption  with  respect  to  any
 party,  the  Congress  Party  or  the  Com-
 munist  Party.  We  are  not  going  into
 an  investigation  whether  these  charges
 are  true  or  false.  The  man  who  has
 come  might  say  so  on  various  grounds.
 Therefore,  unless  the  hon.  Member  is
 prepared  to  give  information  or  place
 any  facts  before  the  House  with  res-
 pect  to  such  serious  charges,  so  that
 they  may  be  verified  by  the  other  side,
 I  would  not  like  him  to  cast  aspersions
 on  the  character  or  conduct  of  other
 parties  in  this  House.

 डा०  'एन०  Wo  खरे  :  में  यह  पूछता

 चाहता  हूं  कि  एक  गुप्त  बात  की  हवा  तो  उड़
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 सकती  है  पर  उसका  प्रमाण  क्‍या  मिल

 सकता  है  ?

 Mr.  Deputy-Speaker:  Whatever
 hawa  comes  in,  it  must  be  suppressed.

 Shri  8,  More  (Sholapur):  Sir,  we
 are  at  a  disadvantage.  The  Congress
 Party,  because  it  happens  to  be  in
 power  can  say  anything  about  the  op-
 position  parties  and  even  preventively
 detain  us.  We.  cannot  however,  say
 anything  ourselves  about  the  Congress.
 Our  declarations  are  not  supposed  to
 be  confidential  before  the  Advisory
 Board  and  we  are  asked  to  substan-
 tiate  our  criticism.

 Mr.  Deputy-Speaker:  Hon.  Members
 must  wait.  If  they  have  got  their  diffi-
 culties,  they  must  wait  to  strengthen
 their  party  and  capture  the  Govern-
 ment.  I  cannot  allow  this.  Merely
 because  there  is  an  Act  and  the  Gov.
 ernment  is  entitled  to  follow  8  pro-
 cedure,  each  hon.  Member  cannot
 come  before  the  House  and  level  all
 kinds  of  charges.  Let  them  strength-
 en  themselves  by  an  Act  of  Parlia-
 ment;  let  them  do  so.  The  minority
 cannot  exercise  the  right  of  heaping
 abuses  on  the  other  party  on  the  floor
 of  the  House.  I  cannot  allow  it  here.

 शी  वी०  Wo  देवापांड  :  उप  सभापति

 महोदय,  यदि  में  इसका  सबूत  छे  आऊं  तो

 क्या  में  यह  चाज  ला  सकता  हु  यदि  उप

 सभापति  महोदय  ara  दे  दे  तो  में  प्रचलित
 कमेटी  के  सामने  इसका  सबूत  लाकर  इस
 चाज  को  लाने  के  लिये  तैयार  हूँ  1  जो  भ्रारोप

 में  न ेकिया  था  उस  का  सबूत  में  ला  सकता  हूं  ।

 में  तो  डाल  काटजू  साहब  के  सामने  इस  जात

 को  साबित  करना  चाहता  हूं  ।  मेरा  इरादा

 तो  भाइयों  यह  बतलाने  का  था  कि  जिनको

 झापने  कंद  किया  है  वह  राष्ट्र  की  रक्षा  के

 लिये  घातक  नहीं  हूँ  ।  इस  लिस्ट  में  २८  से

 ज्यादा  ब्लैंक  मा कटि यस  नहीं  हें  ।  हमारे
 दिल  में  यह  दर  भा  कि  जो  विरोधी  दल  हैं
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 उनको  दबाने  के  लिये,  उनको  कुछ  के

 लिये  हस  कानून  का  उपयोग  होगा,  हस  हमारे

 भय  का  पूरा  समाधान  हो  गया  है  ।  जिस

 प्रकार  से  आपने  एक  वर्ष  में  अपने  प्र शिकारियों

 के  द्वारा  इस  प्रिमिटिव  डिटेक्शन  ऐक्ट  पर

 काम  कराया  है  उस  को  देख  कर  मुझे  वह  पूर्ण
 विश्वास  हो  गया  है  कि  हमारा  भय  सही  था

 तो  में  यह  बता  रहा  था  कि  पहली  दफा

 जब  मुझे  बैद  किया  गया  तो  मुझे  सुप्रीम  कोर्ट

 से  छोड  दिया  ।  दूसरी  बार  में  फिर  छोड़

 दिया  गया।  पर  सरकार  की  इच्छा  नहीं  थी  ।

 इस  लिये  कभी  में  कोर्ट  स ेचल  कर  धपने  घर

 भी  नहीं  पहुंचा  था  कि  मेरे  दरवाजे  पर  एफ

 सी०  झाई०  डी०  का  आदमी  मेरे  से  मिला

 शौर  उस  ने  मूझ  बतलाया  कि  तुमको  कद

 किया  जाता  है  क्योंकि  तुम्हारे  खिलाफ

 गवर्नमेंट  का  रिट  है  क्‍योंकि  तुम  उस  प्रस्ताव

 का  विरोध  करना  चाहते  हो  जो  कि  भान दोल नत

 को  बन्द  करने  के  लिये  किया  जाने  वाला  है
 तो  हस  प्रकार  से  लोगों  को  क़ैद  किया  जाता

 है

 में  ँ्वावों  एक  शौर  बात  बुलाता

 चाहता  हूं  कि  किस  प्रकार  से  छापने  लोगों

 को  कद  किया  है  इसमें  मुस्लिम  लीग  का

 एक  भ्रामक  है  कौर  एक  जमीयत  इस्लाम  का

 आदमी  है।  इन  दो  व्यक्तियों  को  कैद  किया

 नया  है  |  मुस्लिम  लीग  वाले  के  बारे  में  यह

 कहा  गया  कि  वह  हस  बात तत  की

 कोशिश  कर  रहा  था  कि  भा साम  का

 कुछ  हिस्सा  पाकिस्तान  में  चला  जाय  ।

 में  ने  इलेक्शन  ट्रायबुनल  का  निर्णय  पढ़ा

 है  कि  एक  कांग्रेस  के  सदस्य  ने  यह  पत्रक

 निकाता  था  फि  कांग्रेस  में  मेरा  वजन  है  पौर

 मगर  मै  चुन  कर  भाता  हूं  तो  में  इस  हिस्से  को

 पाकिस्तान  में  भेज  दूंगा  ।  उसका  $छ  नहीं

 के  या  गया  हम  जानते  हूँ  कि  थ्  गढ़  में
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 कान्फ़र्स  क्‍यों  हुई  ।  जब  अमरीका  भौर

 पाकिस्तान  का  समझौता  हो  रहा  था  ठीक

 उसी  समय  भारत  के  मुसलमान  एक

 जगह  एक  काग्रेस  इकट्ठे  होते  हें  श्लोक

 इस्लाम  खतरे  में  है  का  नारा  उठाते  हैं

 यह  किस  उद्देश्य  से  हो  रहा  था।  हमारे

 होस  मिनिस्टर  साहब  को  हसका  पता  होना

 चाहिए  था  |  उनको  पता  नहीं  कि  देश  में

 कौन  पंच मांगी  हँ  पर  वह  श्री  दवामी

 प्रसाद  मुखर्जी,  श्री  बट जी  भौर  डा०  खरे  को

 कद  करते  हैँ  जो  कि  हमारे  देश  के  महान  नेता

 है  कौर  जिसका  सहयोग  कांग्रेस  ते  इस  देश

 का  शासन  प्राप्त  करने  के  लिये  लिया  या  ।

 हम  बताना  चाहते  हे  कि  राज  देना  में  जो

 बंच मांगी  हे  उनके  खिलाफ़  कुछ  भी  नहीं
 किया  जाता  है।  में  तो  समक्षता  हूं  कि

 कम्यूनिस्ट  जो  कि  हिंदियों  के  खिलाफ  कोशिश

 करते  है  उनके  लिये  मी  इसका  उतना  उपयोग

 नहीं  हो  रहा  है।  इसलिये  मेरा  निवेदन  है
 कि  यदि  प्राय  प्रजातंत्र  चाहते  हे  भौर  देश  को

 सुरक्षा  चाहते  हे  तो  धारकों  इस  ऐक्ट  को

 एक  बरस  तो  क्‍या  एक  मिनट  के  लिये  भो

 नहीं  रखता  चाहिये  ।  यही  मेरी  मान्यता

 है  t

 Dr.  Jaisoorya  (Medak):  Mr.  Deputy-
 Speaker,  Sir,  for  the  last  20  days  3
 have  thrown  my  friends  into  conster-
 nation  by  saying  that  I  have  begun  to
 appreciate  the  extraordinary  greet
 service  the  Home  Minister  has  been
 doing  to  the  country.  I  propose,  Sir,
 and  I  have  told  the  Home  Minister
 once  before,  that  he  should  get  a
 salute  of  2]  guns  (Interruption)  with
 live  bullets  and  ali  those  guns  should
 be  aimed  straight  at  him.

 Shri  M.  P.  Mishra  (Monghyr  North-
 West):  Why  not  a  Stalin  Peace  Prize?

 Dr.  Jeaisoorysa;  Sir,  3  heard  yesterday
 speeches  about  how  we  have  departed
 from  the  great  tenets  that  Mahatmaji
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 (Dr.  Jaisoorya]
 taught  us.  Krishna  Menon  has  put  it
 very  nicely,  He  said  the  revolu-
 tionaries  of  yesterday  are  the  admini-
 strators  of  today  and  the  administra-
 tors  of  today  are  the  reactionaries  of
 tomorrow.  Unfortunately,  that  to-
 morrow  has  already  arrived.

 Here  the  hon.  Home  Minister  says
 that  he  will  consult  all  the  State  Gov-
 ernments,  collect  their  opinion  and
 other  statistics  and  submit  and  circula-
 te  a  sort  of  report  to  the  Members  of
 both  the  Houses  and  so  on.  We  will,
 first  of  all,  ascertain  the  views  of  the
 State  Governments.  I  do  believe  that
 you  must  have  a  Preventive  Detention
 Act  because,  if  you  do  not  have  that,
 these  States  which  are  in  a  bad  state
 will  become  worse  States.  Right  down
 from  the  South,  Travancore-Cochin,
 the  residuary  State  of  Madras-—what-
 ever  remains—Andhra,  Hyderabad,
 Rajasthan,  PEPSU,  the  Punjab  all
 over,  are  rotten  States.

 An  Hon.  Member:
 desh.

 Dr.  Jasoerya:  Very  soon  it  may
 happen—that  danger—that  Dr.  Katju
 may  have  to  hold  six  babies  from
 PEPSU  right  down  to  Travancore-
 Cochin,  and,  therefore,  if  you  do  not
 have  some  such  law  to  protect  the
 Government,  then  you  cannot  visualise
 what  might  happen.  I  am  not  here  to
 speak  abost  the  other  States—let  them
 look  after  themselves—but  I  am  only
 trying  to  draw  some  inferences  from
 the  fine  bland  speech  of  the  Home
 Minister  and  what  I  see  in  actual
 practice  in  Hyderabad.  Of  course,  he
 gets  the  information  secondhand,  that
 is,  through  the  Government  of  Hydera-
 bad.  I  get  my  information  first-hand,
 from  the  very  sources  that  supply  in-
 formation  to  his  Government  in
 Hyderabad.  I  get  the  same  information
 free.  There  is  something  funny  about  it.
 I  see  here  in  the  report  that  out  of  326
 persons  who  were  in  detention  on  30th
 September  ‘1982,  2  are  Communiste—
 now  the  classification  is  beautiful—5s3
 indulging  in  violence,  22  preaching
 violence,  $5  bad  characters,  24  Mulki
 agitators  and  2  Communal  agitators.
 Now,  on  the  question  of  bed  charac-

 Himachal  Pra-
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 ters,  if  my  hon.  friend  will  only  come
 today  with  me  to  Hyderabad,  I  will
 show  him  such  bad  characters  88  are
 yery  hard  to  expect  or  find  and  they
 .are  leading  very  respectable  lives.

 Shri  S.  S.  More:  Because  they  have
 joined  the  Congress.

 Dr.  Jaizoorya:  He  is  not  so_  igno-
 Tant.  He  has  got  accurate  information
 and  he  should  know  that  I  have  got
 the  same,  information,  but  he  cannot
 give  the  information,  whereas  I  have
 the  right  to  bring  it  here.  Now,  the  «
 point  is  this.  It  i's  a  question  of  inter-
 pretation  and_  evaluation.  Is  a
 corrupt  officer  or  a  corrupt  Minister
 not  a  source  of  danger  to  the  State?
 Is  he  not?

 Dr.  N.  B.  Khare:  Yes.
 Dr.  Jaisoorya:  Yes,  and  to  my  utter

 surprise,  there  was  recently  a  verdict
 which  almost  amounted  to  this:  it  was
 a  slight  case  of  murder  and  a  slight
 case  of  serious  embezzlement-—and
 that  is  the  Central  Parliamentary
 Board  (Congress  Party)  Resolution,
 and  people  Jaughed  at  it,  and  they  say
 “What  is  this?”  You  have  lowered
 the  prestige  and  brought  the  State
 into  jeopardy  by  running  your  own
 prestige  in  every  street,  in  every
 lane...

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  going  beyond  the  scope  of
 this  subject.

 Dr.  Jalsoorya:  I  am  talking  of  pre-
 ventive  detention,  Sir.  *

 Mr.  Deputy-Spesker:  Many  things
 can  be  brought  in  on  any  Bill.  He
 said  that  there  are  other  black-guards  ,
 in  the  world  and  they  are  not  yet
 caught.  So,  the  Penal  Code  has  got
 to  be  repealed.  I  will  not  allow  such
 arguments.  Further,  hon.  Members
 should  not  cast  aspersions  on  Ministers
 there  and  their  conduct  cannot’  be
 taken  up  here.  I  am  sure  no-con-
 fidence  motion  etc.  can  be  brought
 against  them  there.

 Dr.  Jatsoorya:  Yesterday,  I  heard
 him  say  that  this  was  meant  ‘for
 goondas.  I  looked  through  the  list
 supplied  here.  Tremendous  statistics
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 are  given—one  goonda  in  Madhya
 Pradesh,  and  then  there  are  l]  har-
 sourers  of  criminals,  but  goondas  are
 two.  He  said  there  is  an  Advisory
 Board,  there  is  the  High  Court  and
 then  the  Supreme  Court.  There  igs
 something  funny.  It  may  be  _  that
 Hyderabad  is  a  very  reactionary
 place—maybe  the  officials  there  have
 not  understood  democracy.  In
 Hyderabad,  on  30th  September  1982,
 the  Advisory  Board  did  not  release
 anybody,  the  High  Court  released  4,
 the  Supreme  Court  ordered  the  release
 of  38.  In  other  words,  the  Supreme
 Court  have  had  to  come  to  the  rescue
 of  these  detenus  who  have  been  given
 all  the  justice  in  Hyderabad  by  the
 Advisory  Board  and  the  High  Court.
 Here,  I  have  got  another  _  statistics
 where  you  will  find  something  very
 funny.  After  30th  September  1952,
 there  were  very  few  arrests  under  the
 Preventive  Detention  Act.  If  I  re-
 member  it,  there  is  a  secret  circular
 by  Mr.  H.  V.  R.  Iengar,  chapter  22  of
 which  says  that  Governments  must  be
 very  careful  in  framing  the  charges
 under  which  detention  could  be  made.
 In  September  1952),  2]  were  arrested
 and  one  of  the  grounds  given  was
 that  he  was  a  friend  of  Dr.  Jaisoorya.

 [Panprt  THAKUR  Das  BHARGAVA
 in  the  Chair]

 Shri  Gadgik:  A  very  good  ground.

 Dr.  Jaisoorya:  Sir,  I  have  got  a
 book  presented  to  me  in  which  it  is
 written  “to  my  esteemed  and  dear
 friend,  Dr.  Jaisoorya  from  Kailas
 Nath  Katju".  Why  not  take  him
 under  the  Preventive  Detention  Act?
 IT  can  tell  you  one  thing  and  that  is
 that  nobody  can  say  that  he  is  a
 habitual  liar.  He  meant  it  when  he
 said  it.

 Shri  Gadgii:  He  must  be  regretting
 it.

 Dr.  Jaisoorya:  In  spite  of  all  these
 warnings,  out  of  five  grounds,  more
 than  half  of  them  were  not  good  and
 all  the  four  grounds  in  this  case  were
 30  extraordinarily  stupid  that  within
 a  few  days,  those  men  had  to  be  xe-
 leased  by  the  Supreme  Court.  There-
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 fore,  the  whole  instrument  or  the
 machinery  may  be  good,  but  then  you
 must  have  a  very  very  foo?-proof
 high-quality  Board.  What  is  the
 guarantee  that  you  have  got  such  a
 high-class  machinery?

 Then,  I  want  to  show  the  fallacy—
 I  am  not  going  into  the  question  whe-
 ther  it  is  moral  or  immoral—that  I
 see  here.  Expediency  means  every-
 thing  to  Government.  The  only  thing
 that  hurts  me  very  much  is  that  for
 the  purpose  of  expediency,  various
 arguments  were  adduced  yesterday.
 Leon  Blum  says—

 “No  government  can  remain
 stable  in  an  unstable  society  and
 an  unstable  world”.

 You  must  create  astable  society—not
 a  danda,  not  by  the  Preventive  Deten-
 tion  Act.  But  by  reorganising  the
 whole  socio-economic  structure  of  the
 country.  That  is  the  way  to  look  at  it.

 Secondly,  yesterday  I  was  hurt  very
 much—I  don’t  know  what  has  happen-
 ed  to  him—but  I  must  say  that  be-
 cause  of  a  single  bad  example,  we
 cannot  say  that  jurisprudence  is  bad
 or  that  medicine  is  bad,  as  Henry
 Clay  says—

 “It  would  not  be  thought  as
 very  just  or  wise  to  arraign  the
 honourable  profession  of  law  and
 physique  just  because  the  one
 produces  the  petty-fogger  and  the
 other  the  quack.

 “The  arts  of  power  and  _  its
 minions  are  the  samdin  aX  coun-
 tries  and  ages.  It  marks  its  victim,
 denounces  it  and  excites  the  pub-
 lic  odium  and  public  hatred  to
 conceal  its  own  abuses  and  encro-
 achments.”

 If  you  have  got  a  strong  Govern-
 ment,  if  you  have  got  confidence  in
 the  people,  the  people  themselves  will
 beat  them  up.

 Shri  Algu  Rai  Gbastri:  Will  you
 permit  that?

 Dr.  Jajscorya:  People  will  listen,
 when  they  are  in  trouble.  You  re-
 move  those  troubles.  7  now  want  to
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 (Dr.  Jaisoorya)
 quote  Harold  Ikes  who  recently  said.
 “I  am  opposed  to  Governments  by
 cronies.”  Therefore,  Sir,  there  is  no
 argument  in  merely  saying  that  some-
 thing  might  happen.  Thereis  plenty
 of  argument  today,  and  most  of  these
 things  can  be  handled  by  common
 law.  Ah,  if  there  is  going  to  be
 danger  to  India,  we  shall  be  with  you.

 An  Hon.  Member:  To  whom?

 Dr.  Jaisoorya:  It  may  be  danger  to
 India,  not  to  your  parties.

 Shri  M.  P.  Mishra:  Who  will  be  with
 the  country?  Is  it  Dr.  Jaisoorya?

 Dr.  Jaisoorya:  The  people.  The  peo
 ple  will  tell  you  that.  This  kind  of  cyni-
 cal  attitude  is  what  always  hurts  me.
 You  have  got  the  powers.  Yes,  carry
 on,  but  do  not  justify  your  action  by
 cynical  movements  ang  words.

 Shri  Gadgil:  Mr.  Chairman,  since
 this  motion  provides  an  opportunity
 for  the  review  of  the  position  in  rela-
 tion  to  the  administration  of  the  Pre.
 ventive  Detention  Act  that  was  passed
 by  this  Honourable  House  last  year,
 it  is  necessary  that  we  {must  con-
 centrate  our  attention  on  two  points:
 one,  whether,  during  this  period,  the
 Act  has  been  administered  with  care
 and  reasonableness,  and  _  secondly,
 whether  Govecnment  has  made  out
 a  case  for  the  continuance  of  this  Act
 for  another  period  of  one  year.

 Now,  so  far  as  the  frst  question  is
 concerned,  although  I  was  not  pre-
 sent  here  yesterday,  I  have  had  the
 opportunity  of  reading  the  speech  of
 the  Home  Minister.  He  has  shown
 by  statistics  that  the  number  of
 detenus  has  gone  down  to  237  on  the
 80th  September,  1953,  which  works  out
 to  one  man  for  every  30  lakhs  of  the
 people.

 Dr.  Katju:  3ist  October.

 Dr.  N.  8,  Khare:  Homeopathic  pllls
 are  very  powerful.

 Shri  Gadgil:  Now,  the  machinery
 established,  that  is,  the  Advisory
 Board,  the  power  to  review  cases

 o
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 from  time  to  time,  references  to  the
 High  Courts  and  the  Supreme  Court,
 have  worked,  according  to  my  humble
 opigion,  to  a  satisfactory  extent.  No
 instances,  as  they  were  quoted  last
 time  when  the  main  Act  was  under
 discussion,  have  been  referred  to
 where  there  has  been  abuse  of  the
 provisions  of  this  Act.  A  case  or  two
 and  quotations  from  the  judgments
 of  the  Chief  Justice  were  referred  to.
 It  only  shows  that  in  spite  of  great
 vigilance  on  the  part  of  the  Govern-
 ment,  the  Advisory.  Board,  the  High
 Courts  and  the  Supreme  Courts,  yet,
 there  are  cases  of  75  people,  the
 justification  for  the  detention  of  whom
 is  beyond  reasonable  shadow  of  doubt.
 That  is  great  testimony  that  the  Act
 had  been  properly  administcred.

 The  second  question  that  I  posed  for
 this  honourable  House  to  consider  was
 whether  Government  had  made  out  a
 case  for  the  continuance  of  this  Act.
 We  are  ali  agreed  that  on  theoretica!
 grounds,  preventive  detention  is  not
 very  welcome.  Nobody  wants  it,  and
 least  of  alt,  those  who  belong  to  the
 great  organization,  the  Congress,  which
 has  worked  throughout  ithe  last  70
 years  for  individual  freedom,  for
 liberty  and  fraternity  and  so  on.  We
 really  do  not  like  it,  but  circumstances
 have  placed  this  party  in  a  position  of
 governing  this  country  and  the  rea
 ponsibility  of  maintaining  law  and
 order  not  only  today  but  creating  con-
 ditions  in  which  law  and  order  will  be
 maintained  in  future  is  on  _  their
 shoulders.  I¢  you  hold  a  man  respon-
 sible,  it  {s  necessary  that  you  must
 arm  him  with  adequate  and  effective
 power.

 Shri  S.  S.  More:
 Britishers?

 Shri  Gadgik:  If  you  ask  any  body  of
 persons  to  be  responsible  for  the
 governance  of  such  a  vast  country  in
 which  there  are  so  many  parties  with
 80  much  variety  of  temperament,  then,
 you  must  arm  that  Government  with
 adequate  and  effective  power.  Such
 powers  are  absolutely  necessary  under
 two  circumstances,  one,  where  there  is
 a  clearly  estahifahed  emargency,  and

 What  about  the
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 the  other,  where  undoubtedly  it  is  a
 period  of  tran:ition  where,  when  the
 country  is  going  from  one  state  of  af-
 fairs  to  a  new  order,  the  transition
 should  be  as  smooth  and  as  little  ac-
 companied  by  disturbances  as  possible.

 Here,  for  the  first  time,  in  this  great
 country,  a  democratic  constitution  bas
 been  adopted  and  mere  adoption  on
 paper,  of  a  democratic  constitution  or
 raising  of  democratic  institutions  do
 not  necessarily  mean  that  a  real  de-
 mocratic  temper,  real  democratic  atti-
 tude  or  real  democratic  approaches  are
 available  in  the  population  at  large.
 We  have  been  accustomed  to  certain
 political  institutions  and  we  still,  so
 to  say,  indulge  in  those  habits  which
 are  not  exactly  conducive  to  the  proper
 functioning  of  democratic  iastitutions.
 Not  that  we  will  not  do  it,  but  at  least
 a  period  of  ten  to  fifteen  years—at  least
 one  generation—will  have  to  go
 through  this  when  they  wlll  necessarily
 develop.  those  habits,  political  and
 social,  which  will  mean  that  every
 question  will  be  considered  dispas-
 sionately  and  nobody  will  take  to  law-
 lessness  or  civil  disobedience  merely
 because  he  has  been,  somehow’  or
 other,  badly  treated  by  a  Government
 offcer  or,  for  the  matter  of  that,  by
 Government.  Where  the  Constitution
 provides  that—whether  you  want  to
 change  any  particular  law  or  any  pro-
 visions  of  any  law,  or,  for  the  matter
 of  that,  the  Constitution  itself,  the
 provisions  as  regards  amendability  of
 the  Constitution  are  so  easy  and  little
 complicated  in  our  Constitution  that

 by  cultivating  public  opinion  in  the
 course  of  three  or  four  years,  you  can
 bave  the  opportunity  of  securing  the
 majority  at  the  genera}  election,  come
 back  to  power  and  amend  the  Consti-
 tution  in  any  way  you  like.  The  de-
 mocratic  habit  is  that  whether  you  are
 in  the  opposition  or  in  the  Govern-
 ment,  to  whatever  party  you  belong,
 there  is  a  fundamental  agreement  on
 what  you  call  fundamental  categories
 in  the  Constitution:  that  if  you  are
 defeated  in  the  general  election,  you
 go  about  preaching  against  the  Govern
 ment  but  never  preaching  against  the
 law.  It  is  a  democratic  duty  cast  on
 every  citizen  in  a  democratic  country
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 that  he  will  uphold  the  dignity  and  the
 prestige  of  law,  that  he  will  consider
 law  to  be  the  supreme  and  the
 sovereign  authority  in  the  State.  It  is,
 therefore,  not  justiflable  even  for  any
 individual  to  go  about  preaching  civil
 disobedience  on  a  large  scale.  If  it  is
 a  matter  of  conscience,  I  am  prepared,
 as  has  been  well  said  by  Professor
 Laski,  that  if  it  is  a  matter  of  con-
 acience,  he  can  declare  his  faith  and
 quietly  and  cheerfully  suffer  the  con-
 sequences  of  that  act.  But  in  no
 circumstances  he  has  even  a  moral
 rigbt,  much  iess  legal  or  constitutional,
 to  preach  on  a  mass  scale  and  en-
 danger  the  very  existence  of  the  State
 or  go  against  the  fundamental
 guarantees  to  which  every  section  of
 the  House  and  every  section  of  the
 population  is  a  party.

 Now,  the  point  ls,  have  the  Govern-
 ment  proved  to  the  satisfaction  of  the
 House  that  there  are  circumstances
 which  justify  the  continuance  of  this
 measure?

 Babu  Bamnarayan  Singb:  No.

 Shri  Gadgi:  That  is  a  question  of
 opinion  yet  to  be  decided.  The  point
 is  that  in  a  transitional  period  Govern-
 ment  must  be  armed  with  some  such
 power  so  that  they  can  secure  the
 transition  in  a  smooth  manner.

 Now  ?ook  at  our  country.  So  many
 Members  of  this  House  have  complain-
 ed  about  the  spirit  of  Indiscipline  of
 the  students.  I  am  not  advocating  that
 this  Act  should  be  used  against  them.
 But  in  most  of  the  cases  in  which
 student  disturbances  have  taken  place
 in  this  vast  country,  accusations  have
 been  made  that  there  are  goondas  be-
 hind  them,  that  there  are  parties,
 that  there  are  people  who  want  to  take
 advantage  of  the  situation  and  make
 the  State  a  cockpit,  so  to  say,  with  a
 view  to  bringing  its  stability  and
 security  into  danger.

 Very  recently  questions  were  asked
 in  this  very  House  about  what  hap-
 pened  at  Aligarh.  What  happened  at
 Aligarh  is  significant  no  doubt  from
 this  point  of  view.  But  I  may  very
 respectfully  bring  to  the  attention  of
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 the  hon.  Home  Minister  what  is  hag-
 pening  in  many  other  centres,  It  is  a
 significant  thing  and  no  Govertmnent
 charged  with  the  responsibility  of  main-
 taining  Jaw  and  order  and  the  security
 of  the  State  can  be  neglectful  of  those
 things  which  are  happening  at  Allgarh
 and  other  places.  Do  you  want  this
 Act  to  continue  in  the  context  of  these
 things,  or  do  you  want  the  Government
 to  be  deprived  of  that  power,  so  that
 when  a  critical  moment  or  crisis  comes,

 Government  wil  be  left  without  the
 necessary  weapon  in  their  legal
 armoury.  A  provision  of  this  character
 is  as  important  as  guns  or  ammunition,
 or  any  other  means  of  defence.

 So  far  as  the  internal  security  of  the
 country  is  concerned,  I  am  most
 anxious  that  hon.  members  of  the  op-
 position  should  not  consider  this  Ques-
 tion  merely  as  a  matter  of  party  poli-
 tics.  They  know  what  is  happening  in

 the  country.  They  know  that  there
 are  elements  which  are  determined  to
 take  advantage  when  the  critical  mo-
 ment  comes  and  sabotage  whatever
 efforts  we  make  to  maintain  §  800
 defend  our  hard-won  freedom.

 Then  the  third  factor  which  I  want
 to  bring  to  the  notice  of  this  hon.
 House  is  this.  Just  look  at  what  is
 happening  in  the  world.  Is  tension
 mounting  up,  or  is  it  going  down?  Then
 just  consider  what  is  happening  in  the
 States  which  are  so  close  to  ur
 frontiers,  how  they  are  behaving,  what
 sort  of  things  they  are  after.  In  the
 light  of  all  that  if  a  situation  which  we
 do  not  want  to  develop  develops,  do
 you  want  to  leave  this  Government  at
 the  tender  mercy  of  the  ordinary  law?

 I  think  it  wilt  be  foolishness  not  to
 allow  the  Government  the  use  of  this
 particular  Act  in  critical  times  like
 this.

 Reference  was  made  that  there  are
 no  goondas--that  there  is  only  one  In
 detention  In  Madhya  Pradesh  and  one
 in  Bombay.  I  want  to  assure  my  hon.
 friends  here  that  it  is  the  complaint  of
 the  Government  of  Bombay  that  ordi-
 nary  Jaws  are  Insufficient  and  inade-
 quate  to  deal  with  goandas  and  this
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 Preventive  Detention  Act  has  not  come
 to  their  help  at  all.  I  may  bring  to
 your  notice,  Mr.  Chairman—and  I  have
 ascertained  these  facts  from  the  Gov-
 ernment  of  Bombay—that  the  goondas
 who  have  been  externed  from  Bombay,
 about  300,  have  made  Poona  their
 home.  And  you  can  just  imagine  how
 crime  is  mounting  up.  There  are  al-
 ready  local  varieties  of  goondas.,  In  the
 course  of  the  last  six  months  ten
 murders  have  taken  place  in  open  day
 light,...

 Dr.  N.  B.  Khare:  Are  local  people
 helping  the  goondas?

 Shri  Gadgil:...in  public  piaces,  in
 theatres,  in  cinema  hails  and  not  one
 culprit  has  been  traced.  When  I  asked
 the  police  authorities  only  a  few  days
 ago  as  to  how  in  the  course  of  the  last
 six  or  seven  months  things  have  de-
 teriorated,  they  told  me  that  they  have
 initiated  proceedings  under  the  Crimi-
 nal  Procedure  Code  and  one  hundred
 and  eighty  cases  are  pending  before  the
 courts  for  the  last  two  years  and
 people  have  become  distrustful  of  the
 potice  and  have  taken  the  law  into
 their  hands.  Probably  they  are  the
 people  who  are  responsible  for  these
 ten  odd  murders.

 Shri  Gidwani  (Thana):  Who  is  res-
 ponsible  for  that  state  of  affairs?

 Shri  Gadgii:  I  am  glad  my  esteemed
 friend  Dr.  Choithram  has  asked  that
 question.  I  will  give  an  answer  to
 that.

 Sir,  I  had  dilscusslons  with  the  Home
 Minister  and  Chief  Minister  of  Bombay
 only  yesterday  over  this  and  I  have
 his  authority  to  say  that  when  the
 Government  of  Bombay  wrote  letters

 to  the  various  courts  for  a  return  of
 figures  as  to  how  many  cases  are  pend-
 ing  and  how  long,  the  High  Court  of
 Bombay  came  down  on  the  Govern-
 ment  of  Bombay  and  said  this  is  inter-
 ference  with  the  judicial  administra-
 tion  in  the  State.

 Some  Hon,  Members:  Quite  right.

 Shri  Gadgii:  Ig  you  wo  are  sup-
 posed  to  be  responsible  citizens  of  this
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 country  approve  of  this,  I  can  only
 say  that  the  future  of  this  country  can-
 not  be  bright.  No  progress  is  possible
 unless  there  is  peace  and  order  in  the
 country.

 Shri  Alagz  Kai  Shastri:  Quite  80,

 Shri  Gadgil:  The  magistrates  are  now
 no  longer  under  the  control  of  the  exe-
 cutive,  because  Congress’  stood  for
 separation  of  judiciary  from  the  exe-
 cutive  and  this  has  been  achieved  for

 he  first  time  in  full  megsure  in  Bom-
 bay,  this  ls  the  result.  Now,  how  is
 the  executive  to  see  that  Justice  is  done
 quickly  and  the  culprits  booked,  con-
 victed  and  sentenced  to  punishment
 they  deserve  if  the  judiciary  acts  in
 this  manner  and  the  High  Court  takes
 an  attitude  of  this  kind?  It  is  a  matter
 of  great  regret,  Sir.

 Sbri  U.  M.  Trivedi:  Is  this  all  rele-
 vant,  Sir?

 Shri  Gadgi:  It  ls  certainly  relevant.

 Mr.  Chairman:  What  is  the  difficulty?
 How  is  it  not  relevant.

 Shri  Gadgii:*I  am  surprised  that  my
 friend  Mr.  Trivedi  should  accuse  me
 of  irrelevancy.

 Shri  ou.  M.  Trivedi:  We  are  discuasing
 the  Preventive  Detention  Act.  How  is
 he  relevant  in  criticising  a  High  Court
 for  doing  something?

 Mr.  Chaifsaan:  The  hon.  memher  is
 making  out  a  case  as  to  how  the  ordi-
 nary  law  ia  not  adequate.  It  is  quite
 Televant.

 Shri  Gadgil:  An  argument  was  ad-
 vanced  from  the  other  side  that  the
 ordinary  law  of  the  land  should  be
 Tresorted  to,  I  was  only  trying  to  meet
 that  point  that  in  order  to  book  the
 goondas  the  ordinary  law  has  been
 found  to  be  ineffective  and  insufficient:
 that  is  the  relevancy.  If  my  esteemed
 friend.  who  I  understand  is  a  Barrister-
 at-Law,  cannot  understand  the  re-
 levancy  60  much  the  worse  for  his
 clients.

 Now,  58,  the  point  is  that  Govern-
 ment  has  made  out  a  case  for  the  con-
 tinuance  of  this  particular  Aet.  I  am
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 equally,  if  not  more,  anxious  as  any
 hon.  member  from  the  other  side  that
 no  man  should  be  arrested  without
 reasonabie  cause,  and  that  the  liberty
 of  a  person  is  a  sacred  right,  though
 not  an  absolute  right.  What  I  would
 urge  upon  the  hon.  House  is  to  allow
 the  Government  to  continue  this
 measure  and  be  careful  about’  the
 abuses  of  this  power  wherever  they
 occur.  This  task  should  not  be  left
 to  the  High  Courts  or  Advisory  Boards
 alone.  You  can  have  your  vigilance
 committees  and  bring  cases  of  abuse

 3  Government's  notice  and  I  have  not
 the  slightest  doubt  that  the  authorities
 concerned’  will  certainly  look  into
 them.

 I,  therefore,  submit,  Sir,  that  in  view
 of  what  is  happening  and  what  we
 see  in  the  international  world,  in  the
 neighbouring  States  and  in  our  own
 country,  it  will  be  an  act  of  folly  not
 to  support  the  Government  in  this
 particular  measure.

 4  pM.

 Dr.  N.  B.  Mbare:  Sir,  yesterday  we
 discussed  in  this  House  salt,  and  today
 quite  appropriately  we  are  discussing
 P.D.,  Preventive  Detention.  P.D.  is
 really  the  salt  on  which  the  Govern-
 ment  lives  and  thrives.  It  may  be  salt
 to  the  Government,  but  this  P.D.  is
 T.B.  or  tubercular  bacillus  for  the  civil
 liberties  and  fundamental  rights  of  the
 sovereign  people  of  India.  Therefore
 there  is  no  doubt  that  this  is  an  evil.
 Not  only  is  it  an  evil,  but  it  is  an  insult
 and  contempt  of  the  sovereign  people
 of  India  if  this  Act  is  continued.  I  am
 therefore  rising  here  to  oppose  the
 continuance  of  this  Act  which  is  an
 evil.  Sir,  if  I  mistake  not,  Burke  has
 said  that  all  that  is  necessary  for  the
 triumph  of  evil  is  that  good  men  do
 nothing.  I  hold  that  I  am  a  good  man,
 and  if  I  do  not  do  anything  at  alli  to
 combat  this  evil  I  shall  be  failing  in
 my  duty.  That  is  the  only  reason  why
 I  have  risen  today  to  oppose  the  pro-
 position  before  the  House.

 Having  said  that.  I  do  not  want  to
 go  into  the  fundamental  Orinciples  of
 jurisprudence  and  all  that,  because
 these  things.have  been  referred  to  in
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 minute  detail  by  the  blind  Communist
 Member  who  spoke  a  little  while  ago
 and  who  in  his  maiden  speech  has  shed
 a  lot  of  tight  or  the  matter.  It  was
 an  illuminating  speech.

 I  won't  repeat  those  arguments  at
 all.  I  will  content  myself  by  mention-
 ing  the  facts.  I  am  quite  certain  in
 my  mind  that  this  Act  has  been  passed
 by  this  Government  with  the  express
 intention  of  oppressing  and  suppress-
 ing  political  opponents.  There  is  no
 use  hiding  this  fact  from  anybody.

 Pandit  K.  C.  Sharma  (Meerut  Distt.
 —South):  Are  goondas  political  oppo-
 nents?

 Dr.  N.  B.  Khare:  Ask  yourself.

 Shri  8.  8.  More:  What  about  Dr.
 Syamaprasad?

 Pandit  K.  C.  Sharma:  He  was  not  de-
 tained.

 Dr.  N.  B.  Khare:  Then,  Sir,  they
 have  not  only  put  the  Act  to  abuse
 but  they  have  also  mis-used  the  Act
 and  used  it  for  purposes  for  which  it
 was  never  meant  and  for  which  it  can
 never  be  used.  I  will  quote  the  judg-
 ment  which  was  delivered  by  the
 Supreme  Court  on  the  29th  September,
 1953,  in’  which  they  have  said  that
 scurrilous  attacks  on  the  heads  of
 judiciary  are  not  a  sufficient  or  proper
 ground  for  preventive  detention.  That
 is  the  judgment.  No  doubt  this  party  was
 detained  because  he  was  alleged  to
 have  made  some  scurrilous  attack  on
 the  head  of  a  judiciary.  Now,  Sir.  I
 ask:  if  this  Act  is  used  in  this  fashion
 is  it  not  mis-use?  It  is  mis-use.  If
 People  are  to  be  detained  under  this
 Act  for  scurrilous  attacks  on  heads  of
 judiciary,  what  about  the  disdainful
 references  in  the  House  today  and
 yesterday  by  the  Home  Minister  about
 the  highest  functionaries  in  the  judi-
 ciary?  If  anybody  is  to  be  detained,
 you  ought  to  be  detained.  Who  will
 detain  you?  After  all,  power  is  power.
 And  you  realise  that  and  abuse  it.

 This  Act  wag  again  used  in  another
 case  as  came  out  in  the  judgment
 Passed  by  the  Calcutta  High  Court  on
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 the  Ist  October,  1953,  in  which  the  Act
 was  used  against  People  who  were  sus-
 pected  of  smuggling  goods  to  Tibet.  Is:
 it  a  proper  use  of  this  Act?

 Then  it  is  used  endlessly  in  politica}
 cases;  also  in  municipal  elections,  elec-
 tions  for  the  municipal  presidentship.
 A  person  who  wanted  ६0  contest
 against  the  Congress  nominee  was  pre-
 ventively  detained.  This  is  abuse  and
 not  proper  use  at  all.

 In  Madhya  Bharat  from  where  I
 come  as  a  Member,  4  know  that  at
 Mandsor’  the  Congress  sustained  8
 crushing  defeat  thrice.  And  on  account
 of  that  when  Shri  Braiesh  the  Presi-
 dent  of  our  Association  in  Madhya
 Bharat  went  for  a  lecturing  tour  he
 was  detained.  He  was  just  released  2
 few  days  ago  because  Mr.  Chatterjee,
 our  President  went  to  the  Madhya
 Bharat  High  Court,  to  argue  his  habecs
 corpus  petition  and,  perhaps  anticipat-
 ing  the  judgment  of  the  High  Court,
 the  Madhya  Bharat  Government  releas-
 ed  him  sneakingly  and  quietly.  My
 friend  Mr.  Gadgil  told  us  that  reason-
 able  care  is  shown  in  the  use  of  the
 Act.  Are  these  the  evidence  of  reason-
 able  care,  or  otherwise?

 We  have  been  told  that  the  State
 Governments  want  the  continuance  of
 this  Act  and  they  have  used  this  Act
 with  great  moderation.  I  am  not  sur-
 prised  to  hear  this  from  the  Home
 Minister.  After  all,  the  State  Govern-
 ments  are  chips  of  the  same  block  and

 I  have  yet  to  come  across  a  mother
 who  does  not  extol  the  beauties  of  her
 daugbters.

 Then,  Sir,  my  friend  Mr.  Gadgil  said
 that  the  Government  are  responsible
 and  they  are  responsible  for  maintain-
 ing  law  and  order,  not  only  now  but
 for  all  future  time.  Who  has  given
 that  contract  to  them  for  the  future?
 Suppose  they  do  not  exist  in.  the
 future?  It  is  absurd.  To  what  absurd
 lengths  can  arguments  go!  If  they  can-
 not  maintain  law  and  order  responsibly
 within  the  ambit  of  the  present  ordi-
 nary  law‘  of  the  land,  they  ought  to
 quit.  They  are  not  competent  to  rule
 this  country.



 2879  Motion  re

 One  single  answer  which  refutes  the
 whole  case  of  the  Government,  about
 their  dread  and  danger  to  law  and
 order,  is  this  that  two  years  ago,  or  a
 Httle  more  or  less,  a  general  election
 of  an  astronomica]  magnitude  was  held
 in  this  country  as  never  before.  As
 you’  know,  Sir,  in  elections  people's
 tempers  are  frayed  and  excited.  But  on
 Government's  own  testimony  the  whole
 thing  passed  peacefully  throughout  the
 length  and  breadth  of  the  country?  Is
 more  evidence  required  for  the  attitude
 of  the  people?  That  is  a  sufficient
 answer  to  the  argument  about  law  and
 order.

 Aligarh  has  been  referred  to  by  my
 friend  Mr.  Gadgil.  I  am  glad  that
 wisdom  has  dawned  upon  Congress-
 men  also  about  possible  danger  in  the
 future  from  that  quarter.  I  am  sur-
 prised  that  people  of  our  category  who
 carry  on  propaganda  to  draw  the  at-
 tention  of  the  Government  towards  the
 Sreatest  danger  to  the  safety  of  this
 country—we  have  no  other  intention—
 could  be  kept  in  prison  for  any  length
 of  time  but  as  regards  people  who  are
 prospective  Afth  columnists  nothing  is
 done.  What  happened  in  Aligarh  was
 long  long  ago  but  nothing  so  far  has
 been  done.  Not  that  I  want  that  this
 Act  should  continue.  But  I  want  to
 point  out  how  Government  uses  this
 Act  with  discrimination  between  party
 and  party  and  people  and  people.

 Then  my  friend  the  leader  of  the
 Praja  Socialist  Party,  Acharya
 Kripalani—we  were  fellow  Congress-
 men  for  a  long  time—said  that  he  was
 speaking  with  feeling  and  greatest  love
 for  the  organisation  which  he  has  left,
 with  pangs  in  his  heart.  Sir,  I  am  also
 an  old  Congressman.  But  let  me  tell
 you  frank?y  that  I  have  no  pangs.  २
 will  sooner  go  to  hell  than  be  in  the
 Congress,

 Shri  8.  8.  More:  You  will  find  the
 Congress  people  there  too.

 Dr.  N.  B.  Khare:  He  was  speaking
 about  his  love  for  the  Congress.  I  am
 not  a  hypocrite.  I  would  say  that  I
 am  _  reciprocating  the  same  feelings
 which  the  opposite  side  has  for  me.  If
 they  heve  hatred  for  me  I  have  hatred
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 for  them,  If  they  have  love  for  me  I
 have  love  for  them.

 ये  यथा  मां  प्रपद्चन्त  तांस्तथेव  भजाम्यहू म्‌

 That  is  my  motto.

 Therefore,  I  will  again  plead  before
 the  Government:  The  time  has  now
 come.  Now  don’t  any  longer  play  Dr.
 Jekyll  and  Hyde.  When  you  were  agi-
 ‘tating  against  this  Act  in  the  British
 days  you  were  Dr.  Jekyl}.  Now,  when
 you  are  the  administrators  of  this  coun-
 try,  you  have  disguised  yourself  into
 Mr.  Hyde.  Don’t  play  hide  and  seek.
 Come  out.  Be  straight  to  the  people
 and  look  after  their  grievances.,  They
 wiil  follow  you  and  you  will  have  no
 occasion  to  continue  this  Act.

 Mr.  Chairman:  Shri  Deshpande.  Not
 in  the  House.

 Several  Hon,  Members  rose—

 Shri  Kanavade  Pati)  (Ahmednagar
 North):  May  j  speak,  Sir.

 Mr,  Chairman:  What  is  this?  I  do
 not  understand  this  signing.  The  hon.
 Member  is  not  being  called.  Dr,
 Krishnaswaml.

 Dr.  Krishnaswami  (Kancheepuram):
 Yesterday,  when  the  hon.  friend  the
 Home  Minister  moved  this  motion  I
 could  not  help  feeling  that  he  was  deal-
 ing  with  a  very  serious  subject  in  a
 most  light-hearted  and  filppant  mood.
 My  hon.  friend  threatened  further  to
 consider,  the  Possibility  of  having  the
 Preventive  Detention  Act  as  a  perma-
 nent  measure  on  the  statute  book.  I
 then  thought,  Mr.  Chairman,  that  this
 suggestion  was  made  in  a  spirit  of

 levity.  But,  after  having  listened  to
 my  hon.  friend  Mr.  Gadgll,  from
 Maharashtra,  I  suspect  that  a  sinister
 plot  is  being  laid.  My  hon.  friend  from
 Maharashtra’  with  a  show  of  reason
 pointed  out  that  there  was  need  for
 a  Preventive  Detention  Act  not  for  one
 year  but  for  what  he  chose  felicitously
 to  term  the  transitional  period.  Now,
 the  transitional  period  cannot  obvious-
 ly  be  for  one  year  or  two  years,  or
 three  years,  but  may  extend  to  70  or
 35  years.  or  even  a  generation.  We
 are  to  have  a  continuation  of  the  Pre-
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 ventive  Detention  Act  not  for  one  year,
 but  for  our  lifetime.

 It  is  one  of  the  ironies  of  our  public
 life  that  a  measure  like  preventive  de-
 tention  should  be  justified  with  great
 gusto  and  the  Home  Minister  who  is
 after  all  accountable  to  the  people
 should  speak  of  it  as  a_  beneficent
 measure,  should  lecture  to  us  on  our
 duties  and  preach  to  us  on  the  es-
 sentially  human  values  of  life  which
 we  are  alleged  to  have  forgotten.  Never
 has  it  fallen  to  the  lot  of  this  house  to
 witness  such  a_  departure  from  the

 custorpary  modes  of  address  and  de-
 partment!  One  would  have  expected,
 when  such  a  measure  was  being  intro-
 duced,  a  measure  which  is  calculated
 to  infringe  the  liberty  of  the  citizen,
 that  the  Home  Minister,  occupylng  a
 pivotal  position  in  the  country,  would
 have  been  more  hesitant,  and  would
 have  been  more  self-effacing,  I  am
 echoing  the  feelings  of  the  vast  majority
 of  Members  on  this  side  of  the  House
 when  I  say  that  the  people  to  whom  we
 are  ultimately  accountable,  and  whom
 we  have  piedged  ourselves  to  serve,
 will  deem  it  a  signal  misfortune  if  this
 House  passes  the  motion  sponsored  by
 the  Home  Minister.

 What  are  three  grounds  on  which  he
 wants  this  Act  to  be  extended?  Firstly
 it  appears  that  the  State  Governments
 have  urged  unanimously  the  continu-
 ance  of  the  Act  in  the  existing  condi-
 tions;  secondly,  his  personal  examina-
 tion  has  led  him  to  the  conclusion  that
 this  Act  should  be  continued  and  third-
 ly,  that  the  limitations  on  individual
 liberty  are  not  serious  and  that  in
 practice,  the  Advisory  Boards  have
 worked  properly.  What  are  the  exlst-
 ing  conditions?  No  one  knows  what
 they  are  and  we  are  wrongly  asked  to
 assume  that  they  are  serious.  Serious
 indeed!  The  Home  Minister  has  not
 taken  us  into  his  confidence.  He  has
 not  given  us  anything  like  a  portrayal
 of  the  existing  conditions  im  our
 country.  Are  these  conditions  80
 serious  that  they  require  the  employ-
 ment  of  this  Act?  Did  we  have  a
 shadow  of  a  reasoned  statement  as  to
 why  we  _  should  go  fn  for  this  Act?
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 Assuming  that  the  Act  should  be  con-
 tinued  whether  the  ambit  of  the  pre-
 judicial  acts  defined  in  section  3(i)
 should  be  narrowed,  was  not  even  con-

 sidered  by  our  wise  Home  Minister.
 Since,  when  has  it  become  customary,
 may  I  ask  for  Parliament  to  assume
 that  the  subjective  satisfaction  of  the
 Executive  is  a  substitute  for  an  ob-
 jective  statement  of  reasons  that  lead
 the  Government  to  plead  for  further
 restrictions  on  individual  liberty?  We
 know  what  -Preventive  Detention
 means,  This  detention  without  trial
 is  a  most  serious  affair..  In  fact,  when-
 ever  detention  cases  have  come  up  be-
 fore  courts  of  law  they  have  un-
 animously  held  that  sufficiency  of
 grounds  cannot  be  enquired  into  by
 them  because  it  falls  within  the
 province  of  the  Executive.  The  sub-
 jective  estimate  can  be  made  by  the
 Executive  and  not  by  courts  of  law.
 But,  with  equal  validity  it  has  been
 pointed  out  by  our  courts  of  law.  Mr.
 Chairman,  that  these  subjective  consi-
 deratlons  would  be  reviewed  by  Parlia-
 ment  and  that  the  Executive  would  be
 compelled  in  a  democracy  to’  take
 Parliament  into  its  confidence  and  fur-
 nish  the  representatives  with  an  ob-
 jective  estimate  of  the  conditions.  It
 is  no  argument  to  suggest  that  the
 State  Governments  are  unanimously
 satisfied  that  the  Preventive  Detention
 Act  should  be  continued,  in  the  exist-
 ing  conditions.  We  ought  to  surely
 know,  Parliament  is  entit‘ed  to  know
 what  the  conditions  are,  why  this  Act
 should  be  continued  and  what  is  the
 particularly  serious  situation  that  is
 facing  our  country.  My  hon.  friend
 laughs  at  us  whenever  we  raise  these
 questions.  But,  surely,  there  is  a  public
 to  which  we,  at  any  rate,  consider  our-
 selves  to  be  accountable.  We  cannot
 afford  to  adopt  that  filppant  attitude
 which  he  adopts  on  this  question.  The
 Supreme  Court  has  held  in  many  cases,
 and  the  Chief  Justice  of  the  Supreme
 Court  in  particular  has  not  been  tired
 of  repeating  it,  that  this  Act  provides
 only  meagre  constitutional  safeguards
 for  the  citizen  and  as  such,  the  courts
 of  law  should  construe  such  safe:
 guards  as  liberally  as  possible  in  favour
 of  the  individual.  I  was  surprised,  Mr.
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 Chairman,  to  hear  my  hon.  friend  the
 Home  Minister's  remark  that  when
 there  are  five  grounds  one  which  is
 vague  the  Supreme  Court/  ten  neces-
 sarily  released  the  individual  and  set
 him  free.  What  is  there  wrong  about
 it?  If  the  courts  of  law  cannot  go  into
 the  sufficiency  of  the  grounds,  why
 should  they  not  go  into  the  vagueness
 of  these  grounds?  I  cannot  understand
 my  hon.  friend's  anger  with  courts  of
 jaw  which  have  released  many  detenus
 on  the  footing  of  grounds  being  vague.
 In  fact,  in  those  cases  where  the  de-
 tenus  have  been  released,  it  stands  to
 reason  that  the  detaining  authorities
 have  exercised  their  functions  impro-
 ‘perly.  Let  us  remember  that,  in  the
 case  of  detention  without  trial,  we  are
 detaining  a  citizen  on  the  basis  of
 mere  suspicion.  That  suspicion  may
 not  be  well  founded  after  all.  The
 Home  Minister  pointed  out  that  in
 many  cases  individuals  were  released
 suo  motu  by  the  Government.  What
 does  this  show?  It  only  proves  that
 after  a  while,  they  came  to  the  con-
 clusion  that  many  of  these  individuals
 who  had  been  detained  were  detained
 without  reason.

 What  is  the  position  of  a  detenu?  My
 hon.  friend  waxed  eloquent  over  the
 fact  of  an  Advisory  Board  which  is
 going  into  all  cases  of  detention.  They
 do  80  into  these  matters.  But,  the
 detenu  is  handicapped  by  the  absence
 of  a  lawyer  to  argue  his  case  before  an
 Advisory  Board.  The  Advisory  Board
 is  not  a  Judicial  body.  All  that  it  sug-
 gests  is  that  on  the  basis  of  the  in-
 formation  that  has  been  laid  before  it,
 it  thinks  it  worth  while  to  confirm  or
 rescind  the  order  of  detention.  Let  us
 look  at  this  question  from  a  slightly
 humane  ‘point  of  view.  The  detenu  is
 handicapped  for  more  reasons  than
 one.  He  cannot,  for  instance,  prove  to
 the  satisfaction  of  any  court  of  law
 that  he  has  been  detained  on  mala
 fide  grounds.  The  Home  Minister  has,
 in  his  report,  said  that  if  any  unjusti-
 flable  grounds  could  be  adduced  before
 the  court  by  the  detenu  he  would  be
 released  at  once.  But,  I  would  like  to
 Point  out  that  in  all  such  cases  as  have
 come  up  before  the  Supreme  Court,  the
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 Supreme  Court  has  not  been  in  a  posi-
 tion  to  judge  what  the  limits  of  the
 doctrine  of  mala  fides  are.  It  has  beer
 pointed  out  by  the  high  authority  that
 it  is  next  to  impossible  to  prove  mala
 fides  against  the  Government.

 Even  if  technically  It  is  open  to  the
 detenu  to  challenge  the  validity  of  the
 order  of  detention  as  mala  fide,  in
 actual  practice  it  is  an  impossible  bur
 den  for  him  to  discharge.  The  founda:
 tion  of  mala  fides  or  a  collateral  pur-
 pose  is  the  untruth  or  the  falsity  of
 the  grounds  mentioned.  Without  the
 detenu  showing  that  they  are  untrue
 no  Court  wiJl  ever  countenance  a  sug-
 gestion  of  mala  fides.  Then,  to  establish
 the  untruth  or  falsity  of  the  grounds
 or  particulars.  the  detenu  must  have
 the  right  or  power  to  require  Govern-
 ment  to  produce  documents  or  other
 information  within  the  knowledge  of
 the  Government.  Here  it  is  that  the
 Government  can  claim  always  exemp-
 tion  or  privilege  under  Section  22(6):
 or  under  Section  7(2)  of  the  Preven-
 tive  Detention  Act.  What  is  the  result
 of  such  claiming  of  privilege?  The
 result  is  that  the  detenu  ia  asked  to
 do  the  impossible,  to  show  that  the
 Government  order  has  been  passed  for

 a  different  purpose.  This  Is  ali  the
 More  a  serious  encroachment  on  our
 liberties  because,  as  it  has  been  point-
 ed  out  by  the  Supreme  Court  on  many
 an  occasion.  it  is  not  for  them  to  go
 into  the  sufficiency  of  grounds  of  deten-
 tion:  it  is  only  for  them  to  go  into  the
 vagueness  of  the  grounds  of  detention.
 And  mere  insufftciency  can  never  lead
 to  a  mala  fide  inference.  I  think  the
 time  has  arrived  when’  the  Home
 Minister  should  take  us  more  into  his
 confidence  and  tell  us  whether  it  is  not
 appropriate  that  the  categorles  of  pre-
 judicial  acts  should  not  be  curtailed
 considerably.  Assuming  for  a  moment.
 --and  I  do  not  grant  that  assumption—
 that  there  is  a  necessity  for  the  con-
 tinuance  of  the  Preventive  Detention
 Act,  what  justification  is  there  for  yout
 having  such  a  wide  ambit  of  prejudi-
 cial  acts  in  Section  31),  especially
 when.  in  many  cases,  the  detenus  have

 to  face  serious  disadvantages,  parti-
 cularly  in  cases  of  mala.  fide  detention.
 Remember  after  all  Governments  are
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 human.  Governments  also  have  been
 wicked.  Governments  also  have  been
 vindictive.  And  it  is  extremely  diffi-
 cult,  in  many  cases,  to  establish  the
 mata  fides  inténtion  of  Government.  It
 we  only  could  narrow  the  scope  of
 offences  which  are  included  in  Section
 3¢5),  then,  undoubtediy,  there  would
 be  some  _  safeguard  for  the  subjects.
 One  understands  what  the  security  of

 a  State  is,  but  one  does  not  understand
 why  for  the  maintenance  of  law  and
 order  a  man  should  be  detained  in
 prison,  without  trial.

 My  hon.  friend  from  Maharashtra
 pointed  out  that  the  Chief  Justice  of
 Bombay  took  exception  to  the  request
 that  had  been  made  by  the  Chief
 Minister  of  Bombay  to  a  Magistrate,  I
 say  it  was  quite  right.  You  had  no
 business  to  write  directly  to  a  Magis-
 trate.  You  had  only  a  right  to  bring
 to  the  notice  of  the  Chief  Justice,  who
 is  after  ali  responsible  for  the  adminis-
 tratlon  of  justice,  as  to  the  number  of
 cases  that  are  pending.  It  only  shows
 —I  speak  with  considerable  restraint—

 the  utter  lack  of  appreciation  which
 certain  men  in  high  authority  have  of
 the  essential  distinction  between  those
 who  are  responsibie  for  the  adminis-
 tration  of  justice  and  those  who  are
 responsible  for  the  enactment  of  laws.

 To  suggest,  for  instance,  as  my  hon.
 friend  the  Home  Minister  said  yester-
 day,  that.  in  order  to  control  dacoits
 or  soondas,  we  need  8  Preventive
 Detention  Act,  is,  I  think,  to  indulge
 in  what  I  would  call  a  very,  light-
 hearted  type  of  reasoning.  You  do  not
 want...

 Dr.  Katju:  Would  you  give  me  a
 serious-hearted  way  of  describing  it.  It
 js  becoming  very  cheap  now  to  say
 “light-hearted”,  “flippant”  and  all  that.
 I  take  very  strong  exception  to  all
 this.  You  have  no  argument  except-
 ing  adjectives  like  this.  Give  me  a
 serious-hearted  description  so  that  I
 may  copy  it  in  future.

 Dr.  Krishnaswami:  I  am  sorry  that
 my  hon.  friend  has  lost  his  temper.

 Dr.  Katju:  I  have  not  lost  it.  My
 temper  is  with  me  quite  all  right.
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 Dr.  Krishnaswaml:  It  is  not  my  in-
 tention  to  wound  him.  I  am  ecboing
 the  feelings  of  hon.  Members  of  this
 house  when  I  say  that  in  introducing
 this  measure  he  was  not  acting  in  a
 spirit  of  gravity  in  suggesting  that  this
 is  a  measure  which  could  be  put
 permanently  on  the  Statute  Book,  that
 this  is  a  proper  measure  in  the  exist-
 ing  conditions  of  our  country.

 Dr.  Katiu:  Thére  is  an  Amendment
 to  that  effect.

 Dr.  Krishnaswami:  I  attempted,  Mr.
 Chairman,  to  follow  his  exposition.  I
 wanted  to  know  what  the  “existing
 conditions”  were.  He  did  not  throw
 any  light  on  what  the  existing  condi-
 tions  are.  One  fine  morning,  the  hon.
 Home  Minister  goes  over  to  Hyderabad
 and  says  that  most  Judges  acquit  those
 who  are  guilty.  On  another  occasion,
 he  tells  us  that  he  is  going  to  modify
 the  law  relating  to  the  Penal  Code  and
 the  Criminal  Procedure  Code.  And  on
 a  third  occasion  when  he  is  introduc-
 ing  a  Resolution’  pertaining  to  the
 continuance  of  the  Preventive  Deten-
 tion  Act,  he  tells  us  that  this  certainly
 is  a  good  substitute  for  many  of  our
 laws  because  it  at  any  rate,  prevents
 people  from  committing  harm.  One
 wonders’  whether  the  time  may  not
 arrive  when  he  would  come  to  us  on
 some  other  occasion  and  pompously
 exclaim:  “I  shall  have  the  Indian  Penal
 Code  _  altogether  abrogated  and  have
 the  Preventive  Detention  Act  put  on
 the  statute  hook  so  that  we  may  live
 safely  under  its  wise  dispensation”.
 Government  is  fast  being  made  ridicul-
 ous.  It  may  be  from  a  consideration
 of  all  the  facts~and  he  has  facts  in
 his  possession  than  I  cannot  possibly
 have  -—-the  Home  Minister  has  arrived
 at  the  conclusion  that  the  Preventive
 Detention  Act  should  be’  continued.
 But  surely  he  ought  to  take  us  into
 his  confidence.  It  is  no  use  suggesting
 to  us  that  all  the  State  Governments
 are  unanimousiy  supporting  this  idea
 of  the  Preventive  Detention  Act  being
 continued.  Supporting  on  what  basis?
 Because,  we  should  obviously  know—
 this  House,  at  any  rate,  should  know—
 on  what  basis  you  want  the  Preventive
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 Detention  Act  to  be  continued.  I  aug-
 gest,  Sir,  that  in  apdite  of  al!  that  has
 been  said  by  the  proponents  in  favour

 of  continuance  of  the  Preventive  De-
 teation  Act.  Parliament  would  be
 stultifying  itself  by  voting  for  the  con-
 tinuance  of  this  Act.  and  I  make  ४
 Personal  appeal  to  all  my  friends  in
 the  Congress  to  rise  above  party.  to
 think  wisely,  to  think  clearly,  and  to
 think  in  terms  of  the  interests  of  the
 country  which  we  are  al)  pledged  to
 serve.

 The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  Mr.  Chairman.
 Sir,  we  had  a  very  interesting  discus-
 sion...

 Dr.  Laaka  Sundaram  (Visakha-
 patnam):  Why  are  you  sad  about  it?

 Shri  Datar:...on  various  aspects  of
 the  Motion  but  I  am  not  sure  whether
 all  the  discussion  that  we  had  since
 ‘this  morning  and  yesterday  evening
 also,  was  relevant  to  the  purpose—~to
 the  restricted  purpose—that  this  Mo-
 tion  has  in  view.

 You  are  aware.  Sir,  that  last  year
 we  passed  an  amending  Act  according
 to  which  the  present  Act  has  to  con-
 tinue  til!  3lst  December,  1954.  Then,
 certain  doubts  were  expressed  tbat  the
 Act  might  not  be  used  properly,  or
 that  certain  conditions  might  arise
 wnder  which  there  may  be  no  need  for
 the  active  use  of  this  Act.  When  these
 «ensiderations  were  placed  before  the
 Government,  they  thought  that  it  would
 be  fair  to  the  Hovse  to  have  an  op-
 Portunity  of  reviewing  the  whole  posi-
 tion  after  one  year’s  working  of  the
 Act  was  over.  And  it  is  in  accordance
 with  that  assurance  that  we  are  having
 a  debate  since  yesterday.  We  are  not
 here  considering  the  fundamentals  of
 the  Act.  They  have  been  considered
 thrice~once  in  1950,  once  in  1951,  and
 again  in  1952.  And  on  all  those  three
 occasions  this  Parliament  as  also  its
 Predecessor  have  accepted  the  funda-
 ‘mental  principles  of  the  Preventive
 Qetention  Act,  not  because  we  are  fond
 gf  the  Preventive  Retention  Act,  but

 =

 ecause  in  the  present  realistic  condi-
 jon®  we  reQuire  an  Act  of  this  very

 646  P.S.D.
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 You  are  also  aware,  Sir,  that  in  the

 very  Constitution  which  has  given  us
 various  rights-—-the  right  of  liberty  and
 other  rights—there  is  a  provision  for
 Parliament  passing  a  Preventive  De-
 tention  Act  if  it  considered  it  neces
 sary.  It  is  very  unfortunate  that  on
 account  of  these  conditions,  on  account
 of  certain  abnormal  conditions  then
 obtaining,  the  then  Home  Ministers.
 Sardar  Patel,  had  to  come  before  this
 House  and  to  get  the  Preventive  De
 tention  Act  passed.  That  was  not  be-
 cause  Sardar  Vallabhbhai  Pate}  or  the
 Government  of  India  did  not  care  for
 public  liberties.  but  because  they  want:
 ed  that  freedom  must  be  secured.  and
 that  it  must  be  protected  against  all
 anti-social  elements.  Unfortunately
 after  the  transfer  of  power.  and  the
 acbicvement  of  freedom,  we  have  to
 take  note  of  the  fact  that  there  were,
 and  there  have  been  certain  anti-sociai
 elements,  and  that  it  is  the  duty  of
 Government  at  al)  costs,  to  govern  in
 the  sense  that  all  such  elements  have
 to  be  properly  kept  under  control.  If
 democracy  has  to  rise  in  India.  as  it  is
 bound  to  rise  in  India,  if  the  republl-
 can  Constitution  has  to  be  successful,
 then  unfortunately  we  require  certain
 safeguards.  Otherwise.  the  very  founda-
 tions  of  democracy  will  have  been
 entirely  swept  away.  It  is  only  for
 these  reasons,  and  not  with  any  flip-
 pant  desire  to  make  a  wrong  use  of
 such  Acts,  that  Government  have  most
 regretfully  come  to  the  conclusion  that
 we  require  to  protect  the  country
 against  the  misuse  of  power,  and  dis-
 turbance  of  public  tranqulllity  and  law
 and  order,  and  that  for  some  time,  dur-
 ing  the  transitional  period,  we  do  re-
 quire  an  Act  of  this  nature.

 Here,  I  might  point  out,  and  you
 ‘vill  agree  with  me,  that  this  Act  has
 been  one  of  tbe  major  factors  that
 have  been  responsible  for  keeping  law
 and  order  in  the  country.  I  would
 request  hon.  Members  to  visit  Hydera-
 bed,  Saurashitra  and  PEPSU,  and  other
 parts  of  the  country,  where  the  con-
 ‘itions  were  far  from  satisfactory,  in
 order  to  appreciate  the  fact  that  it  is
 only  the  proper  use—I  might  say,
 modgat  use—of  this  Act,  that  has  been

 Tesponsible  for  keeping  a}!  disorderly
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 (Shri  Datar}
 elements  in  check,  and  thus  nursing
 the  stripling  of  democracy,  that  has
 been  planted  in  India.

 Shri  Ragbavalah  (Ongole):  God  save
 democracy!

 Shri  Datar:  Now,  two  questions
 arise,  so  far  as  the  present  debate  is
 @oncerned.  One  is'  whether  the  fur-
 ther  continuance  of  this  Act  is  neces-
 sary,  and  the  other  Is  whether  the  Act
 has  been  properly  used  or  not.  Very
 choice  epithets  have  been  used  from
 the  armoury  of  the  Opposition,  and  we
 have  been  told  that  this  Is  a  blot  on
 law,  this  is  a  lawless  law,  and  so  on.
 I  am  not  going  to  deal  with  that  as-
 pect  of  the  case  now.  I  am  only
 pointing  out  the  main  issues  in  this
 debate,  firstly  whether  there  has  been
 a  flagrant  abuse  or  misuse  of  this  Act,
 and  secondly  whether  at  present,  there
 {fs  a  need  for  the  further  continuance
 of  the  Act  as  such—because  the  Act  is
 already  there  on  the  statutebook,  whe-
 ther  it  should  continue  to  be  there  or
 not—for  possible  use,  if  and  when  condi-

 ‘tions  arise.  That  is  what  you  and  I
 have  to  understand  very  clearly.

 One  point  which  is  very  material  to
 the  consideration  of  this  House,  but
 which  has  been  lost  sight  of  by  hon.
 Members  of  the  Opposition,  ls  that  it
 is  not  as  if  the  Act  is  there  on  the
 statutebook,  for  a  constant  use.  The
 very  presence  of  the  Act  on  the  statute-
 book  will  serve  as  a  sufficier:t  restrain-
 ing  force,  and  that  is  what  we  have
 been  finding  throughout  the  country.
 One  hon.  Member  contended  that  there
 are  ll  States,  which  have  not  made
 use  of  this  Act  at  all.  That  is  a  matter
 which  {s  really  creditable  to  them,  but
 these  li  States  emorigst  others,  have
 informed  us  of  their  unanimous
 opinion  that  we  must  have  this  Act  on
 the  statutebook  for  use,  if  and  when
 necessary.  Therefore,  the  question
 that  we  have  to  consider  is  whether
 the  presence  of  thig  Act  on  the  statute-
 book  Is  necessary,  in  the  sense,  that

 ‘If  and  when  an  occasion  arises,  the
 State  Governments  should  be  entitled
 to  use  it,  and  not  otherwise.  Or,  are
 you  in  favour  of  the  view  that  this
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 Act  should  be  treated  from  teday  as  8
 dead  letter?  If  you  do  the  latter,  It  is
 an  invitation  to  all  the  lawless  ele-
 ments  to  come  forward  and  wotsen
 the  sltuation  that  has  been  improved
 by  great  efforts  during  the  last  three
 or  four  years.  That  is  the  direct  ques-
 tion  which  has  to  be  understood.  Al!
 the  State  Governments  would  agree
 that  they  did  make  use  of  this  Act  only
 to  the  extent  that  it  was  necessary.
 Last  time,  there  was  criticism  that  the
 Act  might  not  be  used  properly.  }
 would  only  like  to  point  out  one  state.
 ment  in  the  report  circulated  to  hon.
 Members,  viz.  Statement  No.  VI  or
 pages  20  and  21  of  the  report.  That
 Statement  gives  out  the  broad  figures,
 and  shows  that  during  this  year,  we
 had  as  many  as  25  releases  in  all.
 The  Advisory  Boards  have  ordered  the
 release  of  224  persons.  The  question
 was  raised  as  to  whether  there  ought
 to  be  or  there  ought  not  to  have  been
 an  appeal  or  whether  there  should
 have  been  an  Advisory  Board.  The
 ‘Advisory  Board  was  instituted  ad-
 visedly,  the  object  being  that  unlike
 an  ordinary  judicial  tribunal,  which
 would  deal  with  only  judicial  matters
 the  Advisory  Board  would  be  in  4
 better  position  to  know  the  difficuities
 of  Government,  and  to  see  whether
 law  and  order,  which  is  the  responsi-
 bility  of  the  State  Governments,  has
 been  properly  kept;  or  whether  there
 is  likely  to  be  any  infringement  or  vio-
 lation  of  it  by  the  particular  detenu
 concerned.  Therefore  this  House  ha:
 very  wisely  evolved  the  institution  of
 Advisory  Boards,  which  know  what
 law  is,  because  the  Chairman  of  this
 body  is  a  high  court  judge.  So.  so  far

 _as  the  enforcement  of  the  law  and  the
 judicia)  part  of  it  are  concerned,  the
 rights  of  the  detenu  are  perfectly  safe
 in  his  hands.  Secondly,  the  Advisory
 Boards  will  also  know  the  difficulties
 of  the  executive  and  advise  properly.
 Out  ‘of  55  cases  placed  before  them
 they  ordered  the  release  of  only  #2%
 persons.  You  wilt  a!so  note,  that  taney
 upheld  the  order  of  detention  in  46&
 cases.  In  respect  of  the  others,  so  fdr
 as  the  High  Courts  were  concerai
 they  released  only  a  very  small  *
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 ber,  viz.  64,  while  the  Supreme  Court
 has  released  92.

 Shri  S.  S.  More:  How  many  petitions
 were  filed?

 Shri  Datar:  That  number  can  be
 found  out  from  these  numbers.  The
 point  that  I  am  making  ts  this.  So  far
 as  the  grounds  of  detention  are  con-
 cerned,  in  a  smal’  number  of  cases
 only,  the  Advisory  Boards  have  direct-
 ed  the  release  of  the  detenus.  So  far
 as  the  democratic  intentions  of  this
 Government  are  concerned,  they  have
 made  it  clear  that  the  advice  of  these
 Advisory  Boards  is  always  to  be  ac-
 scepted.  They  are  not  Advisory  Boards
 in  the  sense  that  their  advice  may  or
 may  not  be  accepted.  Government
 have  always  accepted  their  advice,  and
 you  will  also  agree  that  only  to  a  very
 smail  extent.  the  Advisory  Boards
 have  felt  it  necessary  to  direct  the
 r@lease  wf  the  detenus.  while  in  a
 large  number  of  cases,  they  have  up-
 heid  the  detentions.

 IT  am  trying  to  shqw  from  all  this,
 that  all  the  State  Governments  have
 been  using  this  Act  very  sparingly.
 What  the  hon.  Home  Minister  stated
 has  not  been  properly  understood.  He
 said  he  was  wondering  at  the  modera-
 tion  with  which  the  provisions  of  the
 Act  were  used.  He  said  so  not  in  the
 sense  that  the  Act  should  be  made  use
 of  in  a  larger  number  of  cases,  but
 that  against  the  background  of
 extremely  bad  acts.  acts  inciting  one
 to  violence  and  the  commission  of
 various  offences,  the  provisions  of  this
 Act  had  been  used  so  sparingly  and
 moderately.

 So  that  is  the  way  in  which  this
 particular  polnt  has  been  referred  to.

 Then,  secondly,  Sir,  another  point
 aleo  may  be  noted,  as  to  whether  the
 period  of  detention  was  at  any  time
 excessive.  It  is  only  in  a  very  small
 number  of  cases  that  the  period  is
 very  long.  In  all  other  cases,  the
 period  has  been  shortened  as  soon  88
 Government  found  that  the  condition
 was  perfectly  proper  and  that  the
 man's  liberty  should  no  longer  be  inter-
 fered  with.  That  is  a  factor  also  to  be
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 taken  into  account.  So  if  this  is  noted,
 then  you  will  agree,  Sir,  that  these
 orders  were  passed  only  when  neces-
 sary.  The  various  State  Governments
 themselves  on  their  initiative  have  pass-
 ed  a  very  small  number  of  orders.  It
 is  the  district  officers  who  are  res-
 ponsible  for  law  and  order  in  those
 districts.  They  passed  orders.  The
 State  Governments  and  the  Ministers
 scrutinised  these  orders  and  in  a  jarge
 number  of  cases,  these  orders  have
 been  set  aside,  and  in  no  case  has  the
 period  of  detention  been  excessive  or
 more  than  what  the  situation  required.
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 The  next  point  that  was  made  out
 was  that  power  was  used  against  a
 smail  number  of  black-marketeers.  So
 far  as  these  black-marketeers  are  con-
 cerned,  they  are  a  modem  creation.  a
 very  bad  diseased  creation,  And  80
 far  as  our  armoury  of  Jaws  is  concern-
 ed,  we  have  got  a  number  of  Control
 Acts  and  we  try  to  control  the  acti-
 vities  of  those  persons  against  whom
 we  can  prove  the  commission  of
 offences  and  against  them—the  actual
 perpetrators  of  crime  or  offences  under
 these  control  laws—ordinary  use  of
 law  is  made.  They  are  hauled  up  be-
 fore  courts  of  Jaw,  they  are  prosecuted
 and  in  a  Jarge  number  of  cases  convict-
 ed.  But  behind  these  actuat  perpetra-
 tors  of  crime.  there  are  elements,  there
 are  persons  who  are  instigators  who
 inflame  the  people  to  the  commission
 of  either  such  offences  or  the  commis-
 sion  of  violence.  it  is  these  persons,
 Sir,  who  cannot  be  brought  beforc  the

 “Jaw  at  all.  It  is  these  persons  against
 whom  in  a  court  of  law,  bound  as  we
 are  by  the  technica)  rules  of  the  taw
 of  evidence  as  aiso  the  Criminal  Pro-
 cedure  Code,  you  cannot  prove  whe-
 ther  they  have  actually  committed  an
 offence  or  whether  they  have  abetted
 the  commission  of  a  particular  offence.
 It  is  only  for  auch  {nflamers  or  insti-
 gators  that  we  require  the  use  of  the
 Preventive  Detention  Act.

 Skri  8.  8.  More:  So  you  are  circum-
 venting  the  Evidence  Act?

 Shri  Datar:  I  am  not  circusnventing
 the  Evidence  Act  at  all.
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 (Shri  Datar)
 Then,  Sir,  a  point  was  made  out  that

 in  Bombay,  this  Act  was  being  used
 against  a  very  iarge  number  of
 persons.  The  moment  the  Preventive
 Detention  Act  was.  passed,  all  the
 former  Security  Acts  or  Acts  under
 which  the  various  States  or  provinces
 could  have  recourse  to  detention  with-
 out  trial,  all  of  them,  were  scrapped.
 and  it  is  only  under  the  Preventive
 Detention  Act  that  the  State  Govern-
 ments  can  act.  And  you  will  agree
 with  me,  Sir.  that  even  the  Bembay
 Government  which  had  had  unfortu-
 nately  to  make  use  of  this  Act,  have
 used  this  Act  only  against  criminals,
 against  goondas  and  against  the  insti-
 gators  of  either  violence  or  of  other
 criminal  acts.  ‘You  wilt  thus  find  that
 even  in  Bombay  also,  the  number  is
 not  so  large  as  we  understand.

 Then,  Sir.  it  was  contended  that  this
 Act  was  being  used  against  those  who
 carried  on  certain  kinds  of  agitation.
 Namely,  agitation  against  sales  tax.
 “gitation  in  favour  of  kisan  move-
 ments  etc.  The  position  is  not  like
 this.  So  far  as  ordinary  or  constitu-
 tional  or  non-violent  agitation  is  con-
 ¢erned,  whatever  may  be  the  views
 smd  =whatever  party  may  be  at  the
 vack  of  it,  Government  have  not  taken

 action  at  all...

 An  Hon.  Member:  Question.

 Shri  Dater:...except  where  the  agi-
 tators  have  been  guilty  of  inflam-
 matory  speeches  or  acts  which  are
 likely  to  lead  to  violence.  Now  in  all
 these  cases,  what  has  now  been  done
 or  what  is  now  the  fashion  everywhere
 is  to  call  every  action—or  to  mis-call
 every  action—as  a  Satyagraha.  Gandhi-
 fi  always  stated  that  Satyagreha  was
 a  weapon  which  was  dependent  upon
 truth  and  non-violence  and  in  which
 there  was  no  eoge  either  for  untruth
 or  for  exploitation.  Now,  after  Gandhi-
 ji  has  gone  to  our  great  misfortune,
 Satyagraha  has  always  been  mis-
 interpreted..  (Interruption)  and  we
 read  now  of  Satyagraha  for  this  kind
 of  agitation  and  that  kind  of  agitation.
 (Interruption.)

 Mr.  Chairman:  Order,  order.
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 Shri  Datar:  Government  have  taken
 action  only  at  a  time  when  the  ordi-
 nary  limits  of  legitimacy  of  these  acti-
 vities  had  been  passed  and  not  cther-
 wise.t  When  there  was  constitutiona!
 Non-violent  agitation,  Government
 took  no  notice  of  it  and  the  agitation
 was  allowed  to  go  on,  as  it  was.  But
 when  it  was  found  that  the  agitation
 was  being  carried  on  by  persons  from
 behind  and  in  a  way  which  was  harm-
 ful  to  the  interests  of  the  nation,  in  a
 way  which  was  far  from  non-violent,
 then  naturally.  in  the  interests  of  the
 safety  of  the  countrys  in  the  interests
 of  the  maintenance  of  law  and  orde?
 Government  had  to  take  action.  [f
 know  certain  cases,  Sir,  where  person?
 had  been  either  hauled  up  for
 goondaism  or  had  been  convicted  for
 goondaism.  All  these  persons  came
 round  one  fine  morning,  they  entered
 certain  agitation  and  they  became  or
 they  wanted  to  become,  good  patriots.
 They  started  action  and  Government
 had  to  haul  up  these  persons  and  de-
 tain  them.  I  migbt  tell  you,  Sir,  that

 the  detention  of  such  goondas  who
 called  themselves  patriots  has  had  a
 very  salutary  effect.  In  Bombay  also,
 Government  had  to  take  such  actior
 and  the  taking  of  such  action  had  an
 extremely  good  effect  and  all  the  evil
 effects  have  been  completely  brought
 under  check.

 Therefore.  if  you  approach  this  Act
 in  the  way  I  have  pointed  out-—-+the
 various  circumstances,  Sir—you  will
 agree  that  what  Government  desire  is
 to  allow  the  Act  to  remain  on  the
 statute-book.  The  hon.  Home  Minister
 has  never  stated  that  the  State  Gov-
 ernments  should  be  instigated  to  use
 the  Act  in  as  wide  a  way  as  possible.
 That  is  far  from  his  intention  or  from
 the  Government's  intention.  What  we
 desire  and  what  the  Stete  Govern-
 ments  Rave  asked  for  is  that  the  Act
 should  remain  on  the  statute-book.  It
 would  Aave  a  very  good  deterring  or
 restraining  influence  and  then,  if  at
 all  any  disordera  are  likely  to  break
 aut  or  other  things  are.  likely  to  ham
 vem,  then  only.  reluctantly,  but  neces~
 sartly,  there  wil]  be  recourse  to  this
 Act.  And  we  are  satsfied--as  you
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 must  also  have  been  satisfied—that
 the  Act  has  been  used_  extremely
 sparingly  and  therefore,  there  would
 be  no  question  of  the  Act  being  alilow-
 ed  to  be  misused.  What  we  are  doing
 now  is  to  review  the  position,  and  in
 the  light  of  what  I  have  stated,  I  am
 sure  you  will  consider  al]  these  points
 dispassionately.

 The  question  of  the  future  of  this
 Act  after  3lst  December  954  is  not
 now  before.  us  at  all  and  therefore.
 what  some  friends  stated,  by  assum-
 ing  so  many  things  and  then  building
 cases  or  attacks  against  the  Govern-
 ment.  all  that  is  entixreiy  unwarranted.
 For  the  limited  purpose  that  we  have,
 you  will  kindly  review  what  has  been
 done;  you  will  kindly  also  review  what
 has  not  been  done  in  the  sense  that  a
 large  number  of  persons  have  not  been
 detained.  You  will  agree,  Sir,  that
 the  use  of  this  Act  has  been  extremely
 fair  and  only  where  necessary  and  that
 the  Act  will  be  used  properly,  and
 therefore  we  shou!d  pass  this  Motion
 by  holding  that  this  Act  should  be  ai-

 lowed  to  remain  on  the  _  statute-book
 till  3lst  December  i954.

 Shrimati  Renu  Chakravgrtty  (Basir-
 hat):  Mr.  Chairman,  Sir,  I  have  heard
 with  very  great  interest  the  last  speech.
 It  is  about  the  stripling  of  democracy
 that  he  has  spoken  and  I  find  that
 that  stripling  of  democracy,  during
 the  last  few  years,  has  been  responsi-
 ble  for  firing  3982  rounds  of  ammuni

 tion.  for  3.784  peop'e  killed,  for  10,000
 people  injured  and  50,000  _  citizens
 jailed.  That  is  the  stripling  of  demo
 cracy  we  have  to  deal  with.

 But,  coming  nearer  home.  Sir,  within
 the  scope  of  the  Bill.  we  find  that
 whilst  Dr.  Katju  has  been  at  pains  to
 tell  us  with  what  great  moderation  he
 has  been  using  the  Preventive  Deten-
 tion  Act,  he  has  said  that  the  Judges
 have  been  forced  to  give  the  bentefit
 of  doubt  (arising  out  of  some  clerical
 error  as  he  might  cal)  it)  to  the  anti-
 social  elements.  In  all.  we  have  a  very
 few  number  of  peoplef/under  Preven-
 tive  Detention.  But,  ©:  think,  because
 the  number  of  people  who  are  coming
 under  preventive  detention  is  decteas-
 ing,  therefore  I  find  that  the  number
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 of  people  who  have  been  shot  dead  in
 my  province  has  increased.  In  5992.
 there  was  but  in  l953,  there  were  at
 least  23.  I  suppose  this  is  a  new  form
 of  moderation  which  we  are  to  see
 in  the  future.

 An  Son.  Member:  How  many  were
 killed  by  you  ?

 Sbrimati  Reou  Chalcravartty:  I  do
 not  know  how  many  have  been  killed
 by  me.  if  you  have  statistics  before
 you.  you  can  give  them.  At  least  I  can
 give  you  my  figures.

 Sir,  I  would  also  like  to  point  out
 that  not  only  is  Preventive  Detention
 sought  to  be  canalised  into  different
 methods,  we  also  find  not  only  in  Mala-
 bar  but  also  in  other  parts  that  peopie
 are  béing  harassed  under  various  pre-
 texts  and  a  large  number  of  cases
 have  been  brought  forward.  These
 cases  are  cases  of  harassment.  That  is
 quite  clear  by  the  fact  that  after  being
 detained  for  some  time,  they  had  to  be
 released  because  the  necessary  evidence
 was  not  forthcoming.  That.  we  have
 seeit  again  and  again.

 In  West  Bengal,  Dr.  Katju  has  talked
 about  the  tram  movement.  What  was
 it  against?  Was  it  against  the  security
 of  the  State?  Was  it  going  to  over-
 throw  the  Congress  Government  in
 power?  Or  was  it  against  the  taking
 away  of  20  lakhs  of  rupees  by  British
 capitalists  by  the  one  pice  increase  in
 tramway  fares?  Sir,  what  the  people
 were  fighting  was  against  the  exploi-
 tation  by  the  taking  away  of  20  lakhs
 of  rupees  by  the  Britisiz  capitalists.  It
 is  just  there  that  the  Congress  Govern-
 ment  came  and  helped  them  to  crush
 that  movement.  There  was  a  genera!
 strike;  there  was  complete  peace  up
 to  the  moment  of  the  general  strike.
 If  any  one  gave  a  provucation.  it  was
 the  West  Bengal  Congress  Secretary,
 who  said.  ‘We  will  come  out  on  the
 streets;  mY  volunteers  will  come  out
 an  the  streets  and  they  will  break
 down  the  general  strike’.  After  that,
 who  marched  the  Army  across  the
 streets  of  Caleutta?  Was  {it  the  ordi-
 nary  people  or  was  it  the  Government?

 Who  was  preaching  “ah{mse”  and  who
 was  Preaching  viocjence,  Sir?  Eleven
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 rounds  were  fired.  I  remember  a  young
 boy  who  died.  I  have  seen  the  mother
 of  the  boy;  she  is  a  widow;  she  lost
 her  only  son.  He  was  standing  on  the
 roadside.  l|  saw  the  wife  of  the  schoo]
 teacher  who  was  shot  dead.  He  was
 not  a  communist;  but  he  died  because
 you  let  the  Police  vandalism  run  riot

 in  Calcutta,  is  that  “ahimsa”,  Str?
 Mr.  Chairman:  We  are  not  here

 considering  this  question.  We  are  con-
 sidering  preventive  detention.  We  are
 only  considering  such  cases  as  relate
 to  preventive  detention.  Certainiy,  it
 is  not  proper  to  speak  of  the  riots  and
 all  that  and  bring  that  within  the
 scope  of  the  Motion.  That  is  not  right.

 Shrimati  Renu  Chakravartty:  I  am
 not  talking  about  the  riots,  Sir,  they
 took  place  5  or  6  years  ago.

 Mr.  Chairman:  This  Question  of
 shooting  down  a  boy  etc.  has  nothing
 to  do  with  the  preventive  detention.

 Shrimati  Renu  Chakravartty:  I  do
 not  know  if  you  are  going  to  limit  it
 to  such  an  extent.  We  are  considering
 today  whether  circumstances  exist  for
 keeping  the  Preventive  Detention  Act
 in  force.

 Mr,  Chaicman:  The  Preventive  De-
 tention  Act  has  nothing  to  do  with  the
 riots  and  how  they  are  quelled.  They
 are  done  under  the  genera)  provisions
 of  the  law.

 Shrimatl  Renz  Chakravartty:  Sir,  of
 course,  if  you  limit  it  down  to  that
 point,  I  will  certainly  come  to  that
 point  and  show  that  the  continusnce
 of  this  Act  is  not  necessary,

 Sir,  I  would  also  like  to  endorse  what
 Acharya  Kripalani  sald,  that  we  are
 prepared  on  our  side  to  abide  by  it
 Jaw  and  order.  After  ail,  we  do  not
 want  bullets  on  our  chests;  if  tbe
 Government  controls  Itself,  lf  it  does
 not  give  way  to  violence,  certainly  no-
 body  else  will  do  so.  And,  it  Is  no  use
 talking  about  violence  and  ‘putting
 people  in  detention  by  bringing  charges
 of  violence  against  them.

 Sir,  I  will  give  epecific  cases  of  deten-
 tion  which  have  taken  place  In  Bengal.
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 I  have  before  me  certain  charge-sheets.
 In  these  charge-sheets  you  sprinkle  a
 few  words  about  “violence”  and  “secret
 meetings”  and  on  that  you  build  a
 mountain  of  faisehoods.  I  will  come  to
 the  case  of  Mohammed  Ilyas.  There
 were  five  charge-sheets  against  him
 which  are  before  me.  I  will  give  the
 specific  charges  that  were  before  them.
 The  charges  were:

 “On  23rd  May,  1953,  through
 your  speech  at  Begari  Bazar  in’

 Domjur  you  tried  to  spread  dis-
 affection  among  the  Muslims.

 You  were  behind  the  sit  down
 strike  of  3,000  workers  at  Guest
 Keen  Williams  in  protest  against
 the  retrenchment  notice  on  6
 workers,

 You  were  present  at  the  closed
 door  meeting  of  the  Calcutta  Dis-
 trict  C.P.  on  2lst  June,  £953,  from

 2  to  4  p.m.  The  Secretaries  of  local
 committees  and  other  ieading
 workers  were  present.  It  was
 decided  at  this  meeting  that  in
 connection  with  the  resistance  to
 increment  of  tram  fare  movement,
 a  atrong  movement  must  be  deve-

 loped  through  picketing  of  trams
 and  tram  gumties.

 As  a  member  of  Howrah  Com-
 mittee  for  Resistance  of  Tram
 Fare  Increment  Committee,  you
 took  a  leading  part  in  organising
 the  strike  at  Port  Engineering
 Works  and  Shalimar  Works  Ltd.
 and  as  a  result  of  this  the  workers
 of  Port  Engineering  came  out  on
 strike  on  35th  July.

 The  authorities  of  Shalimar
 Paint  Works  of  village  Nazirganj
 of  Ps.  Soericrall,  Howrah,  refused
 to  give  the  keys  of  the  Union  office
 to  the  workers.  In  protest  the
 workers  decided  on  a  sit  down
 strike  on  3151  July  1953.  You  gave
 leadership  to  this  action.”

 Sir,  I  will  show  thst  in  each  one  of
 these  cases  it  ie  the  British  Companies
 that  are  Involved  whom  the  Goverm
 ment  gees  out  to  support.  This  is  one
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 €xample  which  |  would  like  to  bring
 defore  the  House  of  the  way  in  which
 preventive  detention  is  being  used  in
 order  to  put  people  behind  the  bars
 20  that  British  capitalism  may  escape
 acot-free.

 I  will  give  you,  Sir,  other  charg
 sheets.  There  is  a  case  of  Shri  Biswa-
 wath,  Mukherjee.  In  that  it  is  said:

 “On  29th  September,  1953,  you
 addressed  a  meeting  at  the  Cal-
 cutta  Maidan  field  under  the  ban-
 ner  of  the  West  Bengal  Kisan
 Sabha  and  the  Communist  Party.
 In  this  meeting  you  demanded  a
 decrease  In  the  price  of  rice  and
 an  increment  in  the  quota.  of
 ration.  And,  you  called  upon  the
 people  to  build  a  strong  movement
 in  order  to  force  Government  to
 concede  this  demand.”

 Sir,  is  this  a  crime?  This  is  the
 crime  for  which  he  was  put  behind
 the  bars  and  kept  there  almost  to  the
 last  possible  day  that  is  allowed  under
 the  law  and  the  fantastic  nature  of
 the  charges  were  ‘borne  out  by  the
 fact  that  the  Advisory  Committee,  on
 the  very  morning  they  were  produced.
 allowed  them  to  go  scot-free.  Even  the
 Advisory  Committee,  whicli  has  such
 iimited  powers,  were  forced  to  grant
 immediate  release  to  them.

 Then  there  was  the  case  of  Inderjit
 Gupta.  The  charge  against  him  was:

 “On  l6th  September  1953,  as
 Secretary  of  Benga)  Mazdoor
 Union,  you  demanded  puja  bonus
 and  asked  them  to  surround  the
 offices  of  the  Indian  Jute  Mill
 Association  on  26th  September
 1083."

 S$  PM.

 Sir,  here  I  would  like  to  ask.  was
 there  one  example  of  violence  in  these
 eases,  Sir,  it  was  a  fodd  movement
 that  took  place.  There  was  no  iota  of
 violence.  There  covid  have  been
 violence  when  one  lakh  of  people  were
 there  and  there  were  only  a  handfw
 of  pollcemeo,  There  could  have  been
 violence  if  they  wanted  it.  In  spite  of
 ail  this.  we  find  that  these  people  were
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 kept  behind  tbe  Driaon  bars  and  it
 was  only  on  the  last  day  possible  that
 they  were  produced  before  the  Advi-
 sory  Committee  and  they  were  ailow-
 ed  to  be  set  free.  There  was  not  one
 single  piece  of  evidence  that  could  be
 produced  so  that  they  could  be  put
 behind  the  bars.  Sir,  the  hon,  Minister,
 whe  spoke  before  me,  said  that  there
 have  been  many  instances  of  violence.
 Sir,  I  shall  give  you  a  few  more
 examples  where  there  have  not  been
 actually  any  violence—there  are  hund-
 reds  of  such  examples,  but  I  cannot
 bring  them  all  here  within  the  limited
 time  at  my  disposal.  Now  let  me  bring
 before  you  another  type  of  case—it  ig
 the  case  of  those  who  have  _  been
 detained  under  the  Akhand  Karnataka
 Rajya  Nirman  Parishad  agitation.
 They  are  not  at  al]  Communists—far
 from  Communists.  What  has  the  Sup-
 reme  Court  got  to  say  in  this  matter?
 The  ajlegatiun  in  this  case  was  that
 the  petitioners  addressed  a  public  meet-
 ing  on  23rd  July  953  at  Hubli  and
 urged  the  starting  of  ‘satyagraha’  on
 9th  August  1953.  We  have  heard  the
 hon.  Minister’s  big  exhortations  on
 ‘satyagraha’—what  type  of  ‘satyagraha’
 is  allowed  according  to  him  and  ‘satya-
 graha’  that  is  not  allowed.  We  are  not
 followers  of  Mahatma  Gandhi  and
 therefore.  I  am  not  abie  to  accept  a))
 the  interpretations  which  the  hon.
 Minister  has  given.  but  this  is  what
 the  hon.  Judge  said:

 “The  mere  fact  that  a  meeting
 was  addressed  asking  that  ‘satya-
 graha’  be  started  is  in  itself  inno-
 cuous.”

 ‘here  was  no  talk  of  violence  and  no
 talk  of  satyagraha.  Violence  is  bad,
 Satyagraha  is  bad.  but  what  is  good,
 I  would  tixe  to  know,  except  being  on
 the  Treasury  Benches?  In  this  case,
 the  argument  of  the  State  was  that
 Chrinnayaswami  urged  the  audience  to
 start  satyagrana  like  1942.  This  is  what
 the  learned  Judge  sald  that  6  la
 argued  that:

 “It  is  well  known  that  there  was
 considerable  violence  i  1942.
 Accordingly,  this  ground  meass
 thet  he  ह  violence:  and  @s-
 order.”
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 The  judge  says  in  reply:

 “In  our  opinion  that  cannot
 follow  from  what  was  said.  Many
 things  occurred  in  1942,  some  good,
 some  bad  and  it  is  too  vague  to
 say  that  because  a  man  urges  an
 audience  to  start  Satyagraha  "as
 in  1942”  he  thereby  says  that  the
 Satyagraha  should  take  a  violent
 form....”

 There  are  cases  after  cases  I  could
 give  you  about  these  ‘violent’  move-
 ments  as  the  Government  describe—
 they  say:  ‘You  attended  a  meeting
 where  a  resolution  was  put  and  it  was
 discussed  and  because  of  that  discus-
 sion,  there  might  have  been  disorders,
 and  therefore,  you  could  be  put  behind
 the  bars!”  This  is  preventive  detention
 gone  wild,  if  I  may  say  so.

 Then,  again,  there  is  one  other  case
 of  Shri  Ramnath  Mallappa  Belwadi  of
 Salvagi,  District  Bijapur.  He  was
 actually  the  Managing  Editor  of  ‘Nav-
 sakti’  and  he  was  a  respected  man.
 He  was  the  owner  of  the  Press
 “Kannada  Navsakti  Weekly”.  What  is
 the  charge  against  him?  It  is  this—

 “You  have  joined  the  move-
 ment  for  the  unification  of  Karna-
 tak  and  that  in  pursuance  of  the
 movement  by  you,  some  breaches
 of  the  law  are  likely  to  occur.  This
 ig  clear  from  the  following  parti-
 culars  of  your  activity:—

 (a)  that  you  are  an  active  meit+
 ber  of  Akhand  Karnatak  Rajya
 Nirmana  Parishad;

 (b)  that  You  are  reputed  to  be
 a  violent  criminal  and  you  are
 organising  a  gang  for  commission
 of  offences.”

 Sir.  I  don’t  think  I  need  go  further
 into  it.  It  is  quite  clear  as  to  what
 exactly  is  the  intention  of  the  Govern-
 ment.  and  I  am  grateful  to  the  hon.
 Minister  for  saying  that  the  people
 know  ‘who  is  who’  and  ‘what  is  what’
 and  what  is  the  main  Intentlor  of
 Government  for  putting  the  geople
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 behind  the  bars—to  crush  the  people’s
 movement.  Therefore,  I  would  like  to
 awk—is  it  a  crime  to  ask  for  cheap
 tood?  «Is  it  a  crime  to  organise  demon-
 strations  and  speak  at  meetings  for
 Qyeloping  a  movement,  which  Is  aot
 banned?  is  it  a  crime  to  organise
 strikes  against  the  oppressive  British
 firms  in  Inctia?  If  that  is  not,  then  I
 say  that  there  is  absolutely  no  justi-
 fication  for  the  Preventive  Detention
 Act  and  I  strongly  object  to  it  being
 in  existence  any  longer.

 Sbri  G.  H.  Desbpande  (Nasik-~
 Central):  Mr.  Chairman.  Sir.  I  rise  to
 support  the  motion  placed  before  the
 House  by  the  hon.  Home  Minister.  and
 I  do  so  because  I  think  that  in  the
 real  interest  of  democracy,  it  is  absolu-
 tely  necessary  to  have  this  Act  on  the
 statute  book  for  some  time  more.  I
 was  very  much  amused  to  listen  to
 the  speeches  that  came  from  the  Com-

 _munist  benches.  They  were  very  elo-
 quent  on  democracy  and  it  was  really
 very  amusing  to  listen  to  the  Com-
 munists  talking  on  democracy  and  ivi!
 liberty.  Yesterday,  opposition  against
 this  Bill  was  started  by  one  very  res-
 pected  individual  in  this  country.  I
 have  a  very  high  regard  for  him.  He
 has  served  the  country  and  the  Con-
 gress  organisation  very  ably.  What  did
 he  say  yesterday  in  a  very  bitter  and
 sarcastic  sbeech  lasting  nearly  for  an
 hour?  He  was  attacking  the  Congress
 organisation;  he  was  attacking  the
 Congress  Party  in  the  House.  In  the
 speech  that  was  delivered  by  the
 leader  of  the  Praja  Socialist  Party,  it
 was  mentioned  that  in  this  country
 there  is  no  genuine  democracy  and
 genuine  rights.  When  he  started  his
 speech,  he  said  ‘““You  Congressmen,  you
 fought  for  civil  liberty  and  demo-
 cracy”.  We  fought  a  battle  of  freedom
 along  with  him.  In  the  fight  with  us,
 we  alt  won  the  freedom  and  then  we
 parted  company  and  he  left  us.  He  had
 a  right  to  do  so  and  he  did  so.  What
 has  he  done?  He  was  at  liberty:  to
 move  about  from  one  end  of  the  eoun-
 try  to  the  other  in  order  to  abuse  us
 to  his  weat’s  content.  He  did  that
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 and  nobody  prevented  him  from  doing
 that.  That  the  hon.  Member  was  freely
 allowed  to  indulge  in  his  tirade
 against  the  Government  disproves  his
 allegation  that  there  is  no  democracy
 in  our  country.  Take  another  instance.
 Stalin  and  Trotsky  were  friends.  They
 worked  out  the  Russian  revolution
 successfully.  They  were  colieagues
 when  the  revoiution  came  to  an  end
 and  for  some  time  they  worked  to-
 gether  as  colleagues,  but  when  they
 parted  company.  what  happened  to
 Trotsky’?  May  4  ask,  Sir.  through  you
 the  hon.  Members  of  the  Communist
 Party—is  there  a  single  opponent  of
 Stalin  who  differed  from  him,  that  has
 survived  Stalin?  The  opponents  of  the
 Czar  survived  the  Czar.  but  the  oppo
 nents  of  Stalin  have  not.  survived
 Stalin.  There  was  not  a  single  opponent
 of  Stalin  who  dared  to  differ  from  him
 and  to  oppose  him  inside  Russia  or
 outside.  Show  any  one  such  person
 who  has  survived  Stalin.  That  is  the
 civil  liberty  that  is  experienced  in  a
 communist  country.  We  are  here  accus-
 tomed  to  listen  to  very  eloquent
 speeches  from  the  Communist  benches.
 The  revered  leader  Acharya  Kripalani
 comes  here  and  says  “I  never  saw
 your  face  when  IJ  was  in  the  Congress”
 as  if  there  were  no  individuals  worth
 the  salt  in  the  Congress  after  he  left
 the  Congress!  The  Congress  has  even
 now  enough  vitality  to  attract  new
 workers.  They  are  coming  and  they
 wil}  continue  to  come.

 Shri  Gidwani:  Rajas  and  Maharajas
 and  Zamindars  and  Jagirdars  have
 joined  the  Congress  since  then.

 Mr.  Chafrmen:  The  hon.  Member  is
 making  his  speech,  but  the  effect  of  St
 will  not  be  appreciated  if  you  take  it
 in  a.  laughing,  or  derisive  mood.  We
 should  listen  to  it  serlously.

 Shri  G.  .: 3  Deshpande;  It  is  the
 totalitarian  mind  which  likes  to  criti-
 cise  others  but  which  refuees  to  be
 criticised.  Only  peaple  of  democratic
 atttude  can  bear  criticism  and  we
 know  the  Communist  mind.  Acharya
 Kripalani  really  ought  not  to  have  any
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 grievance  against  the  Congrese.  We
 have  not  curtailed  his  liberty  in  any
 way.  How  has  this  Act  worked?  Haa  it
 come  in  the  way  of  any  legitimate
 agitation?  $  want  this  Act  to  continue
 because  I  want  that  movements  which.
 are  undemocratic  should  be  effectively
 checked:  There  are  men  in  this  country
 who  take  pride  in  induiging  in  violence.
 There  are  men  here  in  this  country
 who  wart  to  burn  tram-cars,  who  want.
 to  derail  trains,  who  want  to  destroy
 communications.  Are  these  patriotic.
 acts?  Are  these  men  patriota?  To  me,
 they  are  not  patriots.  I  say  not  only
 these  things  are  highly  unpatriotic  but
 only  enemies  of  this  country  can  im
 duige  in  such  acts.  We  want  efiectively
 to  check  these  movements.

 The  hon.  Member  of  the  communist
 party  had  the  boldness  to  tell  us  of
 what  happened  in  Calcutta.  He  said
 it  was  a  non-violent  movement;  it  was
 a  peaceful  movement;  it  was  an  econo-
 mic  movement.  Sir.  we  know  that  they
 burnt  the  tram-cars.  Sir,  we  are  told
 that  people  gathered  in  the  streets  and
 they  were  angry  with  the  police.  But
 it  is  strange  that  they  had  with  them
 ready-made  acid  bulbs.  There  were
 friends  to  oblige  them  with  ready-made
 stocks  of  acid  bulbs.  There  were
 friends  there  to  oblige  them  with  the
 technique  of  burning  tram-cars.  There
 werte  friends  there  to  oblige  them  give
 them  training  in  this  technique  of  0९६
 troying  means  of  communications.  Were
 these  acts  spontaneous?  Yet.  these  are
 described  as  spontaneous  acts!  We
 know  how  jt  came  about.  Without  any
 provocation.  it  was  done.  It  was  pre-
 pianned.  All  that  was  done  in  U.P.  was
 also  preplanned.  And  those  who  have
 not  raised  a  word  against  this—can
 they  be  said  to  be  patriots?  Those  who
 want  to  indulge  in  these  activities  can-
 not  be  tolerated.  We  do  not  want  to
 take  any  lessons  of  democracy  and
 civll  Hberty  from  people  who  have  a
 soft  corner  for  those  who  act  in  this
 manner.  There  are  still]  elements  of
 thfs  sort  and  they  are  held  in  check
 only  on  account  of  this  Act.  And  that
 is  why,  Sir.  I  want  to  say  that  after
 all  we  are  all  lovers  of  democracy.  In
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 England,  there  is  democracy;  in
 -America,  there  is  democracy;  there  is
 no  Act  of  this  type  there,  I  do  realize
 that.  But  there  is  much  difterence  bet-
 ween  the  conditions  prevailing  in
 England  and  America  and  the  condi-
 tions  prevailing  in  India.  No  tran»cars
 were  burnt  in  London.  Democracy  Is
 deep-rooted  there.  And  is  there  9  single
 fnstance  in  England  wherein  peopte
 take  to  violence,  wherein  people  take
 to  sabotage,  wherein  people  wanted  to
 derail  trains,  wanted  to  burn  the  tram-
 cars?  Has  it  happened  in  America?
 There  is  the  opposition  party  there.
 Nobody  grumblies  about  the  opposition
 to  the  Government.  Do  oppose  Govern-
 ment,  by  all  means.  We  have  provided
 you  with  a  Constitution.  We  have  won
 that  right  for  the  Indian  people  as  a
 whole  and  we  want  that  right  to  be

 -enjoyed  from  generation  to  generation.
 et  people  enjoy  that  liberty.  If  you
 win  over  the  people  under  this  Con-
 stitution,  it  does  not  matter.  And,  if
 we  lose  the  power,  and  they  succeed,
 we  will  not  grudge  that  Government.

 ‘We  will  co-operate  to  the  best  of  our
 abilities,  as  far  as  we  can,  according  to

 -our  principles.  We  are  true  democrats.
 We  are  not  afraid.  We  want  opport-

 -unity  for  the  people  and  liberty  and
 right  for  the  people.  We  want  people
 to  use  that  liberty  and  that  rigbt.  If

 -you  deprive  us  of  office  by  constitu-
 tional  means,  well,  we  will  say:  that  is
 the  fruit  of  our  labour  which  we  won
 with  so  much  sacrifice.  So.  we  are  not

 :afraid  of  losing  any  power.  What  we
 are  afraid  of  is  that  demcoracy  may

 ‘pe  done  away  with  and  dictatorship
 may  be  established.  Those  gentlemen

 -on  whose  lips  the  words  “civil  liberty”
 ‘and  “Democracy”  are  dancing  for  all
 the  24  hours  have  no  love  for  civil

 ‘liberty  at  all.  In  the  name  of  civil
 liberty,  In  the  name  of  democracy,  they

 -want  to  attack  democracy.  They  want
 to  attack  civil  liberty;  they  want  to
 take  power  in  their  own  hands  and

 ‘they  want  to  establish  dictatorship  in
 this  country.

 There  are,  Sir,  agents  of  foreign
 powers  also  In  this  country,  whose  un-

 -destrable  activities  are  checked  by  this
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 Act.  They  are  controlied  only  by  this
 Act,  and  that  is  why,  Sir,  I  want  to
 say  that  the  time  has  not  come  to
 withdraw  this  Aot,  taking  into  con-
 sideration  the  circumstances  as  they
 are  and  not  how  they  ought  to  be.
 After  all,  in  politics,  we  have  often  to
 take  to  the  second  best  course.  It  is
 not  an  Act  of  our  liking.  We  would
 like  to  have  a  day  when  we  could  rule
 without  this  sort  of  an  Act.  We  are

 longing  for  that  day.  That  day,  I  hope,
 is  not  far  off.  The  people  are  becoming
 wiser  and  wiser.  A  greater  sense  of
 responsibility  is  shown  by  the  general
 public,  and  there  is  no  sympathy.  there
 is  less  and  less  sympathy,  for  acts  wf
 violence.  I  hcpe  these  acts  of  violence
 will  be  done  away  with.  Our  poverty
 is  there:  we  have  to  remove  it.  We
 have  a  plan  of  our  own  for  that.  We
 want  peace  and  security.  Unless  there
 is  peace  and  tranquillity  in  the  coun-
 try,  the  economic  conditions  of  the
 nation  cannot  be  improved.  For  pur-

 .suing  our  efforts  towards  the  better-
 ment  of  the  economic  condition  of  the
 masses,  we  want  peace  and  tranquillity
 in  the  country.  We  want,  Sir,  that
 democracy  should  be  deep-rooted  in
 this  land.  So.  when  this  democracy  is
 in  its  infancy,  we  cannot  tolerate
 enemies  of  democracy.  I  would  like  to
 tell  the  hon.  Home  Minister  and  the
 Government  of  India  that.  largely
 speaking,  the  entire  masses  are  with
 us  and  they  want  this  Act  to  be  cow
 tlInued.  They  are  tired,  bitterly  tired,
 of  these  acts  of  violence.  Travelling
 has  become  risky,  and  on  account  of
 violence,  the  lives  of  innocent  people
 are  endangered,  There  is  no  safety
 in  travelling  in  railways,  because  the
 revolutionaries  take  into  their  hot
 heads  according  to  their  whim  or  evil
 plan,  to  derall  the  tralns  and  bring
 about  mass  murders.  This  |s  the  con-
 dition  to  which  an  end  ought  to  be
 put  and  ought  to  be  put  as  early  as
 possible.  So,  people  are  with  us.  It  Is
 not  that  we  are  away  from  the  people,
 We  are  mizing  with  the  people.  We
 have  got  our  fingers  on  the  pulse  of
 the  people.  There  la  a  cry  from  the
 people:  छुपा  a  halt  to  these  acts  of
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 violence  as  effectively  as  you  ean”.
 ‘The  entire  masses  are  behind  the  Gov-
 <rnment.  I  raise  my  voice  to  say  that
 it  is  absolutely  necessary  to  continue
 this  Act  for  the  purpose  for  which  it
 has  been  passed.  Sir.  I  have  done.

 Shri  wu  M.  Trivedi:  Mr.  Chairman,
 the  Motion  that  is  before  us  will  have
 to  be  studied  very  dispagsionately
 without  putting  any  heat  into  it,  Many
 speeches  have  been  made,  running
 down  the  measure,  and  from  the  speeciz
 .of  the  Deputy  Home  Minister  and  of
 the  last  speaker,  the  hon.  Mr.  Desh-
 pande,  it  is  very  clear  that  nobody
 fixes  this  measure.  The  Government
 onty  wants  to  justify  that  we  should
 ‘continue  this  measure  till  the  time
 that  has  been  allotted  to  it  in  the  Act
 itself  elapses,  which  provision  was
 amended  last  year.  We  have,  therefore,
 in  the  light  of  these  things,  to  find  out
 whether  the  necessity  that  was  felt  by
 Pariiament  last  year  to  continue  this
 Act  still  exists.  or  whether  we  were
 honest  enough  in  the  application  of
 ‘this  law  as  laid  down  by  Parliament.
 The  opening  words  of  the  hon.  Home
 Minister,  I  would’  say,  were  rather
 fauity  or  perfunctory  and  untruthful.
 व  accuse  him  of  an_  untruthful  state-
 ment  because  of  this:  that  the  hon,
 Home  Minister  used  the  word  as  ४8

 Shri  Datar:  Can  a  Member  3889  that
 another  Member  is  untruthful?  That
 is  what  he  has  attributed  to  the  Home
 Minister.  ‘Untruthful’  is  an  unparlia-
 mentary  word,  Sir.

 Ghri  है,  हा,  Trivedi:  |  am  sorry,  I
 did  not  think  that  the  Deputy  Home
 Minister  would  unnecessarily  twist
 things.

 Mr.  Chairmas:  The  only  point  ts,
 -~whether  the  hon.  Member  uaed  the
 ‘word  ‘untruthful’.

 Shri  U,  M.  Trivedi:  I  only  sald  that
 the  statement  of  the  hon.  Home  Mini{s-
 ter  was  untruthful,  I  have  not  said
 thet  the  hon  Home  Minister  was  w-
 @uthtul.
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 Mr.  Chairman:  The  hon.  Member  has

 been  in  the  House  for  long,  and  he
 could  have  used  some  other  word.  I
 would,  therefore,  request  him  to  with-
 draw  this  word  and  to  use  some  other
 word.

 Sbri  U,  M.  Trivedi:  I  have  no  mind
 to  accuse  the  hon.  Home  Minister  of
 untruthfulness.  What  I  meant  to  say
 was  that  his  statement  was  incorrect.
 The  whole  difficulty  is  this.  l|  would
 not  have  used  a  strong  epithet  but  for
 the  fact  that  during  the  course  of  his
 statement,  I  wanted  from  the  hon.
 Home  Minister  to  know  whether  he
 meant  to  say  that  reliable  evidence  was
 available  to  him  or  whether  reliable
 evidence  was  available  to  the  State
 Governments  at  the  time  of  passing
 the  orders  and  he  had  emphatically
 affirmed  it.  I  have  got  a  statement
 prepared  by  me—in  respect  of  36
 detenus—who  were’  with  me  in  the
 Ambala  Jail.  I  have  got  the  names  of
 those  detenus  and  |  can  lay.  the  state-
 ment  on  the  Table  of  the  House.  Out
 of  the  36  detenus,  32  moved  the  Sup-
 reme  Court  and  four  of  the  detenus
 moved  the  High  Court  of  the  Punjab.
 Of  these  36,  35  were  ordered  to  be
 released  by  the  orders  of  the  courts.
 In  that  one  case,  the  Supreme  Court
 arrived  at  the  decision  that  the  langu-
 age  used  was  quite  within  the  bounds
 of  law  and  the  language  could  show
 that  the  grounds  that  had  been  given
 were  not  vague  and  were  not  indefinite.
 Therefore,  that  codetenu  was  not  re-
 leased.  But  what  was  the  history  of
 that  detenue?  The  whole  allegation
 against  him  was  false,  false  from
 beginning  to  end.  There  was  not  a
 single  statement  of  truth  in  the  whole
 allegation.  This  method  of  detaining
 Persons  was  later  on  followed  up  by
 making  a  false  statement;  and  the  only
 thing  that  was  done  was  that  the  date,
 place  and  the  occurrence  were  ficti-
 tlously  mentioned.  There  was  no  truth
 in  it.  Therefore,  I  say  that  it  was  not
 a  teliable  evidence  on  witeb  such
 things  were  made  out.  I  say  further,
 Sir.  that  I  have  got  the  detention
 orders  of  all  these  38  parame  If  you

 ‘went  to  see  them,  I  can  hand  over  the
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 papers  to  you.  In  all  those  cases  you
 wilt  be  surprised  to  find  irrelevant
 allegations  made  in  the  grounds  for
 detention.  Here  is  an  allegation  made
 in  the  detention  order  of  a  person:

 “That  in  the  beginning  of  April,
 you  wrote  to  the  Chief  Minister,
 Punjab,  urging  him  to  release  the
 8.  J.  (Bharatiya  Jan  Sangh)
 detenus  before  the  municipal  elec-
 tions.”

 Is  that  a  ground’  for  detention—
 writing  to  the  Chief  Minister  to  release
 some  people?

 In  another  case  the  ground  of  deten-
 tion  that  was  given  was:

 “That  on  ist  January  3953  at
 Ludhiana  you,  during  your  talk
 with  the  local  R.SS.S.  workers
 stated  that  the  Praja  Parishad
 cause  was  just  and  gave  out  that
 they  deserved  the  support  of  the
 RS.S.S.  in  the  country.”

 3s  that  a  wrong  thing?  What  was
 wrong  in  the  statement  of  this  person
 that  he  should  be  put  behind  bars?

 The  grounds  for  detention  of  a  very
 learned  man.  a  professor  are:

 “That  you  delivered  a  speech  in
 the  Provincial  Bharatiya  Jan
 Sangh  conference  held  at  Jullun-
 dur  City  on  9th  October  952  and
 severely  criticised  Abdullah  Gov-
 ernment  for  suppression  of  the
 Praja  Parishad  organisation:

 That  on  28th  December  1952,
 you  addressed  a  camp  of  R.S.SS.
 workers  at  Taran  Taran  where
 you  upheld  the  justness  of  the
 demands  of  the  Jammu  and  Kash-
 ™lr  Praja  Parishad  and  condemn-
 ed  the  Government  of  India  for
 its  policy  in  that  regard:

 That  on  4509  January  1953,  you
 .Presided  at  a  public  meeting  held

 at  Jullundur  City  to  protest
 against  the  Hiranagar  firing  on
 Praja  Parishad  workers.”
 ‘Are  these  grounds  of  detention?  It

 %  these  things  which  have  ridiculed
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 the  application  of  the  law.  I  can  make
 a  present  of  tncse  to  you.  You  can  go
 through  them  and  you  will  find  that  in
 not  even  a  singie  one  of  the  36  cases

 the  grounds  of  detention  are  relevant
 or  based  on  reliable  source  of  informa-
 tian.

 I  would  in  this  connection  also  like
 to  give  the  case  of  one  Lala  Lajpat
 Rai  who  was  .  detained  on  grounds
 which  showed  that  he  was  present  at
 certain  places  whcre  he  could  not  be
 present.  When  he  was  signing  cheques,
 when  he  was  conducting  cases,  when
 he  was  giving  evidence  in  Bombay  and
 Indore.  it  was  alleged  that  he  was  at
 a  particular  place  in  Jullundur  and
 Ludhiana.  What  more  unretiable
 evidence  could  be  before  you.  I  am
 sure  the  Home  Minister  would  have.
 been  presented  with  some  notes  and
 briefed.  But  I  would  request  him  not
 to  trust  everything  that  comes  before
 him.

 [  shail  give  a  glaring  instance  of
 how  the  Preventive  Detention  Act  is
 abused.  I  have  received  a  letter  from
 a  Member  of  the  Legislative  Assembly,
 Shri  Nihir  Kab:  of  Seraikelia.  Bihar.
 This  is  the  transijation  of  a  Setter

 addressed  to  him  by  one  Shri  Rudra
 Prasanna  Sarangi  an  undertrial  pri-
 soner  in  Chaibasa  Jail,  in  Bihar.  After
 having  verified  the  truth  of  these  alle-
 gations.  I  am  reading  this  letter  to
 show  what  happens  in  detention.  The
 purpose  of  detention  will  be  now  clear
 to  you.  i

 “Nihir  Babu,

 On  9th  November  953  the  Assistant
 Deputy  Commissioner  came  to  see  me
 in  the  Jail  Gate  and  I  had  the  shock
 of  seeing  a  naked  picture  of  the  mean-
 ness  and  fraud  of  the  Bihar  Govern-
 ment.  He  showed  me  a  leaflet  witlr  a
 tiger  orint,  published  by  the  People’s
 Revolutionary  Party  calling  for  a
 evolution  in  Singhbhum.  I  know  not
 if  you  have  got  that  paper.  If  you
 have;  you  must  have  read  it.  Showing
 me  the  teaflet  he  said  that  if  I  give
 in  writing  that  the  Raja  of  Seraikolla,
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 Miahir  Kabi  and  P.  K.  Hand  had  writ-
 tea  it,  he  would  withdraw  al!  the  cases
 pending  against  me.  What  a_  vile
 attempt  indeed!”

 I  am  not  going  to  read  the  whole
 letter.  Is  it  for  this  purpose  that  you
 utilise  this  Preventive  Detention  Act?

 ‘I  do.  not  want  to  cite  my  case,  be
 cause  I  know  that  all  the  allegations
 that  were  made  against  me  were  false.
 I  chalfenged  the  Chief  Secretary  and
 I  wanted  to  prosecute  him  for  perjury.
 But  wiser  counsels  prevailed  and  we
 did  not  like  to  degrade  him  to  that
 extent.

 Again.  I  say  that  you  are  not  weil
 posted  with  facts.  The  hon.  the  Home
 Minister  made  out  a  case  that  ali  the
 States  were  unanimous  in  expressing
 the  necessity  for  the  continuance  of
 uhis  measure.  At  the  same  time  may
 I  remind  the  hon.  the  Deputy  Home
 Minister  that  it  is  admitted  by  Govern-
 ment  itself  that  eleven  States  have  not
 at  all  utilised  this  measure.  How  can

 -one  express  an  opinion  upon  a  measure
 of  which  he  has  no  knowledge,  about
 which  he  has  developed  no  experience?
 What  is  it?  Is  it  only  his  master’s
 voice  that  they  are  repeating,  or  is  it
 an  honest  statement  of  opinion?  I

 Say,  Sir,  it  is  all  mansuvring.  You,
 may  have  your  justification  for  it—I
 do  not  deny  that.  But  you  contradict
 yourself  in  your  statement.

 At  page  3  of  your  report  the  avbre-
 viations  of  every  conceivable  political
 and  non-political  party  are  given—
 R.C.P.I,  CPI,  F.B,  8.S.P.L,  H.M.S
 (Hindu  Maha  Sabha)  etc.  It  is  Indi-

 ‘cated  how  many  people  belonging  to
 ‘these  organisations  have  been  1...) अ
 behind  bars  under  the  Preventive
 Detention  Act.  But  what  surprises  me
 is  this.  There  is  no  mention  of  the
 names  of  the  Congress  and  the  Muslim
 League.  These  are  thé  two  organisa-
 tions  which  ruined  the  country,  which
 divided  the  country  into  two  parts,
 calling  each  other  communal.  But

 tbese  two  organisations  are  out  of  the
 picture.  Before  partition  the  Muslim
 Yaegue  was  very  vehement  in  ruoning
 dewn  the  Cangress  Party  as  commeunsi
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 minded  and  full  of  Hindus.  The  Con-
 gress  on  their  part  were  very  vehe-
 ment  in  running  down  the  Muslim
 League  as  the  most  communal  organi-
 sation.  I  do  not  accuse  the  Congress
 of  any  communalism,  though  I  defi-
 nitely  say  that  the  Muslim  League  is
 a  communal  body.  But  you  people,  the
 Congress  and  the  Muslim  League  after
 having  seized  power  have  kept  out
 your  name  from  these  reports  and
 white-washed  everything.  Therefore
 Congressmen  are  not  to  be  arrested;
 Muslim  Leaguers  are  not  to  be  arrest-
 ed.  The  Muslim  League  can  put  Khan
 Abdul  Ghaffar  Khan  under  preventive
 detention.  The  Congress  can  put  all  its
 opponents,  including  Dr.  Syama  Prasad
 Mukerjee  behind  bars  and  get  him
 killed  in  Kashmir.  It  is  these  things
 which  must  ashame  you.  You  must
 have  a  proper  perspective  before  you
 before  you  oroceed  further  in  this
 direction,  of  depriving  people  of  their
 liberty,  which  you  cannot  do  except  in
 the  ordinary  process  of  law.

 One  more  observatiun,  Sir,  and  I
 have  done.  I  am  very  much  surprised
 by  the  irrelevant  remarks  made  by
 some  learned  advocates  who  day  in
 and  day  out  say  that  all  people  except
 themselves  talk  irrelevantly.  These  are
 the  persons  who  absolutely  have  no
 idea  of  what  this  Part  III  of  the  Con-
 stitution  lays  down.  Part  III,  of  the
 Constitution,  Article  22  merely  lays
 down  a  particular  right.  The  sub-
 clauses  under  it  are  not  the  right;  they
 are  merely  safeguards.  You  forget
 that.  You  think  that  Article
 22  gives  you  8  “right  to  have
 Preventive  Detention  Act.  The  main
 theme  of  the  Article  is  that  a  man
 is  not  to  be  arrested  without  proper
 process  of  law  and  he  has  got  certair
 safeguards  provided  for  him.  Don't
 think  that  simply  because  preventive
 detention  !s  mentloned  there  you  have
 been  etven  the  right  to  have  that
 power.  Even  if  you  have  It,  don’t  try
 to  justify  it  on  the  ground  that  these
 are  times  when  it  is  necessery  to  have
 this  law.  Times  are  quite  norma).  Our
 laws  are  very  wide  and  there  is  absolu-
 tely  no  necessity  for  this  preventive
 detention.
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 [Shri  U.  M.  Trivedi]!
 The  hon.  the  Home  Minister  said

 that  very  recently  he  visited  Morena
 in  Madhya  Bharat,  where  he  said  that
 people  are  being  abducted.  I  say  not
 only  abducted  but  people  are  being
 killed  there.  Fourteen  people  were
 killed  in  Madhya  Bharat  at  one  place
 in  Morena.  Are  you  able  to  stop  that?
 Are  you  able  to  catch  hold  of  dishonest
 people,  badmashes,  rogues?  No.  You
 can  only  catch  honest  and  respectable
 people  who  come  into  Parliament  and
 cannot  hide  themselves,  and  put  them
 behind  bars.  You  do  not  apply  this  Act
 against  goondas,  badmashes,  criminals.
 You  post  six  constables  and  C,I.D.  men
 at  my  doors  or  at  the  doors  of  Mr.  Desh-
 pande,  Mr.  Chatterjee  or  Dr.  Khare.
 You  do  not  utilise  these  twentyfour
 persons  to  catch  thieves,  rogues,  black-
 marketers.  Why  don’t  you  utilise  these
 efficient  people  for  catching  such  per-
 sons?  Why  do  you  follow  in  the  foot-
 steps  of  the  British  and  take  away
 the  liberty  of  the  people,  the  liberty
 of  the  people  which  you  are  proclaim-
 ing  from  the  housctops.  If  democracy
 is  to  flourish  in  this  country  wipe  out
 this  measure  from  the  statute  book.
 Then  only  your  name  will  be  fair.

 Shri  Datar:  Sir,  on  a  point  of  torrec-
 tion.  There  have  been  Musiim  League
 members  who  were  detained  in  West
 Bengal  and  Assam.  The  hon.  Member
 is  entirely  wrong  in  saying  that  Muslim
 League  people  were  not  arrested.  He
 will  kindly  see  pages  5  and  9.

 ब्वॉमती  धजिशेत  पटेल  (करा---दछ्तलिण)  ५

 चेयरमैन  साहब,  कल  शाम  से  में  इस  रियो

 स्यू बन  पर  बहू  स  सुत  रही  हूं  ।दु  ख  की  बातों

 यह  है  कि  जो  लोग  पराजय  सरकार  &  विरोध

 पक्ष  में  बैठे  हें  वे  जो  बोलत  हें  पौर  पीचेज

 करते  हे,  उससे  यही  मास  बहता हे कि कि  वे  ऐसा

 मानते  हे  कि  जो  राज  सला  पर  हैं  उनको

 सरकार  के  खिलाफ़  में  हे  उन  सब  के  लिये.

 दिल  में  कोई  प्रकार  की  फीलिंग  नहीं  है,
 -इस  तरह  से  सारी  बहस  हो  रही  है  mI  area

 जी  ने  जो  कल  अपनी  बहस  की  सो  उनका  जो
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 झप  ना  हमेशा  का  तरीका  है,  कटाक्ष  में  बोलने

 का,  उस  रंग  से  काफी  सरकार  के  खिलाफ
 शौर  कांग्रेस  के  खिताब  झपना  रोष  व्यक्त

 किया  में  भ्रमणी  तरह  से  कई  सालों  से

 उन  हों  जानती  हूं  ग्रोवर  मगर  बह  हमारी
 तरफ  होते  तो  इतने  ही  जोर  से  वह  इस

 रिजञोत्यूणश  की  ताईद  करते  ।  कौर  झगर

 उनको  होम  मिनिस्टर  बनने  का  मौका

 मिलता  तो  इससे  मी  ज्यादा  कड़ा  ऐक्ट  बहू
 नाते  t  परन्तु  शथाज  उनकों  ag  मौका  नहीं
 मिला  है  इसीलिए  यह  रोब  व्यक्त  करते  हूँ  ॥

 बहुत  हड़तालें  हमने  भी  चलाई  हें,  बहुत
 से  जुलूस  हमने  भी  म्तिकाले  हें  भर  बम्ब ई

 जैसे  बड़े  जहर  में  बारह  बारह  घंटे  तक  जुलूस
 बैठा  रहा  है,  कौर  कई  बार,  एक  बार  नहीं,

 परन्तु  एक  कंकर  तक  नहीं  गिरा  है,  न  किसी

 प्रकार  की  कोई  हिंसा  हुई  है  1  अगर  आपको

 भी  जुलूस  निकालने  हैं,  हडताल  करनी  हें,
 तो  इतनी  व्यवस्था  रखनी  चाहिये  कि  जी

 ध्रादमी  ऐसे  हँ  जिनको  इस  से  कोई  निस्बत

 नहीं  है,  वे  बेचारे:  इन्नोसेट  आदमी  उसमें

 क्यों  मारे  जायें,  क्यों  उनको  बीच  में  गोली

 खाती  पड़ें।  हमारी  बहन  ने  बंगाल  के  कलकते

 की  एक,  दो,  तीन  मिसालें  दीं।  मिसाल  देने

 से  क्‍या  फ़ायदा  ?  आपने  इस  तरह  से  क्‍यों

 ट्राम  की  हड़ताल  की  ?  हड़ताल  करना  हो
 तो  करो,  लेकिन  इतना  इन्तज/म  हो,  इतनी

 कवर  हो,  ताकत  हो,  लोगों  पर  आपको

 इतना  प्रभाव  हो  भोर  इस  तरह  पूर।  इन्तजाम

 हो  कि  ड्राम  में  कोई  न  बैठे  तो  करों  हस्पताल।'
 हमने  बारदोली  में  जंग  17 (8  था,  तब  सरकार.
 के  एक  भी  करमचारी  की  पाव  भर  भी  दूध

 चाहिये  था  तो  हमारी  इजाजत  बगैर  नहीं.
 मिल  सकता  था,  इतना  इंतजाम  था  +

 शाप  भी.  इतना  इंतजाम  करो  तब  हरताल: _
 'करो;  जुलूस  मिका तों  ।  से

 दुःख  की.  बात तो  यह  हैँ  कि  कई  जिम्मे:

 बार:  दोनों  को  कुछ  ऐसी  रावत  है  कि  दूर  से''
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 ॥

 (बन गारी  लगा  देना  भोर  पीछे  कहना  कि  यह
 at  पुलिस  ने  सब  किया  कौर  इस  में  बेचारे

 क्ले  भ्रामक  मारे  जाते  हूँ  ।  क्‍या  श्राप  यह

 चाहते  हैं  कि  जब  तक  ग्राम  जलाई  जाय,
 रेल  की  पटरी  उखाड़ी  जाये,  टेलीफोन  के

 तार  काटे  जायें,  तार  ग्राफिस  जलाया  जाय,

 सरकारी  मकान  जलाये  जायें,  या  कोई  रास्ते

 पर  जाते  हों  तो  उन  १२  एसिड  बम  फेंके  जायें,
 या  बेक  ऐन्टी  जाय,  तब  तक  सरकार  बैठी

 रहे  कौर  वह  चीज़  हो  जाने  के  बाद  उस  के

 सबूत  को  इकट्ठा  करे  तभी  लोगों  को  पकड़ा

 जाय  ?  इधर  मेरे  से  पहले  जो  भाई  बोले,

 उन्होंने  शिकायत  की  कि  इतने  आदमी

 मारे  गये  कौर  मरकर  ने  कया  किया  |  प्रखर

 खबर  सरकार  को  मिलती  तो  बहे  प्राप्ति

 क्यों  छोड़े  जाते,  क्या  वह  ऐसा  चाहते  हे  कि

 कोई  ग़रीब  श्रीमती  गुंडे  से मारा  जाय,  कोई

 भी  ग्रामीण  डेकाइट  से  मारा  जाय  |  शापने

 नहीं  देखा  कि  सौराष्ट्र  में  कितने  दिनों  तक

 मुक्त  के  दोस्त  को  नहों  पकड़  सके  ।

 लेकिन  जब  पकड़ा  गधा  तब  कानून  को  कौन

 सी  कलम  लगाई  ।  उसके  कलम  समाने

 के  लिये  नहीं  ठहरे  थे,  उस  को  पकड़  कर

 तुरन्त  डिटेंशन  में  ले  लिया  ।

 इस  ऐक्ट  के  नोचे  इतने  कम  आदमी

 पकड़े  गये  कौर  इसका  इतना  कम  उपयोग

 किया  गया  कि  यह  वही  बताता  है  कि  जो  हम

 चाहते  &  कि  बहुत  संभाल  कर  इस  ऐक्ट  का

 उपयोग  किया  जाये  d  बात  तो  यह  है  कि

 क्यों  भाप  यह  चीज़  मूल  जाते  हूं  कि  राज

 यच्यस्थ  सरकार  में  या  भ्र लग  अलग  स्टेटों

 में,  राज्यों  में,  जो  राज  राज्य  का  शासन  करते

 हे,  जो  धान  मंडल  हैं,  उन  सब  में  अघिकतर

 लोग  ऐसे  हे  कि  जिन्होंने  काफी  साल  का

 समय  डिटेंदान  ऐक्ट  में  बताया।  है।  उन  लोगों

 ने  उस  समय  की  कठिंताश्यां  मोदी  है!

 घातों  जेल  में  जो  जाते  हे  उनके  लिये  बह
 कठिनाइयां  हे  भी  नहीं  ।  शोज  तो  कितने
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 ही  रिफार्म  जेल  में  हो  गये  हैं  परन्तु  इतने
 पर  भी  जेल  में  भावमी  को  मत  की  जो  परेशानी'

 होती  है  उसका  हमें  पूरा  व्यास  है  ।

 कौर  जो  आज  वासन  करते  हें  उन  को

 भी  पूरा  ब्यास है।  वे  सब  जेल  के

 जीवन  से  निकले  हुए  हे।  ऐसा  मानता

 कि  राज  वह  सभा  पर  बाये  इसलिये  उसको

 बिल्कुल  भूल  गये  यह  बिल्कुल  ग़लत  है  ।

 यह  दुःख  की  बात  है  कि  हमें  इसका  उपयोग

 करना  पड़ा  पर  जिम्मेदारी  लेने  पर  करना

 पढ़ता  है  i  प्राय  कोई  एजी टेशन  करते  हैं
 तो  उसकी  पहले  पूरी  जिम्मेवारी  समझ

 कर  करना  चाहिये  i  काफ़ी  इन्तजाम  कर

 सकते  हई  तो  फिर  'एसोसेशन  करना  चाहिये  ।

 एक  भाई  ने  सेल्स  टैक्स  का  उदाहरण
 दिया  ।  प्रा फको  मालूम  है  कि  बम्बई  में

 सेल्स  टैक्स  का  ऐजीटेशन  चलाया  गया  था  i

 वह  चलाने  वाले  भी  बाद  में  प&ताये  कि  यह
 क्यों  चलाना,  कयोंकि  ऐजीटेश न  चलने  पर  वह
 सब  दास रे  लोगों  के  हाथ  में  चला  गवा  कौर

 उसके  हाथ  से  सब  बात  निकल  गई  a  दूसरे
 लोग  उसका  फायदा  उठाने  लगे  गये  जिनका

 उससे  कोई  मतलब  भी  नहीं  था  ।  सब  जगह

 गड़बड़  होने  लगी  ।  तो  क्‍या  आप  वह

 चाहते  हैँ  कि  सेल्स  टैक्स  के  बजीं  टेरान  के  पीछे

 शहरों  में  कितनी  भी  गड़बड़  हो,  कितनी

 मां  ग्ब्य4ल्‍या  हो,  तो  भी  सरकार  देखती  रहे ।.

 ऐजीटेशन  करने  का  भी  तरीका  होता  है  ।

 रिप्रैंजेंटेशन  करो,  बाप  को  मीटिंग  करनी  हो

 तो  करो,  जुलूस  निकालना  हो  तो  निकालो,

 पर  इस  सब  की  प्रापको  जिम्मेदारों  लेनी

 चाहिये,  5यवस्था  सब  बात  की  झप के  हाथ
 में  होनी  चाहिये,  इतना  काबू  लोगों  पर  श्राप  का

 होता  चाहिये  कि  कोई  वाह सेंस  करता  भी

 चाहे  तो  भी  नहीं  कर  सके  ।  हम  भी  जब

 सरकार  शाइनी  नहीं  थी  हम  सब  लड़े,

 कॉफ़ी  जुसूसतनिकाले  in  हमने  देखा  कि

 सरकार  उस  में  वालेस  करना  चाहती  थी...
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 [निमतो  मिशन  पटल]

 “फिर  भी  हमारा  इतना  इन्तजाम  हुआ  करता

 था  कि  वायलेंस  नहीं  हो  सकता  था  ।  प्रौढ़

 राज  तो  आपको  समझता  चाहिये  कि  कोई

 भी  भ्रमणकारी,  पुलिस  ईस  तरह  से  वाह-

 लेंस  नहीं  करा  सकता  है।  सब  अधिकारी

 कौर  पुलिस  वाले  जानते  हें  कि  सरकार  लोगों

 की  सरकार  हैं  कौर  ऐसा  कुछ  किया  जायेगा

 तो  उस  का  उत  से  पूरा  हिसाव  लिए  जोया

 पौर  उस  को  सरकार  में  रहने  को  जगह  नहीं

 रहेगी।  श्राप  लोग  जो  सिविल  लिबर्टीज की

 बात  कहते  हैं  तो  दत्त  का  इस  तरह  के  ऐसी-
 टेशन  से  कोई  सम्बन्ध  नहों  है  अर  श्राप

 ग़रोब  इनोसेंट  लोगों  को  सताता  चाहें,
 उनको  मुश्किल  में  डालना  चाहें  प्रौढ़  परेशान

 करना  चाहें  शौर  बाप  दूर  से  देखना  चाहें
 तो  कोई  भी  सरकार  ऐसा  नहीं  कर  सकती  है
 कि  चुप  बैठी  रहे  ।  जो  व्यवस्था  करता  है
 उस  पर  जवाबदारी  रहती  है।  बात  यह  है

 कि  राज  जो  होम  मिनिस्टर  हैँ  उनका  एक
 बोलने  का  एक  तरीका  है  |  वह  स्भाव  से

 ही  खुश  मिजाज  में  रहते  हैँ  ।  दस  तरह  से

 श्राप  लोग  जो  विरोधी  पक्ष  में  हैं,  व्यक्तिगत

 झटक  करते  हें,  क्या  यहँ  ठीक  बाल  है  ?

 आप  कथा  ऐसा  चाहते  हे  कि  थे  बड़ा  लम्बा

 मुंह करके  रोते  रोते  आपके  सामने  ऐक्ट

 रब्बे  ?  उनके  दिल  में  भी  लोगों  प्रौढ़  जनता

 के  प्रात  उतनी  हो  मुहब्बत  प्रो  जगह

 है,  जितने  का  प्राय  दादा  करते  हें  भोर  अगर

 पाप  कान्ती  से  कानून  से  रहें,  तो  चाहे  इससे

 भी  कड़ा  कानून  क्‍यों  न  हो,  मापकों  उससे

 डर  नहीं  होता  चाहिये,  इस  कानून  से  तो

 ऊत्हीं  को  डरना  चाहिये  जो  प्रश्नाकुल  काम

 करते  हैं  ।  जो  'सादगी  सीधे  रास्ते  पर  चल  कर

 रहता  चाहता  है,  क्‍्फ्रादारी  से  रहता  रहता

 है  ,  जो  हिसा  महीं  करना  चाहता,  उसको  इस

 कानून  से  कुछ  नहीं  होता  है,  परन्तु  1 ॥

 न्य बहू  है  कि  धाप  कानून  को  इसलिये
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 हट काता  चाहते  हो  कि  प्यार  का लूत
 न॑  रहे,  तो भाप  पीछे  रेल  की  पटरी

 उठाई  सको,  ट्राम  जलो  सक्ती  प्रो

 मनमानी  झोर  बछेड़ों  कर  सक्ती  श्राप

 यह  सब  ग़लत  काम  कर  सके,  उनकी

 वजह  से  सरकार  परेशान  हो  कौर  उस  समय

 सरकार  के  पास  भाषणों  चैक  करने  के  लिये

 उपयुक्त  कानून  ने  हो  ।  हमने  जिस  मेहनत
 से  प्रौर  कष्ट  से  इस'  देश  के  लिये  स्वतंत्रता

 प्राप्त  की  है,  हम  नहीं  चाहते  कि  जय  इस

 तरह  की  अव्यवस्था  देश  में  फैला  सके  जिससे

 हमारी  भ्राज़ादी  खतरे  में  पड़  जाये,  हमने
 जो  झ्राज़ादी  पाई  है,  बह  द्य  तरह  से  खोने

 के  लिये  नहीं  पाई  है।  मे  मानती  हूं  कि

 अपनी  आज़ादी  को  ठीक  प्रकार  से  सुरक्षित
 रखने  के  लिये  प्रौर  उस  की  फाउन्डेशन'  को

 मज़बूत  करने  के  लिये  जितने  भी  कानून  बताने

 पढ़ें,  सरकार  को  बनाने  चाहिये  कौर  राज

 तो  जनता  हमारे  पीछे  है,  यह  तो  चुनावों
 ने  साबित  कर  दिया  है,  लेकिन  जैसा  कि  अप

 दावा  करते  हें  कि  जनता  हमारे  साथ  नहीं  है,
 तो  आपके  लिये  रास्ता  खुला  हुमा  है,  पांच

 साल  के  बाद  फिर  चुनाव  होंगे  प्रौर  आपका

 दावा  अगर  सही  साबित  होता  है,  तो  आप

 हमारी  जगह  लीजिये  i  ar  भी  उप-

 मिर्चदान  होते  हें  कौर  जहां  जनता  हम  से  रंज

 होती  है,  वहां  arr  लोग  चुन  कर  झा  जाते

 हैं  भौर  जहां  हम  से  रंज  नहों  होती,  वहां हम
 सोग  शाले  हूँ  ।  इसलिये  मेरा  आप  से  कहता

 यह  है  कि  महज  बोलने  से  या  गुस्सा  करने

 से  काम  नहीं  होता  प्रौर  मेरा  तो  सरकार  से

 इतना  ही  कहता  है  कि  ये  लोग  डाले  जितना

 ची  गुस्सा  करें  भौर  कुछ  मी  क्‍यों  न  कहें,  उससे
 सरकार  को  अपने  मार्ग  से  विचलित  नहीं  होना

 चाहिये  शोर  सासन  की  अपनी  जिम्मेदारी

 -कोरिया  से  निशानी  चाहिये  शौर  देश  में

 अराजकता  2  फैलने  देनी  या हिय  t
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 इस  बिल  के  विरोध  में  यहां  एक  यह
 भी  दलील  दी  गई  थी  किसान  के  फूड
 ऐजीटेशन  के  सिलसिले  में  क्यों  लोगों  को  इस

 के श्रत्दर  पकड़ा  जाता  है?  में  आप  से  पूछना
 चाहती  हूं  कि  कया  फूड  ऐजीटेशन  करके  शाप

 लोगों  को,  अन्न  देना  चाहते  है,  या  उसके

 पीछे  प्रा पक्षी  सरकारी  अनाज  के  गोदाम

 लूटने  की  मंशा  रहती  है  ?  कलकत्ते  में  जब

 लाखों  प्राप्ति  भूख  से  मर  गये  थे,  तब  अपाप

 लोग  कहां  थे  ?  हम  लोग  तो  उस  समय

 जेल  में  थे,  प्रा पने  तब  क्‍यों  नहीं  कुछ  किया,

 तब  तो  श्राप  बैठे  रहे  कौर  हमें  पकड़वाने  में

 आपने  सरकार  की  मदद  की  ।  लोगों  को

 “काफ़ी  कौर  प्रिया  अन्न  दिलाने  के  लिये  प्रवर

 ज़रूरी  हो  तो  ary  ज़रूर  ऐजीटेशन  करे,
 लेकिन  अनाज  के  गोदामों  और  दुकानों  को

 लूटने  कौर  जलाने  से  तो  लोगों  को  ध्  नहीं
 मिलेगा  |  मगर  आप  वाकई  चाहते  है  कि  लोगों

 को  पर्याप्त  कौर  भच्छा  प्रश्न  मिले  तो  श्राप

 खेतों  जायें  कौर  पं  दीवार  बढ़ाने  की कोशिश

 करें  ज़ोर  जहां  एक  मत  उगता  है,  वहां  दस  मन

 पैदा  हो  ऐसा  कीजिये  |  ग्रुप  क्‍या  यह  चाहते

 हैं  कि  मिल  के  मैनेजर  को  घेरा  जाय  या

 बोझा लर  में  डाला  जाय,  सरकार  को  इसका

 पता  लगे  कि  ऐसा  उनके  करने  का  इरादा

 है,  उस  पर  भी  सरकार  चुप  चाप  देखती

 रहे  कौर  उनको  ऐसा  करने  से  रोके  नहीं  ?

 सरकार  का  घर्म  होता  है  कि  ऐसे  लोगों  को
 चेक  करे  और  हस  लिये  यह  क़ानून  ज़रूरी

 हो  जाता  है  a  इस  बात  से  यह  मतलब  नहीं
 लिंकालना  सानिया  कि  जो  शासन  सम्भालते

 है  भ्रमणा  मिनिट्स  हूं,  उनके  हृदय  नहीं  है,
 झाखिर  वे  भी  तो  जनता  के  प्रतिनिधि  हूँ
 प्रौढ़  जनता  ने  उन्हें  यहां  भेजा  है  कौर  हम
 देखते  है  कि  जैसे  ही  स्थिति  ठीक  हो  जाती

 है  पकड़े  गये  लोगों  को  छोड़  दिया  जाता  है
 बौर  इस  लिये  में  कहती  हूं  कि  यह  जो  क़ानून

 का  हिसाब  हमको  दिया  गया  है,  वह

 646  P.S.D,
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 बताता  है  कि  उसका  उपयोग  ठीक  किया  गया

 है  धौर  इसको  स्टैंचूट  बुक  पर  कायम  रहना

 चाहिये  ।  ग्यारह  स्टेटों  में  इसका  उपयोग

 नहीं  कि.  गया,  यह  चीज़  यह  बताती  है
 कि  सरकार  जहां  प्र पने  को  निरुपाय  पाती

 है,  जहां  भौर  कोई  हसाज़  नहीं  है,  वहीं  वह

 हस,  क़ानून  का  इस्तेमाल  करती  है,  भौर  जहां

 इस के  बिना  काम  चल  सकता  है,  वहां  इसको

 शमल  में  नहीं  लाती  |

 यहां  बतलाया  गया  कि  बम्बई  में  एक

 ही  गुंडा  इस  कानून  के  मातहत  पकड़ा  गया,
 मगर  ज्यादा  गुंडे  नहीं  पकड़े  गये,  तो  यह  तो

 अच्छी  बात  है,  इस  में  मेरी  समक्ष  में  नहीं  धाता

 युरी  क्‍या  बात  है  ?  गुंडे  जहां  जहां  जब  कमी

 कोई  गड़बड़  होती  है,  निकल  भा ते  हूं,  जब

 तक  शान्ति  होती  है,  तब  तक  वह  लोग  कुछ
 नहीं  करते  शौर  गड़बड़  फेलते  द्वी  गुंडों  की

 बन  प्रति  है  शौर  गुंडों  का  राज  ही  जाता

 है  n  गड़बड़  को  रोकने  के  लिये  यह  कानून
 रखा  है  कौर  इस  हेतु  संजो  इसको  जारी

 रखने  के  लिये  प्रस्ताव4  रखा  गया  है,  उस

 की  में  ताईद  करती  हूं

 Shri  RBaghavachari  (Penukonda):
 Mr.  Chairman,  I  do  not  wish  to  take
 much  of  the  time  of  the  House.  All
 the  arguments  have  been  advanced,
 for  and  against.  I  only  wish  to  say  one
 thing.  We  are  expected  to  take  a  deci-
 sion  now  on  a  review,  re-examination,
 of  the  present  state  of  affairs  and  the
 way  in  which  this  Act  has  been  used
 so  far.  Therefore,  the  only  relevant
 thing  is,  is  it  necessary  that  in  the
 present  circumstances,  this  Act  must
 be  continued.  That  is  the  only  relevant
 point  for  consideration.  I  expect  the
 Members  of  this  House  to  be  in  the
 position  of  judges,  to  take  all  tise
 materiats  on  record  and  then  come  to
 the  conclusion  whether  in  their  judg-
 ment,  it  should  be  continued  or  not.

 Member  after  Member  has  advanced
 arguments  calling  one  party  or  the



 29४  ॥  Motion  re

 {Shri  Raghavachari)
 other  names  referring  to  their  pre-
 vious  conduct  and  then  saying,  don't
 value  what  these  people  are  saying.
 That  is  a  very  wrong  way  of  approach-
 ing  this  problem.  The  principal  ques-
 tion  is  that  the  Government  which
 wants  to  continue  this  legisistion  must
 satisfy  the  House,  that  in  the  existing
 state  of  affairs,  there  is  need  for  its
 continuance.  Then,  the  question  would
 be  whether  keeping  this  law  on  the
 statute  book  has  improved  the  situa-
 tion  or  it  has  not  at  all  improved;  and
 thirdly,  the  tall  claims  now  made
 that  it  is  not  misused  or  abused,  is  it
 or  is  it  not  true?

 I  shall  take  the  last  point  first.  Most
 of  us  have  the  experience  of  how  the
 Detention  Act  was  applied  against
 most  of  us  in  those  black  days.  We
 sve  not  forgotten  ali  our  experiences
 of  the  police  constable,  Sub-Inspector,
 the  YDeputy-superintendent  and  _  the
 Superintendent  fabricating  almost
 against  everybody  reasons  which  were
 unreal.  Have  all  these  people  changed
 their  colour,  mentality  and  experi-
 ences?  In  fact,  even  today,  these  Acts
 are  being  used  and  abused  in  the
 same  way.  I  should’  think  that  the
 people  have  not  changed  from  what
 they  were  in  olden  days.  That  is  the
 first  point  that  the  Government  has  to
 take  into  consideration.

 I  wish  to  raise  another  point.  The
 strongest  argument  urged  was  that  all
 the  States  have  asked  for  it.  It  is  the
 responsibility  of  the  State  Govern-
 ments  to  preserve  law  and  order.  I
 would  have  liked  that  every  State.
 when  it  asked  for  the  continuance  of
 the  Act,  should  have  placed  the  matter
 before  their  Assemblies  and  adopted  a
 resolution  that  there  is  need  for  its
 continuance.  That  would  have  been  of
 value.  Who  is  the  State  that  has  asked?
 Somebody  .in  charge  of  Jaw  and  order.
 He  wouid  naturally  say.  let  us  have
 this  weapon;  it  is  a  very  fine  weapon;
 with  this  we  can  get  hold  of  anybody
 like  Brahmastra,  we  can  use  this  with-
 out  being  called  upon  to  establish  the
 guilt  or  otherwise  of  the  person  pro-
 ceeded  against.  Therefore,  when  you
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 say  tivat  the  States  have  asked  for  it,
 I  for  one  feel  that  there  is  no  force
 in  that  argument,  because  the  repre-
 sentatives  of  the  people  in  the  Assem-
 blies,  if  approached,  would  have
 brought  to  bear  their  personal  experi-
 ences  of  how  the  Act  was  _  being
 administered  in  their  States,  and  then
 decided  one  way  or  the  other.

 Then  you  say  that  not  all  the  States
 have  made  use  of  this  legislation.  Wby
 should  these  l  States  ask  for  its  con-
 tinuance?  It  is  most  surprising.  You
 say  that  in  all  parts  of  the  country,
 the  situation  has  improved;  Peace  has
 come;  there  is  not  so  much  disorder.
 Should  this  make  you  say  that  it  is
 essential  or  not  essential  to  continue
 the  operation  of  the  Act?

 Friends  here  go  about  saying,  we
 have  secured  Independence  for  this
 country.  It  is  a  very  tall  claim.  Most
 of  us  also  have  worked.  I  don’t  wish
 i0  claim  that  I  was  responsible  fur
 Getting  Independence.  It  is  the  whole
 country;  the  whole  population  support-
 ed  the  fight  for  independence.  If  some-
 body  should  get  up  and  say,  I  have
 brought  it  and  therefore  I  shall  des
 troy  it,  I  would  say.  it  is  not  good
 business;  we  will  prevent  you  from  des-
 troying  the  Independence  or  the  rights
 for  which  we  have  all  fought.  Not  only
 you,  all  of  us  have  fought;  the  whole

 country  has  fought.  It  is  this  kind  of
 argument,  unbalanced  and  prejudiced,
 and  these  people  calling  others  by
 names,  that  have  brought  disgrace  io
 the  administration  or  rather,  have  con-
 tributed  largely  for  the  loss  of  con-
 fidence  on  the  part  of  the  public  in
 the  Government  and  for  their  taking
 less  and  less  interest  in  the  adminis-
 tration.

 Therefore,  I  would  only  say  the,
 argument  advanced  does  not  satisfy  att
 all.  I  feel  there  is  no  need  really  fcr
 the  continuance  of  such  a  treacherous
 or  a  tremendously  dangerous  weapon
 in  the  hands  of  people  who  would  be
 very  anxious  to  use  it  on  every  occa-
 sion.  Therefore,  there  is  absolutely  no
 need  for  it.  i
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 Mr.  Chairman:  Now  there  are  only
 40  minutes  left.  Many  Members  are
 still  anxious  to  speak.  I  would  request
 all  the  hon.  Members  whom  I  call  now
 to  take  five  to  eight  minutes.

 Shri  Sarangedhar  Das  (Dhenkanal—
 West  Cuttack):  Mr.  Chairman,  I  fad
 no  intention  to  speak  on  this  after
 Acharya  Kripalani  had  taken  quite  a
 considerable  length  of  time  in  present-
 ing  our  case.

 Only  this  afternoon  I  have  heard
 two  speakers,  my  friend  Shri  Desh-
 pande  and  the  lady  Member  who  spoke
 just  now,  Miss  Maniben  Patel,  both  of
 whom  stated  that  as  far  as_  this
 measure  is  concerned—the  Preventive
 Detention  Act—the  whole  country  is
 behind  the  Government.  I  want  to
 correct  that  statement.

 I  wish  the  Government  to  go  back
 to  the  last  General  Election.  A  month
 before  the  elecifon,  the  Communists
 who  had  been  detained  for  two  years,
 three  years,  four  years,  were  released
 to  fight  the  elections.  Now.  I  must
 qualify  my  statement  by  saying  that  I
 hold  no  brief  for  the  Communists.  But
 the  fact  is  they  were  released  and
 their  appeal  to  the  people  was:  “This
 Government  has  detained  us  for  three
 years  and  has  released  us  now  to  take
 your  vote  and  go  to  the  Assembly  or
 to  the  Parliament.  If  you  do  not  give
 us  the  vote,  we  will  be  again  put  be-
 hind  prison  bars”.  And  I  know  of  two
 cases,  one  in  Calcutta,  and  one  in  my
 own  constituency  in  Orissa,  where  the
 Communist  Members  were  supported
 by  the  electorate  for  this  reason  only
 that  they,  do  not  like  this  detention.
 The  common  people  do  not  like  that
 anyone  should  be  detained  in  jail  with-
 out  trial.  I  just  wanted  to  correct  this
 statement  of  the  hon.  Members.  From
 my  experience  I  say  this,  and  I  hope
 the  Minister  will  reply  to  this,  whether
 it  is  a  fact  or  not.  The  man  in  Calcutta
 is  Shri  Ranen  Sen,  a  Member  of  the
 West  Bengal  Assembly,  and  the  man
 in  Orissa  is  Shri  Balshnab  Patnaik
 who  ls  a  Member  of  the  Orissa
 Assembly,
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 Shri  J.  Bg.  Mehta  (Jodhpur):  Mr.

 Chairman,  Sir.  I  do  not  think  I  will
 take  much  of  the  valuable  time  of  the
 House  by  dilating  at  very  great  length
 on  the  principles  involved  in  this
 measure.  I  personally  am  opposed  to
 the  measure,  but  what  we  are  directly
 concerned  with  now  is  to  see  how  tbe
 Act  has  been  administered  in  practice.
 Much  has  been  said  on  itIris  aspect  of
 the  question  on  both  sides  of  the
 House.  and  I  will  simply  say  that  I
 am  one  of  those  who  believe  that  the
 Act  has  not  been  properly  adminis-
 tered.  It  has  not  been  administered
 with  due  circumspection  and  restraint.

 While  I  complain  that  this  Govern-
 ment  has  failed  to  administer  the  Act
 with  due  circumspection  and  restraint,
 what  worries  me  all  the  more  is  that
 the  attitude  of  the  Government  in  the
 matter  ls  just  a  symptom  of  a  deep
 seated  and  more  or  less  all-pervading
 malady  which  seems  to  have  seized
 this  Government.  I  refer  to  ttre  malady,
 Sir,  of  using  force  or  violence  on  the
 slightest  pretext  and  as  a  panacea  for
 all  ills.  In  one  word,  Sir,  my  worry
 is  that  our  Government  is  getting  more
 repression-minded,  and  more  and  more
 violence-minded  from  day  to  day.  Re-
 course  to  lathi-charges,  recourse  to
 Section  144,  tear-gas  raids  and  even
 firing—all  these  abnormal,  and  may  I
 say,  ugly  manifestations  of  Govern-
 mental  brute  force  seem  to  be  becom-
 ing  too  frequent  and  almost  a  nomal
 feature  of  the  administration  of  this
 unhappy  land  _  called  free  India.  It
 cannot  but  make  every  patriotic  Indian
 feel  sad  that  there  should  be  firings  on
 persons  engaged  in  anti-Sales  Tax
 campaigns  or  anti-Municipal  Tax  cam-
 paigns  and  even  on  I[mnger  demon-
 strators  and  students.  I  am  aware  that
 I  will  be  told  there  ls  another  side
 to  the  picture  and  that  there  is  wide-
 spread  violence  and  indiscipline  among
 the  people.  Well.  Sir,  the  Indian  people.
 I  maintain,  are  the  most  docile,  peace-
 fui,  non-violent  and  law-abiding  people
 in  the  world.  Have  you  ever  paused
 to  consider  why  such  a  proverbially
 peaceful  and  law-abiding  people  should

 be  taking  more  and  more  to  violenre
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 and  indisciptine?  Have  you  ever  paused
 to  consider  how  far  this  may  be  due,
 on  the  one  hand,  to  frustration  aud
 despair,  born  of  your  irresponsiveness
 in  spite  of  your  tall  claims  of  bcing  a
 popular  Government.  and,  on  the  other
 hand,  due  to  your  own  violence,  your
 own  policy  of  repression?  I  have  noth-
 ing  but  the  severest  condemnatien  {for
 this  spirit  of  violence  or  indiscipline
 wherever  it  is  to  be  found.  Their  mani-
 festation  among  the  student  com-
 munity  in  particular  I  regard  as  simpy
 tragic,  most  disgraceful  and  utterly
 intolerable.  But  the  @uestion  which  I
 wish  in  all  humility  to  pose  before  the
 hon.  Members  of  this  House,  and  parti-
 rwarly  the  Government  is:  cannot  the
 Government  be  a  little  more  respon-
 sive,  and  at  the  same  time,  cannot  it
 do  with  a  little  less  violence?  am
 concerned  here,  Sir,  more  with  the
 latter  part  of  the  question  than  with
 the  former.  I  implore  you  with  al!  the
 earnestness  that  I  can  command  to  con-
 sider  this  latter  part  seriously—morc
 seriously  than  this  blessed  Preventive
 Detention  Act.  It  witl  be  worth  your
 while.  Please  ask  yourself  the  ques-
 tion  in  all  solemnity:  is  all  this  violence
 which  you  are  using  against  your  own
 people,  becoming  of  a  national  Gov-
 ernment  which  claims  to  be  popular
 and  to  enjoy  the  confidence  of  the
 people?  Ask  yourself  soJemnly:  should
 you  lathi-charge  and  tear-gas  and
 shoot  people  so  frequently.  if  at  all—
 those  people  who  reposed  confidence
 in  you?  Is  that  the  way  you  should
 behave  with  people  who  have  given
 you  confidence?  Mahatma  Gandhi—
 that  great  saviour  of  India,  by  whom
 most  of  us  swear  in  season  and  out  of
 season.  taught  us  to  eschew  violence
 even  against  our  foreign  rulers  whom
 he  dubbed  as  a  Satanic  Government.
 Even  that  Satanic  Government  he
 claimed  to  win  by  Satyagraha  and  self-
 suffering.  I  put  it  to  you.  in  all  humi-
 lity:  «can  you  not  use  that  matchiess
 weapon  of  non-violence  in  order.  to  win
 over  your  own  people;  invite  suffer-
 ing  on  yourself  rather  than  inflict  on
 your  own  countrymen.  your  own  kith
 and  kin,  misguided  thoygh  they  may
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 be?  Why  could  you  not  have  the
 courage  to  go  among  the  students  and
 start  a  Yast  in  their  midst  with  the
 object  of  bringing  them  to  their  senses,
 instead  of  ruthlessly  lathi-charging  and
 even  shooting  them-—including  those
 who  would  dare  resort  to  fastin2  in
 order  to  convert  you?  I  dare  say  if

 ay  one  among  our  leaders  had  had
 the  imagination,  the  courage  and  the
 sincerity  to  do  so  when  the  student
 trouble  broke  out  in  Lucknow  recently,
 the  entire  atmosphere’  throughout
 India  would  have  changed  overnight,
 and  public  opinion  and  conscience
 would  have  been.  pricked  and  the
 student  community  would  have  easily
 come  to  their  senses.  Did  not  the
 great  Mahatma  do  so,  when  he  saw
 no  other  way  of  bringing  round  his
 erring  countrymen?  Not  only  would
 Government  have  saved  themselves  in
 that  case,  from  the  stigma  of  shoot-
 ing  their  own  children,  but  they  would
 lave  come  out  with  doubled  prestige,
 and  would  have  succeeded  in  creating
 an  atmosphere  in  which  goodwill  and
 understanding  would  have  come  to
 prevail.

 6  P.M.
 I  am  not  used  to  sermonizing,  nor

 do  I  wish  to  use  harsh  words.  I  really
 want  you  to  appreciate  that  what  I
 have  submitted  is  the  sincerest  out-
 pouring  of  an  agonised  soul.  I  wish
 you  to  share  the  agony  with  me,  and
 to  try  to  find  a  remedy  for  this.  It
 makes  me  extremely  sad,  that  there  is
 too  mich  of  violence,  and  it  is  up  to
 us  all,  if  we  are  to  realise  the  India
 of  our  dreams  and  be  worthy  of  her
 culture  and  tradition,  to  benefit  from
 the  lessons  which  Mahatma  Gandhi
 has  given  us.  and  to  devise  ways  and
 means  whereby  this  atmosphere  of
 violence  in  the  country.  both  on  the
 part  of  Government  and  on  the  part
 of  the  people  can  be  done  away  with.
 Both  the  Government  and  the  people
 are  becoming  more  and  more  violence-
 minded.  It  has  become  a  vicious  circle.
 Somebody  has  to  break  this  circle,
 and  I  implore  the  Government  to  take
 the  initiative  {n‘the  matter.
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 Shrl  Raghubir  Sabal  (Etah  Distt—
 North  East  cum  Budaun  Dbtstt.—
 East):  Mr.  Chairman,  Sir.  I  will  try
 to  be  very  brief.  but  I  will  try  to
 speak  on  the  polnt.  I  have  Ilstened
 very  carefuily  to  almost  every  speech
 that  has  been  delivered  since  yester-
 cay  70  this  subject.  but  I  am  sorry
 to  say  that  most  of  the  learned
 speakers,  have  gone  oft  the  polnt.  if
 I  may  be  permitted  to  say  so.  In  my
 humble  opinion,  the  only  two  points
 that  were  for  this  hon.  House  to  con-
 sider  are  whether  this  Act.  which  we
 are  going  to  consider  today  has  been
 abused  end  whether  there  Is  a  case
 for  its  extension  up  to  3lst  December
 1954.  All  other  arguments  with  regard
 to  liherty,  jurisprudence,  democracy

 ete.  were  entircly  irrelevant.  They  had
 all  been  «rgued  when  the  origina)
 Mensure  was’  brought  forward  some
 time  back  before  the  House,  and  were
 thoroughly  considered.

 Now.  everybody  knows  that  facts
 are  stronger  than  fiction.  Let  us  face
 the  facts  as  they  are.  From  the  report
 that  has  been  nlaced  before  this  House
 by  the  hon.  Home  Minister,’  it  would
 appear  that  at  the  end  of  September
 1952,  there  were  584  cletenus  under
 detentlon,  and  during  the  period  from
 30th  September  i952  to  30th  Septem-
 ber  1953,  93l]  more  were  put  under
 detentlon.  So  during  the  current  year.
 the  total  number  of  these  two  cate-
 gories  of  detenus  was  I,55.  Out  of
 this  the  total  number  of  releases  was
 ‘1115,  leaving  as  many  as  400  detenus
 under  detention.  on  30th  September
 i953.  But  as  was  pointed  out  by  the
 hon.  Home  Minister,  from  30th  Sep.
 tember  953,,to  3lst  October  ‘1983,  a
 gnod  many  of  the  detenus  were  re-
 leased.

 And  on  that  particular  date,  only
 7  were  kept  in  custody.  I  suppose
 from  3ist  Ortober  953  up  to  today
 many  more  detenus  would  have  been
 released.  Now,  Sir,  taking  the  vastness
 of  this  country,  taking  the  various
 kinds  of  people  living  in  this  country,
 harmfu)  and  turbulent.  Is  it  a  pre-
 posterous  number  that  js  yet  in  deten-
 tion?  It  is  a  very  small  number;  it  is
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 a  very  trifling  oumber.  We  have  to
 see  who  these  detenus  were  and  who
 they  are.  From  this  report  it  appears
 that  only  bad  characters  were  put
 under’  detention—those  who  were
 dacoits,  those  who  were  communal  agi-
 tators  and  tlose  who  were  associated
 with  other  kinds  of  violent  activitles.

 Shri  Sarangadhar  Das:  How  about
 the  hundreds  released  by  the  High
 Courts  and  the  Supreme  Court?

 Sbrl  Raghubir  Sahal:  I  submit,  Sir,
 that  no  responsible  person  in  this
 country  would  show  his  sympathy  to-
 wards  these  bad  characters,  communal
 agitators  or  those  who  are  bent  upon
 disturbing  the  peace  of  the  country.  I
 think  no  sane  man  will  do  it.  But  we
 have  to  see  also  wheter  in  the  name
 of  bad  characters,  good  people  may
 not  have  been  arrested,  and  I  think
 every  hon.  Member  would  be  entitled
 to  look  into  the  matter.  whether  the
 Act  has  been  abused.  From  the  facts
 that  have  been  stated  in  thls  report.
 we  find  that  as  many  as  224  persons
 were  released  by  Advisory  Boards,
 738  persons  were  released  by  Govern-
 ments  sun  motu,  64  persons  were
 released  by  the  High  Courts  and  2
 persons  were  released  by  the  Supreme
 Court.  Now,  an  argument  has  been
 advinced:  if  so  many  persons  were
 released,  why  were  they  arrested  at
 all?  Now,  even  if  these  persons  had
 been  brought  before  courts  and  if
 evidence  had  been  produced  against
 them  and  if  they  had  been  convicted,
 they  might  have  gone  to  the  appellate
 court  and  they  might  have  satisfied
 the  appellate  court  and  so  many  dis-
 charges  or  acqulitals  might  have  taken
 Place  from  the  appellate  court.  So  it  is
 no  argument  that  the  Act  has  been
 abused.  Rather  it  Js  an  argument  that
 all  these  bodies.  the  State  Govern-
 ments.  the  Advisory  Boards.  the  High
 Courts  and  the  Supreme  Court,  have
 discharged  thelr  functions  honestly.
 The  Government  was  not  at  all?  vindic-
 tive.

 Now.  Sir.  with  regard  to  the  need
 that  the  Act  should  be  extended  upto
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 [Shr]  Raghubir  Sahai)
 i954¢,  we  will  have  to  take  Into  con-
 sideration  as  to  who  are  In  charge  of
 aaintalning  law  and  order?  Not  we
 yeople.  Not  our  friends  who  are  sit-
 .ing  over  there.  We  do  not  impute  any
 dishonesty  to  their  motives.  Neither
 we  admit  that  we  are  supporting  this
 because  we  are  pledged  to  support
 every  good,  bad  and  indifferent  thing
 of  the  Government.  But  we  are  con-
 vinced  that  It  ls  In  the  fitness  of  things
 that  this  Act  should  be  extended.
 People  who  are  in  charge  of  maintain
 ing  law  and  order  are  the  State  Gov-
 ernments  and  the  State  Governments
 say  that  they  are  In  support  of  this
 Act  and  it  should  be  extended  up  to
 the  specified  date.  So  unti]  and  unless
 we  find  that  the  State  Governments
 have  dishonestly  come  to  that  conclu-
 sion.  we  cannot  differ  from  their  view.
 if  this  Act  had  been  abused,  ther
 there  must  have  been  a  row  in  the
 provincial  Assemblies.  They  would
 have  agitated  this  matter  and  they
 would  have  passed  Resolutions.  No
 State  Assembly  has  passed  any  such
 resolution  nor  has  any  been  moved
 even  by  a  private  Member.  So,  so  long
 us  the  Constitution  casts  this  duty  of
 maintaining  law  and  order  on  State
 Governments,  we  have  to  rely  upon
 their  testimony  and  upon  their  judg-
 ment,  and  we  have  to  strengthen  their
 hands.

 Moreover,  Sir,—an¢  this  will  be  my
 last  point—we  must  not  be  oblivious
 towards  what  developments  are  taking
 place  in  the  country  from  time  to
 time.  I  will  not  go  into  greater  detail,
 as  many  points  have  been  discussed  by
 hon.  Members  on  this  side  and  on  the
 other  side.  but  I  would  just  refer  to
 two  tirings.

 Look  at  the  Lucknow  agitation  that
 was  started  by  the  students.  Now,
 from  all  reliable  testimony  and  from
 all  responsible  quarters,  it  has  been
 established  that  behind  those  students
 were  anti-social  elements.  Those  ele-
 ments  plundered  government  property.
 destroyed  government  property,  burnt
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 post  offices.  burnt  telephone  exchanges
 and  so  many  other  things.

 4

 Shri  ‘Gidwani:  But.  when  all  this
 happened,  was  the  Act  in  force  or  not?

 Shrl  Raghwbir  Sahai:  So,  behind  the
 student  movement  we  had  the  anti-
 social  elements.  Who  in  hls  saner
 moments  would  gay  that  this  kind  of
 anti-social  elements  should  not  be
 touched?  If  such  a  thing  has  taken
 place  in  Lucknow,  it  can  take  place
 in  Bombay,  it  can  take  place  in  Cal-
 cutta,  it  can  take  place  in  Baroda,
 and  at  so  many  other  places,  So,  It
 behoves  the  Government  to  fave  thls
 Act  in  its  hands.

 (Mr.  Deputy-Speakzer  in  the  Chair)

 Another  point,  Sir.  Recently  some
 questions  were  put  in  this  House  with
 regard  to  the  Allgarh  Convention.  The
 matter  was  adverted  to  by  hon.
 Mr.  Gadgl!;  and  was  referred  to  by
 other  hon.  Members  also.  That  is  not
 a  matter  to  be  ignored.  We  have  to
 see  that  troublous  times  are  ahead.
 We  have  to  take  all  possible  precau-
 tions.  Communallsts  may  appear  in
 this  garb  or  that  garb.  We  have  to
 piace  a  statute  like  this  in  the  armoury
 of  Government  so  that  if  perchance
 anything  untoward  takes  place,  {ts
 provisions  could  be  enforced.

 Sir,  I  think  the  hon.  Home  Minister
 has  made  out  a  case  for  the  exten-
 sion  of  this  Act  and,  if  we  take  into
 consideration  the  opinion  of  all  the

 States  we  are  irresistibly  drawn  to
 the  conclusion  that  this  Act  should  be
 extended.

 नीं  दिवसभर्ता  स्वामी  (कुष्ट गी)  :

 उपाध्यक्ष  महोदय, दो  दिन  से  हम  बहस  सुन
 रह ेहे  ।  लेकिन  दुःख हस  बात का  है  कि  जो
 भी  दलील  डिटेन एक्ट  को  आग  बढ़ाने
 के  लिये  गवर्नमेंट ने  पेश  की  है  वह  चित्रकूट

 बेबुनियाद  हैँ  I  यह  बेबुनियाद  सिफ  उन  के
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 |
 ही  ख्याल  से  मालूम  होता  है,  उन्हों  ने  जो  स्टेट-
 मंट  नम्बर  ६  में  बतायो  है  कि  २२४  आदमियों
 का  छुटकारा  एडवाइजरी  बोर्ड  से  हुआ  हें
 7  खुद  इस  बात  की  दलील  हैँ  क्रि  बोर्ड  के

 सामने  जो  भी  वजू  हात  उन्हों  ने  रखे  वैसे  बुनी-
 याद  थे।  हमारी  गवर्नमेंट  को  यह  याद  रखना

 चाहिये  कि  इन्साफ  एक  बड़ी  चीज़  होती  है
 इन्साफ  का  बुनियादी  उसूल  यही  है  कि

 एक  हजार  गुनहगार  छूट  जाये  तो  भी  कोई

 परवाह  नहीं  होनी  चाहिये  ।  लेकिन  एक

 बेगू नाह  को  किसी  तरह  से  भी  सज़ा  नहीं  होनी
 चाहिये  |  इस  उसूल  की  बिना  पर  ही  इन्साफ
 चलता  है  1  मेरे  पास  वक्‍त  नहीं

 FP  कि  में  आम

 उसूलों  पर  बात  कहं  |  लेकिन  म॑  जिस  कांउटी-

 ट्यूएंसी  से  आता  हू  या  म॑  अपनी  जिस  पार्टी
 के  लोगों  के  साथ  काम  करता  हूं,  अखंड  कर्नाटक
 निर्माण  करने  के  बारे  में  वह  अहिसात्मक

 दृष्टि  से  अपने  मूवमेंट  को  चालू  करना

 चाहती  थी।  अपने  नेता,  ऐक्स  रेवेन्यू  मिनिस्टर
 श्री  कारंत  की  अध्यक्षता  में  वह  अपना  मूव-
 मेंट  चालू  करना  चाहती  थी  ।  मुल्क  में  जितने

 भी  प्रोग्रेसिव  म्‌वर्मेट्स  होते  हैँ,  उन  की  दुष्टि
 से  में  अब  भी  इस  ख्याल  का  हूं  और  समझता

 हूं  कि  छिग्विस्टिक  स्टेट्स  का  फार्म शन

 भी  एक  प्रोग्रेसिव  मुवमेंट  हैँ  ।  हमारी  जो

 एक्शन  कमेटी  फार्म  की  गई,  उस  के  तकरीबन

 २०  लोगों  को  इसी  डिटेक्शन  एक्ट  के  मातहत
 पकड़ा  गया  ।  बम्बई  की  स्टेट  गवर्नमेंट  ने
 में  यहां  साफ  कहना  चाहता  हूं  कि  पार्टी  के
 मक़सद  को  हासिल  करने  के  वास्ते  और  नाटक

 के  पापुलर  मूव मठ  को  ज़बान  के  वास्ते

 यह  स्टेप  लिया  और  गिरफ्तारियां  अमल  में
 लायीं  |  हुबली  के  जाई  एलेक्शन  में  में  आप  को
 बताना  चाहता  हूं  कि  तमाम  विरोधी

 पार्टियां  कम्युनिस्ट,  सोशलिस्ट  आदि  ने

 कर्नाटक  के  ईश्यू  पर  आपस  में  एक  एलियन्स
 कर  लिया  और  तमाम  पार्टीज़  ने  अपना

 एक  उम्मीदवार  कांग्रेस!  पार्टी  के  खिलाफ
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 उस  बाई  एलेक्शन  में  खड़ा  किया।  और  दोनों
 तरफ  से  खूब  जनता  में  अपने  अपने  उम्मीदवारों
 के  पक्ष  में  प्रचार  किया  जाने  लगा  और

 इस  इलेक्शन  में  तमाम  विरोधी  पार्टीज  ने
 मिल  कर  कांग्रेस  के  उम्मीदवार  का  मुकाबला
 करना  शुरू  किया,  तब  कांग्रस  के  नेताओं  में

 खलबली  मची  और  उन  के  इशारे  से  वहां  के

 डिस्ट्रिक्ट  मजिस्ट्रेट  नें  न  सिर्फ  एक  आध  को

 बल्कि  बीचों  को पकड़  छाया।  यहां  में  एक  वात

 बिल्कुल  साफ  कर  देना  चाहता  हूं  कि

 हमारा  अखंड  कर्नाटक  स्टेट  मूवमेंट  थौर-
 ली  पीसफुछ  हैँ  और  यह  बात  निश्चित

 हैं  कि  अहिंसात्मक  तरीके  से  अगर

 हमें  कर्नाटक  स्टेट  मिलती  है,  तो  ठीक  है,
 लेकिन  अगर  वह  हिंसात्मक  तरीके  से  मिलती

 है,  तो  हम  त  कभी  उस  को  सेन  को  तैयार  थे

 और  न  आज  तैयार  हू  और  मुझे  यह  कहते  हुए
 अफसोस  होता  ||  कि  इस  उसूल  पर  चलने
 वाली  उस  हमारी  ऐक्शन  कमेटी  के  तमाम

 नेताओं  को  अपना  मक़सद  हासिल  करने  के
 लिये  पकड़  लिया  ।  इन  का  जब  मामला

 सुप्रीम  कोर्ट  गया,  तो  यूनिस  कोर्ट  ने  अपन
 जजमेंट  में  यह  कहा

 “Accordingly,  it  is  said  that  the
 election  was  said  to  be  held  on
 the  30th  August,  and  these  arrests
 were  made  some  20  days  earlier.”

 यह  सुप्रीम  कोर्ट  का  जजमेंट  है  ।  अपने
 जजमेंट  में  सुप्रीम  कोट  ने  तमाम  मेम्बरों

 को  छोड़ते  हुए  साफ  तौर  पर  यह  निर्णय
 दिया  हूँ  कि  उन  का  a  ष्टिकोग  हिसात्मक  नहीं
 था  और  सुप्रीम  कोर्ट  कहता  है  :

 “The  mere  fact  that  a  meeting
 was  addressed  asking  that  ‘satya-
 graha’  be  started  is  in  itself  innor
 cuous.  It  can  be  made  relevant
 when  tacked  to  the  second  allega-
 tion,  namely,  the  Action  Com-
 mittee  on  26th  July  1953,  and  at



 2933  Motion  re

 [श्री  दिव  मति  स्वामी]
 that  meeting  the  petitioner—peti-
 tlon  No.  $292,  of  1953,  Itagi,  pro-
 posed  certain  measures  some  of
 which  advocated  violence.  But  so
 far  as  the  petitioners  in  these
 cases  are  concerned,  there  is  no
 allegation  that  they  advocated  or
 associated  themselves  in  any  way
 with  Itagi.  The  affidavit  of  these
 petitioners  states  that  actually  the
 Action  Committee  rejected  Itagi'’s
 proposals  and  this  allegation  is  not
 denied  in  the  counter-afidavit  on
 behalf  of  the  State.  Accordingly,
 it  is  evident  tbat  the  Action  Com-
 mittee  so  far  from  advocating  or
 countenancing  violence  was  against
 it,  absotutely.”

 यह  जजमेंट  की नक हैँ  जो  में  ने  अमी

 आप  को  पहनकर  सुनाई।  मेरे  पास  समय  नहीं
 हे  नहीं  तो  में  आप  कौ  बतलाता  कि  आप
 ने  इस  एक्ट  को  इस्तेमाल  करते  वक्‍त  क्या  क्‍या

 प्राउन्ड्स  डे टीन यूज़  को  दी  हूं  ।  में  सिफ  एक
 ग्राउंड  यहां  पर  देना  चाहता  हूं  :

 “That  you  took  an  active  part
 in  ‘Akhanda  Karrnatak  Rajya  Nir-
 mana  Parishad’.”

 यह  मी  क्‍या  कोई  डिटेन  के  लिये  जस्ट

 ग्राउंड  हो  सकती  हँ  ?  क्‍या  हम  लोग  अपनी

 पोलिटिकल  आइडीलिजी  के  लिये  लड़  नहीं

 सकते,  बया  हम  उस  के  लिये  जनता  में  संगठन

 मयवोा  प्रचार  नहीं  कर  सकते,  क्या  जनता

 को  उस  के  लिये  तैयार  करना  पाप  हूं  ?

 क्या  जनता  की  सम्मिलित  शक्ति  से  और  लोगों

 का  खून  पसीना  यहा  कर  जो  आजादी  हासिल
 की  है,  और  जिस  हैदराबाद  को  हम  ने  रजा-

 कारों  के  चंगुल  से  छड़ा  कर  आजाद  किया

 है,  आज  हुम  जब  आज़ाद  हो  गये  हूं  तो

 अपने  उद्देश्य  यानी  अखंड  कर्नाटक  राज्य  के

 लिये  शान्तिमय  लड़ाई  नहीं  कर  सकते  ?

 में  समझता  हूं  कि  जिस  तरह  से  आप  हिन्दुस्तान
 को  ATSTS  कराने  के  लिये  शनाई  लड,  उसी
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 तरह  इस  के  लिये  लड़ना  और  प्रचार  करना

 हमारा  बुनियादी  हक़  है  क्या  अखंड  कोटक

 राज्य  “निर्माण  के  लिय  आन्दोलन  करना  कोई

 गुनाह  हं  और  क्या यह  भी  शि टें हन  के  लिये

 कोई  ब्राउन  हो  सकता  है  q  लिपिस्टिक  कमी -
 शन  के  बारे  में  खुद  प्राइम  मिनिस्टर  ने  बयान

 दिया  है  और  बतलाया  हूँ  कि  यह  एस  प्रॉबलम

 पर  सोच  विचार  कर  रहे  हें  ओर  यह  अंडर

 एग्ज़ामितवान  हूँ  ।  लेकिन  में  उन  से  कहना

 चाहता  हूं  कि  हमें  इस  तरह  के  एग्जामिनेशन
 की  ज़रूरत  नहीं  है,  काफी  देर  हो  चुकी  है
 जोर  क्लिक  में  उस  की  शीघ्र  से  बीघा  बनावे

 जाने  के  लिये  प्रचार  करना  क्‍या  कोई  गुनाह

 हो  सकता  हे  ?  में  छना  चाहता  हूं  कि  आपने

 जो  यह  हारा  किया  था  कि  यह  ऐक्ट  गुंडों
 फ्लोर  कम्यूनिस्टों  की  ग़लत  कार्यवाई  रोकने

 के  लिये  इस्तेमाल  किया  गया  हूं,  तो  क्‍या  वे

 'लोग  जो  इस  कनेटिक  राज्य  के  निर्माण  के

 लिये  आन्दोलन  कर  रहे  थे,  कया  वे  इ  सी  बिना

 पर  पकड़े  गये  थे  ?  श्री  महादेवष्पा,  मुर्गों,
 चन् नप्पा वाली'  और  शान्ति  नाथ  इंगले  जो

 कांग्रेस  में  थे  वे  क्यूंकि  इस  आन्दोलन  के  समर्थ  क

 थे  और  चूंकि  वह  आप  के  शब्दों  मे ंओवर  नाइट

 पेट्रियस  बन  गये  थे,  इसे  लिये  आप  ने

 उन  को  डिटेल  कर  लिया।  कया  यह  बाया

 नहीं  है  कि  सन्‌  ४२  के  आन्दोलन  के  समय

 यहाँ  चन् नप्पा वाली  और  शान्ति  नाथ  इंगले

 कंटक  के  लीडर  माने  जाते  थे  और  मसौदों-

 लग  चलाने  के  सम्बन्ध  में  उन  को  विकेट स  कुंवर
 और हइंस्ट्रक्श  नफ़स  दिये  जाते  थे  गौर  उन  में

 रों  कीं पटरी  उखाड़ना  और  स्टेशनों  का

 जलाना  आदि  के  प्रोग्राम  होते  थे।  वह  इस

 आन्दोलन  के  सम्बन्ध  में  पकड़े  जाते  हैं  और

 डिटेल  किये  जाते  हे  और  फिर  जब  पुनः

 महादेव प्पा  मुद्दों  को  डिटेक्शन  हुआ  तो

 उस  वक्‍त  भी  फ़र्दा  प्राउन्हडस  फार  फ्रेश
 डिटेक्शन  बनता  कर  मां  कौर  वह
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 तकती,  क्योंकि  पब्लिक  अन्याय  का  साथ

 नहीं  दे  सकती  |  इंसा  न  खाने  के  बरगी  र  रह  सकेगा,

 में  इस  तरह  से  सरकार  द्वारा  इस  कानून  को  पानी  के  बगर  रह  सकेगा,  लेकिन  गवर्नमेंट

 एब्यूज़  किया  गया  ।  अखंड  कर्नाटक  निर्माण  जिन्दा  नहीं  रह  सकता  “इंसाफ  रहे  बगैर" ।

 के  लिये  हम  प्रयलशील  हे  और  इस  मकसद  इसलिये  हम  इंसाफ  मांगते  हैं बौर  हम  हर

 को  हासिल  किये  बिना  हम  चैन  से  बैठने  वाले  अहडोछिजी  को  प्रीत  करने  की  आज़ादी

 नहों  हें,  इस  अपनी  पोलिटिकल  आइडोल्लडिजो  चाहते  हूँ।  में  चाहता  हूं  कि  जो
 अभी  भी  अखंड

 को  प्रीच  करना  क्या  कोई  मुना हू  हूँ,  यह  तो  कर्नाटक  राज्य  निर्माण  परिषद्‌  के  लोग

 हमारा  बुनियादी  हुक  हूँ  -  यहां  में  यह  बात  डिटेंशन  में  हे,  उन  के  केस  पर  आप  विचार

 साफ़  कर  देना  चाहता  हूं  कि  हमारा  मकसद  करें,  नहीं  तो  सुप्रीम  कोर्ट  में  जैसा  में  ने  पहले

 हिदुस्तान  की  यूनिटी  को  कायम  रखना  है,  आप  को  बतलाया,  उन  के  बारे  में  भी  उसी

 लेकिन  साथ  ही  अपने  इस  सिद्धान्त  को  लिये  प्रकार  से  निर्णय  दे  दिया  जाएगा  |  बस  मुझे

 हुए  कि  भाषावार  प्रान्तों  का  निर्माण  हो  इतनों  हो  कहना  था,  में  बहुत  ही  शुक्रगुज़ार

 और  कांग्रेस  इस  सिद्धान्त  को  मान  चुकी  है,  हैं  कि  आप  नें  मुझे  इस  अवसर  पर  बोलते

 सिर्फ  उस  को  अमल  में  लाने  में  देर  कर  रही  है  1  का  मौक़ा  दि

 ह

 ।  में  इस  एं  कट  को  आइन्दा
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 बग्ञाउन्द्स  भी  बिल्कुल  वेग  दी  गईं
 और  में  कहना  चाहता  हूं  कि  बम्बई

 वार  आधार  पर  तुरन्त  किया  जाय  और  बाई  समाप्त  करता  हूं  ।

 इलेक्शन  से  साबित  हो,  गया  कि  जनता  Mr.  Deputy-Speaker:  Shri  Kaaliwal.

 अखंड  कर्नाटक  राज्य  की  मांग  के  पीछे  है,  Shri  Kasliwal  (Kotah-Jhalawar):
 न

 हमारे  साथी  ,  कमेटी  Thank  you  very  much,  Mr.  Deputy-
 mete

 नेजो
 zg  {

 rita
 ऐक् दान  ~  Speaker,  because  I  thought  I  would

 के  नेता,  उन  को  डिटेन  कर  लिया,  जनता  ने  never  get  a  chance.

 महसूस  किया  कि  यह  अन्याय  हो  रहा  है  Some  Hon.  Members:  It  is  6-30.
 तमाम  विरोधी  पार्टीज

 थ
 बहा पर

 मो
 रोधी

 किया

 न
 Mr.  Deputy-Speaker:  I  wil)  stop  with

 ल  कर  जौ  उम्मौदवार  खड़ा  किया  था  this  if  hon.  Members  don't  wish  to

 बह  कायेस  उम्मीदवार के  मुकाबले  तकरीबन  continue.  If  they  want  to  speak  i  am
 wm  prepared  to  sit  any  length  of  time.

 सीन  हजार  से  भी  ज्यादा  वोटों  से  कामयाब  हो
 गया  और  आप  के  ह  न  डिप्रेशन शन  मादर र  से  एक  Shri  Kasliwal:  I  am  constrained  to

 intervene  in  the  debate,  Mr.  Deputy-
 तो  पबलिक  मे  असन्तोष  फैलता  हूँ,  दूसरे  Speaker,  only  because  certain  allega-
 जो  भी  सजा  मुक्त  फर  जेल  से  बाहर  आते है,  tions  have  been  made  on  the  floor  of

 हम:
 the  House  regarding  my  State.  Those

 वह  लीडर
 बन  जाते

 है
 गौर  जनता

 को  allegations.  I  submit,  are  altogether
 दर्दी  उन  के  ara  हो  जाती  है  ।  इसलिये  आप  wrong.  One  speaker  on  this  side  who

 *  spoke  about  half  an  hour  back  spoke
 को  इस  पूरे  ऐक्ट

 पर  गम्भीरता
 टेक  सोचना  in  a  language  which  was  the  language

 होगा  और  हस  को  रिवार्ड  करना  होगा  of  slogans  and  shibboleths.  He  said

 जैसे
 that  the  Government  of  Rajasthan  was

 कौर  .
 भी  हो  आप  को

 से  ७७  जुडिशल  Indulging  in  violence  and  all  sorts  of
 दायरे  में  लाना  होगा,  क्योंकि  जब  तक  आप  things.  I  want  to  contradict  him.  He

 नहीं  करेंगे,  तब  कोई  did  not  say  anything  at  all  about  the
 द्र  हीं

 करेंगे,  तब  तक  कोई  भी
 गवर्नमेंट  dacoit  menace  in  his  constituency.  He

 कितनी  भी  वह  मजबूत  और  लोकप्रिय  क्‍यों  should  have  been  grateful,  for  it  was
 a  रही  हो,  ज्यादा  दिन  तक  क्राइम  नहीं  रह

 in  his  constituency  that  the  dacolt

 646  P.S.D.
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 {Shri  Kasliwal)
 menace  was  greatest  in  Rajasthan.  But
 he  has  not  said  a  word  about  the
 dacoit  menace  which  was  prevailing  in
 his  constituency  and  which  the  Gov-
 ernment  of  Rajasthan  has  tried  to
 liquidate  by  all  possible  means.

 Another  hon.  Member,  Shri  Sadhan
 Gupta,  who  comes  from  Bengal  spoke
 about  Saurashtra.  And  he  said  that
 thirty-one  people  had  been  arrested  in
 Saurashtra  in  connection  with  the  anti-
 sales  tax  campaign.  But  he  did  not  say
 at  all  that  all  those  thirty-one  people
 were  indulging  in  violent  activities.  He
 did  not  mention  at  ai)  that  in  Saurash-
 tra  sixty-six  persons  were  arrested  for
 harbouring  dacoits.  He  did  not  men-
 tion  at  all  that  sixty-seven  persons
 were  arrested  in  PEPSU  for  harbour-
 ing  dacoits.  He  did  not  say  at  all  that
 a  large  number  of  people  were  detain-
 ed  in  Rajasthan  for  habouring  dacoits.
 If  this  Act  had  not  been  given  to  these
 three  Governments  I  am  sure  that  the
 great  menace  of  dacoits  which  has
 been  continuing  in  these  three  States
 for  the  last  three  or  four  years  could
 never  have  been  quelled.  I  would  like
 to  remind  the  House  that  last  time
 when  the  debate  took  place  on  the
 Preventive  Detention  Act.  the  late
 lamented  Dr.  Syama  Prasad  Mookerjee
 himself  said  that  if  the  dacoit  menace
 was  prevalent  in  Saurashtra.  in  Rajas-
 than.  in  PEPSU  and  in  Madhya  Bharat

 the  would  have  no  objection  to  the
 continuance  of  the  Detention  Act  in
 Shese  four  territories.  I  want  to  re-
 mind  the  House  that  so  far  as  that
 particular  matter  is  concerned  the
 Opposition  people  have  forgotten  it.
 Today  the  dacoit  menace  in  Rajasthan
 has  been  quelled,  has  been  practically
 destroyed.  How?  Not  only  because  the
 Government  of  Rajasthan  has  taken
 adequate  steps  under  the  Preventive
 Detentlon  Act  but  also  because  of
 other  measures.  You  know,  Sir,  tow
 Bhupat  who  was  a  great  menace  in

 Saurashtra  escaped  to  Paklstan  through
 Rajasthan.  Because  there  are  elements
 in  Rajasthan  who  bave  been  harbour-
 ing  dacolts  all  the  time.  Tie  dacolts
 bring  heoty  and  give  the  booty  to  those
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 villagers.  They  act  like  Robin  Hoods.
 and  the  villagers  give  shelter  to  those
 dacotts.  Now,  because  some  of  those
 villagers  were  detained  under  this  Act.
 those  dacoits  no  longer  get  any  shelter
 whatsoever,  and  you  will  see  today
 that  practically  the  dacoit  menace  is
 over.  Now  the  dacoits  are  themselves.
 coming  forward  and  a  surrendering
 themsejives  to  Government  and  asking
 for  pardon,  How  has  all  this  happen-
 ed?  Because  the  Preventive  Detention
 Act  has  been  used.  And  I  want  to  state
 before  the  House  that  the  Preventive
 Detention  Act,  80  far  as  Rajasthan  is
 concerned,  has  never  been  mis-used
 or  abused.

 Achatya  Kripalani  gave  an  example
 yesterday  about  Jodhpur  which  hap-
 pens  to  be  my  home  town.  He  said
 that  thirteen  members  of  the  public
 were  arrested  for  agitation  against  tbe
 municipal  tax.  I  wish  Acharya  Xri-
 palani  were  here  because  I  wanted  to

 ‘tell  him  that  he  could  have  verified
 his  facts  before  he  made  this  allega-
 tion.  Although  I  quite  agree  that  the
 agitation  related  to  the  question  of
 municipal  tax,  what  did  the  agitators
 do?  What  did  the  ring-leaders  do?
 They  destroyed,  they  smashed  al]  the
 lamp  posts  in  that  city.  The  lamp
 posts  in  Jaipur  were  amongst  the  most
 beautiful  in  the  whole  of  India  and
 they  were  competlng  successfully  with
 the  most  beautifut  cities  in  the  world.
 Not  a  single  post  was  left.  It  is  these
 people  who  did  all  these  things.  Who
 are  responsible  for  the  destruction  of
 this  public  property?  These  people
 were  arrested  and  the  aBitation  sub-
 sided.  They  thought  that  something
 was  golng  to  happen  and  feared  that
 more  may  be  arrested  and  detained.
 Then  there  was  no  more  destruction
 of  public  property,  I  wiwtr  Aeharys
 Kripalanl  had  been  bere  because  I
 wanted  him  to  hear  all  this.

 Shri  M.  8.  Gurupadaswamy  (My-
 sore):  I  am  here.

 Ghei  Kasliwal:  I  do  not  want  to  take
 the  time  of  the  House.  I  only  wanted
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 to  say  all  these  things.  The  allega-
 tions  which  have  been  made  so  far  as
 this  State  is  concerned.  are  false.

 There  is  another  point  raised  by
 some  Members  regarding  the  continw
 ance  of  this  Act.  So  far  as  Rajasthan
 is  concerned.  I  submit  that  this  parti-
 cular  Act  must  continue  in  this  State
 for  some  time.  Regarding  other  points,
 my  hon.  friends  Shri  Gadgil  and  Shri
 Raghubir  Sahai  have  stated’  the
 reasons  for  the  continuance  of  the
 Act  and  I  do  not  propose  to  aay  any-
 thing  more.

 Mr.  Deputy-Speaker:  The  hon.
 Minister.

 Dr.  Katja:  Would  you  kindly  give
 some  time  १0  or  20  minutes,  tomorrow
 because  it  is  already  half  past  six,  Sir?

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  start  now  and  continue
 tomorrow.  .

 Dr.  Katja:  Mr.  Deputy-Speaker,  I
 have  heard  the  various  speeches  with
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 great  interest.  There  have  been  very
 eloquent  speeches,  some  of  them
 rather  misplaced.  But,  I  must  say  one
 thing.  |  waited  and  expected  a  more
 constructive  approach,  and  a  more
 helpful  attitude  rather  than  this  des-
 tructive  attilude.—!  do  not  mean  any
 offence,—a  re-hash  of  what  I  heard
 last  year,  for  days  and  days.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 You  continue  the  same  thing.

 Dr.  Katju:  I  will  continue  the  same
 thing.  What  has  to  be  done?

 Shri  K.  K.  Basu:  You  change  your
 attitude  and  we  also  shall  try  to
 change  our  attitude.

 Dr.  Katju:  I  shall  try....

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  continue  tomorrow.  The
 House  now  stands  adjourned  till  l-30
 tomorrow.

 The  House  then  adjourned  till  Half
 Past  One  of  the  Clock  on  Wednesday,
 the  28rd  December,  1953.


